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 LOK  SABHA

 Friday,  March  25,  966/Chaitra  4,  888
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Administrative  Powers  to  Public
 Undertakings

 +
 °772.  Shri  Bagri:

 Dr,  Ram  Manohar  Lohia:
 Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  to  give  more  administrative  and
 technical  powers  to  the  Government
 Undertakings  in  order  to  give  them
 a  free  hand  in  their  operations;  and

 (b)  if  so,  the  steps  Government  pro-
 Pose  to  take  to  exercise  an  overall
 control  over  the  functioning  of  the
 Government  Undertakings  in  the
 country?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  and  (b).  It  has  always
 been  the  policy  of  Government  to  dele-
 gate  sufficient  administrative  and  tech-
 nical  powers  to  Government  Under-
 takings  to  enable  them  to  function
 effectively  on  a  commercial  and  auto-
 nomous  basis.  There  is  no  proposal at  present  to  do  anything  more  by
 way  of  delegation  of  powers  or  to
 examine  the  over-all  control  over  the
 functioning  of  Government  Under-
 takings.
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 श्री  बागड़ी  :  क्‍या  मंत्री  महोदय  यह

 बताने  की  छुपा  करेंगे  कि  सरकारी  भौर  गैर
 सरकारी  जो  उद्योग  हैं  उन  के  प्रकार  खर्चों
 का  बहुत  बड़ा  अन्तर  है  ?  क्या  इस  खर्चे  को
 कम  करने  का  सरकार  का  कोई  विचार
 कर  रही  है,  ओर  कर  रही  है  तो  कौन  से
 तरीके  अपना  रही  है,  जिससे  फिजूलखर्ची
 बन्द  हो  ?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  We  are  taking  all  steps
 necessary  to  economise.  Sometimes
 we  appoint  evaluation  committees  and
 Parliament  also  has  appointed  a  com-
 mittee  to  go  into  the  public  sector
 undertakings.

 श्री  बागड़ी  :  भ्रष्यक्ष  महोदय  जो  सरकारी
 धन्धे  हैं  उन  के  भ्रमर  प्रक्रियायें  की  रोक  है
 मैं  जानना  चाहूंगा  कि  प्रक्रिया प्र ों  की  मरोड़
 से  जो  देरी  हो  जाती  है  उस  को  रोकने  के
 लिए  सरकार  क्‍या  तरीके  अपना  रही  है  ?

 Shri  D.  Sanjivayya:  It  is  not  cor-
 rect  to  say  that  there  are  restrictions.
 In  fact  with  regard  to  appointments
 we  had  delegated  powers  to  the  heads
 of  public  sector  undertakings  to  make
 appointments  upto  Rs.  250  and  then
 with  regard  to  expenditure  also  if
 they  are  sanctioned  schemes  they  can
 go  upto  Rs.  0  lakhs  extra  and  in  the
 case  of  Hindustan  Steel  it  can  go  upto
 one  crore.

 श्री  विधान  प्रसाद  :  पब्लिक  प्रंडरटेकिंग्स
 को  बहुत  सा  सामान  विदेशों  से  कंट्रोल  रेट
 पर  मिलता  है,  इसके  बाद  भी  ज्यादातर
 पब्लिक  अंडरटेकिग्स  में  नुक्सान  रहता  है  |
 इसका  कया  कारण  है  ?  प्रौढ़  यह  प्राइवेट
 सेक्टर  की  तरह  फायदे  में  चलें,  इस  के  लिए
 सरकार  क्‍या  सोच  रही  है  ?
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 भ्रष् यक्ष  महोदय  :  यह  तो  जनरल  सवाल
 जुमा  यहां  तो  एडमिनिस्ट्रेटिव  भ्र ौर  टेक्निकल
 शाट्स  का  सवाल  है  ।
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 श्री  विश्वास  प्रसाद:  इन  पावर्स  के  बावजूद
 भी  तो  लास  होता  है  ।

 प्रत्यक्ष  महोदय  :  लास  का  सवाल  दूसरा
 हे  t

 aft  यशपाल  सिंह  :  क्या  सरकार  को
 “इस  बात  का  रुपाल  है  कि  रिटायडं  कराई  सी  ०
 'एस०  कौर  भाई  ए०.  एस०  भ्रफसर  इन
 उपक्रमों  में  जाकर  भर  जाते  हैं श्रौर  उन  के
 प्रकार  हुकूमत  करने  की  बहे,  सेवा  करने  का
 माहा  नहीं  है,  श्लोक  वे  इस  काम  को  चलने
 नहीं  देते  ?  क्या  सरकार  इस  तरह  का  कोई
 रूल  बनाने  का  विचार  कर  रहो  है  कि  रिटायर्ड
 आई०  सी०  एस०  दौर  कराई  एग  एस०
 अकसर  लोग  यहां  न  भ्रार्वे  बल्कि  वे  लोग  जावें
 जिनके  भ्रमर  सेवा  करने  की  भावना  है  ?

 Shri  0.  Sanjivayya:  We  cannot  com-
 pletely  ignore  ICS  and  IAS  officers  who
 are  retired.  Suppose  they  are  good
 and  at  the  time  they  were  in  service
 they  have  shown  imagination  and  a
 sense  of  duty  for  the  nation  and  they
 are  interested  in  the  development  of
 the  country,  we  should  not  ignore  that.

 Shri  Ranga:  I  do  not  know  whether
 this  Ministry  is  responsible  for  ap-
 pointing  managing  directors,  Has  the
 attention  of  the  government  been
 drawn  to  the  recommendations  mede
 by  the  public  undertakings  committee
 deprecating  frequent  changes  in  the
 personnel  of  these  managing  directors
 and  suggesting  that  once  they  are
 appointed  they  should  be  kept  there,
 provided  they  show  minimum  efficien-
 cy,  for  a  minimum  period  of  five
 years.

 Shri  D.  Sanjivayya:  It  is  correct
 that  General  Managers  and  Chairmen
 are  appointed  by  the  Government.  I
 also  agree  with  the  hon.  Member  that
 frequent  changes  would  certainly
 cause  dislocation  and  the  undertakings
 will  suffer.  But  sometimes  they  be-
 come  'y;  b  ne-
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 cessary  under  extraordinary  circum-
 stances,  but  that  should  be  an  excep-
 tion.
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 Shri  Warior:  In  view  of  the  fact  that
 the  Finance  Ministry  is  always  com-
 ing  in  the  way  of  sanctioning  and  is
 delaying  sanctions  for  the  expendi-
 ture  of  these  public  undertakings,  do
 the  Government  consider  the  point  of
 giving  more  powers  to  the  _  public
 undertakings’  authorities  themselves
 in  matters  of  finance?

 Shri  D.  Sanjivayya:  Yes,  Sir.  We
 have  given,  and  we  are  progressively
 giving  more  and  more  powers.

 Shri  Hem  Barua:  May  I  know  if  it
 is  not  a  fact  that  the  net  profits  made
 by  some  of  these  public  undertakings
 during  1964-65  are  ‘much  below  what
 they  made  during  the  previous  years,
 and  Prof.  Galbraith  has  also  said  that
 the  public  sector  undertakings  in  India
 should  take  profit  as  the  motive  to
 achieve  things,  and  in  that  context,
 may  I  know  if  this  failure  to  acquire
 profits  is  the  result  of  the  failure  on
 the  part  of  the  Government  to  delegate
 technical  and  administrative  powers
 to  these  undertakings?

 Shri  Bibudhendra  Misra:  The  hon.
 Member  probably  is  referring  to  the
 report  that  was  placed  in  the  House
 yesterday  about  the  NEPA  Mills  which
 has  registered  a  fall  in  profit;  it  was
 not  a  loss,  but  profit  in  the  year  1964-
 65.  I  made  enquiries  this  morning.
 The  fall  in  profit  was  due  to  the  fact
 that  overhauling  of  the  machinery  was
 necessary,  because  of  which  it  had  to
 close  down  for  a  time.

 Shrimati  Savitri  Nigam:  May  I  know
 whether  the  Government  has  realised
 that  unless  some  incentive  is  given  to
 the  workers  in  the  public  undertakings
 and  to  the  officers  of  the  public  under-
 takings,  this  sort  of  no  profit  and  slow
 progress  will  always  continue,  and  if
 the  answer  is  in  the  affirmative,  what
 particular  steps  are  the  Government
 going  to  take  to  give  some  encourage-
 ment  and  incentive?
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 Shri  D.  Sanjivayya:  I  always  believe
 in  giving  incentives  to  workers  and
 in  fact,  in  the  Bhopal  Heavy  Electri-
 ca!s,  in  many  shops,  we  have  intro-
 duced  the  incentive  system  and  the
 production  has  improved  and_  the
 earnings  of  the  workers  have  also
 improved.  We  would  like  to  introduce
 this  gradually.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  say  the  hon.  Minister  has
 in  determining  this  question  regarding
 the  delegation  of  administrative  pow-
 ers,  because  to  my  knowledge,  the
 60  and  more  public  undertakings  are
 distributed  under  more  than  six  Mini-
 stries  and  each  Minister  has  his  own
 way;  when  Shri  Subramaniam  was
 there.  he  delegated  ‘much  more  powers,
 but  they  are  being  taken  back  now.
 So,  is  there  any  agency  which  is  co-
 ordinating  and  if  so,  how  the  hon.
 Minister  plays  any  part  and  what
 norms  have  been  laid  down?

 Shri  D.  Sanjivayya:  There  is  a
 Bureau  called  the  Bureau  of  Public
 Enterprises,  and  this  coordinates  the
 work  relating  to  various  Ministries.
 Presently,  I  am  asked  to  look  after
 this  work,  and  I  hope  we  will  be
 able  to  co-ordinate  this  work  and  have
 some  uniformity  with  regard  to  the
 delegation  of  powers  to  various  public
 sector  undertakings.

 Shri  Harish  Chandra  Mathur:  I  think
 it  becomes  really  embarrassing  for
 us,  The  Bureau  of  Public  Undertak-
 ings  used  to  be  part  and  parcel  of  the
 Finance  Ministry  so  far.  The  Minister
 of  Industry  had  never  anything  to  do
 with  it.  Now,  we  understand  it  has
 gone  to  the  Cabinet  Secretariat  under
 the  Prime  Minister.  Again,  the
 Minister  of  Industry  hag  never  any-
 thing  to  do  with  it.  My  first  question
 is,  has  he  been  appointed  by  the
 Prime  Minister.  under  the  Cabinet
 Secretariat,  to  look  after  this  Bureau
 and  what  co-ordination  they  have  go
 far  effected  regarding  this  particular
 issue.  Are  they  going  to  do  some-
 thing  about  it?
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 Shri  D.  Sanjivayya:  It  is  correct  that
 when  it  started  the  Bureau  of  Public
 Enterprises  was  in  the  Department  of
 Co-ordination  in  the  Ministry  of  Fin-
 ance.  Now,  it  is  under  the  Cabinet
 Secretariat.  The  Prime  Minister  has
 asked  ‘me  orally  to  look  after  this
 work,  especially  answering  questions
 in  the  Lok  Sabha,  and  statutorily  pro-
 bably  action  will  be  taken  soon.

 Shri  Harish  Chandra  Mathur:
 action  has  been  taken  so  far?

 What

 Mr.  Speaker:  He  has  answered  it.  I
 do  not  think  there  is  anything  more
 to  ask.

 Shri  Harish  Chandra  Mathur:  Do  I
 take  it  that  before  this  question  was
 tabled  and  the  Prime  Minister  asked
 him  to  look  after  this  work,  nothing
 has  been  done?

 Mr.  Speaker:  He  says  written  orders
 also  will  soon  be  given.

 Shri  Harish  Chandra  Mathur:  I  do
 not  care  whether  the  written  orders
 are  given  or  not.  What  I  am  concern-
 ed  about  is  whether  this  particular
 matter  has  received  any  particular  at-
 tention  or  not.

 Mr.  Speaker:  Steps  would  be  taken
 now.

 Shri  D.  0.  Sharma:  May  I  know
 what  is  the  nature  of  the  overall  con-
 trol  which  is  exercised  by  the  Minis-
 ter  of  Industry  over  the  undertakings
 and  how  this  overall  control  is  being
 coupled  with  the  delegation  of  powers?

 Shri  D.  Sanjivayya:  May  I  clarify
 the  position?  After  all,  the  Bureau
 of  Public  Enterprises  has  not  been
 put  under  me  in  a  statutory  way.
 Orally  I  am  asked  to  look  after  this
 work,  especially  after  this  question.
 Uniesg  the  Bureau  of  Public  Enter-
 prises  is  transferred  to  the  Ministry of  Industry,  the  Minister  of  Industry
 cannot  take  any  steps.
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 Export  ०  H.M.T.  Machines
 +

 "१73,  Shri  Subodh  Hansda:
 Shri  S.  Cc  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  P.  R.  Chakraverti:
 Shri  Basappa:
 Shri  J.  B.  8.  Bist:
 Shri  R.  S.  Pandey:
 Shri  R,  Barua:

 Will  the  Minister  of  Industry
 Pleased  to  state:

 (a)  the  names  of  countries  to  which
 the  H.M.T.  machines  are  exported;

 (b)  whether  these  ure  also  exported
 to  U.S.A.,  U.K.,  West  Germany  and
 Japan;

 (c)  if  not,  whether  any  attempt  was
 made  in  this  regard?

 (da)  whether  the  Managing  Director
 visited  some  of  the  countries  in  this
 connection;  and

 be

 (e)  the  expenditure  incurred  on  his
 visit  (including  the  foreign  exchange
 component)  and  the  results  achieved
 as  a  result  of  his  visit?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  and  (b).  H.M.T,  Machines
 have  so  far  been  exported  io  West
 Germany,  Switzerland,  USS.R.,
 Czechoslovakia,  Poland,  Nigeria,  New
 Zealand  and  Nepal.

 (c)  H.M.T.  are  exploring  the  possi-
 bilities  of  exporting  machine  tools  to
 other  countries,  including  U.S.A.,  U.K.
 and  Japan.

 (d)  Yes,  Sir.
 (e)  Rs.  20,832,  including  foreign  ex-

 change  component  of  Rs.  9,400.  The
 visits  were  exploratory.  Contacts  have
 been  established  with  selling  organi-
 sations  abroad  and  agents  have  been
 eppointed  in  Australia  and  New
 Zealand.

 Shri  Subodh  Hansda:  The  minister
 stated  that  the  HMT  machines  are
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 exported  to  a  number  of  countries.
 Can  we  have  an  idea  as  to  how  far
 these  machines  have  been  able  to
 capture  the  market  in  those  countries
 and  how  far  they  are  competitive  in
 Price  aS  well  ag  in  quality?

 Shri  Bibudhendra  Misra:  The  HMT
 machines  entered  the  export  market
 since  1962-63.  It  has  been  in  a  very
 small  way  so  far.  This  year  we  have
 orders  in  hand  for  about  Rs.  26  lakhs.
 So  far  as  prices  are  concerned,  in
 order  to  capture  the  market  and  be
 competitive,  we  have  to  reduce  the
 prices  to  a  great  extent,  sometimes
 even  by  50  per  cent.

 Shri  Subodh  Hansda:  Was  it  very
 necessary  for  the  managing  director
 to  visit  these  countries  just  to  set  up
 agents  there?  Could  it  not  be  done
 through  our  Embassies  or  Trade  Com-
 missioners  in  those  countries?

 Shri  Bibudhendra  Misra:  These  are
 complicated  and  sophisticated  machi-
 nes.  The  managing  director  is  an  ex-
 pert  and  he  has  to  go  and  establish
 trade  relations.

 Shri  S.  com  Samanta:  May  I  know
 whether  any  complaints  in  the  mean
 time  have  come  about  the  quality  of
 the  goods  we  are  exporting  and  if  so,
 whether  there  will  be  any  inspection
 before  the  goods  are  exported?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  No  complaints  have
 been  received.

 Shri  Bhagwat  Jha  Azad:  Muy  we
 have  an  idea  about  the  value  of  the
 exports  of  these  machines  annually  to
 these  countries  and  whether  they  are
 exported  as  we  manufacture  them  or
 We  get  orders  from  foreign  countries
 for  certain  types  of  machines  which  we
 cater  to?

 Shri  Bibudhendra  Misra:  We  do  not
 manufacture  them  as  we  get  orders.
 We  are  trying  to  find  a  market  for  the
 machines  that  are  being  manufactur-
 ed.  So  far  as  the  export  value  is  con-
 cerned,  the  order  outstanding  is  for
 Rs.  $2.58  lakhs.  For  1965-66  the  figure
 was  of  the  order  of  Rs.  4.70  lakhs.
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 श्री  wo  ला०  द्विवेदी:  मैं  यह  जानना
 चाहता  हूं  कि यह  जो  एच०  एम०  टी  की  वाचेज
 यहां  बनती  हैं  भौर  विदेशों  में  भेजी  जाती  हैं
 तो  विदेशों  में  इनका  क्‍या  मूल्य  मुकरने  किया
 गया  है  कौर  जो  टोकियो  में  यह  वा चेज़  बनती
 हैं  उसके  मूल्यों  से  क्या  कम्पेरिजन  इसका  है  ?

 Shri  D.  Sanjivayya:  The  internal
 price  of  Citizen  is  Rs.  94,  that  of
 Janata  Rs.  89  and  Sujata  Rs,  99,  and
 when  we  export  we  sell  them  at
 Rs.  37.

 Shri  M.  L.  Dwivedi:  I  have  asked
 the  price  at  which  they  are  sold  in
 other  countries.

 Shri  0.  Sanjivayya:  Rs.  37.
 Mr,  Speaker:  That  is  what  he  has

 said.
 Shri  P.  C.  Borooah:  May  I  know

 whether  it  is  a  fact  that  there  is  a
 glut  of  finished  goods...

 Shri  Ranga:  The  Minister  of  State
 said  that  there  is  a  reduction  of  50
 per  cent....

 Shri  Bibudhendra  Misra:  I  said
 sbout  HMT  machines  and  this  is
 about  watches.

 Shri  P.  0.  Borooah:  May  I  know
 whether  it  is  a  fact  that  there  is  a
 glut  of  finished  products  resulting
 from  fall  in  the  domestic  consumption
 of  machine  tools;  if  so,....(Interrup-
 tions).

 Mr,  Speaker:  Order,  order.  I  find
 that  I  am  helpless  in  this  respect.  I
 huve  asked  hon.  Members  to  remain
 silent.  I  am  hearing  this  voice  fre-
 quently.

 Shri  P.  C.  Boroogh:  Is  it  a  fact  that
 there  is  a  glut  of  finished  products
 resulting  from  the  fall  in  domestic
 consumption  of  machine  tools;  if  so,
 may  I  know  the  extent  of  accumula-
 tion  and  what  steps  Government  have
 taken  s0  that  HMT  production  is  pat-
 termed  to  avoid  this  sort  of  glut  in
 future?
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 Shri  Bibudhendra  Misra:  There  has
 been  a  glut,  I  was  told  by  the  Manag-
 ing  Director  a  few  days  back.  When
 I  asked  him,  he  told  me  that  up  to
 now  about  Rs.  2  crores  worth  of
 machines  are  lying  with  the  companies
 because  there  is  a  glut  in  the  market,
 but  he  hopes  that  because  of  many
 reasons  like  absence  of  raw  materials
 and  non-availability  of  foreign  ex-
 change  components  this  will  not  occur
 in  future.

 Shri  Basappa:  May  I  know  whether
 watches  similar  to  those  manufactured
 by  HMT  are  manufactured  in  Japan
 also  and  they  are  sold  at  Rs.  40  to
 Rs.  50;  if  so,  how  they  are  able  to
 obtain  foreign  exchange?

 Shri  D.  Sanjivayya:  Foreign  ex-
 change  we  are  not  getting  for  the
 manufacture  of  these  watches.  There-
 fore,  we  have  taken  up  this  question
 of  exporting  watches  and  _  earning
 foreign  exchange.  If  we  export  one
 watch  we  will  earn  foreign  exchange
 which  will  be  adequate  to  purchase
 spare  parts  and  components  enough
 for  about  3  or  4  watches.

 Shri  J.  B.  8.  Bist:  May  I  know  how
 much  foreign  exchange  you  expect  to earn  by  these  exports?

 Shri  D.  Sanjivayya:  By  exporting
 HMT  machines  we  propose  to  earn
 about  Ks.  5  crores  and,  ultimately,
 by  the  end  of  the  Fourth  Five  Year
 Plan,  we  want  to  earn  about  Rs.  !
 crores  per  year.

 Shri  R.  Barua:  May  I  know  if  by
 the  scaling  down  of  foreign  exchange
 the  growth  potential  of  this  industry
 is  being  affected?

 Shri  Bibudbendra  Misra:  Yes,  Sir;  it
 hag  been  affected.  (Interruption).

 सरकारी  कार्यालयों  को  आयातित  माल
 का  संभरण

 +
 *774.  श्री  ao  mo  हिंदी  :

 भी  so  do  ब्या :.
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 ft  भागवत  झा  प्रासाद  :
 थ्री  सुबोध  हंसवा :
 श्री  स०  Wo  समस्त  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  आपात  काल  के  कारण  विभिन्न
 सरकारी  कार्यालयों  तथा  विभागों  को  कराया-
 तित  माल  के  संभरण  में  कितनी  कटौती  की
 गई  है  ;  कौर

 (ख)  ऐसी  कौन-कौन  सी  आ्रायातित
 वस्तुएं  हैं  जो  देशी  स्रोतों  से  उपलब्ध  हैं  कौर
 देश  में  उपलब्ध  होने  के  बावजूद  भी  जिन्हें
 विदेशों  से  मंगाया  जा  रहा  है  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  and  (b).  The  required
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 श्री  Ro  ला०  हिंवेवी :  मैं यह  जानना
 चाहता  हूं  कि  इमर्जेंसी  के  पहले  कितने  मूल्य
 का  सामान  मंगा  कर  के  दफ्तरों  में  दिया  जाता
 था  कौर  ब  उसकी  क्‍या  स्थिति  है  ?

 Shri  Bibudhendra  Misra:  Sir,  this
 is  a  question  that  should  have  been
 answered  by  the  Department  in  charge
 of  Printing  and  Stationery.  Unfortu-
 nately,  we  tried  our  best,  but  since
 this  has  come  to  us  in  our  way  we
 had  no  other  alternative  but  to  say
 that  we  are  collecting  the  information.

 श्री  Go  ला०  त्रिवेदी:  प्रत्यक्ष  महोदय,
 इस  प्रश्न  की  सूचना  डेढ़  महीने  पहले  दी  गई
 थी  इसलिए  जो  मंत्री  संबंधित  थे  उनको  भाना
 चाहिए  था  कौर  इसका  जवाब  मिलना  चाहिए
 7  V

 अध्यक्ष  महोदय  :  मैं  वह  सारी  इन्फार्मेशन
 ले  लूंगा  अरब  ड्राप  दूसरा  प्रश्न  करना  चाहते
 हैं या  नहीं  ?
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 sit  Ro  ला०  हिंदी  :  मैं  जानना  चाहता

 हूं  कि  विभाग  के  संती  महोदय  के  परामर्श  से
 क्या  प्रापक  मंत्रालय  को  पता  चला  है  कि
 इमर्जेसी  के  फलस्वरूप  जो  कटौती  की  गई  है
 तो  966—-67  के  साल  में  कितने  माल  का
 इम्पोर्ट  दफ्तरों  के  लिए  किया  जायगा  ?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  All  this  information  we
 are  trying  to  collect  from  various
 departments.  Unless  we  get  the  infor-
 mation  we  will  not  be  able  to  say
 whether  they  have  cut  down....
 (Interruption).

 Mr.  Speaker:
 take?
 day?

 Shri  D.  Sanjivayya:  Yes.
 Mr.  Speaker:  Will  it  be  all  right  if

 I  put  it  for  next  week?
 Shri  D.  Sanjivayya:

 will  be  too  early.

 How  long  would  it
 Should  I  put  it  for  some  other

 Next  week

 Mr.  Speaker:  Will  two  weeks  be  all
 right?

 Shri  D.  Sanjivayya:  Yes.
 Mr.  Speaker:  Then  I  will  hold  it

 over  and  put  it  again  on  the  list  after
 two  weeks.

 Shri  H.  N.  Mukerjee:  Sir,  I  want  to
 understand  one  thing.  Emergency
 was  declared  a  long  time  ago  and  the
 idea  of  the  cut  on  account  of  the
 emergency  is  to  make  sure  that  the
 cut  is  productive  of  good  results  to
 the  country.  There  is  no  evaluation
 of  the  results  of  whatever  cut  was
 made  or  not  made  by  the  Government,
 and  they  have  to  wait  for  information
 to  be  given.

 Mr.  Speaker:  The  leader  of  the
 Communist  Party  would  realise,  if  I
 am  told  that  the  information  is  not
 with  the  Government,  I  can  only  ask
 them  to  get  the  information.  I  will
 put  it  up  again  on  the  list.  I  have
 promised  to  do  that.

 Shri  H.  N.  Mukerjee:  But  the  House
 should  express  its  displeasure  over
 this  kind  of  proceedings.
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 उत्तर  प्रदेश  में  एक  झ्राप्टिकल  फैक्टरी  की  स्थापना

 +
 श्री  भागवत  झा  आजाद  :
 श्री  म०  ला०  द्विवेदी  :
 श्री  स०  Wo  सामन्त :
 श्री  सुबोध  हंसवा :
 श्रीमती  सावित्री  निगम  :
 श्री  प्र  ०  Wo  बरुआ  :
 श्री  विभूति  मि :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  पूर्व  जमाने  के  सहयोग  से
 उत्तर  प्रदेश  में  एक  प्राप् टिकल  फैक्टरी  स्थापित
 करने  का  निश्चय  कर  लिया  गया  है  ;  भौर

 (ख)  यदि  हां,  तो  यह  निर्णय  कब  तक
 क्रियान्वित  किया  जायेगा  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  No  Sir.

 (b)  Does  not  arise.
 Shri  Bhagwat  Jha  Azad:  May  I  know

 whether  any  assessment  has  been  made
 of  the  requirements  of  the  country?
 Are  we  meeting  our  requirements
 from  indigenous  sources  or  we  are
 importing?

 Shri  Bibudhendra  Misra:  Firstly,
 we  have  been  importing.  Secondly,  it
 has  not  been  decided.  The  letter  of
 intent  has  been  granted  to  the  U.P.
 Government  and  they  are  having
 negotiations  as  regards  the  terms  of
 the  collaboration.

 Shrj  Bhagwet  Jha  Azad:  May  I
 know  whether  this  “No”  means  no
 Ptoposal  at  all  or  there  is  a  proposal? If  there  is  a  proposal,  at  what  stage is  it?

 *775.

 Shri  Bibudhendra  Misra:  The  letter
 of  intent  was  granted  on  l2th  Octo-
 ber,  965  to  the  Government  of  U.P.
 They  are  now  having  talks  with  their
 collaborators,  Messrs.  Carbon  Chest  of
 Japan.

 ot  Go  ला०  हि बेवी.  :  उत्तर  प्रदेश  की
 सरकार  इस  कारखाने  के  लगाने  के  लिए  जो
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 मैसर्स  का  बन  चेस्ट  प्राण  जापान  से  बातचीत
 कर  रही  है  तो  मैं  जानना  चाहता  हूं  कि  उस  के
 लिए  भारत  सरकार  ने  कितने  फारेन  एक्सचेंज
 की  स्वीकृति  दी  है  प्रौढ़  क्या  क्या  मशीनरी
 वहां  से  लाने  का  विचार  है  ?

 Shri  Bibudhendra  Misra:  When  the
 U.P.  Government  themselves  are  con-
 ducting  the  negotiations  and  they  are
 not  complete,  it  is  not  possible  for  us
 to  give  any  information.

 Shri  M.  L.  Dwivedy:  What  sum  of
 money  has  been  earmarked  now?  Not
 what  will  be  earmarked  after  the
 negotiations.

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  After  the  collaboration
 agreement  is  finalised  we  will  be  in  a.
 position  to  know  what  is  the  foreign
 component  of  the  capital.  Then  we
 will  allot  it.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  existing  optical  institu-
 tions  in  the  country  have  any  surplus
 capacity  and,  if  so,  that  will  be  fully
 utilized?

 Shri  Bibudhendra  Misra:  We  have
 a  precision  instruments  factory  at
 Lucknow  and  a  National  Instruments
 Factory  at  Calcutta.  So  far  as  this
 instrument  is  concerned,  there  is  no.
 such  factory.

 Shri  Subodh  Hanada:  May  I  know
 whether  in  the  new  project  the  pro-
 duction  pattern  will  be  like  that  of
 Durgapur  for  manufacture  of  optical
 glass?

 Shri  Bibudhendra  Misra:  They  have
 said  that  they  will  have  more  sophis-
 ticated  machines  than  what  are  being
 produced  in  India.

 Shrimati  Savitri  Nigam:  Has  any
 survey  been  made  to  find  out  the  gap between  our  requirement  and  indige-
 nous  production  and  how  long  it  will
 take  for  us  to  become  self-sufficient?

 Shri  Bibudhendra  Misra:  We  are
 importing  about  Rs.  60  lakhs  to
 75  lakhs  worth  of  optical  goods  per
 year.  That,  I  take  it,  would  be  the
 gap.  Government  is  laying  stress  on
 wiping  out  this  gap  as  early  as  we
 can
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 Shri  P.  C.  Borooah:  What  is  our
 annual  requirements  of  optical  goods?
 What  is  our  indigenous  production  and
 by  the  installation  of  this  factory  to
 what  extent  will  our  requirements  be
 fulfilled?

 Shri  Bibudhendra  Misra:  Our
 requirement  of  optical  goods  has  been
 assessed  ut  Rs.  l  crore.  As  I  said,
 our  import  ig  of  the  order  of  Rs.  60
 lakhs  to  75  lakhs.  Therefore,  the
 indigenous  production  would  be
 about  Rs.  25  lakhs.

 श्री  विभूति  मिश्र:  प्रभी  मंत्री  जी  ने  कहा
 कि  कोई  प्रैक्टिकल  फैक्टरी  लगाने  की  सरकार
 आवश्यकता  नहीं  समझती  तो  क्‍या  यह  सही
 है  कि  ईस्ट  जमाने  इस  व्यवसाय  में  सब  से
 प्रतीक  समुन्नत  है  श्लोक  वह  हम  को  सामान
 देने  के  लिए  तैयार  है  शौर  जो  सामान  यहां
 हिन्दुस्तान  में  इस  कारखाने  के  लगाने  से  जो
 हमारे  यहां  बनता  है  वह  विदेश  से  जो  मंगायेंगे
 उस  से  सस्ता  पड़ेगा  और  प्रिया  होगा  ?

 Shrj  0,  Sanjivayya:  When  negotia-
 tions  are  going  on  with  a  particular
 firm  we  do  not  consider  negotiations
 with  any  other  firm  from  East
 Germany.

 aft  यशपाल  सिह:  क्‍या  सरकार  को
 आज  तक  किसी  ने  यह  बात  बताई  है  कि
 जितना  पैसा  इन  भ्रोपटिकल  फैक्टरियों  के
 ऊपर  खर्च  किया  जाता  है  उस  से  बाधा  भी
 अगर  सिगरेट  और  डालडा  के  बायकाट  के
 प्रचार  के  ऊपर  खर्च  किया  जाय  तो  इन
 झ्ोपटिकल  फैक्टरी  के  लगाने  की  ज़रूरत
 ही  नहीं  महसूस  होगी,  कोई  ज़रूरत  ही  ऐनकों
 की  नहीं  रहेगी  गौर  इस  तरह  से  करोड़ों  रुपये
 फौरन  एक्सचेंज  के  हम  बचा  सकेंगे  ?

 Mr.  Speaker:  Shri  Banerjee.
 Shri  S.  M.  Banerjee:  I  want  to  know

 whether  the  hon.  Minister  is  aware
 that  there  jis  an  optical  factory  under
 the  Defence  Ministry  in  Dehra  Dun
 itself  and  whether  this  factory  is  also
 likely  to  be  set  up  in  Dehra  Dun  so
 as  to  have  close  co-operation  with  the
 already  existing  unit.

 Shri  Bibudhendra  Mista:  I  have  got
 a  list  of  the  firms  that  have  bcen
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 licensed  but  I  do  not  find  any  firm  in
 Dehra  Dun....

 Shri  S.  M.  Banerjee:  I  did  not  say
 that  there  is  a  firm;  I  said  that  there
 is  an  ordnance  optical  factory  in
 Dehra  Dun  and  I  want  to  know  whe-
 ther  it  will  be  located  in  Dehra  Dun
 to  have  co-ordination.

 Shri  Bibudhendra  Misra:  This  wili
 also  be  a  Government  factory,  the
 Lucknow  Precision  Instruments  Fac-
 tory.

 Shri  Basappa:  May  I  know  whether
 the  collaboration  jis  in  respect  of  tech-
 nical  know-how;  what  exactly  is  the
 scope  of  collaboration?

 Shri  D.  Sanjivayya:
 technical  know-how  and  for
 of  raw  materials.

 Shri  D.  C.  Sharma;  Is  it  not  a  fact
 that  the  Punjab  Government  are  for
 the  setting  up  of  an  optical  factory
 in  the  Punjab  State  and  Government
 turned  down  the  request  of  the  Pun-
 jab  Government?  What  were  the
 reasons  for  turning  down  the  request of  the  Punjab  Government  and  for
 setting  up  this  factory  elsewhere?

 Shri  0.  Sanjivayya:  I  have  no

 It  will  be  for
 import

 idea.  I  will  require  separate  notice.
 RE.  Q.  NO,  797

 Mr.  Speaker:  Next  question.  Shri
 P.  ९.  Borooah:

 Shri  S.  0.  Samanta:  Sir,  Question No.  797  may  be  taken  up  along  with
 it

 Mr.  Speaker:  That  would  be  a
 different  thing.  It  cannot  be  taken  up with  this.

 H.M.T.  Unit  at  Hyderabad
 +

 #7716,  Shri  P.  0.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda: Shri  S.  0.  Samanta: Shri  Madhu  Limaye:
 Shri  Vishwa  Nath  Pandey:

 Shri  Basumatari:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  the  fifth  unit  of  the

 Hindustan  Machine  Tools  at  Hydera-
 bad  has  been  commissioned;
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 (b)  if  so,  the  cost  at  which  it  has
 been  completed;  and

 (c)  the  special  features  as  regards
 its  production  and  the  capacity  in-
 stalled?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  Yes,  Sir.

 (9)  The  estimated  capital  cost  of
 the  project  is  Rs.  775  lakhs.  The
 actual  cost  will  be  available  only
 after  the  project  is  completed.

 (c)  The  factory  is  designed  to  manu-
 facture  annually  1000  numbers  of
 single  and  special  purpose  machines
 including  transfer  lines,  gear  cutting
 and  gear  hobbing  machines  worth
 Rs.  5  crores  a  year.  The  transfer  lines
 would  be  suitable  for  the  automobile
 industry.

 Shri  P.  C.  Borooah:  What  is  the
 cost  of  installation  of  these  machines
 in  this  factory,  how  much  will  be
 indigenously  fabricated  and  what  are
 the  imported  ones?

 Shri  Bibudhendra  Misra:  The  foreign
 exchange  component  is  Rs.  200  lakhs.

 Shri  P.  C.  Borooah:  In  reply  to  a
 previous  question  of  mine  the  hon.
 Minister  said  that  there  was  a  glut  of
 finished  products  resulting  in  the  fall
 of  domestic  consumption  of  machine
 tools.  What  steps  have  been  taken
 for  increasing  the  capacity  so  that  this
 glut  cannot  form  in  this  unit?

 The  Minister  of  Industry  (Shrj  D.
 Sanjivayya):  It  is  only  a  temporary
 phase  and,  I  think,  in  another  three
 or  four  months  the  position  wouid
 improve  and  there  would  be  a  great demand  for  these  machines.

 श्री  to  ला०  द्विवेदी  :  एच०  एम०  टी०
 के  कारखाने  के  लिए  जो  स्थानों  का  चयन
 किया  जाता  है  जैसे  कि  हैदराबाद,  पिजौर  या
 अन्य  स्थान  हैं  तो  यह  किस  प्राकार  पर  किया
 जात!  है  पौर  क्या  यह  सत्य  है  कि  एक  ऐसी
 फैक्टरी  लगाने  के  लिए  झांसी  के  लिए  भी
 प्रपोजल  पाया  है  ?

 Shri  D.  Sanjivayya:  After  all,  in
 the  matter  of  selection  of  sites  we
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 have  to  go  by  the  opinion  of  the
 technical  personnel.  In  fact,  they
 have  recommended  for  the  location  of
 one  plant  in  U.P.  and  another  in
 Madhya  Pradesh  also.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  by  what  time  the  goods  to  be
 produced  worth  Rs.  5  crores  will  be
 produced,  according  to  the  time  sche-
 dule—in  the  first  year  of  installation
 or  in  the  second  year;  what  is  the
 time  schedule  after  which  full  pro-
 duction  will  be  available?

 Shrj  Bibudhendra  Misra:  Construc-
 tion  is  going  on  according  to  the  time
 schedule.  The  estimated  production
 during  1966-67  will  be  Rs.  75  lakhs
 and  it  is  expected  that  full  production
 will  be  reached  by  1969-70,

 Shri  Subodh  Hansda:  Could  we
 know  whether  this  factory  entirely
 depends  upon  indig  Taw  mate-
 rials  or  it  has  to  import  raw  materials
 from  outside;  if  so,  what  are  the  raw
 materials  imported?

 Shri  D.  Sanjivayya:  I  have  already
 answered  that  question.  We  want  to
 have  enough  foreign  exchange.  There-
 fore,  we  are  exporting  machines  and
 are  earning  foreign  exchange.

 Shri  S.  C.  Samanta:  We  are  estab-
 lishing  in  different  parts  of  the  coun-
 try  different  units.  May  I  know  what
 are  the  conditions  which  are  fulfilled
 before  the  establishment?

 Shri  9.  Sanjivayya:  I  have  answer-
 ed  the  question  earlier.  We  sent  a
 team  of  technical  officers;  they  visited
 various  parts  of  the  country....

 Mr.  Speaker:  That  will  do.  Shri
 Vishwa  Nath  Pandey.

 ft  विश्वनाथ  पाण्डेय  :  क्‍या  इस  के
 उत्पादन  और  प्रतिस्थापित  क्षमता  सम्बन्धी
 विशेष  बातों  के  लिए  विदेशी  टैक्निकल  विशेषज्ञों
 की  भी  सहायता  ली  जा  रही  है  ?

 Shri  Bibudhendra  Misra:  So  far  as
 construction  is  concerned,  no  foreign
 technician  is  there.  We  are  now  at
 the  construction  stage.

 ली  प्रभु  पाण्डेय:  माननीय  मंत्री  जी
 ने  बताया  है  कि  इस  कारखाने  के  लिए  उत्तर
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 देश  में  एक  स्थान  चुना  गया  है।  मैं  यह  जानना
 चाहता  हूं  कि  उत्तर  प्रदेश  का  वह  कोन  सा
 स्थान  है,  जहां  यह  कारखाना  लगाया  जायेगा  ?

 Shri  Bibudhendra  Misra:  No  place
 has  been  located.

 aft  सर  पाण्डेय  :  अध्यक्ष  महोदय,  अभी
 श्री  द्विवेदी  को  उत्तर  देते  हुए  उन्होंने  कहा  है
 कि  उत्तर  प्रदेश  में  यह  कारखाना  लगाया
 जायेगा  ।

 अध्यक्ष  महोदय  :  भ्र भी  किसी  जगह  को
 सिलेक्ट  नहीं  किया  गया  है  ।  उत्तर  प्रदेश
 में  तो  लगाया  जायेगा,  लेकिन  कहां  लगाया
 जायेगा,  इस  के  लिए  माननीय  सदस्य  कोशिश
 कर  लें  ।

 Shri  M.  R.  Krishna:  May  I  know
 whether  this  factory  at  Hyderabad
 will  be  a  fully  independent  organisa-
 tion  or  will  it  be  dependent  on  the
 HMT,  Bangalore,  and  whether  this
 factory  will  be  producing  the  whole
 machine  or  they  will  be  producing
 components  for  the  machines  produced
 in  Bangalore?

 Shri  D.  Sanjivayya:  It  will  be  a
 complete  unit.  It  will  not  produce
 components  for  the  other  factories.  It
 will  produce  machines  and  also  spare
 parts.

 Shri  A.  P.  Sharma;  May  I  know
 how  many  persons  have  been  employ-
 ed  in  this  unit  and  how  many  of  them
 have  been  housed?

 Shrj  0.  Sanjivayya:  At  the  moment
 00  or  200  are  employed.  The  hous-
 ing  colony  has  not  yet  come.  We  have
 earmarked  Rs.  50  lakhs  for  this.

 Shri  A.  P.  Sharma:  How  many  of
 them....

 Shri  D.  Sanjivayya:  They  have  not
 yet  commenced  construction.  Rs.  50
 lakhs  have  been  earmarked  for  hous-
 ing  colony.

 Shri  A.  P.  Sharma:  Can  the  hon.
 Minister  give  an  approximate  number
 as  to  how  many  of  them  are  likely  to
 be  housed?
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 Mr.  Speaker:  How  would  discussion
 go  on  like  this?

 Shrimati  Vimla  Deshmukh:  May  I
 know  what  are  the  kinds  of  tools
 which  ere  proposed  to  be  manufactur-
 ed  in  this  HMT  factory?

 Shri  Bibudhendra  Misra:  This
 already  been  answered.

 Shri  Harish  Chandra  Mathur:  The
 hon.  Minister  gave  us  to  understand
 earlier  on  the  floor  of  this  House  that
 HMT  would  have  a  branch  in  each
 State.  If  it  is  so,  how  is  it  that  you
 are  having  the  earlier  branches  only
 in  those  areas  which  are  already
 developed  and  are  completely  ignoring
 those  areas  which  are  underdevelop-
 ed?  Is  this  the  Government’s  policy?
 I  want  to  know  whether  he  will  stand
 by  the  promise  given  by  him  carlier.

 Shri  D.  Sanjivayya:  We  are  going  to
 establish  one  HMT  unit  in  U.P.  and
 one  in  M.P.  Apart  from  these,  we  are
 establishing  another  machine  tool
 factory  at  Ajmer  in  Rajasthan;  and
 another  at  Bhavnagar.

 Shri  Harish  Chandra  Mathur:  I  am
 not  asking  for  Rajasthan;  I  am  asking
 whether  they  will  stand  by  the  under-
 taking  given  that  each  State  will
 have  a  branch.  What  is  the  policy  in
 the  matter?

 Shri  0.  Sanjivayya:  Ultimately  it
 will  be  our  endeavour  to  see  that
 these  are  spread  all  over  India.  Pro-
 bably  each  State  will  have  one  or  two.

 has

 Import  of  Books
 +

 *777,  Shri  Karni  Singhji:
 Shri  Hem  Barua:
 Shri  Kishen  Pattnayak:
 Shri  Bagri:
 Shri  Yashpal  Singh:
 Shri  Heda:
 Dr.  L.  M.  Singhvi:
 Shri  N.  R.  Laskar:
 Shri  Liladhar  Kotoki:
 Shri  R.  Barua:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  period  for  which  the  strin-
 gent  cut  imposed  on  the  import  of
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 books  and  periodicals  from  abroad  on
 account  of  paucity  of  foreign  exchange
 is  likely  to  continue;  and

 (b)  whether  this  cut  is  applicable
 even  to  the  import  of  technical  books
 so  acutely  needed  by  the  various  insti-
 tutes  in  India?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  and  (b).
 cut  has  since  been  restored.

 (Shri
 The

 Shri  Karni  Singhji:  Do  Government
 have  any  proposals  to  encourage
 printing,  under  licence,  at  cheap  rates
 in  India  of  books  and  magazines
 which  are  much  needed?  This  will
 also  save  foreign  exchange.

 Shri  Manubhai  Shah:  That  proposal
 is  under  the  consideration  of  the  Edu-
 cation  Ministry.

 Shri  Karni  Singhji:  Do  Government
 have  proposals  to  take  under  the
 public  sector  mass  translation  and
 printing  of  technical  and  other  much-
 needed  books  in  Hindi  and  regional
 languages  on  similar  lines  to  what
 Mr.  Shankar  has  done  with  children’s
 books  with  great  success?

 Shri  Manubhai  Shah:  In  different
 States  this  translation  is  going  on.
 Even  in  the  Central  Education  Minis-
 try,  this  is  going  on.  But  this  would
 not  arise  out  of  the  main  question.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  a  substantial  percentage  of
 foreign  exchange  allocated  is  devoted
 by  the  book  trade  to  the  import  of
 trash  literature,  particularly  sex  lite-
 rature—“shilling  shockers”  as  they  are
 called—may  I  know  whether  Govern-
 ment,  while  allocating  an  increased
 foreign  exchange  to  the  book  trade,
 which  is  a  most  welcome  thing,  have
 earmarked  any  percentage  of  this
 allocation  for  the  import  of  technical
 books  and  another  percentage  for  the
 import  of  trash  literature?

 Shri  Manubhai  Shah:  We  have  done
 this  exercise.  50  per  cent  of  the  im-
 ports  will  be  for  text-books  and  tech-
 nica]  books  for  the  umiversities  on  a
 new  system  of  coupons  which  will  be
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 issued  directly  to  the  Universities  by
 the  University  Grants  Commission
 and  the  Ministry  of  Education,  Out
 of  the  balance,  only  0  per  cent  will
 be  permitted  for  fiction.  We  do  not
 distinguish  between  one  type  of  fiction
 and  the  other;  there  has  not  been  any
 possibility  of  defining  what  is  trash
 and  what  is  not  trash.  So,  I  hope  the
 House  will  forbear  on  that  point.

 शी  किशन  पटनायक  :  प्रभी  मंत्री
 महोदय  ने  बताया  है  कि  वह  भ्रमणी  किताबों
 झोर  बुरी  किताबों  में  फर्क  नहीं  जानते  हैं  t
 मैं  उन  का  ध्यान  इस  तरफ़  दिलाना  चाहता
 हूं  कि  'मैन  ग्रो तली a  'कार्निवाल'  ब्रोकर  'मीडोज
 पेपर वर्क्स'  इत्यादि  पब्लिकेशन्स  की  लाखों
 प्रतियां  हिन्दुस्तान  में  जाती  हैं,  जिन  का
 ज्यादा  सम्बन्ध  सिर्फ  निर्वासन  नारियों  की
 तस्वीरों  से  है  t  ये  पुस्तकें  दिल्‍ली  के  फुटपाथों
 पर  काम  बेची  जाती  हैं  ।  इस  सबब  से  प्राणी
 किताबों  का  रायात  नहीं  हो  पाता  है  7  मैं
 यह  जानना  चाहता  हूं  कि  चूंकि  'मैन  झ्र ोन ली'
 शौर  'कार्निवाल'  जैसी  किताबों  की  मांग  को
 पूरा  करने  वाले  हिन्दुस्तान  में  भी  निकल  जाए.
 हैं,  जैसे  सरदार  दुर्लभ  सिह,  तो  क्‍या  सरकार
 इस  बारे  में  विचार  करेगी  कि  ऐसी  पब्लिक-
 शुद्ध  का  आयात  बिल्कुल  बन्द  कर  दियो
 जाये,  ताकि  भ्रच्छी  किताबें  विदेशों  से  भरा  सकें

 Shri  Hem  Barua:  That  was  what  I
 meant  by  trash  literature.

 Mr.  Speaker:  That  is  a  suggestion
 that  Gover:  t  might  id

 श्री  यहा पाल  सिह  :  क्‍या  सरकार  के
 पास  ऐसा  कोई  एकाउंट  है  कि  कितनी  पुस्तकें
 निर्माण  के  लिए,  अर्थात्  इंजीनियरिंग  या
 मेडिकल  साइंस  के  लिए  कौर  कितनी  टाइम
 पास  करने  के  लिये  पाती  हैं  ।

 शमी  सुभाष  शाह:  टाइम  पास  करने
 के  लिए  कोई  नहीं  जाती  है  in  डेढ़  करोड़
 जाती  हैं  टैक्निकल  सब्जेक्ट्स  के  बारे  में  प्रौर
 बाकी  डेढ़  करोड़  में  से  चालीस  परसेंट,
 अर्थात्  तकरीबन  1,20  लाख  जैनेरल  लिट्रेचर,
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 मैगजीन्स  ओर  न्यूज़पेपर्स  विरह  पाते  हैं  भोर
 0  परसेंट  वे  किताबें  जाती  हैं,  जिन  को
 फिक्शन  कहते  हैं  ।  भ्रमर  माननीय  सदस्य
 एक  लिस्ट  बना  दें  कि  कौन  सी  किताब
 अच्छी  है  कौर  कौन  सी  बुरी  है,  तो  हम

 उस  को देखेंगे  t
 Shri  M.  R.  Krishna:  Why  should

 the  hon.  Minister  go  by  his  list?

 aft  किराम  पटनायक  :  गाधी  लिस्ट  तो
 मैंनेदेदी  है  ।

 श्री  सुभाष  शाहू :.  भेज  दीजिए  t
 Shri  Hem  Barua:  I  wanted  to  give

 him  a  list.
 Mr.  Speaker:  He  might  give  that

 list  to  the  hon.  Minister  afterwards.
 Shrj  Sham  Lal  Saraf:  May  I  know

 whether  Government  are  aware  that
 as  far  ag  the  mid-engineering  courses
 are  concerned,  text-books  are  not
 available  within  the  country,  other
 than  at  the  university  level,  and  also
 at  the  level  where  no_  university
 courses  are  being  taught,  and  if  so,
 whether  some  attention  has  been  given
 to  them  so  that  our  technicians  at  the
 lower  level  are  able  to  get  text-books?

 Shri  Manubhat  Shah:  As  regards
 the  type  of  technical  books  and  codi-
 fled  literature  which  the  universities
 or  educational  institutions  would  like
 to  import,  we  shall  enable  them  to  do
 so.

 Shrimati  Yashoda  Reddy:  Apart
 from  books  for  the  universities,  may
 I  know  whether  Government  have  got
 any  programme  to  ease  the  situation
 in  regard  to  atlasses  for  the  boys  in
 achools,  as  these  are  not  available  in
 India?

 Shri  Manubhai  Shah:  Yes,  that  is  a
 good  suggestion.

 aft  झंकार  लाल  बैरवा  :  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  दिल्ली  में  हुए  सम्मेलन
 में  पुस्तक  विक्रेता  संध  ने  इस  तरह  का  कोई
 आवेदन  पत्न  दिया  है  कि  सरकार  विदेशी
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 पुस्तक  न  मंगाए,  हम  उसी  कीमत  पर  उन
 पुस्तकों  को  छापने  के  लिए  यार  हैं?

 श्री  सुभाष  दाह:  मैं  ने  पहले  कहा  है
 कि  यह  एक  अच्छी  सजेशन  है  कि  जिस  पुस्तक
 का  कापीराइट  न  हो  कौर  जिस  की  पांच  सौ
 से  ज्यादा  प्रतियां  चलती  हों,  उस  को  हम
 छापने  की  कोशिश  करें  i  जैसा  कि  मैं  ने  बताया
 है,  इस  पर  विचार  हो  रहा  है  ।

 कोयले  का  मूल्य

 +
 *778.  श्री  हुकम  जनब  कछवाय  :

 श्री  यहा पाल  सिंह  :

 क्या  खान  तथा  धातु  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  श्रमिकों  को  बोनस  देने  के
 उद्देश्य  स ेकोयला  उद्योग  में  कोयले  तथा  कोक
 के  दाम  बढ़ा  दिये  गये  हैं  ;

 (ख)  इस  राशि  को  मिल  मालिकों  से,
 जो  बहुत  बड़ी  मात्रा  क ेकोयले  की  खपत  करते
 हैं,  वसूल  करने  के  बजाय  छोटे  उपभोक्ता प्र ों
 पर  यह  भार  लादने  के  क्‍या  कारण  हैं  ;  कौर

 (ग)  दामों  के  बढ़ाये  जाने  के  बारे  में
 सरकार  की  क्या  प्रतिक्रिया  हे  ?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  ang  Metals  (Shri  S.  A.
 Mehdi):  (a)  to  (c).  The  prices  of
 coal  and  coke  are  controlled  by  the
 Central  Government  in  pursuance  of
 clause  4  of  the  Collfery  Control  Order,
 1945.  The  payment  of  bonus  is  an
 obligation  to  be  discharged  by  the
 industry  under  the  provisions  of  the
 Payment  of  Bonus  Act,  1965.  In  order
 to  enable  the  industry  to  secure  funds
 to  pay  bonus,  a  price  increase  of  40
 paise  per  tonne  of  coal  was  granted on  the  24th  December,  1965.  This
 price  increase  has  been  allowed  by  the
 Government  and  not  ‘raised’  by  the
 industry.
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 भी  हुकम  लाद  कछवाय :  मैं  यह
 कहना  चाहता  हूं  कि  कोयला  खानों  में  भाज
 काफ़ी  तादाद  में  कोयला  पढ़ा.  हुमा  है,
 जो  बिकता  नहीं  है,  कया  उस  के  लिये
 सरकार  यह  प्रयत्न  करेगी  कि  बहू  कोयला
 गांवों  में  पहुंच  सके  शौर  वहां  जलाने  के  काम
 में भरा सके ?  क्या  इस  के  लिये  सरकार
 विचार  कर  रही  है  ?

 श्री  सं०  Wo  मेहदी  :  इस  के  ऊपर  विचार
 हो  रहा  है  ।  भ्र भी  फूड-मिनिस्टर  साहब  के
 साथ  मीटिंग  हुई  है,  जो  भागने  कहा  है  उस
 पर  गोर  हो  रहा  है  ।

 श्री  हुकम  चन्द  कछवाय  :  मजदूरों  को
 बोनस  का  लाभ  मिले,  इस  के  लिये  कोयले  की
 कीमत  बढ़ाई  गई  है--पिछली  बार  मंत्री  जी
 ने  बताया  था  कि  यह  बात  सही  है  ।  क्‍या
 सरकार  इस  बात  को  देखेगी  कि  कोयले  का
 मुल्य  बढ़ने  के बाद  भी  उन  को  बोनस  मिला
 या  नहों,  तथा  उन्हें  पर्याप्त  मात्रा  में  बोनस
 मिले,  तथा  उस  में  विलम्ब  न  हो,  क्‍योंकि
 कोयले  का  मूल्य  इसी  लिये  बढ़ाया  जा  रहा
 है।

 श्री  स०  wo  मेहदी  :  नहीं  ऐसी  तो  कोई
 बात  नहीं  है  ।  बोनस  जो  बढ़ाया  गया  है,
 बह  तो  एक्ट  के  अन्दर  बढ़ाया  गया  है  जोर
 उसी  की  वजह  से  मूल्य  भी  बढ़ाये  गये  हैं  ।

 शनी  यदा पाल  सिंह  :  यह  असूल  कि  कीमत
 बढ़ाकर  बोनस  दिया  जाय,  यह  तो  उचित
 नहीं  है  ।इस  तरह  से  तो  शुगर मिल  मालिक
 या  क्लाथ  भिल  मालिक  भी  कहेंगे  कि  पहले
 कीमत  बताशो,  फिर  बोनस  देंगे  ।  बोनस  तो
 जो  वें  प्राफिट  कमा  रहे  हैं,  उस  में  से
 मिलना  चाहिये  ।

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  The  price  of  coal
 today  is  controlled,  and  in  the  condi-
 tions  of  the  industry  today,  the  col-
 liery-owners  are  having  grave  diffi-
 culties.  That  was  why  it  was  found
 that  it  is  not  possible  for  them  to  pay
 the  bonus  unless  some  allowance  was
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 made  by  Government  to  provide  for
 it  by  increase  in  the  price.

 श्री  रामेहबरानन्‍्द  :  मैं  यह  जानना  चाहता
 हूं  कि  जैसे  कोयले  का  मूल्य  बढ़ाकर  बोनस
 दिया  जायेगा,  इस  से  तो  महंगाई  धौर  बढ़ेगी
 ग्रोवर  फिर  उस  महंगाई  को  रोकने  के  लिये
 आपको  फिर  कीमत  बढ़ानी  पड़ेगी  ।  भ्राखिर
 यह  जो  गोरखधंधा  है,  क्या  सरकार  इसके
 लिये  कोई  अन्तिम  निर्णय  नहीं  कर  पाई  है,  यह्‌
 जो  क्रम  है,  कि  दर  बढ़ाते  चलो,  यह  कब
 तक  चलेगा  ?
 Shri  8.  K.  Dey:  Dearness  is  some-

 thing  indivisible,  and  I  do  not  believe
 you  can  discriminate  one  sector  from
 the  other.

 श्री  रामेशवरानन्द  :  मंहगाई  क्‍या  ऐसी
 बात  है  कि  दिखाई  नहीं  पड़ती  ।  भ्रांखों  से
 मंत्री  जी  नहीं  देखते  होंगे,  परन्तु  वैसे  तो
 दिखती  होगी  ।

 Shri  Bhagwat  Jha  Asad:  He  is
 casting  aspersions.

 Shri  Indrajit  Gupta:  The  Minister
 stated  that  this  increase  in  price  was
 sanctioned  on  24th  December,  1965.
 Is  he  aware  that  although  this  price
 increase  was  granted  three  months
 ago,  the  bonus  on  account  of  which
 the  increase  was  allegedly  granted  has
 not  been  paid  upto  today?  How  is
 it  that  they  follow  this  process  of
 increasing  the  price  without  checking
 whether  it  is  actually  put  to  the  pur-
 pose  for  which  it  is  supposed  to  be
 put?

 Shri  S.  K.  Dey:  The  hon.  Member
 will  appreciate  that  the  price  increase
 was  given  not  with  retrospective
 effect.

 Mr.  Speaker:  The  complaint  is  that
 it  has  not  been  actually  paid.

 Shri  Indrajit  Gupta:  Three  months
 have  passed.

 Shri  8.  हू,  Dey:  The  bonus  is  being
 paid.  The  Minister  of  Labour  has
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 discussed  this
 owners.

 Shri  Indrajit  Gupta:  No,  it  is  not
 being  paid;  they  say  it  may  be  paid
 next  month.

 question  with  the

 Shri  A.  P.  Sharma:  The  hon.
 Minister  has  stated  that  the  position
 of  the  collieries  is  such  that  it  was
 necessary  to  increase  the  coal  price  to
 pay  the  bonus  to  the  workers.  What
 machinery  have  Government  got  to
 check  up  whether  the  collieries  are
 making  less  profit  or  enormous  profit
 -or  they  are  not  running  at  a  loss?  Do
 ‘they  check  their  balance  sheets?

 Shri  S.  K.  Dey:  Cost  accountants
 on  behalf  of  the  Ministry  of  Finance
 are  now  inquiring  into  the  cost  of  pro-
 duction  of  a  representative  section  of
 ‘collieries  in  the  country;  their  report
 ‘is  expected  very  shortly.

 Shri  A.  P.  Sharma:  He  has  said
 that  they  are  examining  and  inquir-
 ing.  But  earlier  he  said  that  the
 collieries’  condition  is  such  that  they
 cannot  pay  the  bonus.  So,  without
 concluding  the  enquiry,  how  did  Gov-
 ernment  come  to  this  conclusion  that
 they  are  not  in  a  position  to  pay.

 Shri  S.  K,  Dey:  There  is  also  a  re-
 curring  study  continually  made  by
 the  Coa!  Controller's  office  into  the
 position  of  the  collieries  and  their
 cost  of  production.

 Expansion  of  Panna  Diamond  Mine

 +
 *7719,  Shri  K.  N.  Tiwary:

 Shri  P.  B.  Chakraverti:

 Will  the  Minister  of  Mines  and
 ‘Metals  be  pleased  to  state:

 (a)  whether  the  Panna  Diamond
 mine,  the  main  supplier  of  the  indus-
 trial  diamonds,  is  proposed  to  be
 expanded  with  the  collaboration  of  a
 British  firm;

 (b)  whether  the  said  firm  has  sub-
 mitted  a  project  report;
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 (c)  if  so,  whether  Government  have
 given  their  approval;  and

 (d)  whether  it  is  a  fact  that  Hun-
 gary  has  agreed  to  provide  a  plant
 for  the  treatment  of  diamonds?

 The  Deputy  Minister  in  the  Ministry
 of  Mines  and  Metals  (Shri  S.  A.
 Mehdi):  (a)  to  (c).  The  Panna  Dia-
 mond  Mines  consists  of  two  prospects
 —Ramkheria  and  Majhgawan.  On
 the  basis  of  further  prospecting  car-
 ried  out  in  the  Ramkheria  area,  the
 Consultants  M/s  John  Taylor  &  Sons
 of  U.  K.  have  prepared  a  revised  Pro-
 ject  Report.  This  Report  is  under
 consideration  of  the  Government.

 The  development  of  the  Majhgawan
 Mine  had  been  recommended  by  them
 earlier.  This  Scheme  has  been  ganc-
 tioned  by  Government  and  is  under
 implementation.

 (d)  Yes,  Sir.  An  offer  for  the
 supply  of  a  treatment  plant  for  the
 recovery  of  diamonds  at  Majhgawan
 has  been  received  from  a  Hungarian
 Trading  Company.  The  offer  is  under
 examination.

 श्री  wo  Ato  तिवारी  :  यह  जो  प्रोपोजल
 उन्होंने  दी  है,  इसके  मेन-फ्रीचर्स  क्‍या  हैं,
 जो  गप्रन्डर  कन्सीड़ें शन  हैं  ?

 श्री  सं०  Wo  मेहदी  :  इस  वक्‍त  जो  प्रपोजल
 उन्होंने  दी  है  उसमें  90,000  कैरेट  डाय-
 मण्ड  निकालने  के  लिये  थई  ध्यान  में  था,
 उसको  ही  फोर्थ  प्लान  में  निकालने  की
 तजवीज़  की  गई  है  ।

 बनी  क०  ना०  तिवारी  :  कभी  तक  हन
 खानों  से  कितना  डायमण्ड  निकाला  जाता
 था  कौर  इस  स्कीम  के  लागू  होने  के  बाद  से
 कितने  डायमण्ड  की  उत्पत्ति  हुई  भौर  उसकी
 वैल्यू  क्‍या  है  ?

 शी  ले०  Mo  से हदो  :  इन  खानों  से
 ज्यादा  डायमण्ड  नहीं  निकला  था  ।  पिछले
 साल  ‘1,397  डायमण्ड  वजन  83.5
 कैरेट  निकले,  सन्‌  964  में  करीब  3386
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 निकाले  गये  जिनका  वजन  299.  49  कैरेट
 था।  मैं  हाउस  को  यह  बता  दूं  कि  काम
 हो  रहा  है  शौर  उम्मीद  है  कि  भ्र गले  सालों
 में  इन  से  घ्रौर  डायमण्ड  निकलेंगे  ।

 श्री  क०  नो०  तिवारी  :  यह  एक-
 जिकियुट  होने  के  बाद  कितना  डायमण्ड
 निकलने  का  प्ननुमान  है  ?

 खान  तथा  धातु  मंत्री  की  go
 Go  डे  )  :  यह  कैसे  कहा  जा  सकता  है  |

 The  estimate  is  that  out  of  the  Ram-
 kheria  mines  there  will  be  a  produc-
 tion  of  11,250  carats  of  diamonds  per
 annum,  and  from  the  Majhgawan
 mines  22,500  carats  of  diamonds  per
 annum.

 Shri  K.  D.  Malaviya:  Is  it  not  a
 fact  that  the  implementation  of  the
 Majhgawan  field  and  the  prospecting
 programme  of  the  Ramkheria  mines
 have  run  very  late  now,  that  they
 could  have  been  started  earlier  if  the
 prospecting  work  had  been  expedited,
 say,  a  couple  of  years  back?

 Shri  S.  K.  Dey:  The  consultants,
 Messrs.  John  Taylor  &  Sons  of  London,
 who  are  experts  in  the  subject,  sug-
 gested  further  exploration  before  the
 mines  could  be  developed.

 Shri  K.  D.  Malaviya:  Is  it  not  a
 fact  that  this  is  the  second  or  third
 time  that  Messrs.  John  Taylor  &  Sons
 have  admitted  their  failure  and  sug-
 gested  another  prospecting?

 Shri  S.  K.  Dey:  I  do  not  know,  Sir.

 st  to  wo  तिवारी  :  मैं  यह  जानना
 चाहता  हूं  कि  रामखेरिया  भ्रमर  मज गवां--
 इन  दो  हीरों के  खदानों  को  सैन्डल
 गवर्नमेंट  ने  अपने  भ्रधिकार  में  ले  लिया  है,
 इन  दो  खदानों  पर  भ्र भी  तक  कितना
 खर्चा  हुआ  है,  भोर  इनमें  कितने  हीरे  पाये
 गये  हैं  1  श्रीमान्‌,  मैं  इन  खदानों  में  गया  था,
 ये  मेरी  कांस्टीचुएन्सी  में  है  t
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 wert  महोदय  :  भाप  खदानों  में  गये
 तो  कैसे  वापस  भा  गये  ?

 श्री  रा०  स०  तिवारी  :  जब  पूछा  जाता
 है  तो  कहते  हैं  कि  भविष्य  पर  इसको
 आमदनी  निर्भर  करती  है,  कभी  कोई
 आमदनी  नहीं  है,  लाखों  रुपये  का  घाटा
 हो  रहा  है,  जब  कि  प्राइवेट  कम्पनियां  कमा
 रहीं  हैं,  उनको  फ्रायदा  हो  रहा  है  ।
 Shri  S.  K.  Dey:  A  total  amount  of

 Rs.  45  lakhs  has  already  been  spent
 in  preliminary  work  of  study,  dril-
 ling  and  development  of  the  mines,
 and  a  certain  quantity  of  diamonds
 has  been  extracted  in  a  preliminary
 way  only.  Full  production  has  yet  to
 start.

 Shri  Bade:  Is  it  a  fact  that  due  to
 that  collaboration  with  the  British

 firm  in  M.P.  the  old  diggers,  old  per-
 sons  dealing  with  Panna  diamond  have
 expressed  great  resentment  and  they
 say  that  they  will  be  put  to  great  loss?
 Has  the  Government  received  any
 complaint  from  these  persons?

 Shri  S.  K.  Dey:  There  is  no  collabo-
 ration  with  anybody.  We  are  only
 taking  consultant  services.  We  have
 no  knowledge  at  the  moment  of  any
 serious  complaint  from  anybody.

 Shri  J.  P.  Jyotishi:  When  will  full
 production  be  started  in  the  mines?

 Shri  8.  K.  Dey:  By  the  end  of  967
 according  to  present  estimates.

 Shri  D.  C.  Sharma:  May  I  know  if
 prospecting  for  diamonds  is  being
 done  in  other  States  also  and  if  any
 market  in  foreign  countries  had  been
 found  for  these  diamonds  because  in
 India  people  have  lost  all  interest  in
 diamonds?

 Shri  8.  K.  Dey:  I  am  not  aware  that
 people  have  lost  interest  in  diamonds
 in  India;  people  are  interested  in  all
 gems.

 Dr.  L.  M.  Singhvi:  May  I  know
 when  the  last  prospecting  survey  was
 made  of  the  Panna  mines  and  with
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 what  result  and  whether  the  Govern-
 ment  is  cognisant  of  the  fact  that
 because  of  lack  of  scientific  approach
 and  lack  of  application  of  resources,
 the  Government  of  the  country  has
 lost  very  considerably  because  these
 mines  have  not  been  exploited  at  all
 scientifically?

 Shri  8.  K.  Dey:  I  cannot  account  for
 what  has  happened  in  the  past.  I  can
 only  say  that  it  is  a  fact  that  the
 Geological  Survey  of  India  has  been
 doing  general  survey  of  the  country
 end  intensive  exploration  that  is  indi-
 cated  is  now  being  conducted  for  the
 past  few  years.

 Mr.  Speaker:  Mrs.  Reddy  must  be
 interested  in  diamonds.

 Shrimati  Yashoda  Reddy:  I  want  to
 know  whether  the  government  has
 taken  an  overall  survey  of  the  whole
 of  India  and  apart  from  this  Panna
 and  other  known  diamond  areas,  any
 other  part  of  the  country  is  going  to
 be  prospected.  Is  the  government
 going  to  do  anything?

 Shri  Ss.  K.  Dey:  There  is  the  general
 survey  for  all  mineral  sources  which
 is  being  conducted  all  over  the  coun-
 try  for  all  kinds  of  minerals.  I  can-
 not  say  at  the  moment  that  there  is
 any  other  source  of  diamond  of  suffi-
 cient  quantity.

 मुगलसराय  से  भागे  के  स्टेशनों  के  लिए
 कोयले  की  बुकिंग

 +
 *780.  श्री  हा०  ना०  तिवारी  :

 श्री  इन्द्रजीत  गुप्त  :
 श्री  भागवत  झा  आजाद  :
 श्री  Ro  ला०  द्विवेदी  :
 शी  स०  Wo  सामन्त :
 श्री  सुबोध  हंसदा  :
 श्री  So  Wo  बच्चा:

 क्या  रेलवे  मंत्री  यह  बताने  की  छपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिसम्बर,
 lees  a  मुगलसराय  से  झाग  के  स्टेशनों
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 के  लिये  कोयले  की  बुकिंग  बंद  कर  दी  गई

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं;  भ्र ौर

 (ग)  बुकिंग  कितने  दिनों  तक  बन्द
 रही  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री
 (डा०  राम  सुभग  सिंह)  :  जी  नहीं  +

 (ख)  भर  (ग), सवाल  नहीं  उठता।

 शी  हवा  नाठ  तिवारी  :  दिसम्बर  मास
 में  जो  कोयले  का  निर्यात  मुगलसराय  द्वारा
 हुआ  इससे  पिछले  सालों  में  उसकी  तुलना
 में  वह  कम  झा  या  ज्यादा  हुमा ?

 डा०  राम  सुलग  सिह:  रसल  में
 i965  साल  के  करीब-करोड़  हर  महीने

 में,  तीन  महीनों  को  छोड़कर  ज्यादा  निर्यात
 हुआ  है  -  964  के  दिसम्बर  मास  में  जहां
 57  वे गंज  मुगलसराय  से  दूर  भाई  वहां
 965  में  370  वेग  जाई  |  इससे  सागर

 है  कि  964  की  तुलना  में  965  में  ज्यादा
 बैगेज  कराईं  t

 श्री  gto  ato  तिवारी  :  ‘1963-64
 में  कितनी  बैगेज  मुगलसराय  से  हार  पाईं
 आर  ‘1964-65  में  कितनी  कराई  ?

 डा०  रास  सुलग  सिह :.  मैंने  कहा  है
 कि  1964  के  तीन  महीनों,  जून.

 शी  हा०  ला०  तिवारी:  मैं  ने  पूरे
 साल  का  पूछा  है  ।

 To  राम  सुलग  सिंह  :  पूरे  साल  का
 फिगर्स  मैं  टेबल  पर  रख  दूंगा  ।

 Mr.  Speaker:  Shri  Indrajit  Gupta.
 Shri  Indrajit  Gupta:  I  had  tabled  a

 totally  different  question  and  that  had
 something  to  do  with  the  railways’
 purchase  of  coal  for  loco  sheds.  It  had
 been  clubbed  along  with  this  question
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 (b)  if  so,  the  nature  of  the  articles
 displayed  in  the  exhibition;  and
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 I  do  not  understand  the  meaning  of
 it,  I  have  nothing  to  ask.

 Mr.  Speaker:  I  will  find  out.

 sit  भागवत  झा  आजाद  :  शब्दावली
 का  चाहे  जो  पथ  हो  या  उत्तर  चाहे  कुछ
 भी  हो,  क्‍या  यह  सच  नहीं  है  कि  i965  के
 दिसम्बर  महीने  में  मुगलसराय  होकर  कोल
 के  यातायात  पर  किसी  भी  प्रकार  का  भव-
 रोध  लगाया  गया  था  ?

 Bro  राम  सुभग  सिंह  :  किसी  भी  प्रकार
 की  बात  को  तो  मैं  मान  सकता  हूं  क्‍योंकि  उसमें
 यह  बात  भी  भाती  है  कि  झगर  किसी  स्टेशन
 पर  कंसेशन  हो  जाए  तो  वहां  की  लदाई
 बन्द  हो  जाती  है  7  लेकिन  यह  सवाल  बुकिंग
 बन्द  करने  के  बारे  में  है  ।  मैं  ने  कहा  है  कि
 बुकिंग  बन्द  कहीं  नहीं  हुई  है  ।  लेकिन  जिन
 स्टेशनों  पर  अनलोडिंग  में  देर  होने  की
 वजह  से  कंजेशन  हुआ  उन  स्टेशनों  के  लिए
 भागे  लदान  थोड़े  दिन  के  बाद  शुरू  किया
 गया  |
 Shri  S.  com  Samanta:  In  order  to  have

 continuous  supply  of  coal  beyond
 Mughal  Sarai,  the  Railways  proposed
 to  have  dumps  beyond  Mughal  Sarai.
 May  I  know  whether  these  dumps
 have  been  provided  and  whether  the
 action  is  going  on  well?

 Dr.  Ram  Subhag  Singh:  Actually,
 that  is  a  matter  which  largely  con-
 cerns  the  State  Governments.  What-
 ever  procedure  they  follow,  the  Rail-
 ways  will  be  happy  to  accept  that,
 and  some  of  the  State  Governments
 were  having  the  dump  system,  but
 now  some  of  them  have  given  it  up,

 Mr.  Speaker:  Shri  Hansda,  Shri  P.  C.
 Borooah....Next  question.

 Exhibition  in  Allahabad
 *78l,  Shri  Bibhuti  Mishra:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 exhibition  ‘India  965’
 Allahabad;

 was  held  in

 (c)  the  public  reaction  thereto?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Yes,  Sir.

 (०)  A  fair  range  of  engineering, manufactured  and  consumer  goods
 were  displayed  at  this  Exhibition.

 (c)  The  public  appreciated  some  of
 the  exhibits.

 aft  विभूति  सिर  :  हस  एग्जीबिशन' में
 खादी  का  कौन-कौनसा  सामान  लाया
 गया  था  ौर  गांधी  जी  जब  जीवित  थे
 उस  वक्‍त  चर्खे,  करके  वगैरह  जो  इस्तेमाल
 होते  थे  वे  भी  दिखाये  गये  थे  भ्र ौर  कब  इन  में
 जो  प्रगति  हो  चुकी  है,  उन  को  भी  दिखाया
 गया  था  तथा  इस  तरह  की  दूसरी  चीज़ें  भी
 दिखाई  गई  थीं  ?

 श्री  सुभाष  शाह  :  इस  प्रदर्शन  का
 मुख्य  हेतु  सिफ  खादी  की  प्रदर्शनी  करना
 नहीं  था  ।  फिर  भी  खादी  का  स्टाल  बरच्छा
 था।  खादी  के  लिये  हम  ने  जयपुर  में  जो
 एग्जीबिशन  की  थी  उस  में  काफी  विस्तृत
 तरीके  से  सब  दिखाया  गया  था  t

 श्री  बिभूति  मिल:.  कया  यह  सही  है
 कि  रूस  में  जो  ट्रेक्टर  बन  रहा  है  वह  बहुत
 सस्ते  में  बन  रहा  है  ?  क्‍या  सरकार  ने  भी
 ऐसा  ट्रेक्टर  बनाया  है  भ्रमर  भ्रमर  बनाया  है
 तो  क्‍या  उसको  भी  इस  एग्जीबिशन  में  दिलाया
 गया  था  या  नहीं  दिलाया  गया  था  ?

 श्री  सुभाष  शाह  :  कहां  से  कहां  श्री
 गए  ?  कहां  रशियन  ट्रेक्टर  कौर  कहां  इलाहा-
 बाद  की  यह  एग्जीबिशन  |

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  the  Government  has  any
 plans,  apart  from  holding  sporadic
 exhibitions  in  one  or  two  places,—
 whether  the  Government  have  a  large
 plan  for  holding  such  innovations
 which  would  give  rise  to  indigenous
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 innovations  throughout  the  country
 and,  if  so,  what  are  the  details?

 Shri  Manubhai  Shah:  There  are
 spates  of  exhibitions  in  this  country
 practically  every  day;  in  one  or  other
 part  of  the  country  exhibitions  are
 being  he!d.  We  do  not  really  at  the
 Central  Government  level,  hold  any
 local  exhibition.  This  is  all  the  work
 of  local  enterprises.

 Dr,  L.  M,  Singhvi:
 phasise  indigenous  innovations;
 is  all.

 Only  to  em-
 that

 Shri  Manubhai  Shah:  Yes;  we  do
 that.

 aft  भागवत  झा  झ्राजाद  :  इस  एग्जीबिशन
 के  बारे  में  जानने  शौर  सुनने  का  अ्रवसर
 प्राप्त  होने  के  बाद  मैं  यह  जानना  चाहता
 हूं  कि  इस  एग्जीबिशन  के  लिये  क्‍या  विशेष
 अवसर  था  कौर  किस  बात  पर  इस  में  बल
 दिया  गया  था  और  क्‍यों  सिर्फ  कुछ  एक
 आइटम्स  जनता  को  पसन्द  आई  जैसे  प्रापने
 स्वयं  कहा  है  ौर  ज॑सा  कि  मैंने  भी  सुना  है  ?

 ऋषि  सुभाष  शाह  :  चूंकि  वहां  कुम्भ
 मेला  लगा  था  इसलिए  वहां  के  लोगों  ने
 सोचा  कि  एग्जीबिशन  की  जाए  |  बारह  साल  में
 एक  बार  कुम्भ  कराता  है  ।  इस  वजह  से
 वहां  के  स्थानिक  लोगों  ने,  जनता  ने  कौर  आल
 इंडिया  उत्पादक  मंदल  ने  यह  कहा  कि  वहां
 एग्जीबिशन  की  जाए।  हम  ने  खाली  उनकी
 इमदाद  ही  की  थी  ।

 श्री  शिव  नारायण  :  उस  एग्जीबीशन  में
 जो  मशीनरी  वगैरह  प्रदर्शित  की  गई  थी
 बया  वह  बिक्री  के  लिये  भी  थी?

 री  सुभाष  शाह:  यह  तो  बताया
 है  कि  सब  बिक्रो  के लिए  था  ।  लेकिन  इस
 एग्जीबिशन  की  केन्द्रीय  सरकार  की  कोई
 जिम्मेवारी  नहीं  थी  t
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 Study  regarding  Pig  Iron  Complex

 +
 "7183,  Dr.  Chandrabhan  Singh:

 Shri  A.  S.  Saigal:
 Sbri  Lakhmu  Bhawani:
 Shri  Wadiwa:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  798  on  the
 l0th  December,  965  and  state:

 (a)  whether  the  Government  of
 India  have  since  taken  final  decision
 on  the  feasibility  of  study  by  M/s
 Kulijian  Corporation  (I)  Private
 Limited  regarding  the  establishment
 of  pig  iron  complex;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Deputy  Minister  in  the  Minis-
 try  of  Iron  and  Steel  (Shri  P.  C.
 Sethi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Dr,  Chandrabhan  Singh:  May  I
 know  whether  this  Corporation  re-
 commended  any  particular  site  in
 Madhya  Pradesh?

 Shri  P.  C.  Sethi:  They  had  recom-
 mended  the  Katni  area  as  one  of  the
 sites  in  Madhya  Pradesh.

 Dr,  Chandrabhan  Singh:  What  action
 is  Government  going  to  take  on  that
 recommendation?

 Shri  P.  C.  Sethi:  It  is  still  under
 examination.  The  overall  decision
 will  be  taken  when  the  Government
 takes  a  decision  to  put  up  a  blast
 furnace  complex.
 Extension  of  service  to  Members  of

 Railway  Board
 °784.  Shri  A.  P.  Sharma:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Additional  Members  and  Members  of
 Railway  Board  have  been  or  are  being
 given  extension  of  service  during  the
 current  year;  and
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 (b)  if  so,  the  particulars  thereof  and
 the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  So  far  this  year
 only  Chairman,  Railway  Board  has
 been  granted  extension  of  service  for
 one  year  from  22nq  January,  1966.
 Extensions  of  service  are  granted  in
 the  public  interest  and  each  case  is
 decided  on  merits  after  taking  into
 consideration  the  requirements  obtain-
 ing  at  the  appropriate  time.

 Shri  A.  P.  Sharma:  According  to  the
 existing  rules,  people  in  technical
 departments  are  to  be  granted  exten-
 sion.  May  I  know  why  _  technical
 officers,  particulaily  the  Member
 (Mechanical  Engineering),  was  not
 given  extension  in  this  case?

 Dr.  Ram  Subhag  Singh:  As  I  stated
 in  the  main  reply,  each  question  is
 examined  on  merits  and  that  was  also
 examined.

 2.00  hrs.

 Sort  Notice  QUESTION
 जहाज  द्वारा  भेजे  गये  सहायता  सामान

 का  पाकिस्तान  द्वारा  छोड़ा  जाना

 नै
 S.N.Q.  Qe  भरी  गुलाम :.

 श्री  में  वेकंटासुब्यया  :
 श्री  बूटा  सिह  :

 क्या  बाशिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 सरकार  जहाज  द्वारा  भेजे  गये  उस  सहायता
 सामान  को  भारत  के  लिये  छोड़ने  को  सहमत
 हो  गई  है  जो  उन्होंने  हाल  ही  के  संघर्ष के
 दौरान  जब्त  कर  लिया  था  ;  कौर

 (ख)  यदि  हां,  तो  उसके  कब  छोड़े
 जाने  की  आशा  है  ?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  Yes,  Sir.

 (Shri
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 (b)  The  procedural  details  involved
 in  the  release  of  Aid  Cargoes  are
 being  examined  at  present  by  the
 Governments  of  India  and  Pakistan.

 at  गुलज़ार  :  क्‍या  मैं  यह  जान  सकता
 हैं  कि  इस  सामान  के  भ्र लावा  कोई  शौर  भी
 सामान  है,  जैसे  कि  पिछले  अधिवेशन  में
 रेलवे  मंत्री  महोदय  ने  बतलाया  था  कि  लाहौर
 को  जो  रेल  के  डिब्बे  गये  थे  उन  को  पा  पिस्तान
 ने  जब्त  कर  लिया  था,  जिसके  छोड़ने  के  बारे  में
 में  भी  पाकिस्तान  ने  कुछ  कहा  है  ।

 प्रत्यक्ष  महोदय  :  जो  कुछ  सवाल  में
 है  भ्रमर  उस  के  बारे  में  कोई  बात  पूछना  हो
 तो  बाप  पूछ  लीजिये।

 Shri  Ranga:  What  is  the  value  of
 this  cargo  and  js  there  any  counter-
 vailing  cargo  belonging  to  them  on
 our  side  which  we  may  have  to  hand
 over  to  them  in  exchange?

 Shri  Manubhai  Shah:  We  have  our
 lll  consignments  costing  Rs.  2.78
 crores.  Likewise  their  consignments
 will  cost  us  perhaps  Rs.  .30  crores.

 Shri  Hem  Barua:  May  I  know  if  it
 is  not  a  fact  that  the  Government  had
 decided  unilaterally  to  release  U.S.
 aid  cargo  to  Pakistan  at  the  behest  of
 the  US  Government,  and  if  so,  may  I
 know  whether  our  Government  have
 ascertained  either  from  the  Pakistani
 source  or  from  the  US  source  if  *
 similar  request  was  made  by  the  US
 Government  to  Pakistan  to  release
 our  cargo?

 Shri  Manubhaj  Shah:  That  is  what
 was  contained  in  my  answer.  It  was
 not  at  the  behest  of  any  one  or  the
 other  government;  both  the  countries
 have  agreed  to  release  the  aid  cargo.
 In  what  manner  to  do  it  i.e.  the  pro-
 cedure,  ig  still  under  consideration.

 Shri  Hem  Barua:  It  was  reported
 very  clearly  in  headlines  in  news-
 papers  that  the  Government  of  India
 have  decided  unilaterally  to  rele
 US  cargo,  because  the  US  Government
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 have  requested  the  Indian  Govern-
 ment.  My  quarrel  is,  why  should  you
 have  decided  unilaterally  to  release
 it?

 Shri  Manubhai  Shah:  I  am  giving
 the  latest  position.  Each  aid-giving
 country’s  government  approached  both
 the  countries,  and  both  the  countries
 naturally  took  credit  by  saying  “we

 are  doing  it  on  our  own”.  There  is
 complete  reciprocation.  The  aid  cargo
 held  by  each  of  the  countries  will  be
 released  after  the  procedure  is
 finalised.

 Dr.  L.  M.  Singhvi:  May  I  know
 what  are  the  main  features  of  the
 accord  arrived  at  between  the  coun-
 tries  and  what  are  the  main  issues
 which  are  now  being  discussed  bet-
 ween  the  countries  and  whether  there
 was  any  intervention  by  any  friendly
 countries  to  secure  the  accord?

 Shri  Manubhait  Shah:  The  main
 thing  under  discussion  is  whether  the
 goods  must  be  directly  handed  over
 to  the  country  or  whether  it  should
 Zo  back  to  the  donor  country,  and

 the  recipient  country  must  receive
 it  from  the  donor  country.  We  are
 wanting  a  straight  and  casy  route
 rather  than  this  circuitous  route.

 Dr.  L.  M.  Singhvi:  What  about
 friendly  intervention?

 Shri  Manubhaj  Shah:  So  many
 people  tried  to  help.

 श्री  हुकम  खुद  कछवाय  :  मैं  जानना
 चाहता  हूं  कि  जो  माल  रोका  गया  था  उस  में
 जो  खराब  हो  गया  है  उक्त  का  मुआवजा  देना
 या  जो  हानि  हुई  है  उस  की  पूर्ति  करना  स्वीकार
 किया  गया  है  ।

 भी  सन् भाई  शाह  कारगो  पहले  जाये
 तब  तो  ५  -  चले  कि  वह  ठीक  हालत  में  है  या
 नहीं

 अध्यक्ष  महोदय  :  क्‍या  कोई  हस  तरह
 की  बात  हुई  है?
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 ह ।  सनुभाई  शाह  :  नहीं,  ऐसी  कोई
 बात  नहीं  हुई  है  ।

 श्री  यशपाल  सिह  :  क्‍या  सरकार  यह
 बतला  सकती  है  कि  हमारे  सरस्वती  नाभ  के
 जहाज  को  रोक  कर  के  पाकिस्तान  ने  उस  पर
 रजिया  नाम  लिखवा  लिया  है,  भ्रोर  राज  वह
 किस  पोजीशन  में  है  ।  वह  सरस्वती  नाम  का
 जहाज  वापस  शा  रहा  है  या  नहीं  ।

 श्री  मनु भाई  शाह:  यह  तो  एड  कारगो
 की  बात  हो  रही  है  ।

 श्री  बड़  :  मेरे  मित्र  श्री  कछवाय  ने  जो
 प्रश्न  पूछा  उस  के  उत्तर  में  मंत्री  जी  न ेकहा  कि
 डैमजेल  की  बात  नहीं  हुई  है  ।  लेकिन  प्राकारों
 कौर  समाचारपत्रों  में  यह  बात  कराई  है  कि
 पाकिस्तान  ने  डैमजेल  मांगे  हैं  जोर  आप  ने
 देना  कबूल  कर  लिया  है  tv  मैं  जानना  चाहता  हूं
 कि  क्‍या  यह  बात  सच  है  ।

 Shri  Manubhai  Shah:  Sir,  as  the
 hon.  House  will  appreciate,  Indo-
 Pakistan  questions  are  very  specific
 and  have  got  to  be  answered  specifi-
 cally,  This  pariicular  question  relates
 to  aid  cargo.  and  what  I  said  holds
 good  for  aid  cargo.  Both  the  coun-
 tries  have  agreed  to  release  aid  cargo
 to  the  respective  countries  and  the
 procedure  is  being  finalised.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Export  of  Jute  Goods
 °782,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  our

 export  of  jute  goods  to  the  various
 countries  has  decreased;

 (b)  the  existing  level  of  export  of
 jute  goods  to  various  countries;  and

 (c)  the  steps  taken  to  boost  up  the
 export  of  our  jute  products?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  The  value  of  exports  of
 jute  goods  in  965  at  Rs.  84  crores
 showeg  an  increase  of  Rs.  23  crores
 over  1964.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 See  No.  LT-5902/66).

 Import  of  Cotton
 *785,  Shri  Kapur  Singh:

 Shri  P.  K.  Deo:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  Government  have

 decided  to  centralise  the  imports  of
 foreign  cotton;

 (b)  if  so,  the  details  of  the  cen-
 tralised  agency;  and

 (c)  how  the  traders  and  established
 importers  have  reacted  to  this  move?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Shortage  of  Scarce  Raw  Materials  in
 West  Bengal

 ©786.  Shri  Indrajit  Gupta:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Mimes  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  hundreds  of  big,  medium  and
 small  scale  industrial  units  in  West
 Bengal  have  exhausted  their  quotas
 and  stocks  of  non-ferrous  metals  like
 copper,  brass,  lead,  tin  and  zinc  and
 are  facing  a  serious  crisis  as  a  result
 thereof;

 (b)  whether  there  is  any  proposal
 to  modify  the  provisions  of  the  Scarce
 Industrial  Materials  (Control)  Order,
 1965;  and
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 (c)  the  steps  taken  to  relieve  the
 present  shortage  by  imports  from
 rupee-payment  countries  and  by
 import  substitution?

 The  Minister  of  Mines  and  Metals
 (Shri  Ss.  K.  Dey):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  examina-
 tion.

 (c)  The  import  of  non-ferrous
 metals  is  included  in  the  Trade  Plan
 for  966  with  East  European  countries.
 Steps  have  also  been  taken  to  sub-
 stitute  non-ferrous  metals  as  far  as
 possible  by  aluminium  which  is  indi-
 genously  available.

 Export  of  Iron  Ore  to  Japan
 *7187.  Shri  Maheswar  Naik:

 Shri  P.  C.  Borooah:
 Shri  R.  G.  Dubey:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  steps  to  increase  the
 annual  export  of  iron  ore  from  2
 million  tonnes  to  20  million  tonnes
 have  been  decided  upon  between  the
 Government  of  India  and  the  visiting
 Japanese  Economic  Mission;

 (b)  whether  this  decision  also
 envisages  integrated  development  of
 iron  ore  mines  and  the  linking  of
 mines  with  ports;  and

 (c)  if  so,  the  main  features  of  the
 scheme?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Discus-
 sions  have  been  held  on  the  ith
 March,  966  with  members  of  the  visit-
 ing  Japanese  Economic  Mission  about
 ways  and  means  of  further  incrcasing
 exports  of  Indian  iron  ore  to  Japan
 on  a  long-term  basis.  With  the  pros-
 pect  of  Japan’s  imports  of  iron  ore
 increasing  to  66  million  tonnes  within
 a  few  years,  we  expressed  our  inten-
 tion  to  raise  if  possible  the  quantum
 of  our  exports  of  iron  ore  to  Japan  to
 about  30  million  tonnes.  Apart  from
 the  arrangements  already  being  imple-
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 mented  for  export  of  6  million  tonnes
 through  the  port  of  Visakhapatnam,
 of  ore  from  Kiriburu  and  _  Bailadilla,
 their  special  attention  was  drawn  to
 the  likelihood  of  shipments  of  2
 million  tonnes  commencing  from
 Daitari  mine  in  Orissa  via  Paradip
 Port  from  1967,  the  plans  being  fina-
 lised  for  the  modernisation  of  port
 facilities  at  Mormugao  to  develop
 capacity  of  8  million  tonnes  with
 built-in  possibility  of  expanding  to  2
 million  tonnes,  the  prospecting  in
 Progress  on  the  large  magnetite  depo-
 site  in  Kudremukh  of  Mysore  State
 near  the  proposed  new  port  at  Manga-
 lore,  and  the  possibility  of  opening  a
 second  port  outlet  at  or  near  Kakinada
 for  additional  exports  of  Bailadilla
 ore.  The  Japanese  Mission  agreed  to
 study  these  possibilities,  which  might
 enable  India  to  supply  a_  substantial
 proportion  of  Japan’s  iron  ore  require-
 ments  on  sustained  basis.

 Delay  in  completing  Stee]  Projects  in
 Durgapur

 7188,  Shri  Mohammag  Elias:
 Dr.  Ranen  Sen:
 Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  delay  in  completing  the
 Alloy  Steel  Project  at  Durgapur  and
 expansion  scheme  of  the  Durgapur
 Steel  Plant;

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  to  avoid  such  delay
 in  future;  and

 (c)  whether  it  is  also  a  fact  that
 there  was  a  proposal  to  instal  a  Ferro-
 Alloy  Plant  at  Durgapur  and  if  so,  the
 present  position  thereof?

 The  Minister  of  Iron  and  Steel  (Shri
 Tr  N.  Singh):  (a)  Yes,  Sir,  to  some
 extent.

 (b)  In  the  case  of  the  Alloy  Steel
 Plant,  it  is  difficult  to  pin-point  res-
 ponsibility  for  the  delay,  since  a
 number  of  parties  were  involved  viz.
 the  Equipment  suppliers,  the  Consul-
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 tants,  the  plant  management,
 Structural  fabricators  and  the  Site
 Contractors.  In  addition,  unusually
 heavy  rain  in  964  resulted  in  slow-
 ing  down  of  site  work.

 the

 In  the  case  of  Durgapur  Steel  Plant
 expansion,  delay  in  the  commission-
 ing  of  Blast  Furnace  No.  4  occurred
 on  account  of  an  accident  to  the  Big
 Bell.  There  was  also  some  delay  in
 the  commissioning  of  the  coke  ovens.
 The  delay  well,  however,  be  utilised
 for  relining  of  Blast  Furnace  No.  I.
 All  concerned  both  in  the  Durgapur
 Steel  Plant  and  the  Alloy  Steel  Plant
 have  been  advised  to  profit  from  the
 experience  gained  ang  to  avoid  similar
 delays  in  future.  A  closer  watch  on
 progress  is  also  maintained  to  see
 whether  remedial  action  cannot  be
 taken  in  time.

 (c)  Yes,  Sir.  As  a  review  of  the
 requirements  of  ferrochrome  indicated
 that  the  schemes  already  licensed
 would  be  sufficient  to  meet  the  antici-
 pated  demand  of  this  item  in  970-7I,
 if  all  of  them  materialse  it  was  decided
 that  the  question  of  setting  up  the
 Plant  in  the  public  sector  may  be  re-
 examined  if  it  is  found  that  any  of  the
 schemes  already  licensed  does  not
 make  good  progress.  This  re-examin-
 ation  is  proposed  to  be  done  by  the
 middle  of  this  year.

 Foundry  near  New  Delhi  with
 Japanese  Collaboration

 #789,  Shri  Vishwa  Nath  Pandey:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mls.
 Kobe  Steel  Company  (Japan)  has
 signed  an  agreement  with  Mls.  U.P.
 Stee]  Ltd.  of  India  for  the  setting  up
 of  a  foundry  near  New  Delhi;  and

 (b)  if  so,  the  main  features  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  Yes,  Sir.  The  Plant
 is  proposed  to  be  set  up  at  Muzaffar-
 nagar  in  Uttar  Pradesh.
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 (9)  The  Ag:eement  provides  for
 rendering  technical  assistance  in  the
 erection  and  operation  of  the  Plant
 and  providing  necessary  technical
 know-how,  und  also  for  training  of
 Indian  technicians.  For  all  these
 services  the  Indian  company  will  pay
 a  suitable  fee  to  the  foreign  company.
 A  small  minority  participation  by  the
 foreign  company  in  the  equity  capital
 of  the  Indian  company  is  also  envi-
 saged.
 Change  in  Monetary  System  in  the

 United  Nations
 #790.  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  2l  developing
 countries,  including  India,  have  chal-
 lenged  the  right  of  the  group  of  ten
 Nations  to  decide  the  change  in  the
 world’s  monetary  system  in  the  Uni-
 ted  Nations;  and

 (b)if  so,  the  broad  features  of  their
 suggestions?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Twentyone
 developing  countries  including  India
 submitted  to  the  Committee  on  Invisi-
 bles  and  Financing  Related  to  Trade  of
 the  United  Nations  Conference  on
 Trade  and  Development,  at  its  special
 session  in  New  York  in  January-Feb-
 ruary,  1966,  a  joint  Memorandum  on
 International  Liquidity,  wherein  they
 have  emphasised  the  need  to  take
 decisions  concerning  the  international
 monetary  system  in  the  widest  possi-
 ble  forum,  and  not  by  a  restricted
 group  of  countries,  inaymuch  as  such
 decisions  affect  the  entire  interna-
 tional  community,

 (b)  The  Memorandum,  while
 emphasising  the  above  principle  as
 also  the  need  to  find  solutions  to  the
 problem  of  international  liquidity
 which  take  into  account  the  interests
 of  both  developing  as  well  as  deve-
 loped  countries,  broadly  endorses  the
 findings  and  recommendations  embo-
 died  in  the  Report  of  the  Group  of
 Experts  on  International  Monetary
 Issues  appointed  by  the  Secretary-
 General  of  UNCTAD  and  also  makes
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 a  few  other  suggestions  in  the  same
 direction.

 Import  of  Dates  from  Iraq
 "791.  Shri  Madhu  Limaye:

 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  has  import-
 ed  dates  from  Iraq  in  February,  1966;

 (b)  if  so,  whether  the  consignment
 has  been  found  to  be  unfit  for  human
 consumption;  and

 (c)  if  so,  who  was  responsible  for
 this,  the  Iraqin  Date  Company  (the
 exporter)  or  State  Trading  Corpora-
 tion  (the  importer)?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  (a)  to  (c).  Out  of
 35,300  baskets  of  dates  imported  by
 the  State  Trading  Corporation  during
 the  months  January/February,  1966,
 about  580  baskets  have  been  found  to
 be  unfit  for  human  consumption  after
 most  rigorous  inspection  by  Port  and
 Municipal  health  authorities.  In
 perishable  commodities  like  dates,  a
 certain  amount  of  decay  in  transit,
 handling  and  storage  is  norma]  and
 is  inescapable.  When  viewed  in  this
 context  this  represents  a  small  per-
 centage  and  it  is  rather  difficult  to
 fix  responsibility  on  any  one.

 Public  Sector  Undertakings
 *792.  Shri  Himatsingka:

 Shrj  Rameshwar  Tantia:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  are  considering  a  proposal
 that  public  sector  undertakings  should
 aim  at  2  per  cent  return  on  the  capi-
 tal  employed;

 (b)  if  so,  the  details  of  the  pro-
 posal;

 (c)  whether  the  proposal  has  been
 made  in  view  of  the  Venkataraman
 Committee’s  recommendations;  and

 (d)  how  far  this  proposal  wil]  bene-
 fit  the  Government?
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 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  There  is  no  specific
 proposal  as  such  under  consideration
 of  the  Government,  requiring  public
 sector  undertakings  to  aim  at  22  per
 cent  return  on  capital  employed.

 (b)  to  (d).  Do  not  arise.

 Report  on  Salem  Stee]  Plant

 *7193,  Shri  D.  C.  Sharma:
 Shri  S.  Kandappan:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  the  progress  made  by  the
 Japanese  team  in  submitting  its  re-
 port  on  the  Salem  Steel  Plant  to  Gov-
 ernment;

 (b)  the  recommendations  made  in
 the  report;

 (c)  whether  any  decision  has  been
 taken  on  the  establishment  of  the
 Salem  Steel  Plant  for  alloy  stee]  and
 special  steel;  and

 (d)  whether  the  plant  will  be  ready
 during  the  Fourth  Plan  period?

 The  Minister  of  Iron  and  Steel  (Shri
 TN.  Singh):  (a)  The  report  of  the
 Japanese  Survey  Team  on  the  Ney-
 veli-Salem  Steel  Project  is  expected
 to  be  received  in  a  few  days.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 (d)  This  is  under  consideration  of
 qgsovernment.

 Damage  to  Railway  Property  in
 West  Bengal

 ©794,  Shrimati  Tarkeshwari  Sinha:
 Shri  Vishwa  Nath  Pandey:
 Shri  Yashpal  Singh:
 Shri  P.  0.  Borooah:
 Shri  Jashvant  Mehta:
 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:
 Shri  R.  S.  Pandey:

 MARCH  25,  966  Written  Answers  7804

 Shri  Subodh  Hansda;:
 Dr.  L.  M.  Singhvi:
 Shri  9.  C.  Sharma:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  bogey
 of  a  Calcutta-bound  electric  train  on
 the  Sealdah-Ranaghat  Section  was
 burnt  and  another  completely  damag-
 ed  when  a  mob  set  fire  to  them  near
 Badkulla  Station  next  to  Krishna-
 nagar  City  Station  during  the  recent
 food  agitation  in  West  Bengal;

 (b)  if  so,  the  cost  of  the  damages
 caused  thereby;  and

 (c)  the  total  amount  of  loss  to  the
 Railway  property  during  the  agitation
 period?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  Sir.

 (b)  Rs.  -1,60,000  (approx.).
 (c)  The  total  loss  to  railways  serv-

 ing  in  West  Bengal  has  been  estimat-
 ed  at  Rs.  54.29  lakhs,  approximately.

 Trade  with  Yugoslavia
 #795.  Shri  Yashpal  Singh:

 Shri  R.  S.  Pandey:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  any  economic  and  trade
 agreement  has  been  signed  between
 India  and  Yugoslavia  as  a  result  of
 the  discussions  which  took  place  in
 Delhi  between  the  Government  of
 India  and  the  Yugoslavian  Delega-
 tion;  and

 (b)  if  so,  the  main  features  there-
 of?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  A  Protocol  on  the  talks  on  ex-
 pansion  of  trade  and  economic  rela-
 tions  between  India  and  Yugoslavia
 was  signed  on  l8th  March,  966  by
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 H.E.  Mr.  Dzuverovic,  Foreign  Trade
 Minister  of  Yugoslavia  and  Minister
 of  Commerce.  Decisions  were  also
 taken  about  the  pattern  of  commodity
 exchanges  between  India  7  cad  Yugos-
 lavia  during  the  year  1967,  It  is  ex-
 pected  that  the  level  of  trade  both
 ways  in  967  will  be  about  Rs.  460
 million  as  ugainst  the  level  of  about
 Rs.  380  million  in  1966.

 It  was  agreed  that  good  potential
 exists  and  can  be  developed  for  ex-
 change  of  engineering  components  and
 end-products  in  various  fields  of
 industry  and  particularly  in  respect
 of  manufactures  in  the  two  countries
 under  the  same  license  from  West
 European  Countries.

 Both  countries  have  agreed  to  set
 up  joint  ventures  in  both  countries
 and  for  joint  marketing  of  the  pro-
 ducts,  thus  manufactured  in  third
 countries.  The  agreement  also  con-
 templates  setting  up  of  ventures  with
 joint  participation  in  third  countries
 to  help  the  development  of  such
 countries  as  desire  aid  from  India  or
 Yugoslavia.
 Rice  ration  to  Railway  employees  in

 Darjeeling  District
 #796,  Shri  Priya  Gupta:

 Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  no

 arrangement  has  been  made  to  pro-
 vide  rice  ration  to  the  Railway  em-
 Ployees  in  the  Darjeeling  District;
 and

 (b)  if  so,  the  steps  being  taken  in
 this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  supply  and  distribu-
 tion  of  foodgrains  to  the  railway
 employees  in  the  Darjeeling  District
 is  the  responsibility  of  the  State
 Government.

 (b)  No  complaint  has  been  received
 from  any  Railway  staff  by  the  North-
 east  Frontier  Railway  Administration

 regarding  the  non-availability  of  rice
 in  Darjeeling  area.

 H.M.T.  Unit  at  Pinjore
 *197,  Shri  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  the  sanction  to  set  up
 the  second  unit  at  Pinjore  of  the
 Hindustan  Machine  Tools  Ltd.  has
 been  given  in  order  to  raise  produc-
 tion;  and

 (b)  if  not,  whether  this  will  not
 affect  the  planning  of  the  H.M.T.  in
 the  setting  up  of  the  sixth  unit  as
 wel]  as  the  other  units  planned  for
 the  Fourth  Five  Year  Plan?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.  But  a  revis-
 ed  estimate  is  still  under  considera-
 tion.

 (b)  On  the  above  basis  there  may
 be  some  delay  in  the  commissioning
 of  the  second  stage  of  the  Pinjore
 Plant  (6th  unit).  The  programming
 of  the  remaining  units  planned  for
 the  Fourth  Plan  period,  is  under  the
 consideration  of  HMT’s  management.

 Metallurgy
 #798,  Shri  P.  R.  Chakraverti:

 Shri  K.  N.  Tiwary:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  a
 paper  submitted  to  the  working  group
 on  Metallurgy  by  Dr.  8.  R.  Jajhawan,
 Director  of  National  Metallurgical
 Laboratory,  suggesting  that  India
 could  save  foreign  exchange  worth
 Rs.  00  crores  by  stepping  up  the  pro-
 duction  of  minerals  and  ores;

 (b)  whether  Government  endorse
 his  suggestion  that  a  number  of  metal-
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 lurgical  plants  should  be  started  to
 process  raw  minerals  and  ores;

 (c)  the  steps  taken  to  use  geologi-
 cal,  geo-physical  and  geo-chemical
 techniques  in  larger  volume;  and

 (d)  whether  research  work  has
 been  undertaken  in  designing  and
 manufacturing  geo-physical  equip-
 ment  and  developing  field  methods?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  छू,  Dey):  (a)  and  (b).  Gov-
 ernment  are  aware  of  the  suggestions
 made  in  the  paper  submitted  by
 Dr.  8.  R.  Jijhawan  and  generally
 agree  with  them.

 (c)  The  Geological  Survey  of  India
 and  the  Indian  Bureau  of  Mines,  the
 two  agencies  of  the  Central  Govern-
 ment  for  undertaking  exploration  and
 proving  work,  have  been  strengthened
 in  successive  Five  Year  Plans  to
 undertake  large  number  of  geological,
 geophysical  and  geochemical  investi-
 gations  all  over  the  country.  The
 Government  is  fully  aware  of  the  need
 to  step  up  exploration  and  _  proving
 work  and  it  is  proposed  to  further
 expand  the  Geological  Survey  of  India
 for  this  purpose  during  the  Fourth
 Plan  period.

 (d)  Research  work  is  being  carried
 out  in  the  Geological  Survey  of  India
 and  the  National  Geophysical  Research
 Institute,  Hyderabad,  to  design  and
 manufacture  geophysical]  equipment
 and  to  develop  field  methods.

 लाइसेंसों  का  दिया.  जाना

 #799.  शी  हुकम  शिव  कछवाय  :
 शो  विश्वनाथ  पाण्डेय  :
 श्री  ‘to  Wo  mat:
 street  साविश्नो  निगम  :
 श्री  प्र०  to  चकवर्तो  :
 शी  बिभूति  मिथ :
 श्री  बसुमतारी
 श्री  Wo  wo  fag  fac  :
 sh  सिद्धेश्वर  प्रसाद  :
 कोसती  रामदुलारी  सिन्हा:
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 श्री  यशपाल  सिंह  :
 श्री  to  Go  बरुआ:

 क्या  उद्योग  मंत्री  i9  नवम्बर,  1965
 के  अ्रतारांकित  प्रश्न  संख्या  958  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  सरकार  ने  उद्योगों  को  लाइसेंस
 देने  की  नीति  में  कुछ  परिवर्तन  करने  वाले
 प्रस्तावों  पर  इस  बीच  विचार  कर  लिया  है  ;
 शौर

 ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 ने  क्‍या  निर्णय  किया  है  ?

 उद्योग  मंत्री  (थी  संजीवय्या)  :  (क)
 कौर  (ख).  इन  प्रस्तावों  पर  कभी  सरकार
 विचार  कर  रही  है  ।

 De-scheduling  of  Industries
 *800.  Shri  Himatsingka:

 Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Industry  be

 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  are  considering  a  pro-
 Posal  regarding  de-scheduling  of  eight
 industries  from  the  licensing  list;

 (b)  if  so,  the  names  of  the  Indus-
 tries  and  the  reasons  therefor;  and

 (c)  when  the  final  decision  in  this
 regard  is  likely  to  be  taken?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  Some  pro-
 posals  for  the  liberalisation  of  indus-
 trial  licensing  are  under  the  conside-
 ration  of  Government.  As  soon  as  a
 final  decision  is  taken,  details  of  the
 proposed  liberalisation  will  be  an-
 nounced.

 Loss  of  M.M.T.C’s.  Iron  ore  at  Madras
 *80l.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  iron  ore  weighing
 about  1,16,724  tonnes  due  for  export
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 by  the  Minerals  and  Metals  Trading
 Corporation  was  found  missing  at
 Madras;

 (b)  if  so,  the  circumstances  under
 which  the  ore  was  lost  and  who  was/
 were  responsible  for  this  loss;  and

 (c)  the  action  taken  by  Govern-
 ment  against  those  responsible?

 The  Minister  of  Commerce  (Shri
 Manubhaj  Shah):  (a)  and  (b).  The
 annual  verification  carried  on  the  3lst
 March,  964  by  the  Minerals  and
 Metals  Trading  Corporation  revealed
 shortage  in  the  iron  ore  stocks  held
 at  Madras  Harbour  to  the  116,724,
 tonnes  which  is  5.5  per  cent  of  the
 total  quantity  handled  during  the
 periog  April,  962  to  June,  964  ie.,
 in  27  months.  Shortages  in  the  handl-
 ing  of  bulk  commodities  like  iron  are
 inevitable  as  in  the  absence  of  weigh-
 ment  facilities,  wagons  are  loaded  on
 weight/volume  ratio  basis  which  at
 best  can  be  an  approximation.  Be-
 sides,  variation  in  the  density  of  the
 ore  supplied  through  different  load-
 ing  points  and  inaccuracies  in  the
 weight/volume  ratios  and  also  varia-
 tions  between  the  book  figures  and
 the  physical  stock,  due  to  defective
 load-line  and  consequent  short  load-
 ing  also  contribute  to  the  shortages.
 Because  of  these  factors.  a  shortage
 upto  2  per  cent  of  the  quantities
 handled  during  a  year  is  considered  a
 normal  wastage.

 (c)  Disciplinary  action  has  been
 initiated  by  the  Corporation  against
 the  officials  concerned  in  consultation
 with  the  competent  authorities,  for
 not  revising  the  weight/volume  ratio
 from  time  to  time.
 Flag  Station  at  Telwa  Bazaar  near

 Simultala  Eastern  Railway
 2760.  Shri  Madhu  Limaye:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have
 received  any  representations  about
 making  Telwa  Bazaar,  a  point  5  kilo-
 meters  to  the  east  of  Simultala  on
 Eastern  Railway,  a  flag  station  on
 experimental  basis;

 (०)  whether  Government  are  aware

 that  Telwa  Bazaar  is  a  big  business
 centre  and  has  a  population  larger
 than  that  of  Simultala;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  make  Telwa  Bazaar  a  flag
 station  on  an  experimental  basis  for
 39  Up  and  320  Down  Moghalsarai—
 Howrah  passenger  trains?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  Yes.
 (c)  The  proposal  to  open  a  flag

 station  at  Telwa  Bazaar,  which  would
 be  about  2.6  kms.  from  Simultala,  has
 been  examined  and  could  not  be
 accepted  as  it  has  been  found  finan-
 cially  not  justified  and  operationally
 difficult.

 Guide  Lines  for  Private  Investment
 Abroad

 276l.  Shri  Kolla  Venkaiah:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have  issu-
 ed  any  guide  lines  for  private  invest-
 ments  abroad;

 (b)  if  so,  the  main  points  in  the
 guide  lines;  and

 (c)  the  reasons  for  the  issue  of  the
 same?

 The  Minister  of  Commerce  (Shri
 Manubhaji  Shah):  (a)  Yes,  Sir.

 (b)  The  following  guide  lines  are
 being  followed  in  granting  approval
 to  Indian  investors  to  participate  in
 Joint  Industrial  ventures  in  foreign
 countries:—

 (i)  Government  approves  of  such
 schemes  provided  Indian
 investment  is  generally  limit-
 ed  to  value  of  indigenous
 machinery,  equipment,  tools,
 structurals  etc.  required  for
 the  new  ventures.

 (ii)  No  large  cash  remittances  for
 investment  abroad  are  allow-
 ed  except  for  incidental  ex-
 penses.
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 (iii)  Where  the  Indian  party  is  in
 a  position  to  supply  machl-
 nery  etc.  to  a  greater  value
 than  his  equity  participation,
 Government  welcomes  such  a
 scheme  as  the  excess  machi-
 nery  etc.  could  be  sold  for
 foreign  exchange.
 Government  of  India  favour
 association  of  local  parties  in
 foreign  countries;  also  local
 development  banks,  financial
 institutions  and  local  Govern-
 ments.

 (iv)

 (v)  Government  also  favour  Indian
 parties  providing  in  their
 agreement  for  intensive  train-
 ing  facilities  to  nationals  of
 the  country  of  investment.

 (९)  The  above  guide  lines  have  been
 laid  down  to  facilitate  investment  by
 Indian  industrialists  in  joint  ventures
 abroad  on  lines  commensurate  with
 the  Government's  policy  of  extending
 co-operation  to  the  developing  coun-
 tries  in  their  developmental  pro-
 grammes.

 Foreign  Collaboration
 2762.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  C  ce  be  pl  d  to
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 boration  agreements  between
 Indian  and  foreign  concerns,
 on  the  exports  of  products
 manufactured  by  the  indus-
 trial]  units  set  up  under  such
 agreements;

 (ii)  to  suggest  as  to  how  and  in
 what  agreements  modifica-
 tions  may  be  secured  so  as  to
 enable  exports  of  such  pro-
 ducts;  and
 to  recommend  any  changes  in
 policy  that  may  be  necessary
 in  drawing  up  the  collabora-
 tion  agreements  in  future
 from  the  export  angle.

 Graphite  Deposits  in  Kerala
 2763.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (iii)

 (a)  whether  Graphite  Deposits  have
 been  discovered  in  Thodupuzha  Taluk,
 Ernakulam  District  by  the  Geological
 Department  of  Kerala  State;

 (b)  whether  any  attempt  has  been
 made  to  investigate  the  location  of
 Graphite  deposits  in  Nedumagad
 Taluk  of  Trivandrum  District;

 (c)  whether  it  is  a  fact  that  some
 d

 state:
 (a)  whether  the  Ramaswamy  Muda-

 liar  Committee  report  concerning  the
 various  Collaboration  agreements  by
 India  with  foreign  countries  has  been
 submitted;

 (b)  if  not,  when  it  is  likely  to  be
 —  s"bmitted;  and

 (c)  the  terms  of  reference  of  the
 Committee?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  The  report  is  likely  to  be  sub-
 mitted  in  the  next  two  or  three
 months.

 (c)  The  terms  of  reference  of  the
 Committee  are—

 (i)  to  study  the  restrictive  effect
 of  the  existing  foreign  colla-

 its  of  Graphite  have  been  found
 in  Kuttichal  and  Vellamgad  areas  in
 Kerala;

 (d)  whether  Vellamgad  deposits  are
 of  high  grade;  and

 (e)  when  government  propose  to
 begin  taking  out  these  deposits?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  Yes,  Sir.

 (b)  The  State  Department  of  Geo-
 logy  has  already  conducted  some  in-
 vestigations  in  the  area.

 (c)  and  (d).  Yes,  Sir.
 (e)  It  is  understood  from  the  Gov-

 ernment  of  Kerala  that  they  are
 making  a  request  to  the  Geological
 Survey  of  India  to  conduct  detailed
 drilling  investigation.  The  question  of
 exploitation  of  these  deposits  could  be
 considered  only  after  the  investigation
 is  completed.
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 Imenite  Deposits  in  Kanya  Kumari
 2764.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  large  deposits  of  Ilme-
 nite  are  found  at  Kanya  Kumari;

 (b)  whether  this  can  be  used  for
 titanium  and  pig  iron;  and

 (c)  if  so,  the  action  being  taken  for
 its  utilisation?

 The  Minister  of  Mines  and  Metals
 (Shri  8.  K.  Dey):  (a)  Yes  Sir.  The
 sands  at  Manavalakurichi  in  Kanya-
 kumari  district  in  Madras  State  con-
 tain  ilmenite  and  other  minerals.

 (b)  Yes,  Sir.

 (९)  It  is  unders:sod  from  the  Gov-
 ernment  of  Madras  that  a_  private
 entrepreneur  has  been  granted  a  letter
 of  intent  to  set  up  an  industrial  under-
 taking  to  manufacture  Titanium  pro-
 ducts  and  pig  iron  utilising  the  ilme-
 nite  sands  at  Manavalakurichi:

 Shifting  of  Railway  Crossing  near
 Sardarshahr  station

 2765.  Shri  Karni  Singhji:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Collector,  Churu
 District  (Rajasthan)  has  requested  for
 the  upgrading  and  shifting  of  the  “D”
 class  Railway  crossing  about  a  mile
 away  from  Sardarshahr'  Railway
 station;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  Necessary  plan  for  shifting  of
 the  level  crossing  at  KM.  A/L/2  has
 been  sent  by  the  Railway  to  the  State
 Government  for  approval.  Ags  soon
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 as  the  plan  is  approved  by  the  State
 Government  and  their  acceptance  to-
 bear  the  costs  as  required  under  the
 extant  rules  is  received,  the  Railway
 will  take  up  the  work  for  execution.

 Export  of  Cycle  Tyres  &  Tubes

 2766.  Shri  Dharmalingam:  Will  the:
 Minister  of  Commerce  be  pleased  to:
 state:

 (a)  whether  a  scheme  of  replenish-
 ment  for  tyres  and  tubes  of  cycles  to
 be  supplied  to  the  ‘manufacturers/
 exporters  has  been  drawn  up;

 (b)  whether  it  has  been  drawn  up
 only  in  respect  of  Dunlop  Company;
 and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.

 (c)  Following  reasons  may  be  enu-
 merated  for  restricting  the  scheme
 to  tyres  and  tubes  manufactured  by
 M/S  Dunlop  Rubber  Company:—

 (i)  Brands  of  cycle  tyres  and  tubes
 other  than  Dunlops  are  freely  avail-
 able  and  exporters  are  free  to  fit  them
 on  the  cycles  exported  by  them.  No
 need,  therefore,  was  felt  to  extend  the
 scheme  to  other  brands.

 (ii)  Overseas  importer  of  cycles,  by
 and  large,  insist  on  the  bicycles  ex-
 ported  from  India  being  fitted  with
 Dunlop  tyres  and  tubes,  presumably
 because  of  their  popularity.  Manu-
 facturer  exporters,  therefore,  asked
 for  the  replenishment  of  Dunlop  Tyres
 and  tubes  only.

 (ii)  Dunlop  Rubber  Company  have
 an  export  obligation  under  Industrial
 Licence  for  expansion  of  their  produc-
 tion  capacity.  It  was  considered  that
 by  exporting  cycles  fitted  with  Dunlop
 tyres  and  tubes,  move  foreign  exchange
 would  be  earned  than  by  exporting
 only  tyres  and  tubes  to  fulfil  export
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 obligation.  In  fact,  under  these
 arrangements  exports  of  cycles  have
 increased  sizeably.

 Welfare  Centre  in  Kerala
 2767.  Shri  P.  Kunhan:  Will  the

 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  number  of  modern  welfare
 Centres  functioning  under  the  Harijan
 Department  in  Kerala;

 (b)  the  number  of  trainees  who  have
 completed  their  courses;  and

 (c)  the  number  of  them  who  got
 employment  in  the  Government  or
 sSemi-Government  firms?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (०),  The  re-
 ‘quisite  information  has  been  called  for
 from  the  Government  of  Kerala  and
 it  will  be  laid  on  the  table  of  the
 House  as  soon  as  it  is  received.

 Ancillary  Industries  in  Kerala
 2768.  Shri  P.  Kunhan:  Will  the

 Minister  of  Industry  be  pleased  to
 State:

 (a)  whether  there  is  any  proposal
 to  set  up  ancillary  industries  in  Kerala
 in  connection  with  the  Oil  Refinery  at
 Cochin  port;

 (b)  if  so,  the  nature  of  the  pro-
 posal;

 (c)  whether  the  high-level  technical
 committee  has  made  any  observation
 in  this  regard;  and

 «"nrVd)  if  so,  the  reaction  of  Government
 thereto?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.

 (b)  An  Asphalt  Drum  Manufactur-
 ing  Plant  is  being  set  up  as  part  of
 the  refinery  itself.  A  Thermal  Power
 Station  for  50  MW  is  also  being  set  up
 to  utilise  refinery  fuels.  The  possi-
 bility  of  establishing  other  industries
 based  on  feedstocks  from  the  refinery
 in  its  vicinity  is  being  studied.
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 (९)  and  (d).  It  is  not  clear  to  which

 high  level  committee  the  Question
 relates.  Hence  it  is  not  possible  to
 provide  the  answer.

 Supply  of  Railway  Passenger  Coaches
 to  Burma

 2769.  Shri  Ram  Harkh  Yadav:
 Shri  Murli  Manohar:
 Shri  Himatsingka;
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  India  has  entered  into
 an  agreement  to  supply  33  fully  fur-
 nished  Railway  Passenger  Coaches  to
 Burma;

 (b)  if  so,  the  details  of  the  trans-
 action;  and

 (c)  when  the  consignment  is  ex-
 pected  to  reach  Burma?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  M/s.  Commer-
 cial  and  Industrial  Exports  Ltd.
 Calcutta  have  secured  tender  for  the
 supply  of  33  Numbers  Metre  Gauge
 with  Vestibules  to  the  Union  of  Burma
 Railway  Board.

 (b)  The  total  cost  of  the  contract
 is  £458207  sterling.

 (c)  The  delivery  is  to  commence  in
 May,  67  and  will  be  completed  within
 three  months.

 Electric  Bulb  Manufacturing  Plant
 in  Kerala

 2770.  Shri  Vasudevan  Nair:
 Shri  Warilor:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  an  agreement  has  been
 entered  into  with  the  Japanese  firm
 Thoshiba  for  the  establishment  of  am
 electric  bulb  manufacturing  plant  in
 the  Kerala  State;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  and  (b)  The  final
 agreement  is  yet  to  be  entered.  Ap-
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 proval  has  been  accorded  for:—
 (i)  Financial  participation:—The

 foreign  company  can  subscribe
 upto  the  extent  of  49  per  cent.

 (ii)  Remuneration:—Free  shares
 to  the  value  of  Rs.  +1,42,850
 (app.)  within  the  49  per  cent
 participation  has  been  per-
 mitted,  Royalty  payable  is
 as  follows:—

 Item  of  Manufacture  Royalty  (subject to  taxes)
 (a)  Fluorescent  lamp and  parts  thereof  3%  Pp.  a

 On  export  of  the  above  items.  5%  p.  a.
 (b)  G.  L.  S.  lamps  &

 part  thereof.  2%  p.a.
 On  export  of  the  above
 items,  4%  9.  &

 Tharakan  Committee  Report
 277i.  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Industry  be

 pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  on  the  Tharakan
 Committee  Report  on  the  problem  of
 starting  various  industries  in  the
 coastal  areas  of  Alleppey  district;  and

 (b)  if  so,  the  decision  thereof?
 The  Minister  of  Indastry  (Shri  D.

 Sanjivayya):  (a)  and  (b).  The  requir-
 ed  information  is  being  collected  and
 will  be  placed  on  the  table  of  the
 House.

 Production  of  Cigarettes  and  Bidis
 ‘2772,  Shri  0.  K.  Bhattacharyya:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  total  quantity  of  cigarettes
 manufactured  in  India  in  the  year
 1964-65;

 (b)  the  total  quantity  of  cigarettes
 imported;

 (c)  the  total  quantity  of  ‘Bidis’  pro-
 duced  in  1964-65;  and
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 (d)  the  increase  or  decrease  over
 the  quantities  produced  or  imported
 in  1963-647

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  The  production  of
 cigarettes  in  the  country  during  the
 year  1964-65.  was  48009  million  pieces,

 (b)  Cigarettes  of  the  value  of
 Rs.  96,000  were  imported  during  the
 year  1964-65.

 (c)  The  production  of  Bidis  in  the
 country  during  1964-65,  was  about
 202400  million  pieces.

 (d)  There  was  an  increase  of  7206
 million  pieces  in  the  indigenous  pro-
 duction  of  cigarettes  during  the  year
 (1964-65  over  the  production  in  1963-
 64.  There  was  also  an  increase  of
 Rs.  23000  in  the  value  of  cigarettes
 imported  during  1964-65,  over  the
 imports  during  the  year  1963-64.  So
 far  ag  Bidis  are  concerned,  the  in-
 crease  in  production  during  1964-65,
 was  about  26400  million  pieces  over
 the  production  during  1963-64,  There
 has  been  no  import  of  bidis.

 Export  of  Lemon  Gras  Oil
 2714,  Shri  Vasudevan  Nair:

 Shri  Warior:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  quantity  of  Lemon  Grass
 Oi]  exported  in  the  year  1964-65,  and
 1985-66  so  far;  and

 (b)  the  quantity  which  was  pur-
 chased  and  exported  by  the  State
 Trading  Corporation?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  All  ex-
 ports  of  lemongrass  oi]  are  on  STC’s
 account.  The  quantity  exported  and
 purchased  by  STC  is  as  follows:—

 Exported
 (Tonnes)  (Tonnes)

 7964-65  3020.68  732.63
 1065-66  (upto)
 96s  =  524.58  0.86
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 New  Trains  in  the  South

 2715,  Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  proposed  to  intro-

 ‘duce  four  new  trains  in  the  South
 from  lst  April,  ‘1966;  and

 (b)  if  so,  the  details  of  the  new
 trains  and  their  timings?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Bingh):  (a)  and  (०).  Of  the  new
 trains  to  be  introduced  in  the  time
 table  to  come  into  force  from  lst
 April,  1966,  eleven  pairs  will  serve
 stations  in  Southern  India.  Details
 and  timings  of  more  important  of  these
 services  are  given  in  the  Statement
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-5903/

 68.)

 Assistant  Personnel  Officers

 2776.  Shri  M.  G.  Thengondar:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘posts  of  Assistant  Personnel  Officers
 (Class  II)  in  the  Railway  Departments
 have  since  been  thrown  open  to  staff
 of  all  branches,  including  those  for
 whom  avenues  of  promotion  exist  in
 their  own  branches;

 (b)  if  so,  whether  this  procedure
 will  not  reduce  the  opportunities  of
 promotion  to  the  staff  of  the  Personnel
 Branch  and  Welfare  Inspectors  who
 have  no  other  avenues  of  promotion;
 and

 (c)  the  number  ang  categories  of
 ‘staff  affected  by  the  above  procedure?

 The  Minister  of  State  in  the  Minis-
 try  of  (Dr,  Ram  Subhag  Singh):  (a)
 ang  (b).  No.  The  staff  belonging  to
 ‘departments  other  than  Personnel
 Branch  were  already  being  consider-
 ed  for  selection  of  Assistant  Personnel
 ‘Officers  on  some  Railways  but  as  the
 procedure  followed  on  different  Rail-
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 ways  were  different,  orders  were  issued
 by  the  Railway  Board  to  adopt  uni-
 form  standards  for  eligibility  of  staff
 for  promotion  as  Assistant  Personnel
 Officers.

 (c)  Information  regarding  the  No.
 of  staff  in  different  categories  who
 were  not  eligible  previously  but  have
 now  been  made  eligible  for  selection
 as  Assistant  Personnel  Officers  is  being
 collected  from  Railway  Administra-
 tions  and  will  be  laid  on  the  table  of
 the  House.

 रेलवे  स्टेशनों  पर  बिजली  लगाना
 2777.  श्री  to  शि०  पाटिल  :

 श्री  कांबले  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  महाराष्ट्र
 के  यवतमाल  जिले  (जिला  मुख्यालय)  शौर
 दार व्हा  (तहसील)  के  रेलवे  स्टेशनों  पर
 बिजली  नहीं  लगाई  गई  हैं  जबकि  यवतमाल
 शौर  दरव्हा  शहरों  में  बहुत  पहले  बिजली
 लगाई  जा  चुकी  है  ;

 (ख)  यदि  हां,  तो  इन  रेलवे  स्टेशनों  पर
 कभी  तक  बिजली  न  लगाई  जाने  के  क्या
 कारण  हैं  ;  और

 (ग)  क्‍या  सरकार  इन  रेलवे  स्टेशनों  पर
 बिजली  लगाने  का  विचार  कर  रही  है  कौर
 यदि  हां,  तो  कब  ?

 रेलवे  मंत्रालय  सें  राज्य  मंत्री  (डा०
 राम  सुबह  सिंह  )  :  (क)  जी  हां  ।

 ख)  भौर  (ग).  यवतमाल  कौर  दारव्हा
 रेलवे  स्टेशन  यवतमाल-प्रागपुर  खण्ड  पर  हैं।
 यह  खण्ड  सी०  पी०  रेलवे  कम्पनी  के  स्वामी-
 स्वाधीन  है  लेकिन  इसका  संचालन  मध्य  रेलवे
 करती  है  ।  यदि  कोई  ऐसा  कार्य  शुरू  करना
 हो, जिस  पर  000  रूसे  भ्र धिक  पूंजी  खर्च
 जाता  हो,  तो  करार  की  शर्तों  के  भ्र धीन  उस
 रकम  की  व्यवस्था  करने  का  दायित्व  सी ०  पी०
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 रेलवे  कम्पनी  का  है  1  सी०  पी०  रेलवे  कम्पनी
 की  सहमति  से  रेल  प्रशासन  यवतमाल  शौर
 दारव्हा  स्टेशनों  पर  बिजली  लगाने  के  प्रश्न
 पर  विचार  कर  रहा  है  v

 खादी  प्रामोशोगों  का  विकास

 2779.  शनी  दे०  शि०  पाटिल  :
 शी  कांबले  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  तीसरी  पंचवर्षीय  योजना  में  कुटीर
 उद्योगों  तथा  खादी  ग्रामोद्योगों  के  विकास
 के  लिए  पृथक-पृथक  कितना  धन  दिया  गया  ;

 (ख)  इसमें  से  ब  तक  कितनी  रकम
 खर्च  की  गई  ;  शौर

 (ग)  कुटीर  उद्योगों  के  लिये  नियत  की
 गई  राशि  का  पूरा  उपयोग  न  किये  जाने  के
 क्‍या  कारण  हैं  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (भी
 बफी  कुरेशी)  :  (क)  से  (ग).  एक  विवरण
 सभा  पटल  पर  रखा  गया  है।
 (ुस्तफालय  में  रखा  गया  देखिये  संख्या
 एल०.  Bro  5904/66]  |

 Yelahnka  Station

 2780,  Shri  Linga  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Railway  gates  on
 either  side  of  Yelahanka  Railway  sta-
 tion  in  Bangalore  District,  on  the
 Bangalore-Gauribidanur  Railway  line
 mostly  remain  closed;

 (b)  whether  the  agriculturists  are
 finding  it  very  difficult  on  account  of
 the  permanent  closure  of  the  gates;
 and

 (c)  whether  Government  propose  to
 give  relief  to  the  ryots  by  regulating
 the  Railway  gates  by  appointing  Rail-
 way  Watchmen?
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 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  There  exist
 tWo  level  crossings  on  either  side  of
 Yelahanka  Station.  The  gates  of  the
 above  level  crossings  are  kept  open  as
 far  as  possible  and  closed  only  for
 Passage  of  trains.  During  certain
 Parts  of  the  day  the  gates  have  to  be
 kept  closed  for  longer  intervals  due
 to  heavy  traffic  at  the  station.

 (c)  The  Railway  has  taken  neces-
 sary  steps  to  ensure  that  the  gates  are
 kept  closed  for  the  minimum  possible time  consistent  with  the  need  to  pass
 rail  traffic  with  safety.  The  question of  providing  gate-keepers  exclusively
 for  these  leve]  crossings  is  also  being examined.

 Scarce  Raw  Materials
 278i.  Shri  P.  R.  Chakraverti:

 Shri  K.  N.  Tiwary:
 Will  the  Minister  of  Industry  ००

 pleased  to  state  how  far  it  igs  true
 that  the  Scarce  Raw  Material  Group
 of  the  Defence  Ministry  has  agreed
 to  release  some  stocks  of  non-ferrous
 metals  for  civil  needs?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  There  is  no  Scarce  Raw
 Materials  group  in  the  Ministry  of
 Defence.  A  Sub-Committee  of  Econo-
 mic  Secretaries  (Group  on  Scarce
 Raw  Materials)  considers  the  ques-
 tion  of  release  of  scarce  industrial
 materials  to  various  organisations  in-
 cluding  Defence  oriented  industries
 (scheduled  units  and  small  gcale  in-
 dustrial  units)  according  to  priorities
 assigned  to  them.  Some  stocks  of*
 these  scarce  raw  materials  have  been
 released  to  meet  the  civil  needs  as
 indicated  below.

 2.  On  the  promulgation  of  the
 Scarce  Industrial  Materials  (Control)
 Order  ‘1965,  on  l4th  September,  1965,
 parties  holding  stocks  of  copper,  lead,
 tin  and  zinc,  were  allowed  to  consume
 the  same  upto  30th  October,  965  at
 the  rate  of  the  average  of  their  three
 months  consumption  prior  to  l4th
 September,  1965.
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 3.  Since  November  1965,  the  parties
 holding  stocks  of  these  non-ferrous
 metals  are  being  allowed  to  consume
 the  same  for  a  period  of  six  months
 @50  per  cent  of  their  entitlement
 during  the  period  of  October  964  to
 Marck.  1965.  Allotment  of  copper  and
 zinc  for  rolling  into  sheets  and  circles
 for  manufacture  of  utensils  has,  how-
 ever,  been  totally  banned.  In  the
 case  of  small-scale  industries,  even  the
 established  units  having  no  stocks  are
 being  allowed  to  acquire  and  consume
 the  materials  at  the  same  rate  to  en-
 able  them  to  run  their  factories|
 business.

 4,  In  addition,  units  both  in  the
 scheduled  and  small-scale  sectors  are
 being  given  extra  allotment  of  con-
 trolled  scarce  industrial  materials
 for  execution  of  orders  from  the
 Defence  Department,  D.G.S.  &  D.
 Railways,  P.  &  T.  Departments  and
 Government  of  India  Undertakings.
 Recently  the  Defence  Department  have
 agreed  to  spare  for  the  time  being,
 500.00  tonnes  of  copper  on  loan  to  the
 Railway  electrification  _  authorities
 from  stocks  earmarked  for  Ordnance
 factories.

 Development  of  Sericulture

 2782.  Shri  Limga  Reddy:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  amount  earmarked  for  the
 implementation  of  sericultural  pro-
 grammes  during  the  Third  Five  Year
 Plan  ;

 (b)  the  amount  allotted  to  the  seri-
 ~_  cultural  States  ip  India  State-wise  and

 the  amount  spent  by  these  States  so
 far;

 (c)  the  reasons  for  the  shortfall  in
 expenditure;  and

 (d)  the  amount  allotted  for  the
 development  of  sericulture  during  the
 fourth  Five  Year  Plan?

 The  Deputy  Minister  im  the  Minis-
 stry  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  Rs.  7.03  crores.
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 (b)  &  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-5905/66}.

 (c)  The  reasons  for  the  shortfall  in
 expenditure  are  as  follows:—

 (i)  Phe  delays  in  the  execution
 of  construction  programmes
 by  the  States  Public  Works
 Departments;

 (ii)  Emergency  declared  during
 the  second  year  of  the  Third
 Plan  and  the  consequent
 severe  cuts  imposed  by  the
 State  Governments  on  sericul-
 tural  developmental  program-
 mes;  and

 (iii)  inadequacy  of  the  implement-
 ing  machinery  of  the  States
 Sericultural  Departments  to
 cope  with  the  additional  work
 incidental  to  development
 activities.

 (b)  The  allocation  for  the  Fourth
 Plan  has  not  been  finalised  so  far.

 Untouchability
 2783.  Shri  Madhu  Limaye:

 Shri  Kishen  Pattnayak:
 Will  the  Minister  of  Social  Welfare

 be  pleased  to  state:
 (a)  when  the  Commission  on  the

 eradication  of  untouchability  is  ex-
 pected  to  submit  its  report;

 (b)  whether  Government  have  sub-
 mitted  any  facts  or  figures  to  the  Com-
 mission  about  the  prosecutions  launch-
 ed  and  convictions  obtained  for  prac-
 tising  untouchability;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  The  Committee
 will  submit  its  report  as  early  as  pos-
 sible.  They  have,  however,  been  re-
 quested  to  submit  at  least  an  interim
 Teport  by  the  30th  June,  1966.

 (b)  No,  Sir.
 (c)  Does  not  arise.
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 पाकिस्तान  हारा  पकड़ा  गया  माल

 2784.  ह ।  विभूति  मिथ  :
 श्री  wo  ना०  तिवारी:

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  अगस्त,  965  से  3  फरवरी,
 966  तक  कराची  बन्दरगाह  में  पाकिस्तान

 ने  कितने  जहाजों  से  भारतीय  माल  जब्त
 किया  है  ;

 (ख)  वे  जहाज  किन  देशों  के  थे  ;  शौर

 (ग)  इस  मामले  से  सरकार  ने  क्‍या
 कार्यवाही  को  है  ?

 बालिका  मंत्री  (ओ  मनु भाई  शाह)  :
 (क)  कौर  (ख).  कराची  में  पाकिस्तान

 द्वारा  जब्त  किये  गये  भारतोय  माल  के  पाने
 बालों  द्वारा  हमें  दी  गयो  सूचना  के  प्रसार
 ऐसे  जहाजों  की  संख्या  24  है  |  इनका  ब्यौरा
 इस  प्रकार  है  —

 fata.  .
 सं०  रा०  भीमरिका
 इटली
 Go  जयंती  द
 हालैण्ड
 नावें
 यूनान
 प्रो लैण्ड
 प्रण  जमनी
 यूगोस्लाविया
 भारत
 पाकिस्तान  का

 कम.
 ee

 Oe

 ew
 ww

 LU
 we

 Nn  oo

 (7)  पाकिस्तान  द्वारा  जब्त  किये  गये
 माल  को  छुपाने  के  प्रश्न  को  उस  सरकार  के
 समक्ष  उठाया  जा  रहा  है  ।

 बावा  रेलवे  स्टेशन

 2785,  श्रीमती  सावधानी  निगम :
 शी  म०  ला०  द्विवेदी  :

 कया  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  बांदा के  लोग
 समय  समय  पर  इस  बात  की  शिकायत  करते
 रहे  हैं  कि  बांदा  रेलवे  स्टेशन  पर  कोई  पूछताछ
 कार्यालय  तथा  टेलीफोन  न  होने  के  कारण
 उन्हें  बहुत  कठिनाई  हो  रही  है  ;  कौर

 (ख)  यदि  हां,  तो  उनकी  शिकायतें
 दूर  करने  के  लिये  सरकार  क्या  प्रयत्न  कर  रही
 है?

 रेलवे  संत्रास  में  राज्य  मंत्री  (डा०
 राम

 सुभग  सिह  ye  (क)  जी  हां,  कुछ
 शिकायतें  मिलो  हैं

 (ख)  बांदा  में  एक  अलग  टेलीफोन
 कार्यालय  खोलने  का  पर्याप्त  भौचित्य
 नहीं  है  1  मालगोदाम  में  एक  सार्वजनिक
 टेलीफोन  की  व्यवस्था  कर  दी  गयी  है  कौर
 इसका  एक्सटेंशन  सहायक  स्टेशन  मास्टर  के
 कार्यालय  में  दिया  गया  है  ।  इन  दोनों  स्थानों
 में  जनता  द्वारा  टेलीफोन  पर  की  गयी  पूछ-
 ताछ  का  जवाब  दिया  जाता  है  ।  सहायक
 स्टेशन  मास्टर  के  कार्यालय  में  डाक  भौर  तार
 विभाग  के  सीघे  टेलीफोन  की  व्यवस्था  करने
 का  भी  विचार  है  ।

 Coal  0602943  o/  Railways

 2786.  Shri  P.  0.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Arad:
 Shri  S,  ९,  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Ratlways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  only  a
 few  collieries  have  lately  been  placcd
 in  a  monopolistic  position  to  supply
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 the  coal  demands  of  the  Indian  Rail-
 ways;

 (b)  whether  it  is  a  fact  that  former-
 ly  there  existed  a  system  of  pro-rata
 purchase  of  coal  on  the  basis  of  actual
 raisings  of  the  collieries;  and

 (c)  if  so,  why  that  system  has  since
 been  abandoneg  and  _  bulk  orders
 placed  with  a  few  collieries  mono-
 Polising  the  business?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (०)  Yes.  Such  a  system,  entitling
 every  colliery  with  a  minimum  month-
 ly  production  to  participate  in  the
 supply  of  coal  to  the  Railways  existcd
 when  the  procurement  of  loco  coal
 was  under  the  Coal  Controller.

 (c)  Under  the  system  of  pro-rata
 purchase  of  coal,  the  number  of  collie-
 Ties  supplying  coal  was  considerably
 large  making  inspection  very  difficult.
 Consequently,  the  quality  of  coal  supr-
 lied  to  the  Railways  deteriorated,  re-
 Sulting  in  increase  in  consumption  and
 cost,  besides  adversely  affecting  ope-
 ration.  The  need  for  reducing  the
 number  of  collieries  supplying  coal
 to  the  Railways  to  facilitate  effective
 check  on  the  quality  by  proper  and
 adequate  inspection,  for  ensuring
 efficient  combustion,  end  economic  use
 of  fuel  has  been  stressed  by  succes-
 sive  Railway  Fuel  Committees.  A
 limit  of  250  collieries  had  been  con-
 sidered  as  an  optimum  figure  by  the

 Expert  Committee  on  coal  Consump-
 tion  on  Railways  (1958).  It  is  in
 furtherance  of  this  objective  that  the
 pro-rata  purchase  had  been  given  up.

 At  present  loco  coal  is  obtained
 from  about  250  collieries.  The  supp-
 Hes  are  governed  by  a  contract  which
 provides  for  deterrent  action  including
 elimination  from  the  loco  coal  pro-
 gramme  in  the  event  of  consistent
 loading  of  poor  quality  coal  by  any
 colliery  and  as  such  there  is  no  ques-
 tion  of  any  colliery  or  collieries  mono-
 polising  loco  supplies.
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 Export  of  Safety  Razor  Blades
 2787.  Shri  Subodh  Hansda:

 Shri  S.  0.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:

 Wiil  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  any  attempt  has  been
 made  by  Government  to  explore  the
 export  market  for  Indian  safety  razor
 blades;

 (b)  whether  the  Indian  Institute  of
 Foreign  Trade  has  made  any  sugges-
 tion  in  this  regard;

 (c)  if  so,  which  are  the  markets
 available  for  the  export  of  safety
 razor  blades;  and

 (d)  whether  any  exports  have  al-
 ready  been  made  to  these  countries?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  The  Engincer-
 ing  Export  Promotion  Council,  set  up
 and  aided  by  the  Government  for  pro-
 motion  of  exports  of  engineering
 goods,  has  sent  out  a  number  of  study
 teams  and  trade  delegations  over  the
 Jast  few  years  to  South  East  Asian,
 African  &  European  countries  who
 have,  inter  alia,  made  a  study  of  the
 export  possibilities  of  razor  blades.
 The  state  Trading  Corporation  of  India
 has  ajso  played  an  important  role  in
 promoting  exports  of  Indian  blades
 to  East  European  countries.

 (b)  The  Indian  Institute  of  Foreign
 Trade  has,  in  a  recent  study  of  the  ex-
 port  prospects  of  the  safety  razor
 blades,  inter  alia  suggested  that
 whereas  S.T.C.  may  explore  all
 avenues  for  promoting  long-term
 exports  to  East  European  and  other
 rupee  payment  countries,  the  En-
 gineering  Export  Promotion  Council
 may  explore  opportunities  in  other
 market  particularly  tm  the  Middle
 East,  Africa  and  South  East  Asia.  In
 this  context,  the  Institute  has  sug-
 gested  the  initiation  of  market  surveys
 in  areas  like  Aden,  Saudi  Arabia,
 South  Vietnam  and  Malayasia.
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 (c)  and  (d).  Exports  of  Indian  razor
 lades  are  already  being  made  to  more

 than  40  countries  including  the  coun-
 tries  in  respect  of  which  the  Indian
 Institute  of  Foreign  Trade  has  sug-
 gested  further  market  surveys,  al-
 though  the  exports  have  been  mainly
 to  USS.R.  A  statement  showing
 exports  of  razor  blades  for  the  last
 three  years  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 LT-5900  Le

 उड़ीसा  में  छोट  ट्रैक्टरों  का  निर्माण

 2788.  श्री  gto  ना०  तिवारी:

 कमा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  7-8  हार्स  पावर  के  छोटे
 ट्रैक्टरों  के  निर्माण  के लिए  उड़ीसा  भश्रौद्योगिक
 विकास  निगम  की  योजना  का  सरकार  ने
 अनुमोदन  कर  दिया  है  ;

 (ख)  यदि  हां,  तो  यह  कारखाना  कब
 तक  तैयार  हो  जायगा  कौर  इसमें  कब  से
 निर्माण-कार्य  प्रारम्भ  हो जाएगा  ;  कौर

 (ग)  उड़ीसा  के  भ्र ति रिक्त  और  किन
 किन  स्थानों  के  लिए  भ्रामक-पत्न  (लेटर्स  श्राफ
 कंटेंट)  दिये  गये  हैं  ?

 उद्योग  मंत्री  (थो दा० दा०  संजीबय्या  )  :
 (क)  उड़ीसा  औद्योगिक  विकास  निगम,

 भुवनेश्वर  को  7-8  प्रश्वशकति  वाले  बिजली
 से  चलने  वाले  «2,  000  हल  प्रतिवर्ष
 बनाने  के  लिए  एक  भारतीय  पत्र”  जारी  कर
 दिया  गया  है  ।

 (ख)  इस  समय  वहू  सम्भावित  तारीख
 बता  सकता  संभव  नहीं  है  जब  से  इन  में
 उत्पादन  शुरू  हो  जाने  की  संभावना  पाई
 जाती  है  ।

 (ग)  बिजली  से  चलने  वाले  हलों  का
 निर्माण  करने  के  लिए  निम्नलिखित  अन्य
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 पार्टियों  को  भी  भ्रामक  /  प्रयोजन  पत्र  जारी
 कर  दिये  गये  हैं  —

 (  )  मे०  बी०  एस०  टी०  मोटर्स
 लि०,  बंगलौर,

 (2)  मे०  जे०  के०  काटन  स्पिनिंग
 एण्ड  वीविंग  मिल्स  लि०,
 कानपुर,

 (3)  मे०  हैदराबाद  प्रवीन  मेटल
 बाक्स  लि०,  सनतनगर,  हैदरा-
 बाद  ,

 (4)  उद्योग  निदेशक,  पंजाब,
 (5)  ०  wo  औद्योगिक  विकास

 निगम,  कानपुर  ।

 Export  of  Steel  Pipes  manufectured
 at  Rourkela

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi;
 Shri  S.  ९,  Samanta:
 Shri  Subodh  Hansd~:
 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:

 2789,

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  any  negotiations  have
 Leen  finalised  with  any  foreign  coun-
 try  for  the  export  of  steel  pipes  manu-
 factured  at  Rourkela;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Iron  and  _  Steel

 (Shri  T.  N.  Singh):  (a)  No,  Sir.
 (b)  Does  not  arise.

 International  Hide  and  Allied  Trades
 Improvement  Society,  England

 2790.  Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:

 Shri  P.  0.  Boroosh:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  India  is  a  member  of

 the  International  Hide  and  Allied
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 Trades  Improvement  Society,  Eng-
 Jand;

 (b)  if  so,  whether  India  participated
 in  the  last  meeting  of  the  Society;
 and

 (c)  the  decision  taken  in  the  meet-
 ing  which  have  been  implemented?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Central  Leather
 Research  Institute,  Madras  and  Cal-
 cutta  Hides  and  Skins  Shippers
 Association,  Calcutta  are  members  of
 the  International  Hide  and  Allied
 Traders  Improvement  Society,  Eng-
 land;

 (b)  No,  Sir.

 (c)  does  not  arise.

 दिल्‍ली  के  रिहायशी  क्षेत्रों  में  बेक्यावत्ति
 2791.  थी  हुकम  चन्द  कछवाय  +

 हम  शिकवे  :
 भी  यशपाल  लहू  :

 क्‍या  समाज-कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजधानी  में
 वेश्यावृत्ति  पर  सरकार  द्वारा  प्रतिबन्ध  लगाये
 जाने  के  बावजूद  कुछ  रिहायशी  क्षेत्रों  में  कुछ
 बेश्यायें  झपना  व्यवसाय  चला  रही  हैं  ;

 (ख)  यदि  हां,  तो  उन  वेश्यालयों  की  कुल
 संख्या  कितनी  है  ;  कौर

 (ग)  इस  सम्बन्ध  में  सरकार  का  कया
 >  कार्यवाही  करने  का  विचार  है  ?

 समाज-कल्याण  विभाग  में  उपमंत्री
 (भीमती  चल  शेखर)  :  (क)  से  (ग).

 स्त्रियों  तथा  लड़कियों  के  भ्र नैतिक  पण्य  दमन
 झधितियम,  i956  में,  जो  दिल्ली  में  प्रवृत्त
 है,  वेश्यालय  चलाने,  मकानों  का  वेश्यालयोंके
 हुए  में  प्रयोग  करने  की  अनुशा  देने,  वेश्यावति
 से  जीविका  कमाने,  किसी  स्त्री  या  लड़की
 को  बेल् या वृत्ति  के  लिये  मुदृम्पा  करने,  फुसलाने
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 या  उस से  वेश्यावत्ति  करवाने,  किसी  स्त्री  या
 लड़की  को  ऐसे  स्थान  में  रोकने,  जहां  सार्वजनिक
 स्थानों  के  पास  वेश्यावृत्ति  होती  हो  तथा  किसी
 ऐसी  परिस्थिति  में  दलाली  के  विरुद्ध  विशिष्ट
 उपबन्ध  हैं,  पर  इस  में  वेश्यावृत्ति  को  विधि-
 आश्रित  भ्रपराध  नहीं  बनाया  गया  है  जब
 तक  कि  उसका  आचरण  किसी  सार्वजनिक
 स्थान  के  पास  न  किया  जाये  1

 राजधानी  के  रिहायशी  क्षेत्रों  में  वेश्या-
 वृत्ति  के  बारे  में  कोई  सर्वेक्षण  /जनगणना  नहीं
 कीगई  है  ny

 इस  पभ्रधिनियम  के  उल्लंघनों  पर  विधि
 के  अनुसार  कार्रवाई  की  जाती  है  tv  इस
 संबंध  में  विधि  प्रवृत्ति  करने  वाले  संगठन
 को  शवित्तशाली  बनाया  जा  रहा  है।

 भोपाल  रेलवे  स्टेशन  पर  बुकिंग  कार्यालय

 2792.  भी  हुकम  चन्द  कछवाय  :
 शमी  यशपाल  सिह  :
 शी  छितरे:

 क्या  रेले  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  भोपाल
 रेलवे  स्टेशन  पर  बुकिंग  कार्यालय  के  पदाति-
 कारियों  ने  नेहरू  छाप  सिक्‍कों  को,  इसके
 प्रचलन  के  दिन  स ेलेकर  3  दिसम्बर,  1965
 तक  लेने  से  मना  किया  था  ;

 (ख)  यदि  हां,  तो  क्या  इसका  कारण
 नेहरू  छाप  सिक्‍कों  के  जारी  किये  जाने  के
 बारे  में  जानकारी  न  होना  है  ;

 (ग)  क्‍या  इस  प्रकार  की  शिकायतें
 न्य  स्थानों से  भी  मिलीं  हैं  ;  कौर

 (घ)  यदि  हां,  तो  उनका  व्यौरा  क्‍या
 है?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभग  सिंह)  :  (क)  भोर  (ख).  भोपाल
 स्टेशन  के  एक  सहायक  बुकिंग  कसके  द्वारा
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 जवाहर  लाल  नेहरू  छाप  वाले  सिक्‍के  को
 लेने  से इंकार  करने  की केवल  एक  घटना
 हुई  थी।  उसे यह  पता  नहीं  था  कि  यह  सिक्का
 वध  मुद्रा  है  ।  मामले  को  प्रधान  बुकिंग
 कलक  के  नोटिस  में  लाये  जाने  पर  सिक्का

 स्वीकार कर  लिया  गया  ।

 (ग)  जी  नहीं  ।

 (घ)  सवाल  नहीं  उठता  t

 वाकित्तान  से  सेटों  का  आयात

 2793.  भी  हुकम  नद  कछवाय  :
 कभी  यशपाल  सिह  :
 थ्री  शिकवे  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार का  विचार  उन
 लोगों  को,  जिन्हें  पाकिस्तान  से  मेवे  रायात
 करने  के  लिये  लाइसेंस  तो  दिये  गये  थे  किन्तु
 जो  उस  देश  के  साथ  संघर्ष  हो  जाने  के  कारण
 जवे  भायात  नहीं  कर  सके,  कुछ  प्रिय  सुविधाएं
 प्रदान  करने  का  है  ;  भोर

 (स्व)  यदि  हां,  तो  उसका  ब्योरा  क्‍या
 है?

 वाणिज्य  मंत्री  (भो  सुनाई  शाह)
 (क)  तथा  (ख).  0  सितम्बर,  i965

 z  पाकिस्तान  के  साथ  होने  वाले  व्यापार  पर
 प्रतिबन्ध  लगाने  कै  परिणामस्वरूप  कुछ
 झायातक  पाकिस्तान  से  ताजे  फल  (न  कि
 मेरे)  भायात  करने  के  लिये  रायात  लाइसेंसों
 का  उपयोग  नहीं  कर  सके  ।  इसी  प्रकार
 उपर्युक्त  प्रतिबन्ध  लागू  करने  से  पूर्व  कुछ
 झायातठकों  को  पाकिस्तान  से  ताजे  फल  मंगवाने
 के  लिए  लाइसेन्स  नहीं  दिए  जा  सके  ।  ऐसे
 झा या तकों  की  क्षतिपूर्ति  करने  के  लिए  ईराक
 से  खजूरों  का  आयात  करने  के  लिए  उन्हें
 लाइसेन्स  दिये  गए  हैं  ।

 Export  of  Tea
 2794.  Shri  P.  R.  Chakraverti:  Will

 the  Minister  of  Commerce  be  pleas-
 ed  to  state:

 (a)  the  estimated  export  potential
 of  tea  this  year;  and

 (b)  te  steps  being  taken  to  increase
 the  export  of  tea?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  During  1965,  export  of  tea  is  esti-
 mated  at  199:46,  million  kgs  valued  at
 Rs.  4.98  crores.

 (b)  The  promotional  activities  of
 the  Tea  Board  in  foreign  countries,
 both  by  way  of  generic  compaigns
 to  promote  consumption  of  tea  as  a
 beverage  and  uninationa]  efforts  to
 promote  the  image  of  Indian  tea
 abroad,  are  being  continued  and  in-
 tensifled.

 To  promote  the  consumption  of
 tea  in  U.K.,  which  has  shown  a  ten-
 dency  to  remain  static,  Government  of
 India  have,  in  collaboration  with  the
 Government  of  Ceylon  and  the  U.K.
 tea  trade,  organised  an  _  intensive
 ‘Drink  More  Tea’  compaign  which
 involves  an  outlay  of  £  600,000  a  year.

 In  participation  with  other  produc-
 ing  countries  and  local  trade,  gene-
 ric  promotion  hag  been  under-taken
 in  U.S.A.  Canada,  West  Germany,
 France  and  Australia  through  the
 Tea  Councils  in  the  respective  coun-
 tries.

 The  measures  undertaken  to  pro-
 mote  the  image  of  Indian  tea  include”
 extensive  consumer  sampling  through
 Participation  in  exhibitions,  tour  of
 tea  vans,  store  demonstrations,  mer-
 chandising,  public  relations  and  ad-
 vertising.

 As  an  incentive  to  tea  exporters, tax  credit  certificates  are  allowed  at
 the  rate  of  2  per  cent  on  export  of
 tea  in  bulk  and  8  per  cent  on  export
 of  tea  in  packets.  Green  tea  exports
 are  also  allowed  tax  credit  at  the
 higher  rate.
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 Recognising  the  need  for  increas-
 ing  the  production  base  as  a  long  term
 measure  to  achieve  substantia)  in-
 crease  in  exports,  Government  have
 extended  various  concessions  to  the
 tea  plantation  industry,  like  develop-
 men,  allowance  for  new  planting  and
 replanting  and  renovation  of  machi-
 nery  in  the  tea  factories.
 Andhra  Cement  Works,  Vijayawada

 2195,  Shri  Shiva  Dutt  Upa-
 dhayaya:

 Shri  R.  8.  Pandey:
 Shri  Uikey:
 Shri  A.  8.  Saigal:
 Shri  R.  S.  Tiwary:
 Shri  Chandak,
 Shri  J.  P.  Jyotishi:
 Shri  Wadiwa:
 Shri  Parashar:

 Will  the  Minister  of  Industry  be
 Pleased  to  gtate:

 (a)  whether  M|s  Andhra
 Works,  Vijayawada  used
 from  Jaggayyapet  deposits;

 (b)  whether  this  limestone  was
 found  to  be  of  a  grade  too  poor  for
 cement;  and

 Cement
 limestone

 (c)  whether  on  account  of  this,
 they  had  to  take  lease  near  pidugu-
 ralla?

 The  Minister  of  Industry  (Shri  D.
 Sanfivayya):  (a)  to  (c).  The  firm
 has  reported  that  the  limestone  from
 the  Jaggayyapeta  deposits  is  of  supe-
 rior  quality,  purity  being  over  85  per
 cent  and  suitable  for  cement  manu-
 facture,  It  appears  that  originally
 the  firm  quarried  substantial  quanti-
 ties  of  limegtone  in  Jaggayyapeta
 area,  but  later  switched  over  to
 Nadikudi—Piduguralla  area.  The  firm
 has  reported  that  it  is  now  drawing
 limestone  from  both  the  areas.

 Andhra  Cement  Works
 2796.  Shri  Shiva  Dutt  Upadhayayya:

 Shri  R.  S.  Pandey:
 Shri  Uikey:
 Shri  A.  S.  Saigal;
 Shri  R.  8.  Tiwry:
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 Shri  Chandak:
 Shri  J.  P.  Jyotishi:
 Shri  Wadiwa:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  any  recent  studies
 have  been  made  regarding  the  lime-
 stone  from  Jaggayyapet  deposits  to
 determine  the  suitability  for  the
 steel  plant;  and

 (b)  whether  this  has  been  recom-
 mended  by  BASIC  for  the  proposed
 Plant  at  Vishakhapatnam  after  any
 such  study?

 The  Minister  of  Irom  and  Steel
 (Shri  T.  N.  Singh):  (a)  The  Govern-
 ment  of  Andhra  Pradesh  are  repor-
 ted  to  have  conducted  preliminary
 investigations  regarding  the  avail-
 ability  of  limestone  near  Jaggayya-
 pet.

 (b)  The  British  American  Con-
 sortium  have  said  that  subject  to
 further  detailed  working  this  area
 may  prove  suitable  for  exploitation
 for  the  purpose  of  a  steel  plant.
 Alternative  Jobs  for  Surplus  Staff
 under  the  Iron  and  Steel  Controller,

 Calcutta
 2797,  Shri  S.  M.  Banerjee:  Will

 the  Minister  of  Iron  and  Steel  be
 pleased  to  state:

 (a)  whether  all  the  surplus  staff
 working  in  the  office  of  the  Iron  and
 Steel  Controller,  Calcutta  have  been
 provided  with  equivalent  alternative
 jobs;

 (b)  if  so,  number  of  those  provi-
 ded  jobs;  and

 (c)  whether  their  pay  and  other
 service  conditions  have  been  protect-
 ed?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh);  (a)  to  (c).  So
 far  only  92  persons  have  been  dec-
 lared  surplus  from  the  Office  of  the
 Iron  and  Steel  Controller,  Calcutta.
 All  of  them  have  been  absorbed  in
 equivalent  posts  in  other  Central
 Government  Offices.  The  last  pay
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 drawn  and  other  service  conditions,
 except  seniority,  have  been  protected.
 Arrest  of  Railway  Workers  on  the

 South-Eastern  Railway
 2798.  Shri  S.  M.  Banerjee:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  some  office  workers  of
 South-Eastern  Railway  arrested  un-
 der  D.LR.  have  since  been  released;

 (b)  if  not,  the  reasons  therefore;
 and

 (c)  the  specific  charges  against
 them?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  2  Office  staff  arrested
 under  D.I.R.  were  released.

 (b)  Does  not  arise.
 (c)  In  ]  case,  the  arrest  was  un-
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 ll  of  the  West  Bengal  Security  Act.
 The  2nd  one  wag  arrested  under  sec-
 tion  30  of  DIR

 Cottage  Industries  in  Uttar  Pradesh
 2799.  Shri  Vishwx  Nath  Pandey:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  cottage  industries
 under  the  administrative  control  of
 his  Ministry  have  been  organised  for
 the  benefit  of  the  people  belonging
 to  the  backward  classes  and  Schedul-
 ed  Castes  of  Uttar  Pradesh  during
 1965-66;  and

 (b)  if  so,  the  total  amount  given
 so  far  during  the  aforesaid  period
 and  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  Yes,  Sir.

 (b)  Rs.  58,500  (upto  22-2-1966).  as
 detailed  below:—

 Scheme/Industry  Amount  released Grant  Loan”
 Ambar  Charkhas”.  “6,000, Rehabilitation  of  weavers  5,000
 Traditional  charkhas  5,500 Fibre.  I,500 Leather  13,000  17,500,

 Social  Policy  Resolution
 2800.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  549
 dated  the  30th  November,  965  re-
 garding  Social  Policy  Resolutions  and
 state;

 (a)  whether  Government  have
 received  the  Report  from  the  Plann-
 ing  Commission  about  the  Social
 Policy  Resolution;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  Government’s  reaction  thereto
 and  when  it  is  likely  to  be  brought
 up  before  Parliament?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimat!
 Chadrasekhar):  (a)  The  question
 of  a  statement  on  ‘Social  Policy’ is  under  study  in  the  Planning  Com-

 mission.  It  is  intended  to  deal  with
 this  question  suitably  in  the  outline
 of  the  Fourth  Plan  which  is  current-
 ly  being  formulated  and  which  will
 be  placed  before  the  Parliament  in
 due  course.

 (b)  and  (c).  Do  not  arise.

 Japanese  Floating  Fair
 280l.  Shri  Vishwa  Nath  Pandey: Will  the  Minister  of  C  be

 Pleased  to,  state:
 ommerce

 (a)  whether  it  is  a  fact  that  re-
 cently  Japan's  Floating  Fair  was  held in  India  at  several  places;

 (b)  if  so,  the  places  where  it  was
 held;

 (c).  the  articles  exhibited  at  such
 Places;  and

 (d)  the  reaction  of  Government
 thereto?
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 The  Minister  of  Commerce  (Shri
 Manubhai  Shwh):  (a)  Yes,  Sir.

 (b)  Madras,  Cochin,  Bombay  and
 Calcutta.

 (c)  The  exhibits  of  the  Japanese
 Floating  Fair  were  arranged  in  the
 following  main  sections:—

 (a)  Economic  Co-operation—
 Working  Together  for  Pros-
 perity;

 (b)  and  (c).  Industrial  Plants;
 (a)  Iron  and  Steel;
 (e)  Metals  and  Metals  Products,

 Ships,  Bearings,  Sewing
 Machines;

 (f)  Precision  Machinery;
 (g)  Bicycles,  Automotive  Parts

 and  Accessories;
 (h)  Automobiles;

 (i-l)  Electric  and  Electronic
 Equipment;

 (m-o)  Textiles,  Chemicals,  Sund-
 riea  Personal  Ornaments
 ete.

 (p-r)  Industrial  Machinery,  Small
 Scale  Plants;

 (s)  Industrial  Machinery
 (da)  While  appreciating  the  high

 standard  achieved  by  Japan  in  in-
 dustry  and  commerce,  Government
 welcome  such  display  in  the  interests
 of  mutual  goodwill  and  trade  deve-
 lopment  between  the  ¢wo  countries.

 Production  of  Stee}
 2802.  Shri  Vishwa  Nath  Pandey:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Iron  ang  Steel
 be  pleased  to  state:

 (a)  whether  the  production  of
 steel  in  all  the  Stee}  Plants  had  in-
 creased  in  1965;

 (b)  if  so,  the  detailg  of  production
 in  each  plant  in  each  category  of
 finished  products;  and

 (९)  whether  this  is  according  to
 the  production  targets?

 e
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 The  Minister  of  Iron  and  Steet
 (Shri  T.  N.  Singh):  (a)  and  (9).  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT.  5907/66).

 (c)  Yes,  Sir,  generally.
 Production  of  Instant  Tea  in  India

 2808.  Shri  P.  C.  Borooah:
 Shri  M,  L,  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Sxmanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  progress  so  far  made
 the  production  of  instant  tea
 India;

 (b)  when  the  commercia}  produc-
 tion  thereof  is  expected  to  begin;  and

 (c)  which  companies  are  heading
 towards  the  production  of  euch  tea?

 The  Deputy  Minister  ip  the  Minis-
 try  of  Commerce  (Shrj  Shafi  Qureshi):
 (a)  and  (b),  A  factory  for  the  produc-
 tion  of  instant  tea  has  been  set  up  in
 Kerala  in  which  trial  production  has
 already  been  started.  The  factory  is
 expected  to  go  into  commercial  pro-
 duction  shortly.

 (c)  The  instant  tea  factory  at
 Munnar  in  Kerala  has  been  set  up
 by  Mls  Tata-Finlay  Ltd.  Bombay.
 One  other  company,  viz.  M|s.  Food
 Specialities  Ltd.,  New  Delhi  is  also
 expected  to  set  up  a  factory  for  the
 manufacture  of  instant  tea  in  Cho-
 lady,  Madras  State.

 in
 in

 Indigenous  sources  of  Sulphur
 7804.  Shri  P.  R.  Chakraverti:

 Shri  Bibhuti  Mishra:
 Shri  Vishwa  Nath  Pandey:
 Shri  R.  S.  Pandey:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  steps  devised  to  tap  the
 indigenous  sources  of  sulphur;  and

 (b)  the  results  achieved  so  far?
 The  Minister  of  Mines  and  Metals

 (Shri  8.  K.  Dey):  (a)  and  (b).  The
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 Geological  Survey  of  India  carried
 out  investigations  for  elemental  sul-
 phur  in  Andaman  Islands  and  Jammu
 and  Kashmir  and  for  Pyrite  and
 pyrrhotite  (ores  of  sulphur)  in
 Mysore,  Rajasthan,  Madras  and  Bihar.
 No  indigenous  deposits  of  elemental
 sulphur  of  commercial  importance
 are  however  available.  A  Finnish
 Process  for  the  extraction  of  elemen-
 tal  sulphur  from  Amjhore  pyrites
 deposits  in  Shahabad  district  of
 Bihar  is  at  present  under  study  by
 the  Pyrites  &  Chemicals  Develop-
 ment  Company  Ltd.  Pilot  Plant  test3
 carried  out  with  Amjhore  pyrites  by
 Mjs.  Outokumpu  Oy  in  Finland  have
 indicated  the  technical  and  economic
 feasibility  of  the  process.  A  proposal
 to  send  a  small  group  of  technical
 personne]  to  discuss  with  M|s  Outo-
 kumpu  Oy  in  Finland,  the  terms  and
 conditions  on  which  their  cooperation
 will  be  available  for  the  preparation
 of  the  Project  Report  as  well  as  for
 the  setting  up  the  sulphur  smelter,  is
 under  consideration  of  Government.

 Import  of  Railway  Equipment
 2805.  Shri  Daljit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  Railway  equipment  import-
 ed  during  the  last  five  years,  year-
 wise;  and

 (b)  when  the  Railways  would  be
 self-sufficient  in  manufacturing  the
 Railway  equipment  in  the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  The  value  of
 the  Railway  equipment  imported
 during  the  last  five  years  was  as
 under:—

 Rs,
 (Crores)

 1960—61  19°79,
 96I—62  I7°04
 1962—63,  38-09%
 7963  .64  ६९00९
 1964—65  35°  18%

 *Increase  in  the  imports  for  these
 years  as  compared  to  1961-62,  was
 due  to  increased  import  of  diesel  and
 electric  locomotives  and  to  a  ‘PTo-

 gressive  increase  in  the  total  pur-
 chases  from  Rs.  208.4  crores  in
 96l-62  to  Rs.  320.23  crores  in  1964-65,

 Nearly  90  per  cent  of  the  Railways’
 total  purchases  in  1964-65,  were  from
 indigenous  sources.  For  steam  loco-
 motives,  freight  wagons,  passenger
 coaches,  mechanical  _  signalling  and
 train  lighting  equipment,  track
 materia]  etc,  not  only  has  self-suffi-
 ciency  been  achieved,  but,  also,  the
 country  is  now  in  a  position  to  export.
 The  manufacture  of  diese]  and  electric
 locomotives  has  also.  started  at  the
 Diesel  Locomotive  Works,  Varanasi,
 and  at  the  Chittaranjan  Locomotive
 Works  respectively,  with  a  progress-
 ively  increasing  indigenous  content.
 It  is  expected  that  by  the  end  of  the
 Fourth  Plan  import  of  Railway
 equipment  will  be  confined  to  only  a
 few  items  of  a  very  specialised  or
 proprietary  nature.

 Corruption  Cases  on  Northern  Railway
 2806.  Shri  Daljit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state  the  number  and  nature  of  cor-
 Tuption  cases  pending  on  the  Northern.
 Railway  as  on  the  3lst  December,
 19657

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):

 Number  of  cases  pending  as
 On  3i-2-65.

 Nature  of  these  cases;
 l.  Acceptance  of  illegal  gra-

 tification  including  cases
 of  disproportipnate  assets.  7

 2.  Cheating  of  pasengers  at  *
 the  booking  windows.  29

 3.  Misappropriation  of  Gov-
 ernment  Money  and
 Stores.  25

 4,  Falsification  of  records.  23
 5.  Misuse  of  Railway  passes

 and  P.T.Os.  45
 6.  Climing  of  False  T,  A.  5
 1  Misuse  of  Railway  property

 and  labour.  &
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 8.  Under  weightment  and  mis-
 declaration  of  consign-
 ment  including  cases  of
 other  commercial  irregu-
 larities.  82

 9  Carriage  of  without  ticket
 passengers.  8

 10,  Fraudulent  payments.  6
 ll.  Possession  of  undeclared

 and  excess  cash  on  per-
 sons  by  commercial  _  staff
 on  duty.  53

 12  Impersonation,  obtaining
 employment  by  conceal-
 ing  antecedents  and/or
 presenting  wrong  infor-
 mation,  including  cases  of
 misconduct.  45

 13,  Excessive  issue  of  Railway
 material.  6

 4  Acceptance  of  material
 below  specification.  20

 Total  545

 Industrial  Production
 Shri  M,  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  0.  Samanta:
 Shri  Subodh  Hansda:
 Shri  D.  N.  Tiwary:
 Shri  Madhu  Limaye:
 Shri  Dp.  C,  Sharma:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  industrial  production  in  the
 country  during  the  first  nine  months
 of  1965-66  and  how  it  compares  with

 2807.
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 Index,  industrial  production  has
 risen  by  about  6%  during  April—
 October  1965,  as  compared  with  the
 corresponding  period  of  the  preceding
 year.  Over  1963,  the  increase  is  of
 the  order  of  13g,

 (b)  It  is  estimated  that  industrial
 production  during  1965-66  as  a  whole
 will  not  show  an_  increase  of  more
 than  6%.

 (९)  The  declining  trend  is  notice-
 able  principally  in  the  category  of
 industries  depending  on  imported
 components  and  raw  materials,  Efforts
 are,  therefore,  being  made  to  mini-
 mise  the  impact  on  production  of  the
 shortage  of  foreign  exchange  for
 imports  of  components  and  raw-
 materials  by  adopting  the  following
 Measures:

 (a)  Technical  possibilities  of
 import  substitution  have  been
 identified  and  implemented
 in  a  number  of  industries.

 (b)  It  has  been  Government's
 constant  endeavour  to  deve-
 lop  to  the  fullest  extent  prac-
 ticable  indigenous  production
 of  raw  materials  in  short
 supply  or  substitutes  there-
 for.

 (c)  Efforts  are  being  made  _  to
 increase  our  exports  and  to
 import  indigenously  non-
 available  essential  materials
 required  for  the  maintenance
 of  industry  under  the  various
 Export  Promotion  Schemes.

 Forged  Licences
 2808.  Shri  C.  K.  Bhattacharya:  Will the  production  during  the  correspo:

 Yhg  period  in  the  previous  two  years.
 (b)  the  estimated  achievement  in

 tegard  to  the  industrial  production
 this  year;  and

 (०)  the  steps  taken  by  Government
 to  counter  the  declining  trend  in  the
 industrial  production?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Data  regarding
 indices  of  industrial  production  are

 ‘available  only  for  the  first  7  months
 ०7  1965-66.  Judged  by  the  General

 the  Minister  of  C
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Calcutta  Customs  authorities  have
 charged  a  reputed  firm  of  watch  sel-
 lers  and  importers  in  Calcutta  with
 importing  watch  parts  worth  Rs.  3
 lakhs;

 (b)  if  so,  whether  the  import  was
 done  through  forged  licences;

 (c)  whether  a  dismissed  employee
 of  the  export  and  import  control
 office  in  Delhi  smuggled  out  some
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 licence  forms  and  supplied  these  to
 the  party;  and

 (d)  the  name  of  the  firm?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  to  (d).  Infor-
 mation  was  received  that  small  value
 of  imports  of  watch/time-piece  parts
 had  been  made  at  Calcutta  through
 forged  import  licences.  The  matter
 {s  under  further  investigation  by  the
 CBI.  and  it  would  not  therefore  be
 in  the  public  interest  to  give  further
 details  at  this  stage.

 Looting  of  Train  from  Banda  to
 Kanpur

 2809.  Shri  Bade:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Passengers  travelling  in  the  train
 proceeding  from  Banda  to  Kanpur
 were  looted  by  the  goondas  in  the
 train  in  the  last  week  of  December,
 +1965;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  The  Government  Railway  Police
 Banda  have  registered  a  case  under
 Section  392  I.P.C.  Four  accused  per-
 song  were  arrested,  out  of  whom  है
 were  identified.  Of  these  2  were
 subsequently  released  on  bail  and
 third  is  in  jail.  The  case  is  still  under
 police  investigation.

 As  a  preventive  measure  passenger trains  on  Banda-Kanpur  Section  are
 being  escorted  by  armed  guards  of
 Government  Railway  Police.
 Distribution  of  Non-Ferrous  Metals

 2810.  Shri  Kapur  Singh:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  he
 made  a  statement  as  reported  in  the

 Economiz  Times  dated  the  29th
 December,  965  (page  I,  cc.  2-8)  that
 “some  relief  will  be  given  soon"  to
 industries  affected  by  the  curbs  on
 the  distribution  of  non-ferrous
 metals;  and

 (b)  if  so,  the  relief  proposed  to  be
 given  in  this  regard?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.

 (b)  Some  liberalisation  has  been
 effected  in  the  Scarce  Industrial
 Materials  Control  Order,  1965,  as
 indicated  below:—

 (i)  All  forms  of  virgin  metal
 scrap  and  metal  recovered
 from  them  have  been  decon-
 trolled.

 Import  entitlement  under  the
 Export  Promotion  schemes  is
 allowed  to  be  freely  used.

 (ii)

 Advance  allocations  on  the
 basis  of  the  recommendations
 of  the  Export  Promotion
 Councils  are  being  made  to
 those  units  who  have  firm
 export  commitments  subject
 to  the  condition  that  they
 will  replace  this  quantity
 used  for  such  export  through
 their  import  entitlement.

 (iii)

 (iv)  Imports  of  scarce  materials
 made  under  the  National
 Defence  Remittance  Scheme
 as  well  as  through  the’  import entitlement  which  the  manu-
 facturers  may  obtain  from
 third  party  exporters  are  also
 being  allowed  to  be  used
 freely.

 Centralised  Traffic  Contro]  System
 281.  Shri  Kishen  Pattnayak:

 Shri  Vishwa  Nath  Pandey:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  778  on  the
 3rd  December,  965  regarding  the
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 Centralised  Traffic  Control
 and  state:

 (a)  whether  the  Centralised  Traffic
 Control  System  has  been  introduced
 at  the  remaining  stations  of  Gorakh-
 pur  Chupra  section  (North  Eastern
 Railway);

 (b)  if  so,  the  total  amount  already
 spent;

 (c)  if  the  answer  to  part  (a)  be  in
 the  negative  the  causes  of  delay;  and

 System

 (d)  the  progress  made  so  far  in
 increasing  the  speed  of  the  Passenger
 trains  and  Goods  trains  on  this  line
 after  the  introduction  of  the  Centra-
 lised  Traffic  Control  System?

 The  Minister  of  State  in  the  Mials-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Not  yet.

 Out  of  a  total  of  23  stations,  Relay
 Interlocking,  which  is  the  first  stage
 of  Centralised  Traffic  Control  has
 been  commissioned  at  18  ४8005
 from  Gorakhpur  Cantt.  (Exclusive)
 to  Daronda  (Inclusive)  (excluding
 Bhatni  Jn.  and  Siwan  Jn.).

 Full  Centralised  Traffic  Control  has
 been  commissioned  at  eight  stations
 from  Gorakhpur  Cantt.  (Exclusive)
 to  Ahalyapur  (Inclusive).

 (b)  Does  not  arise.
 (c)  Certain  imported  equipments

 are  under  shipment  from  the  U.S.A.
 (d)  full  benefits  will  be  assessed

 after  the  introduction  of  this  system
 on  the  entire  section.

 रूस  को  सुनो  कपड़े  का  निर्वात

 2812.  शो  विभूति  सिश:  क्या  वाणिज्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  l965-66  4  wa  तक  रूस
 को  कुल  कितने  गज़  और  कुल  कितने  मूल्य
 के  पॉपलिन,  तौलियों,  रूमालों  तथा  प्रिय
 प्रकार  के  सूती  कपड़े  का  निर्यात  किया  गया  ;
 कौर
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 (ख)  क्‍या  सरकार  रूस  को  सूती  कपड़े
 के  निर्यात  बढ़ाने  के लिए  कोई  योजना  बना
 रही  है  ?

 वाणिज्य  मंत्रालय  में  उप मंत्रो  (श्री
 काफी  कुरेशी)  :  (क)  सोवियत  रूस  को
 अप्रैल  965  से  नवम्बर  965  तक  की
 परिधि  में  हुए  सूती  कपड़े  का  निर्यात  निम्न-
 लिखित  था  —

 मात्रा  मूल्य  (लाख
 रु०  में)

 पापलीन  75.72  108.73,
 लाख  मीटर

 तौलिए  .  56  0.80
 लाख  कि०  ग्रा०

 रूमाल  33.  38  6.5
 लाख  (संख्या)

 अन्य  प्रकार  के
 सूती  कपड़े  139.  28

 योग  265.40

 (ख)  भारत-सोवियत  व्यापार  योजना
 में  सूती  वस्त्रों  के  निर्यात  के  लिये  की  गयी
 व्यवस्था  को  i966  के  लिये  बढ़ाकर  350
 लाख  रु०  कर  दिया  गया  है।  70  लाख  ०
 (लगभग  )  मूल्य  का  सौदा  कर  लिया  गया  है

 तथा  कौर  वार्ता  की  जा  रही  है  t  राज्य  व्यापार
 निगम,  जोकि  पूर्वी  यूरोपीय  देशों  के  साथ
 व्यापार  करता  है,  के  बम्बई  कार्यालय  में  एक
 निवासी  निदेशक  तथा  एक  प्रति रिक्त  प्रादेशिक
 निदेशक  की  नियुक्ति  कर  समुद्र  किया  गया
 है  ताकि  विदेशी  खरीदारों  की  पूछताछ  पर
 तत्काल  ही  ध्यान  दिया  जा  सके  कौर  यथा-
 समय  सुपुर्दगी  के  लिये  निर्यातकों  /  निर्माता झ्र ों
 से  निकट  सम्पर्क  रखा  जा  सके  ।  सूती  वस्त्र
 निर्यात  सम् वर्द्धन  परिषद्‌  द्वारा  सोवियत  रूस
 के  लिये  एक  सूती  वस्त्र  नायिका  बनाई  गयी  है
 ताकि  सोवियत  रूस  को  होने  वाले  हमारे
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 निर्यात  के  लिये  एक  संगठित  प्रयास  किया  जा
 सके  |

 Export  of  ‘Madras  Bleeding’  Type
 of  Cloth

 2813,  Shri  Kolla  Veukaiah:
 Shri  Laxmi  Das:
 Shri  Balakrishnan:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  quantity  and  value  of
 export  of  ‘Madras  Bleeding’  type  of
 cloth  during  the  last  two  years;

 (b)  the  countries  that  import  this
 cloth;

 (c)  the  attempts  made  to  find  out
 new  market  to  clear  the  accumulated
 stocks;  and

 (d)  the  quantity  of  stocks  of  cloth
 for  which  there  is  no  market?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  A_  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5908/66).

 (c)  It  is  proposed  to  intensify  by
 greater  publicity  exports  to  European
 countries  for  Bleeding  Madras  fabrics
 and  garments.  Exporters  who  have
 been  given  quotas  for  export  ana
 have  exhausted  those  quotag  are
 being  given  additional  quotas  for
 export  to  Europe.

 (d)  5  million  metres  (approxi-
 mate).

 Accommodation  at  Delhi  and
 New  Delhi  stations

 28i4.  Shri  Onkar  Lal  Berwa:
 Shri  Gulshan:

 Will  the  Minister  of  Railways
 pleased  to  state:

 be

 (a)  whether  it  is  a  fact  that  there
 is  a  paucity  of  accommodation  at
 New  Delhi  and  Delhi  Junction  Sta-
 tions  for  storage  of  parcels  (both
 inward  and  outward  booked  parcels);
 and
 3004  (Ai)  LS-—4
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 (b)  if  so,  the  steps

 Administration  have
 connection?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  to  some  extent.

 (b)  The  Northern  Railway  Adminis-
 tration  are  examining  proposals  to
 provide  additional  storage  accommo-
 dation  to  the  extent  feasible  both  at
 Delhi  and  New  Delhi.

 Running  Allowance  to  Parcel
 Despatch  Clerks

 2815,  Shri  Onkar  Lal  Berwa:
 Shri  Gulshan:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Parcel
 Despatch  Clerks  (P.D.Cs.)  who  are
 performing  the  duties  of  running
 staff,  are  being  denied  running  allow-
 ance  and  provision  of  quarters  in  the
 Delhi  Division  of  the  Northern  Rail-
 way;  and

 the  Railway
 taken  in  this

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Parcel  Despatch
 Clerks  are  not  running  staff  and  as
 such  they  cannot  be  paid  running
 allowance.  They  are  provided  with
 quarters  in  their  turn.
 Watches  to  Railway  Running  Staff
 in  Delhi  Division,  Northern  Railway

 28i6.  Shri  Onkar  Lal  Berwa:
 Shri  Gulshan:

 Will  the  Minister  of  Railways
 pleased  to  state:

 be

 (a)  whether  it  is  a  fact  that  watches
 have  not  so  far  been  supplied  to  the
 running  staff  in  Delhi  Division  of  the
 Northern  Railway;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Rallways  (Dr.  Ram  Subhag
 Singh):  (a)  No.  50  per  cent  of  the  rur-
 ning  staff  have  already  been  supplied
 with  watches  and  the  remaining  staff
 will  be  supplied  watches  as  soon  as
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 the  supplies  from  Hindustan  Machine
 Tools  Ltd.  Bangalore,  on  whom  the
 indent  has  been  placed  through  the
 DGS&D,  materialise.

 (b)  Earlier,  pocket  watches  which
 were  imported,  used  to  be  supplied
 to  the  running  staff.  In  view  of  he
 tight  foreign  exchange  position,  it  was
 decided  to  switch  over  to  two  varie-
 ties  of  HMT  wrist  watches—one
 variety  being  with  chain  at  one  end
 and  the  other  one  with  strap  only.

 On  the  basis  of  the  recommendation
 of  the  Uniform  Committee,  the  Rail-
 way  Administration  decided  in
 November,  1964,  to  increase  the  num-
 ber  of  categories  of  staff  eligible  for
 watches  from  5  to  35.  It  took  some
 time  to  decide  the  type  of  watch  to
 be  supplied  to  each  category  of  staff
 and  this  delayed  procurement  action.
 Efforts  are,  however,  being  made  to
 have  the  supplies  expedited.

 Restoration  of  Normal  Transportation
 of  Goods  and  Passengers

 2817.  Shri  R.  8.  Pandey:
 Shri  Ravindra  Varma:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Railways  have
 resorted  to  normal  transportation  of
 woods  and  passengers  to  fun  the
 wheels  of  industry  and  trade  which
 was  disrupted  during  the  recent
 hostilities  between  India  and  Pakis-
 tan;  and

 (b)  the  names  of  the  Railway  sta-
 tions  in  the  border  States  where  the
 normal  Railway  schedule  has  not
 been  resumed  so  far?

 The  Minister  of  State  im  the  Minis-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  and  (b).  Yes,  except  for
 non-resumption  yet  of  services  on
 Valtoha-Khem  Karan  and  Gadra
 Road-Munabao  sections  of  Northern
 Railway,  Bongaon-Petrapole  section  of
 Eastern  Railway  and  of  Indo-Pakistan
 trains  that  used  to  run  prior  to  the
 recent  hostilities.
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 Yarn  for  Handloom  Weavers
 2818,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  ade-

 quate  amount  of  yarn  is  not  made
 available  at  present  to  the  handloom
 weavers  in  the  country;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to  remedy  the

 situation?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir.

 (b)  and  (९).  Do  not  arise.

 Export  of  Salt
 2819.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  the  production  as  well

 as  the  export  of  salt  has  gone  down;
 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 in  this  regard?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  While  ‘here
 has  been  a  steady  increase  in  the  pro-
 duction  of  salt  during  the  last  few
 years  and  also  in  the  export  of  salt
 till  1964,  there  was  a  slight  decline  in
 its  exports  during  1965.

 (b)  Slight  fall  in  exports  during
 965  was  mainly  due  to  the  fact  that
 shipments  of  salt  to  Japan  which  is
 our  Major  importer  of  this  commodity
 had  to  be  suspended  during  Septem-
 ber-October,  965  owing  to  the  Indo-
 Pak  conflict.

 (c)  Following  are  some  of  the  im-
 portant  steps  taken|being  taken  to
 increase  the  export  of  Salt:—

 l,.  Measures  are  being  adopted  to
 increase  the  loading  rate  at
 the  Bedi  group  of  ports  and
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 at  Kandla  Port.  The  present
 rate  is  very  poor  and  is  a
 handicap  in  the  way  of  our
 exports.

 2.  Steps  are  also  being  taken  for
 dredging  the  creeks  and  gulf
 of  Kutch  etc.  to  enable  the
 ships  to  anchor  near  the  cast
 to  cut  down  leads.

 3.  Steps  are  being  taken  to  im-
 prove  the  quality  of  salt.  A
 quality  control  and  pre-ship-
 ment  inspection  scheme  for
 salt  has  been  introduced.

 4  Import  entitlement  upto  0  per
 cent  of  f.o.b.  value  of  exports
 is  being  granted  against  ex-
 port  of  salt.

 5.  All  exports  of  salt  by  sea  are
 exempted  from  levy  of  cess.

 6.  The  Government  of  Gujarat
 have  reduced  the  port  charges
 on  salt  meant  for  export.

 7.  No  ‘Royalty’  is  imposed  by  the
 Gujarat  Government  on  salt
 meant  for  export.

 8,  A  specialist  group  has  been
 formed  to  explore  the  possi-
 bilities  of  manufacturing
 special  varieties  of  refined  salt
 required  by  certain  foreign
 markets  like  Nigeria.
 Allocation  of  Spindles
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 2820

 (a)  whether  the  allocation  of  spin-
 dies  of  textile  mills  in  the  various
 States  for  the  next  year  will  be  in-
 creased;  and

 (b)  if  so,  the  details  thereof,  State-
 wise?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  The  programme  for  allo-
 cation  of  spindles  to  the  textile  indus-
 try  during  the  Fourth  Plan  period  has
 not  yet  been  finalised.

 7854
 Iron  Ore  Mines  in  India

 282i.  Shri  Dhuleshwar  Meena;
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Mines
 Metals  be  pleased  to  state:

 (a)  the  total  quantity  of  iron  ore
 fines  at  present  available  in  India;  and

 (b)  the  manner  in  which  Govern-
 ment  propose  to  utilise  these  iron  ore
 fines?

 The  Minister  of  Mines  and  Metals
 (Shri  S,  K.  Dey):  (a)  Detailed  asses-
 sment  of  the  total  quantities  of  iron
 ore  fines  (which  include  both  the
 natural  fines  like  blue  dust  underlying the  hematite  iron  ore  deposits  and  the
 fines  produced  during  the  process  of
 mining,  particularly  mechanised  min-
 ing  of  lump  ore)  available  in  the  coun-
 try  has  not  so  far  been  made,  (For  a
 particular  range  of  deposit  in  Goa,  a
 preliminary  assessment  was  made  by
 the  Indian  Bureau  of  Mines  in  1962-,
 63  according  to  which  the  inferred  re-
 serves  of  iron  ore  fines  in  Goa  are  of
 the  order  of  250  million  tonnes).

 (b)  Iron  ore  fines  can  be  utilised
 for  steel  production  after  suitable  ag-
 glomeration  (subject  to  technical
 feasibility  and  overall  economic  consi-
 deration).  For  the  utilisation  of  iron
 ore  fines,  sintering  plants  have  already
 been  established  at  the  steel  plants  at
 Jamshedpur,  Bhilai,  Bhadravati  and
 Rourkela.  A  sintering  plant  is  also
 being  installed  at  the  Durgapur  Steel
 Plant.  Sintering  of  iron  ore  fines  is
 also  contemplated  for  the  proposed
 Bokaro  Steel  Plant.  Feasibility  stu; dies  are  being  undertaken  for  the  pel-
 letisation  of  iron  ore  fines  in  Bailadila
 (Madhya  Pradesh),  Kudermukh  and
 Bellary-Hospet  (Mysore).  6  pelleti-
 sation  plant  with  a  capacity  of  0.5  mil-
 lion  tonnes  per  annum  is  being  set  up
 by  a  private  firm  in  Goa.  Letters  of
 intent  have  also  been  issued  to  two
 private  firms  in  Goa  and  one  in  Orissa
 to  enable  them  to  take  suitable  steps
 to  set  up  two  additional  similar  pelle-
 tisation  plants  in  Goa  and  one  in
 Orissa.
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 Orissa
 2822.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Industry  be

 Pleased  to  state  the  number  of  Indus-
 trial  Co-operative  Societies  function-
 ing  in  Orissa  as  on  the  3lst  January
 l966  and  their  production  capacities?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  As  on  3lst  January,
 1966,  there  were  ,8l2  Industrial  Co-
 operative  Societies  functioning  in
 Orissa  and  their  total  production  capa-
 city  is  about  Rs.  5  crores  per  annum.

 Production  of  Three-Wheeler  Vehicles
 2823.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:

 Wil)  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  pro-
 duction  in  the  three-wheeler  vehicle
 industries  has  gone  down;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 in  this  regard?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  The  production  of
 Three-wheelers  during  965  went
 down,  to  some  extent,  as  compared  to
 the  production  during  1964,  as  the
 following  figures  indicate:—

 Production
 48  Nos.
 3565  om

 Year
 964
 965

 (b)  The  fall  in  production  was  pri-
 marily  due  to  the  reduced  allocation
 of  foreign  exchange  to  the  Industry.

 (c)  Every  effort  is  being  made  by
 Govt.  and  by  industry,  within  the  li-
 mits  of  the  situation,  to  maximise  the
 indigenous  content  of  the  vehicles  as
 rapidly  as  possible  so  that  within  the
 available  foreign  exchange,  production
 may  increase.

 Production  in  Mang:  and  Iron  ore Mines  in  Orissa  and  Bihar

 2824,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of
 Metals  be  pleased  to  state:

 Mines  and

 (a)  whether  it  is  a  fact  that  the  pro-
 duction  in  manganese  and  _  iron  ore
 mines  in  Orissa  and  Bihar  has  gone
 down  during  ‘1965-66;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  As  the  finan-
 cial  year  1985-66  is  not  yet  over,  ac-
 curate  figures  for  production  attained,
 during  this  year,  have  not  yet  been
 compiled.  But  the  trend  of  produc-
 tion  from  April,  965  to  January,  966
 indicates  clearly  that  the  production
 of  both  manganese  and  iron  ore  in
 Orissa  and  Bihar  during  the  year
 1965-66  would  be  higher  than  in  the
 previous  year,  1964-65.

 (b)  and  (c)  Does  not  arise.

 Import  of  Sanforised  Cloth

 2825.  Shrj  Badshah  Gupta:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  the  amount  of  foreign  exchange
 spent  on  the  import  of  sanforised
 cloth  during  the  year  1965;

 (b)  whether  the  indigenous  deco-
 lourised  cloth  can  meet  the  demand
 of  the  imported  cloth;  and

 (c)  if  so,  the  reasons  for  the  import
 of  such  cloth?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Accident  near  Nunkhar  Station
 2827.  Shri  P.  K.  Deo:

 Shri  Dharmalingam:
 Shri  Narayan  Reddy:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  34
 Down  Janata  train  crashed  into  4
 UP  Siwan-Gorakhpur  passenger  near
 Nunkhar  Station  on  the  Gorakhpur-
 Bhatni  section  on  the  27th  January,
 ‘1966;  and

 (b)  if  so,  the  details  of  the  casual-
 ties  and  compensation  paid,  if  any,  to
 the  passengers  injured  in  the  accident?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  In  this  accident  no  one  was
 killed.  However,  27  passengers  sus-
 tained  minor  injuries.  No  claim  for
 compensation  has  been  received  so
 far.

 Litigation  aid  to  Tribals  in  Tripura
 2828.  Shri  Dasaratha  Deb:  Will

 the  Minister  of  Social  Welfare  be
 Pleased  to  state:

 (a)  whether  any  amount  has  been
 provided  to  the  Union  Territory  of
 Tripura  for  granting  litigation  aid  to
 the  tribals  for  fighting  their  cases  in
 the  court  during  1965-66;

 (b)  if  so,  the  amount  ear-marked
 for  it;  and

 (c)  the  number  of  tribals  who  re-
 ceived  litigation  grants  in  1965-66?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes,  Sir.

 (b)  Rs  600.

 (c)  No  requests  for  such  grants
 were  received.

 पेट्रोलियम  जेली  के  लिए  लाइसेंस

 2829.  भरी  झोंककर  लास  बैरवा  :
 क्या  'चाजिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 पेट्रोलियम  जेली  के  लिये  लाइसेंस  देना  बन्द
 कर  दिया  है  ;  शौर

 (@)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  ?

 वाणिज्य  मंत्री  (क्रो  सुभाष  शाह)  :
 (क)  जी,  हां  ny

 (ख)  अपनी  प्रावश्यकता्रों  को  पूरा
 करने  के  लिये  देश  में  काफ़ी  निर्माण  क्षमता  है

 Winter  Uniforms  to  Railway  Staff

 2830.  Shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  winter
 uniforms  for  the  year  1965-66  have  not
 so  far  been  supplied  to  the  staff  in
 Delhi  Division  of  the  Northern  Rail-
 way;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  The  steps  the  Railway  Adminis-

 tration  have  taken  to  expedite  the
 vame?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.  A  large  number  of
 eligible  staff  have  already  been  sup-,
 lied  with  winter  uniforms.

 (b)  There  has  been  some  delay  in
 the  supply  of  winter  uniforms  to  the
 remaining  staff  as  the  placement  of
 the  contract  for  stitching  of  1965-66
 uniforms  was  delayed  on  account  of
 the  delay  in  finalisation  of  the  terms
 and  conditions  thereof.

 (c)  Garments  are  already  under
 fabrication  and  supply  is  expected  to
 be  complete]  before  the  end  of  March,
 1966.
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 Dearailment  near  Jasidih  Station,
 Eastern  Railway

 283l.  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:
 Shri  Murli  Manohar:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  q  third
 class  bogie  of  the  Howrah-bound
 Amritsar  Mail  derailed  near  Jasidih
 about  323  km.  from  Calcutta  on  the
 ‘main  line  on  the  l0th  February,  1966;

 (b)  if  so,  the  causes  of  the  derail-
 ment;  and

 (c)  the  total  loss  of  Railway  pro-
 perty  as  a  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  The  accident  was  due  to  failure
 of  mechanical  equipment.

 (c)  The  cost  of  damage  to  railway
 property  was  estimated  at  approxi-
 mately  Rs.  1,700.

 Return  tickets  for  Pathankot

 2832,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  yeturn
 tickets  for  Pathankot  are  issued  at  the
 rate  of  1-113  fares  for  First  and
 Second  Class  travellers  and  at  the  rate
 of  l-!2  fares  for  Third  Class  travel-
 lers;

 (b)  if  so,  the  reasons  for  charging
 more  fare  from  the  third  class  pas-
 sengers;  and

 (c)  when  this  anomaly  will  be  done
 away  with?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  and  (c).  The  matter  is  being
 looked  into.
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 F-nsion  to  Employees  of  ‘Government
 Undertakings

 2833.  Shri  7.  C.  Borooah;  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  Government  have  ex-
 ainined  the  question  of  giving  pension
 benefits  to  the  employees  of  the  pub-
 lic  undertakings  on  the  same  basis  as
 it  is  granted  to  other  Central  Govern-
 ment  and  Railway  employees;  and

 (b)  if  so,  the  decision  taken  in  the
 raatter?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No.  Sir.

 (b)  Does  not  arise.

 Electricity  for  National  Coal  Develop-
 ment  Corporation

 2834.  Shri  Mohammad  Elias:
 Dr.  Ranen  Sen:
 Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nationa]  Coal  Development  Corpora-
 tion  is  purchasing  electricity  from  the
 Bihar  Electricity  Board  or  proposing
 to  purchase  it  against  the  provisions  of
 the  Damodar  Valley  Corporation  Act;

 (b)  if  so,  the  reasons  therefor  and
 who  are  responsible  for  such  a  condi-
 tion;  and

 (c)  the  steps  taken  to  avoid  such
 condition  in  future?

 The  Minister  of  Mines  and  Metals
 (Shri  S,  K.  Dey):  (a)  The  Damodar
 Valley  Corporation  Act  enjoins  that
 no  person  shall  without  the  permis-
 sion  of  the  Corporation  supply  elec-
 trical  energy  in  the  Damodar  Valley
 at  a  pressure  of  30000  volts  or  more.
 The  National  Coa]  Development  Cor-
 poration  has,  however,  been  drawing
 power  from  the  Bihar  State  Electricity
 Board  at  000  volt,  for

 sealer
 ps

 | development  period,  in  respect  cy
 various  projects.  As  the  National
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 Coal  Developmet  Corporation’s  de-
 mand  has  increased  above  3000  volts.
 they  are  carrying  on  negotiation  with
 the  Bihar  State  Electricity  Board  and
 the  Damodar  Valley  Corporation  for
 finalising  arrangements  for  the  addi-
 tional  power,

 (9)  and  (c),  Do  not  arise.

 Export  of  Cigarettes  to  Nepal
 2835.  Shri  Madhu  Limaye:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Nepal  have  imposed
 new  custom  duties  on  Indian  cigaret-
 tes;

 (b)  if  so,  whether  this  additional
 imposition  of  custom  duty  is  likely  to
 affect  Indian  export  of  this  commodity
 to  Nepal;  and

 (c)  if  so,  the  extent  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  (a)  and  (b).  Yes,
 Sir.

 (c)  At  this  stage,  it  is  not  possible
 'o  gauge  the  extent  to  which  the  new
 customs  duty  imposed  by  Government
 of  Nepal  is  likely  to  affect  exports  of
 Indian  cigarettes  to  Nepal.

 Number  of  Working  Coal  Mines
 2836.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 number  of  working  coal  mineg  in
 {ndia  has  come  down  during  1965;

 (b)  if  so,  the  number  of  mines
 working  at  the  beginning  and  at  the
 end  of  965  and  also  the  mines  work-
 ing  at  present;  and

 (c)  the  reasons  for  the  closure  of
 coal  mines?

 The  Minister  of  Mines  and  Metals
 (Shri  s.  K.  Dey):  (a)  No,  Sir.
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 (b)  In  January,  965  the  number
 was  827,  while  in  December,  965  the
 number  was  839.  Figures  for  subse-
 quent  periods  are  not  yet  available.

 (c)  Does  not  arise.

 Tea  Gardens  in  North  East  India

 2887.  Shrimati  Renuka  Barkataki:
 Will  the  Minister  of  Commefce  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 problems  of  supply  and  distribution
 of  fertilizers  to  tea  gardens  in  North
 East  India  were  discussed  at  a  Con-
 ference  held  in  Calcutta  in  February
 last;  and

 (b)  if  so,  the  main  decisions  taken
 at  the  Conference?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  Yes,  Sir.

 (b)  The  main  conclusions  arrived
 at  the  meeting  were  as  under:—

 (i)  A  programme  of  movement  of
 Sulphate  of  Ammonia  allotted  to  the
 tea  industry  for  1965-66  was  chalked
 out  with  a  view  to  completing  the
 supply  to  the  tea  gardens  by  end  of
 March,  1966,

 (ii)  In  order  to  avoid  short-des-
 patch,  the  procedure  for  calculating
 the  weight  of  bags  of  fertilisers  was
 reviewed  and  measures  were  suggest-
 ed  for  its  improvement.

 (iii)  Matters  connected  with  prompt
 despatch  of  Railway  Receipt  to  the
 consignee  ang  reimbursement  of  un-
 der  charges  paid  by  the  consignees  at
 the  destinations  were  discussed  and
 appropriate  measures  were  suggested
 to  ‘mitigate  the  difficulties  on  this
 account.

 (iv)  On  the  representation  of  dis-
 tributing  firms  for  increase  in  their
 distribution  margin  on  fertilisers,  it
 was  agreed  to  consider  the  matter  on
 receipt  of  details  of  the  distribution
 margin  with  full  justification  for  its
 increase.
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 दुसाध  जाति

 2838.  क्रि  लाइन  चौधरी  :
 झा  यमुना  प्रसाद  मंडल:

 क्या  सम्राट-कल्याण  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दुसाध  जाति.
 हरिजन  जाति  है  कौर  उसे  हरिजनों  को  दी
 जाने  वाली  सभी  सुविधाएं  मिलती  हैं  ;  शौर

 (ख)  कया  इस  जाति  के  'अखिल  भारतीय
 गहलौत  राजपूत  (दुसाध)  महासभा  के  रूप
 में  पंजीयन  के  पश्चात्‌  भी  उसे  सभी  सुविधायें
 मिलती  रहेंगी  ?

 समाज  कल्याण  विभाग  में  उपमंत्री
 (श्रीमती  चअनलाहोखसर):  (क)  बिहार,  उत्तर
 प्रदेश  कौर  पश्चिम  बंगाल  में  दुसाध  जाति
 तथा  उड़ीसा  में  दूसरी  जाति  भ्ननुसूचित  है  ।
 इन  राज्यों  में  उन्हें  वे  सभी  रियायतें  प्राप्त
 हैं,  जो  भ्रनुसूचित  जातियों  को  दी  जाती  हैं  ।

 (ख)  जब  तक  यह  जाति  झअ्रनुसूचित
 मानी  जायेगी,  तब  तक  इसे  रियायतें  मिलती
 रहेंगी  ।

 Swadeshi  Cotton  and  Flour  Mills,
 Indore

 2839.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  trade  union  leaders
 have  offered  to  run  the  Swadeshi
 Cotton  and  Flour  Mills,  Indore;

 (b)  if  8०,  the  conditions
 for  running  the  Mills;  and

 (c)  the  reaction  of
 thereto?

 attached

 Government

 The  Deputy  Minister  in  the  Mintis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  to  (c).  No  offer  has
 been  received  elther  by  the  State
 Government  or  by  the  Government
 of  India  from  the  trade  union  leaders
 to  run  the  Swadeshi  Cotton  and  Flour
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 Mills,  Indore.  However,  such  an  offer
 is  reported  to  have  been  made  to  the
 High  Court,  Indore,  where  liquida-
 tion  proceedings  are  pending.

 New  Bhopal  Textiles
 2840.  Shri  Kajrotkar:

 Shri  Parashar:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 New  Bhopal  Mills  Ltd,  Bhopal  a
 cloth  manufacturing  concern  employ-
 ing  about  2000  workers,  closed  down
 with  effect  from  the  l5th  February,
 965  owing  to  “financial  crisis”  accor-
 ding  to  a  notice  put  up  at  the  mill
 gate;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  take  control  of  the  mill
 under  the  Industries  (Development
 and  Regulation)  Act?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  to  (c).  New  Bhopal
 Mills  Ltd.,  Bhopal,  did  not  close  down
 and  is  working.  It  was  taken  over
 by  the  Government  of  India  under
 Section  8-A  of  the  Industries  (Deve-
 lopment  &  Regulation)  Act,  95l,  and
 placed  under  an  Authorised  Control-
 ler  for  a  period  of  five  years,  with
 effect  from  llth  February,  1966.

 Inclusion  of  Vannan  (Washermen)
 Community  in  the  List  of  S.C.  Com-

 munities

 284i.  Shri  M.  P.  Swamy:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  whether  any  memorandum
 signed  by  Members  of  Parliament  was
 submitted  to  the  Central  Govern-
 ment,  urging  the  justification  include
 Vannan  (Washermen)  Community
 from  Madras  State,  in  the  list  of
 Scheduled  Caste  Communities;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 The  Deputy  Minister  of  Social  Wel-
 fare  (Shrimati  Chandrasekhar):  (a)
 Yes,  Sir.  A  memorandum  was  receiv-
 ed  from  several  Members  of  Parlia-
 ment.

 (b)  The  matter  is  under  conside-
 tation.

 Supply  of  Raw  Materials  to  Small
 Scale  Industries  in  Delhi

 2842.  Shri  D.  ९.  Sharma:
 Shri  Yashpal  Singh:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  Industry
 pleased  to  state:

 be

 (a)  whether  it  is  a  fact  that  small
 scale  industries  in  Delhi  are  starving
 for  raw  materials;

 (b)  whether  it  is  also  a  fact  that
 such  industries  get  hardly  35  per  cent
 of  their  requirements  through  Gov-
 ernment  help  and  for  the  rest  they
 have  to  depend  on  black  market  sup-
 plies  for  which  they  have  to  pay
 exhorbitant  rates,  even  up  to  500  per
 cent  more  than  the  controlled  price;
 and

 (c)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Small  Scale  Indus-
 tries  in  Delhi  as  wel]  as  in  the  other
 States  are  not  getting  their  full  re-
 quirements  of  raw  materials  parti-
 cularly  due  to  the  acute  foreign  ex-
 change  shortage.

 (b)  According  to  a  Report  of  the
 Survey  Team  of  the  Delhi  Adminis-
 tration  the  small  scale  industries  in
 Delhi  secure  about  35  per  cent  of
 their  requirements  through  Govern-
 ment  assistance  and  have  to  depend
 on  the  open  market  for  the  rest.  The
 information  yielded  by  the  Survey
 also  shows  that  the  industrial  units
 have  to  pay  exhorbitant  rates  in  the
 open  market,  rising  at  times  to  500
 per  cent  of  the  controlled  price.  No
 specific  complaints  on  this  point  have
 however  been  received  by  the  Delhi
 Administration.
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 (c)  The  industries  are  being  advised
 to  switch  over  to  indigenous  substi-
 tutes  and  simultaneously  to  boost  up
 their  exports  in  order  to  earn  foreign
 exchange  sufficient  to  meet  their  re-
 quirements  of  imported  raw  mate-
 rials.

 Extension  of  Railway  lines  upto  the
 Borders  for  Defence  Purposes

 2848.  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  97  on  the  l2th
 November,  965  regarding  the  exten-
 sion  of  Railway  lines  for  defence
 purposes  towards  the  frontiers  and
 state:

 (a)  whether  the  matter  has
 been  considered;  and

 since

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  It  has  been
 decided  to  take  up  construction  of  a
 305  KMs  long  MG  line  at  an  estimat-
 ed  cost  of  Rs.  3  crores  from  Pokaran
 to  Jaisalmer  in  the  State  of  Rajas-
 than  in  the  1966-67  Works  Pro-
 ramme.  Due  consideration  will  be
 given  to  other  proposals  also  of  the
 Defence  Miniistry  for  new  lines  for
 defence  purposes  as  and  when
 received.

 Import  of  Cloves  from  Tanzania
 2844.  Shrimati  Savitri  Nigam:  Will the  Minister  of  Commerce  be  pleased

 to  state:

 (a)  whether  the  trade  agreement igned  with  T:  includ  the
 import  of  cloves  by  India;

 (b)  if  so,  whether  cloves  is  such  a
 necessity  that  foreign  exchange
 should  be  spent  on  it;

 (c)  how  much  foreign  exchange  per
 annum  is  involved  in  the  import  of
 cloves  from  Tanzania;  and
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 (d)  if  cloves  are  bought  against
 barter,  what  items  are  included  in
 such  barter  arrangement?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Cloves  are  used  in  Ayurvedic
 medicinal  preparations  and  also  as
 one  of  the  spices.  Besides,  the  items
 covered  by  the  Trade  Agreement  are
 mutually  negotiated  and  agreed  upon
 havinig  regard  to  the  respective  trade
 interests  of  the  two  countries.  Tan-
 zania  is  interested  in  selling  their
 cloves  which  are  not  produced  in
 India  and  our  domestic  requirements
 have  therefore  to  be  met  entirely  by
 imports.

 (c)  The  Trade  Agreement  provides
 for  the  import  of  cloves  valued  at
 £  0.25  million  (Rs.  33.3  lakhs).

 (d)  No  barter  arrangement  for
 cloves  has  so  far  been  concluded.

 Processing  of  Hair
 2845.  Shrimati  Savitri  Nigam:  फा

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  pact
 for  processing  hair  has  been  signed
 between  India  and  Hongkong;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.  State
 Trading  Corporation  have  concluded

 a  technical  collaboration  agreement
 with  M/s.  Lion  Rock  Trading  Co.,
 Hongkong  for  the  establishment  of  a
 human  hair  processing  and  wig  manu-
 Yacturing  unit.

 (b)  The  Agreement  will  be  valid
 for  a  period  of  5  years  and  the  foreign
 firm  will  be  paid  a  royalty  of  5%
 subject  to  Indian  taxes,  on  annual
 export  sales  turn  over,  payable  in
 ten  half  yearly  instalments.

 The  foreign  firm  in  turn  will  pro-
 vide  technical  assistance  to  State
 Trading  Corporation  and  will  assist
 the  Corporation  in  procuring  necess-
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 ary  plant  and  machinery  from  foreign
 countries  and  in  marketing  the  finish-
 ed  product.  They  will  also  train  the
 Indian  personnel.

 देहरादून  एक्सप्रेस  रेलगाड़ी  में  भोजन-यान

 2846.  श्री  प्रकाशाबवीर  शास्त्री  :
 श्री  हुकम  चन्द  कछवाय  :
 डा०  लक्ष् मीम लल  सीधी  :
 श्री  श्लोंकार  लाल  बैरवा  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यहँ  सच  है  कि  देहरादून
 एक्सप्रेस  रेलगाड़ी  में  जो भोजन-पान  (डाइनिंग
 कार  )  कोटा  से  जाते  हुए  लगती  है  वहू  वापसी
 में  कोटा  में  ही  कट  जाती  है  जिसके  कारण
 चाय  बहुत  देर  से  मिलती  है  तथा  भोजन  भी
 शाम  को  6  या  7  बजे  मिलता  है;

 (ख)  क्‍या  सरकार  को  इस  गाड़ी  से
 यात्रा  करने  वाले  यात्रियों  तथा  संसद-सदस्यों
 से  इस  बारे  में  शिकायतें  मिली  हैं;  और

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गई  है  कौर  क्या  सरकार  इस  कठिनाई
 को  दूर  करने  के  लिये  अब  इस  भोजन-यान
 (डाइनिंग  कार)  को  कोटा  के  बजाय  सवाई
 माधोपुर  से  लगाने  और  वापसी  में  सवाई
 माधोपुर  पर  ही  काटने  का  विचार  कर  रही  है  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभग  सिंह)  :  (क)  से  (ग).  इस
 समय  कोटा  कौर  देहरादून  के  बीच  के  यात्रियों
 को  निकासी  के  लिए  कोटा  में  हटाये  जाने
 वाले  भोजन-यान  की  जगह  कोटा  से  देहरादून
 तक  के  लिए  एक  स्लिप  कोच  लगाया  जाता
 है  1  चूंकि  यह  गाड़ी  बम्बई  सेंट्रल-मथुरा
 खंड  पर  भ्रधिकतम  प्रयुक्त  डिब्बे  लेकर  चलती
 है;  इसलिए  कोटा  से  आगे  भोजन-यान  को
 चलाना  सम्भव  न  होगा  |  इसके  भला बा,
 भोजन-यान  को  गाड़ी  के  बीच  में  लगाना
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 पड़ता  है,  इसलिए  सवाई  माधोपुर  में  उसे
 गाड़ी  में  लगाने/हंठाने  के  लिए  प्रति रिक्त
 शंटिंग  समय  की  प्रा वश्य कता  होगी,  शौर
 फलस्वरूप  गाड़ी  की  रफ्तार  कम  हो  जायेगी  ।
 ऐसी  परिस्थिति  में  देहरादून  एक्सप्रेस  में
 कोटा  से  सवाई  माधोपुर  तक  भोजन  यान
 की  व्यवस्था  करना  सम्भव  नहीं  है  ।  जो
 यात्री  रात  का  भोजन  जल्दी  करना  चाहें  वे
 दारा  रेलवे  स्टेशन  पर,  भोजन  यान  में
 चढ़  सकते  हैं  ग्रोवर  भोजन  करने  के  बाद  कोटा
 जंकशन  पर  उतर  सकते  हैं  ।  डाउन  दिशा
 के  जो  यात्री  रात  में  देर  से भोजन  करना
 पसन्द  करते  हैं,  उनके  लिए  कोटा  और  सवाई
 माधोपुर  स्टेशनों  पर  भोजन  पहुंचाने  को
 व्यवस्था  है।  इन  खान-पान  विभागों  द्वारा
 शप  दिशा  के  यात्रियों  को  सुबह  की  चाय  कौर
 नाश्ता  देने  का  भी  प्रबन्ध  किया  जाता  है।

 इस  सम्बन्ध  में  यात्रियों  स ेकोई  शिकायत
 नहीं  मिली  है।  हां,  श्री  औंकार  लाल  बे  रवा,
 सांसद-सदस्य  से  एक  सुझाव  मिला  था  कि
 भोजन  यान  की  सुविधा  कोटा  से  सवाई
 माधोपुर  या  गंगापुर  सिटी  तक  बढ़ा  दी
 जाये  ।  इस  सुझाव  पर  विचार  किया  गया  था,
 लेकिन  उपर  बतायी  गयी  स्थिति  को  देखते
 हुए  उसे  स्वीकार  नहीं  किया  जा  सका  ।

 Tariff  Commission

 2847.  Shri  R.  S.  Pandey:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  have  set
 up  two  committees  to  review  the
 working  of  the  Tariff  Commission
 and  the  Forward  Markets  Commis-
 sion;

 (b)  if  so,  the  composition  and
 terms  of  reference  of  these  Com-
 mittees;  and

 Committees  are
 their  reports  to

 (c)  when  the
 likely  to  submit
 Government?

 Written  Answers
 The  Minister  of  Commerce

 Manubhai  Shah):  (a)  Yes,  Sir.
 (b)  Copies  of  the  relevant  Resolu-

 tions  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5909/66].

 (c)  Within  six  months.

 7870
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 Paper  Factory  in  Madhya  Pradesh
 2848,  Shri  Lakhmu  Bhawani:  Will

 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 to  open  a  paper  mil]  in  Bastar  Dis-
 trict  (Madhya  Pradesh)  in  the  near
 future;  and

 (b)  if  so,  the  detaily  thereof?
 The  Minister  of  Industry  (Shri  D.

 Saajivayya):  (a)  and  (b).  Some  pro-
 posals  for  the  establishment  of  Pulp|
 Paper  units  in  Dandakaranya  area,
 which  comprises  of  Bastar  district  in
 Madhya  Pradesh  and  Korapur  Dis-
 trict  in  Orissa,  are  under  considera-
 tion.  The  matter  is  at  exploratory
 stage  and  no  final  decision  has  been
 taken  so  far,

 Anti-Corruption  Officers  on  Western
 Railway

 2849.  Shri  Jashvant  Mehta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Anti-
 corruption  Sub-Inspectors  of  Western
 Railway  have  been  transferred  to
 their  parent  departments  contrary  to
 the  recommendation  of  the  Santha-
 nam  Committee;  and

 (b)  if  so,  the  reasons  for  issuing
 such  orders  against  the  recommenda-
 tion  of  the  Santhanam  Committee
 Report  not  to  transfer  Anti-corrup-
 tion  Officers  to  their  parent  Depart-
 ments?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  Does  not  arise.
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 Trainees  at  Jamalpur  Railway

 Workshop
 2850.  Shri  Madhu  Limaye:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 trainees  are  being  trained  at  the
 Jamalpur  Eastern  Railway  and  other
 workshops  for  the  Institution  of
 Mechanical  Engineer's  Examination
 (London)  and  each  trainee  has  to  pay
 Rs.  200  in  foreign  exchange;

 (b)  whether  it  is  also  a  fact  the
 UPSC  do  not  recognise  this  examina-
 tion  but  recognise  the  equivalent
 examination  of  the  Institution  of
 Engineers  (India)  which  is  consi-
 dered  by  it  as  on  a  par  with  the
 Engineer’s  degree;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  stop  trainees  from  appearing
 for  this  examination  with  a  view  to
 saving  foreign  exchange?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Special  Class  Apprentices
 are  being  trained  at  the  Indian  Rail-
 way  School  of  Mechanical  and  Elec-
 trical  Engineering,  Jamalpur.  They
 are  required  to  pass  either  the
 AMIME  (London)  Examination  or
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 AMIE  (India)  Examination.  Those
 who  appear  for  the  AMIME  (London)
 Examination  are  required  to  deposit
 a  sum  of  Rs,  293°50  as  fees  with  the
 Chartered  Bank.  Other  apprentices
 trained  at  Jamalpur  and  other  work-
 shops  are  not  required  to  pass  any
 outside  examination;

 (b)  The  UPSC  recognise  both  the
 examinations  conducted  by  the
 London  and  Indian  Institutions;

 (c)  Does  not  arise.

 Houses  for  Scheduled  Castes  and
 Scheduled  Tribes  in  Kerala

 285l.  Shri  P.  Kanhan:  Will  the
 Minister  of  Soclal  Welfare  be  pleased
 to  state:

 (a)  the  total  number  of  houses
 constructed  for  the  Scheduled  Castes
 and  Scheduled  Tribes  in  Kerala  dur-
 ing  the  year  1963-64,  1964-65,  and
 1965-66;  and

 (b)  the  total  provision  made  and
 the  expenditure  incurred  thereon?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  The  information
 is  as  under:—

 Scheduled  Castes

 Scheduled  Tribes
 (b)  The  information  is  as  under  :—

 Scheduled  Castes

 1963-64  1964-65  1965-66,
 400  237  230

 (Proposed)
 32  75  80

 (Proposed)  }
 1963-64  1964-65  1965-66*

 (Rs.  In  Lakhs)

 Provision  made  4°00  4°50  ™'80
 Expenditure  incurred  4°99  432 है  (2:00:

 “Scheduled  Tribes
 Provision  made  I*50  ‘+50:  Ito
 Expenditure  incurred  35  ‘140  r't0)

 *The  year  1965—66  is  not  yet  over  and  hence  estimated  figures  are  given.
 Co-operative  Societies  for  S.C.  and  Castes  and  Scheduled  Tribes  in

 S.T.  in  Kerala
 2852.  Shri  P.  Kunhan:  Will  the

 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  number  of  co-operative
 societies  started  for  the  Scheduled

 Kerala  during  the  Third  Plan;  and
 (b)  the  total  number  of  societies

 functioning  in  Kerala,  District-wise?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  During  the
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 Third  Five  Year  Plan,  it  was  pro-
 posed  to  start  50  Co-operative  Socie-
 ties  for  the  Scheduled  Castes  and  20
 for  the  Scheduled  Tribes.  The  pro-
 87653  made  in  this  respect  is  as
 under:

 (d)  Out  of  50  societies  for  the
 Scheduled  Castes,  20  societies
 were  opened  upto  the  end  of
 1963-64  and  3  were  to  be
 started  during  1964-65,  The
 actual  position  will  be  ascer-
 tained  from  the  Kerala  Gov-
 ment.

 (2)  In  the  case  of  Scheduled
 Tribes,  only  one  Forest
 Labourers’  Co-operative
 Society  was  started  during
 1984-65.

 (b)  The  total  number  of  co-opera-
 tive  societies  functioning  in  the  State
 for  the  Scheduled  Castes  was  306  up-
 to  the  end  of  1964-65.  Similar  infor-
 mation  in  respect  of  the  Scheduled
 Tribes  is,  however,  not  readily  avail-
 able.  District  wise  information  is  also
 not  readily  available.  This  will  be
 collected  and  laid  on  the  table  of  the
 Sabha.

 Industrial  loans  to  S.Cs.  ang  S.Ts.
 in  Kerala

 2853.  Shri  P.  Kunhan:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  total  amount  of  industrial
 loans  distributed  to  the  Scheduled
 Castes  and  Scheduled  Tribes  in
 Kerala  during  1963-64,  1964-65  and
 1965-66;

 (b)  whether  there  are  any  Indus-
 tries  commissioned  in  Kerala  as  a
 result  of  disbursement  of  these  loans;

 (c)  if  so,  the  names  of  such  indus-
 tries;  and

 (d)  whether  there  is  any  machi-
 nery  to  check  up  the  utilisation  of
 such  amount  given  to  the  Scheduled
 Castes?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Socilai  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (d).  The  re-
 quisite  information  has  been  called
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 for  from  the  Government  of  Kerala
 and  it  will  be  laid  on  the  table  of
 the  House  as  soon  as  it  is  received.

 India  Electric  Works  Limited,
 Calcutta

 2854.  Shri  S.  M.  Banerjee:
 Shri  Daji:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 India,  Electric  Works  Limited,  Cal-
 cutta,  has  given  a  very  poor  perfor-
 mance  during  the  last  three  years;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  Government  propose  to

 nationalise  the  Company?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  It  is,  no
 doubt,  true  that  the  company,  under
 the  Government  management  during
 the  past  three  years  has  not  been
 able  to  show  better  results.  This  is,
 however,  largely  due  to  the  fact  that
 its  affairs  and  its  financial  position
 were  so  bad  at  the  time  the  Govern-
 ment  were  forced  to  step  in  and  as-
 sume  control.  Various  measures  are
 being  considered  now  with  a  view  to
 making  the  company  not  only  viable
 but  to  enable  it  to  show  better  finan-
 cial  results  within  a  reasonable  period,

 बेगम  में  माल  को  लवाई

 2855.  कभी  रामेहवरानस्व  :  क्‍या  रेलवे
 मंत्री  य.;  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  किसी  व्यापारी  को  वैगन  y
 जपते  माल  को  लादने  के  लिये  भ्र धिक  समय
 देने  का  प्रस्ताव  है  क्योंकि  इस  समय  उसे
 दिया  जाने  वाला  समय  बहुत  कम  है;

 ख)  यदि  हां,  तो  कब;  बौर

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  इसके  क्‍या  कारण
 हैं?
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 रेलवे  संग्रहालय  में  राज्य-मंत्री  (डा०
 रास  सुभग  सिह  )  :  (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 (ग)  माल-डिब्बों  में  माल  के  लदान  के
 लिए  वर्तमान  समय-छूट  पर्याप्त  समझी  जाती
 है  और  इसमें  किसी  तरह  की  ढिलाई  करने  से
 अन्ततोगत्वा  लदान  के  लिए  डिब्बे  कम  उपलब्ध
 होने  लगेंगे  ।

 रेलवे  स्टेशनों  पर  प्लेटफार्म
 3856.  श्री  रामेदवरानन्द  :  क्‍या  रेलवे

 मंत्री  य८  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  उन
 स्टेशनों  के  दोनों  ज़ोर  प्लेटफार्म  बनाने  का  है
 जिन  पर  गाड़ियों  के  मेल  होते  हैं  तथा  जहां
 एक  शोर  ही  प्लेटफार्म  बने  हुए  हैं;

 (ख)  क्‍या  सरकार  का  विचार  उन
 स्थानों  पर  स्थायी  रेलवे  फाटक  बनाने  का  है
 जहां  से  सेकड़ों  मोटर  ट्रक  तथा  गाड़ियां
 प्रति  दिन  रेल  की  पटरी  पर  से  गुजरती  हैं;
 और

 (ग)  यदि  हां,  तो  कब  तक  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 रास  सुलग  सिह)  :  (क)  आमतौर  पर  उन
 सभी  स्टेशनों  पर  जहां  सवारी  गाड़ियां
 एक-दूसरे  को  क्रास  करती  हैं  प्रौढ़  नियमित
 रूप  से  करती  हैं,  बों  क्रासिंग  गाड़ियों  के

 लिए.  ग्रेग-प्रलय  प्लैटफॉर्मों  की  व्यवस्था  है  |
 केवल  अमहत्वपूर्ण  छोटे  स्टेशनों  पर,  जहां
 यातायात  कम  होता  है,  यू  व्यवस्था  नहीं  है  ।
 ऐसे  स्टेशनों  पर  भी,  यदि  प्लेटफार्म  ऊंचा  हो,
 तो  दूसरी  गाड़ी  आमतौर  पर  प्लेटफार्म
 लाइन  पर  ली  जाती  है  ।

 (ख)  प्रत्येक  समपार  पर  फाटक  लगाना
 न  तो  सम्भव  है  भर  न  व्यावहारिक  ।  वास्तव
 में  अन्य  प्रगतिशील  देशों  की  रेलें  भी  इस  तरह
 का  उत्तरदायित्व  नहीं  लेती  t
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 महत्वपूर्ण  कौर  व्यस्त  समपारों  पर  फाटक
 लगाने  की  आवश्यकता  के  बारे  में  रेलें  कौर
 राज्य/सड़क  प्राधिकारी  मिलकर  निर्णय  करते
 हैं  और  ऐसा  करते  समय  सड़क  की  किस्म  और
 सड़क  तथा  रेल  दोनों  प्रकार  के  यातायात  की
 मात्रा  शादी  का  ध्यान  रखा  जाता  है।  आमतौर
 पर  ऐसे  काम  की  लागत  में  रेलों  के  साथ-साथ
 राज्य/सड़क  प्राधिकारी  को  अपने  हिस्से  की
 रकम  देनी  होती  है  v

 (ग)  जहां  तक  भाग  (क)  का  सम्बन्ध
 है  जिन  क्रासिंग  स्टेशनों  पर  प्लेटफार्म  की
 आवश्यकता  है  वहां  निश्चित  कार्यक्रम  के
 झनुसार  प्लेटफार्म  बनाये  जा  रहे  हैं  बातें
 उनके  लिए  रकम  उपलब्ध  हो  ।  जहां  तक
 भाग  (ख)  का  सम्बन्ध  है  भारम्भ  में  भारतीय
 रेलों  के  बिना  चौकीदार  वाले  लगभग  200
 समपारों  पर  फाटक  बनाने  कौर  चौकीदार
 रखने  का  कार्यक्रम  बनाया  जा  चुका  है  ।

 टिकट  निरीक्षक

 2857  श्री  रामेइवरानन्द  :  कया  रेलवे
 मंत्री  यह  बताने  की  $पा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 पानीपत,  जींद,  नरवाना  तथा  कैथल  स्टेशनों
 पर  कुछ  टिकट  निरीक्षक  यात्रियों  से  पैसे
 लेकर  उन्हें  रसीद  नहीं  देते  हैं  और  क्‍या
 मंत्रालय  में  इस  सम्बन्ध  में  कोई  शिकायतें
 मिली  हैं;

 (ख)  क्‍या  इस  सेक्शन  पर  चलने  वाले
 कई  टिकट  निरीक्षकों  द्वारा  बड़े  पैमाने  पर
 किये  जाने  वाले  भ्रष्टाचार  के  बारे  में  शिकायतें
 मिली  हैं;  भ्र ौर

 (ग)  यदि  हां,  तो  इस  भ्रष्टाचार  को
 रोकने  के  लिये  क्‍या  उपाय  किये  जा  रहे  हैं  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुलग  सिंह  )  :  (क)  जींद-पानीपत
 खण्ड  के  सम्बन्ध  में  इस  तरह  की  केवल  एक
 शिकायत  मिली  थी  ।
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 (ख)  जी  नहीं  ।

 (ग)  उपर्युक्त  भाग  (क)  में  उल्लिखित
 शिकायत  की  जांच  हो  रही  है  ।

 Import-Export  Trade  Control  Rules

 2858.  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  number  of  cases  involving
 violation  of  import  and  export  trade
 control  regulations  investigated  into|
 detected  during  1964-65.  and  1965-66,
 so  far;

 (b)  the  loss  of  foreign  exchange
 estimated  to  have  been  involved
 therein;  and

 (c)  the  amount  of  foreign  exchange
 found  to  have  been  diverted  to  non-
 licenced  items?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  The  number
 of  such  cases  during  1964-65.  and
 ‘1965-66.  so  far,  is  70  and  43  respecti-
 vely.

 (b)  The  loss  of  foreign  exchange  to
 the  extent  of  Rs.  83,91,992.78  as  proce-
 eds  against  past  exports  was  involved
 in  25  cases  out  of  43  pertaining  to
 1965-66  as  mentioned  in  reply  to  part
 (a)  above.

 (c)  No  case  of  diversion  of  foreign
 exchange  to  non-licensed  items  has
 been  involved.

 Selection  of  Ste:  phers  on
 North-Eastern  Railway

 2859.  Shri  Vishram  Prasad:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  during
 July-August,  965  a  selection  for  the
 posts  of  Stenographers  in  the  scale  of
 Rs,  20—425  (A.S.)  was  made  on  the
 North-Eastern  Railway;

 (b)  if  so,  how  many  posts
 vacant;  and

 were

 (९)  how  many  candidates  belong-
 ing  to  Scheduled  Castes  and  Schedul-
 ed  Tribes  were  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (०)  07
 (c)  None

 Bucket  Manufacturing  Industry
 2860.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  it  is  fact  that  the  buck-
 et  manufacturing  industry  in  the  coun-
 try  has  been  hit  hard  due  to  non-
 availability  of  zinc;  and

 (b)  if  so,  the  steps  taken  to  make
 zinc  adequately  available  to  the  manu-
 facturing  industries  concerned?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  The  bucket
 manfacturing  industry  has  been  expe-
 riencing  difficulties  due  to  non-avail-
 ability  of  zinc  or  galvanised  steel
 sheets.  As  zinc  is  a  scarce  industrial,
 material,  which  has  to  be  tmpurted,  it
 was  decided,  in  view  of  the  emergency
 and  the  necessity  to  conserve  it  thar
 no  allotment  would  be  made  to  the
 bucket  industry  for  the  purpose  of
 galvanising  buckets.  The  manufac-
 turers  were  also  advised  to  adopt  suit-
 able  indigenous  substitutes  such  as  al-
 uminising  painting  etc.  However,  to
 relieve  the  immediate  difficulties  of
 the  industry  particularly  due  to  large
 accumulation  of  buckets  made  from
 black  sheets  reléased  earlier,  it  has
 been  decided  to  release  zinc  for  s:s
 months’  consumption  on  the  basis  of  50
 per  cent  of  their  previous  7९०7  s]'oca-
 tion.

 Leave  Reserve  Staff  at  Delhi  Main
 and  New  Delhi  Stations

 2861.  Shri  Buta  Singh:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 leave  reserve  staff,  class  III  and  IV  in
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 Parcel  Office,  Delhi  main  and  New
 Delhi  Stations,  have  not  been  provided
 according  to  the  prescribed  percen-
 tage;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  the  Railway  Adminis-
 tration  propose  to  tak  for  providing
 the  above  staff?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  Sabha.

 Clerical  Staff  in  the  Compensation
 Claims  Dept,

 2862.  Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Onkar  Lal  Berwa:
 Shri  P.  H.  Bheel:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  seniori-
 ty  of  clerical  staff  working  in  Compen-
 sation  Claim  branches  at  Delhi,  Jodh-
 pur  and  Bikaner  is  going  to  be  merg-
 ed;  und

 (b)  if  so,  the  target  date  by  whicn
 it  will  be  finalised?

 Name  of  unit

 Divisional  Accounts  Office,  Delhi
 Divisional  Accounts  Office,  Ferozepur Divisional  Accounts  Office,  Lucknow
 Divisional  Accounts  Office,  Bikaner
 Divisional  A  fi  dabad
 Workshop  Accounts  Office,  Bi
 Traffic  Accounts  Office  Jodhpur Traffic  Accounts  Office,  Jul  it  rs

 oo
 &
 कक
 ह

 TOTAL

 MARCH  25,  966

 Workshop  Accouhts  Office,  Alambagh  Lucknow

 Traffic  Accounts  Office.  Delhi  Kishanganj General  Accounts  Branch.  Hdqrs.  Office
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 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  Does  not  arise.
 Clerks  Grade  I  of  the  Accounts

 Department  of  Indian  Railways
 2863.  Shri  Buta  Singh:

 Shri  Onkar  Lal  Berwa:
 Shri  Gulshan:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Onstarred  Question  No.  2272  on  the
 0th  December,  965  regarding  senior
 clerks  Grade  I  in  the  Indian  Railways
 Accounts  Department  getting  less  pay
 than  their  juniors  and  state:

 (a)  the  total  number  of  cases_  in
 which  this  anomaly  exists  in  case  of
 Clerks  Grade  I  of  the  Northen  Rail-
 way.  Division-wise  and  Branch-wise;

 (b)  the  result  of  this
 anomaly;  and

 removing

 (९)  whether  all  arrears  will  be  pan.
 as  was  done  in  the  case  of  Accountants
 and  those  persons,  who  qualified  in  Ap-
 pendix  IJ-A,  Examination?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  details  of  the  cases
 are  as  under:

 me

 (b)  Orders  have  since  been  issued
 to  remove  the  anomaly.

 (c)  The  pay  of  the  senior  shall  be
 refixed  from  the  date  the  junior  was

 promoted  but  actual  benefit  would  be
 allowed  from  2-2-66  as  has  been  dene
 on  the  civil  side.
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 Clerks  Grade  I  in  Northern  Railway
 Accounts  Department

 2864.  Shri  Buta  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Gulshan;

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  203  on  the  5th
 November,  965  regarding  Clerks
 Grade  I  in  the  Northern  Railway  Ac-
 counts  Department  and  State:

 (a)  whether  it  is  a  fact  that  in  the
 case  of  three  employees  their  seniority
 was  determined  in  the  year  957  under
 the  extant  rules;

 (b)  whether  their  seniority  has
 been  lowereq  down  in  the  year  I9€l;
 and

 (c)  if  so,  the  action  taken  to  remove
 their  hardship?

 The  Minister  of  State  in  the  Min-
 istry  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  and  (b).  Yes.

 (c)  This  cannot  be  termed  as  a  hard-
 ship  as  the  posts  were  created  retros-
 pectively  from  l-4-956  and  the  per-
 sons  already  qualified  before  the  date
 of  occurence  of  vacancies  had  to  be
 given  perference  in  the  matter  of
 confirmation  and  seniority  over  these
 3  employees  who  qualified  after
 l-4-956,  This  conforms  to  the  general
 Principle  laid  down  in  the  ex-CRA’s
 letter  No,  93CRA|E/30  dated  4-8-1931
 viz:  the  senior  most  eligible  person  on
 the  date  of  occurrence  of  a  vacancy
 ‘should  be  considered.

 ‘Stay  of  Assistant  Accounts  officers  of
 the  Northern  Railway  at  Delhi

 .2865.  Shri  Buta  Singh:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  225  on  the
 ‘Sth  November,  965  and  state:

 (a)  the  total  number  of  Assistant
 ‘Accounts  Officers  of  the  Northern

 3007  (ai)  LSD—5.
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 Railway  who  have  been  posted  in
 Delhi  for  the  last:

 Gi)  5  years.
 (i)  0  years,  and

 (iii)  5  years;

 (b)  whether  it  is  the  policy  of  Gov-
 ernment  that  such  Officers  should  not
 remain  at  particular  station  continu-
 ously  for  such  a  long  period;  and

 (c)  if  so,  the  steps  taken  to  bring down  the  number  of  Officers  referred to  above?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag Singh):  (a)

 (i)  Nil.
 (ii)  Nil.
 (iii)  Five.

 (b)  and  (ce).  The  policy  of  the  Gov-
 ernment  is  that  Officers  should  not  be
 normally  retained  at  one  place  for  un-
 duly  long  periods.  Transfers  are
 Periodically  made  keeping  in  view  the administrative  requirements.

 Extra  Train  on  Lohian  Khas-Ferore-
 pur  Section

 2866.  Shri  Gulshan:
 Shri  Buta  Singh:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Rallways  be
 Pleased  to  state:

 (a)  whether  any  representations from  public  were  received  for  intro- duction  of  an  extra  train  on  Lohian
 Khas—Ferozcpore  section  of  Northern
 Railway,

 (b)  if  so,  the  action  taken  for  intro duction  of  the  additional  train;
 (c)  whether  any  request  regarding the  change  of  time  and  stoppage  at certain  stations  of  the  train  on  Lohian Khas-Ferozepore  section  has  been  re- ceived;  and
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 (d)  if  so,  the  action  taken  in
 matter?

 the

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No,

 (b)  Does  not  arise.

 (c)  and  (d).  The  request  for  change
 in  the  schedule  of  Nakodar-Lohian
 Khas—Ferozepur  Passenger  with  8
 view  to  its  earlier  arrival  at  Feroze-
 pore  Cantt.  could  not  be  complied  with
 on  account  of  operational  difficulties
 involved,  Requests  for  additional
 stoppages  of  3  JF  and  6  JF  trains  at
 Mahalam,  of  6  JF  at  Talli  Saida  Sahu,
 and  of  2  NLF  at  Mallanwala  Khas
 have  all  been  complied  with.

 Northern  Railway  Central  Hospital

 2867.  Sbri  Gulshan:
 Shri  Onkar  Lal  Berwa:
 Shri  Omkar  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  total  number  of  patients
 who  died  in  the  Northern  Railway
 Central  Hospital  (Medica]  side)  from
 Jst  January,  962  to  28th  February,
 1966;

 (b)  the  number  of  (i)  Gazetted
 Gi)  Class  III  and  (iii)  Class  IV  per-
 sons  out  of  them;

 (c)  whether  it  is  a  fact  that  Medi-
 cal  Superintendent  has  issued  instruc-
 tions  that  no  Railway  doctor  can
 issue  costly  medicines  to  the  patients.
 without  his  permission;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  260.

 (b)  (i)  3  including  members  of
 families.

 (ii)  72  including  members  of
 families,
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 (iii)  488  including  members  of
 families.

 (c)  and  (d).  Administrative  ins-
 tructions  exist  to  regulate  the  use  of
 Potent  drugs  in  the  outpatient  depart-
 ment,  to  prevent  over  prescribing
 and  untoward  effects  that  may  occur
 on  administration  of  such  drugs
 without  adequate  investigation  or  ex-
 pert  consultation.  No  deserving  case
 is  ever  denied  the  use  of  drugs  re-
 quired  to  cure  or  alleviate  the  suffer-
 ing  of  patients.

 Industrial  Collaboration  with  Iran

 2868.  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Governments  of  India  and  Iran  are
 finding  ways  and  means  by  which
 both  the  countries  can  develop  grea-
 ter  economic  and  Industrial  Colla-
 boration;

 (b)  if  so,  the  progress  made  in  this
 regard  so  far;

 (c)  whether  any  experts  are  being
 sent  to  Iran  or  any  team  is  expected
 in  India  from  Iran;  and

 (ay  whether  any  final  decision  has
 been  taken  in  this  regard.

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes.
 Sir.  Apart  from  industries  for  manu-
 facture  of  non-ferrous  semis,  bicycles
 and  trailers  being  set  up  by  Indian
 industrialists  in  Iran  in  collabora-
 tion  with  their  Iranian  counterparts,
 a  refinery  at  Madras  is  being  set  uP
 by  Government  in  collabration  with
 the  National  Iranian  Oil  Company
 and  an  American  firm;

 (c)  No  such  proposal  is  uner  con-
 sideration  at  present;  and

 (७)  Does  not:  arise.
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 Trade  Delegation  from  Poland
 2869,  Shri  Himatsingka:

 Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 Polish  Trade  Delegation  visited  India
 recently;

 (b)  whether  any  agreement  has
 been  signed  with  them;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Yes,  Sir.  They
 are  still  here.

 (b)  No,  Sir.  The  negotiations  are
 in  progress  and  will  be  concluded
 shortly.

 (c)  Does  not  arise.
 Production  of  Khadi  in  Maharashtra

 287l.  Shri  D.  D.  Mantri:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  total  quantity  of  Khadi
 produced  in  Maharashtra  during  965
 and  966  so  far,  separately;  and

 (b)  the  total  expenditure  incurred
 thereon  and  the  estimated  cost  of
 Khadj  produced  during  the  above
 period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)—

 1964-65:  6.06  lakh  sq.  metres
 -965-66:  1.90  lakh  sq.  metres

 (on  the  basis  of  the  reports
 received  so  far)

 (b)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.
 Supply  of  G.  C.  Sheets  to  Maharashtra

 2872.  Shri  D.  9.  Mantri:  Will  the
 Minister  of  Iron  and  Steel  be  pleas-
 ed  ९०  state:

 (a)  the  total  requirement  of  G.  C.
 Sheets  for  Maharashtra  during  1985-
 66;  and

 (b)  the  quantity  allotted  and  ac-
 tually  supplied  to  that  State  during
 the  same  period?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  23,865  tonnes,
 as  stated  by  the  Maharashtra  Gov-
 ernment.

 (b)  During  1965-66  no  general  allo-
 cations  of  G.  C.  sheets  were  made  to
 any  States  under  the  ‘States  Pooled
 Quota’.  Total  despatches  of  G.  C.
 Sheets  from  indigenous  production
 and  imports  during  1965-66  (April,
 965  to  October,  965)  to  the  Maha-
 rashtra  State  amounted  to  7,361
 tonnes  which  included  605  tonnes  of
 black  corrugated  sheets.  Later  des-
 patch  figures  are  not  readily  avail-
 able..

 Stainless  Steel  for  Maharashtra
 2873.  Shri  D.  D.  Mantri:  Will  the

 Minister  of  Iron  and  Steel  be  pleas-
 ed  to  state:

 (a)  the  requirement  of  Maharashtra
 for  stainless  stecl  during  1965-66;
 and

 (b)  the  quantity  of  stainless  steel
 actually  supplied  to  that  State  during
 the  same  period?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  The  require-
 ments  of  Maharashtra  of  _  stainless
 steel  for  1965-66,  ७5  stated  by  the
 Director  of  Industriqs,  Bombay  is
 846  tonnes  valued  at  about  Rs.  30.22
 lakhs;  but  the  real  requirement  is.
 likely  to  be  considerably  less.

 readily ib)  information  is  70
 available.

 Scheduled  castes  and  Scheduled
 Tribes  Agriculturists  in

 Maharashtra
 2874,  Shri  D.  D.  Miantri:  Will  the.

 Minister  of  Social  Welfare  be  pleased:
 to  state:

 (a)  the  total  amount  allotted  and
 actually  spent  on  the  welfare  of  the
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 agriculturists  belonging  to  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 in  Maharashtra  during  1965-66;  and

 (b)  the  amount  proposed  to  be
 given  to  Maharashtra  for  the  said
 Murpose  during  1966-677

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b),  The
 information  has  been  called  for  from
 the  Maharashtra  Government  and  it
 wil  be  placed  on  the  Table  of  the
 ‘House  as  soon  as  it  is  available.

 New  Trains
 2875.  Shri  Daljit  Singh:

 Shrimati  Savitri  Nigam:
 Shri  R.  5.  Pandey:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  from
 the  Ist  April,  next,  53  new  Railway

 ‘trains  are  being  introduced  on  all
 Railways;

 (b)  if  so,  the  particulars  thereof;

 (c)  whether  a  new  train  from  Delhi
 to  Nangal  Dam  or  extension  of  the
 existing  Express  train  up  to  Delhi

 ‘direct  hag  been  considered  in  view  of
 an  old  demand  to  reduce  the  rush;
 -and

 (d)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 ‘try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Yes.  A  state-
 ment  showing  the  particulars  of  trains
 to  be  introduced/extended  with  effect
 from  1-4-66  is  laid  on  the  Table  of

 ‘the  House.  [Placed  in  the  Library.
 See  No,  LT-590/66}.

 (c)  Yes.
 (d)  The  quantum  of  through  tra-

 ‘fic  moving  at  present  between  Delhi
 ‘and  Nanga}  Dam  is  not  such  as  to
 justify  running  of  a  full  train  bet-

 tween  these  points.  Besides  non-avail-
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 ability  of  requisite  line  capacity  on
 Delhi—Ambala  Section  and  of  termi-
 nal  facilities  at  Delhi/New  Delhi  pre-
 clude  introduction  of  such  a  service.

 Weighment  of  Box  wagons
 with  coal

 2876.  Shri  S.  com  Samanta:
 Shri  Subodh  Handsda;

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 loaded

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  dis-
 crepancy  in  the  weighment  of  box-
 wagons  loaded  with  ९०७]  weighed  at
 different  00—ton  weigh-bridges
 and  in  different  positions  i.e,  statio-
 nary  and  in  motion  at  the  time  of
 weighment;  and

 (0)  if  so,  whether  Government
 huve  uppointed  any  expert  to  cxa-
 mine  it  and  to  suggest  improvement?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No  reports  of  discrepan-
 cies  in  the  weighment  of  BOX  waguns
 loaded  with  coal  and  weighed  on
 different  00—tonne  weigh-bridges
 have  come  up  to  the  Government
 There  may  be  a  small  difference  bet-
 ween  the  weight  recorded  by  a
 wagon  in  motion  and  a  wagon  while
 stationary,  which  is  unavoidable  as,
 when  traffic  is  very  heavy,  it  is  not
 practicable  to  take  the  weights  after
 making  each  wagon  stationary.

 (b)  No.

 Cement  Factories  in  Maharashtra
 2877.  Shri  D.  D.  Mantri:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  any  licences  have  been
 issued  to  Maharashtra  State  for  the
 establishment  of  cement  factories  in
 the  State  during  1965-66;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  No,  Sir.
 (b)  Does  not  arise.
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 De  t  of  Industries  in  Mysore

 State
 2879.  Shri  Linga  Reddy:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  number  of  public  sector
 industries  started  by  the  Central  Gov-
 erryment  ut  Bangalore  in  Mysore  State
 and  the  amount  invested  in  each  of
 these  industries:

 (b)  whether  the  State  Government
 of  Mysore  has  invested  any  amount
 in  these  industries  and  if  so,  by  how
 much;

 (c)  whether  there  is  any  profit
 earned  and  if  so,  how  much  (Indus-
 try-wise)  and  how  much  of  it  has
 been  paid  to  the  State  Government;
 and

 (d)  whether  there  is  any  expan-
 sion  programme  in  these  industrial
 concerns  and  whether  the  products
 produced  in  these  factories  are  ex-
 ported  and  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (d).  The  relevant
 information  is  being  collected  and  a
 statement  will  be  laid  on  the  Table
 of  the  House.

 op  ६  of  Sericulture  in  Mysore
 2880.  Shri  Linga  Reddy:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  amount  allotted  for  the
 development  of  sericulture  in  Mysore
 during  the  Third  Five  Year  Plan;

 Dev

 (b)  the  amount  so  far  utilised
 under  the  various  schemes  of  seri-
 culture  out  of  the  amount  allotted
 and  the  reasons  for  the  shortfall  if
 any;

 (c)  the  schemes  executed  during
 the  Third  Plan  under  the  various
 heads;  and

 (d)  the  number  of  people  engaged
 in  sericulture?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  G@hafi
 Qureshi):  (a)  Rs.  25  lakhs.

 (b)  Schemewise  expenditure  is  not
 available,  However,  a  sum  of  Rs.  93:66
 lakhs  is  expected  to  be  utilised  at  the
 end  of  the  Third  Plan  period.  The
 reasons  for  shortfall  in  expenditure
 are—

 (i)  The  delays  in  the  execution
 of  construction  programmes
 by  the  State  Public  Works
 Department;  and

 (ii)  Emergency  declared  during
 the  second  year  of  the  Third
 Plan  and  the  consequent
 cuts  imposeqd  by  the  State
 Government  on  _  sericultural
 developmental  activities.

 (c)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT.  8911/66).

 (d)  About  one  millicn  persons.

 Second  Cable  Factory

 2881.  Shri  A.  S.  Saigal:
 Shri  RB.  Ss.  Pandey:
 Shri  R.  8.  Tiwary:
 Shri  Rananjai  Singh:
 Shri  Wadiwa:
 Shri  Lakhmu  Bhawani:

 Will  the  Minister  of  Industry  pe
 pleased  to  state:

 (a)  whether  any  technical  study
 has  recently  been  made  for  the  esta-
 blishment  of  a  second  Cable  Factory
 in  the  Public  Sector;  .

 (b)  if  so,  whether  any  recommen-
 dation  has  been  made  in  that  stuay
 for  the  location  of  the  factory;  and

 (c)  The  recommendations  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.

 (b)  and  (c)  The  recommendations
 are  under  consideration.
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 Trade  with  West  Germany
 2882.  Shri  Himatsingka:

 Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Indo-German  Chamber  of  Commerce
 has  noted  with  disappointment  that
 avery  large  quantity  of  West
 German  imports  from  India  comes
 through  U.K;

 (b)  if  so,  whether  it  is  also  a  fact
 that  they  have  pointed  out  that  such
 import  trade  amounted  to  Rs.  59
 crores  in  1964;  and

 (c)  if  so,  whether  they  have  re-
 quested  the  Government  of  India  to
 investigate  into  this?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.  The  Indo-German  Chamber  of
 Commerce  in  their  information  cir-
 cular  dated  l6th  February,  966  have
 referred  to  the  indirect  export  of
 Indian  goods  to  West  Germany
 through  the  U.K.

 (c)  No,  Sir.

 Export  of  Iron  and  Steel  lying  at
 Public  Sector  Plants

 2883.  Shri  Rameshwar  Tantia:
 Shri  Himatsingka:

 Will  the  Minister  of  Iron  and  Steel
 oe  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  are  considering  a  pro-
 posal  for  exporting  certain  categories
 ot  iron  and  steel  which  are  lying
 undisposed  in  the  public  sector  Steel
 Plants;  and

 (b)  if  so,  the  details  thereof  with
 special  reference  to  the  countries  to
 which  it  is  to  be  exported  and  the
 approximate  time  by  which  it  will  be
 exported?

 ‘The  Minister  of  Iron  and  _  Steel
 (Shri  T.  N.  Singh):  (a)  and  (0).
 Government  have  been  allowing  sub-
 stantial  exports  during  964  and  965
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 of  various  kinds  of  steel.  The  exports
 ure  made  possible  partly  duc  to  the
 quantities  which  are  surplus  to  our
 requirements,  and  partly  by  some
 sacrifice  of  internal  consumption.  The
 same  policy  is  to  be  continued  in
 1966-67.

 Steel  has  been  exported  to  Afgha-
 nistan,  Burma,  Cambodia,  Ceylon,
 Hong  Kong,  Indonesia,  Iran,  Iraq,
 Italy,  Jordan,  Kenya,  Kuwait,
 Malaysia,  Mauritius,  Pakistan,  Rho-
 desia,  Singapore,  Sudan,  Thailand,
 U.A.R.,  U.K.,  Vietnam  (South),  West
 Germany  anda  few  _  neighbouring
 countries  like  Nepal,  Sikkim  and
 Bhutan.  The  exports  are  made  as
 and  when  the  orders  are  booked  from
 the  importers  in  foreign  countries.

 Import  of  Nickel  Anode
 2884.  Shri  R.  Barua:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 restrictions  have  been  imposed  on
 the  import  of  Nicke]  Anode  necessary
 for  electroplating;  and

 (b)  if  so,  whether  minimum  needs
 of  small  scale  industries  are  going  to
 be  met  in  an  equitable  manner  and
 the  steps  taken  in  that  direction?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.  Nickel
 Anode  is  not  allowed  to  be  imported
 as  indigonous  manufacture  of  this
 item  has  started.

 (b)  Virgin  nickel]  is  however  being
 imported  by  the  Minerals  and  Metals
 Corporation  against  the  foreign  ex-
 change  ceiling  allotted  to  the  small
 scale  sector  for  import  of  nickel  from
 time  to  time.  The  total  quantity  of
 nickel  expected  to  be  available  for
 the  small  scale  sector  is  periodically
 distributed  to  the  States  in  as  equi-
 table  a  manner  as_  possible.  The
 State  Directors  of  Industries  have
 been  asked  to  bulk  the  requirements
 of  the  small  scale  units  who  require
 nickel  anodes  and  advise  the
 M.M.T.C.  to  release  the  quantity  of

 nickel  involved  to  the  indigenous
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 manufacturer  of  nickel  anode  after
 making  necessary  arfangements  with
 the  indigenous  manufacturer  for  con-
 verting  nickel  into  nickel  anodes  and
 releasing  them  at  reasonable  price  to
 the  Small  Scale  Units.  Due  to  the
 difficult  foreign  exchange  position  no
 forvign  exchange  cviling  has  so  iar
 been  made  available  to  the  small
 scale  sector  for  import  of  nickel  for
 the  year  1965-66.

 2.06  hrs.
 CALLING  ATFENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORT-
 ANCE

 LATEST  SITUATION  IN  THE  Mizo  HILis
 District  oF  AssAM

 Shri  Hem  Barua  (Gauhati):  Sir,  I
 call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  I
 Tequest  that  he  may  make  a  state-
 ment  thereon:

 “The  latest  situation  in  the
 Mizo  Hills  district  of  Assam.”
 The  Minister  of  Home  Affairs  (Shri

 Nanda):  Sir,  I  am  happy  to  take  the
 opportunity  afforded  by  this  Call
 Attention  Notice  to  inform  the  House
 of  the  quickly  improving  s‘tuation  in
 the  Mizo  Hills  district  of  Assam  since
 3rd  March  when  the  Army  moved  in
 to  deal  with  the  armed  Mizo  gangs
 which  had  embarked  on  their  mis-
 guided  adventure.  Between  3rd  and
 6th  March,  the  advancing  column
 from  Silchar  cleared  the  road  blocks,
 secured  Chinluang  and  Kolosib  and
 linked  up  with  Aijal.  The  situation
 in  the  town  almost  immediately  came
 to  normal  and  the  functioning  of  the
 Government  offices  was  resumed.
 The  communication  between  Silchar
 and  Aijal  was  also  restored.  What
 little  resistance  was  put  up  by  tne
 armed  Mizo  gangs  was  effectively
 countered  by  our  troops.  On  7th
 March,  Lalnunmawia,  Vice  President
 of  the  Mizo  National  Front,  sent  a
 letter  to  the  Deputy  Commissioner  of
 the  Mizo  Hills  district  offering  to  have
 peace  talks  with  the  Government.
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 The  Deputy  Commissioner  sternly
 rejected  the  suggestion  and  demand-
 ed  an  unconditiona!  rurrender  of  Mizo
 National  Front  workers  to  Govern-
 ment  within  24  hours.  Another  letter
 was  received  by  the  Deputy  Commis-
 sioner  from  one  of  the  Mizo  Nutional
 Front  leaders  that  as  the  top  leaders
 were  away,  a  reply  to  the  Deputy
 Conrmissioner’s  Ictter  asking  them  to
 surrender  would  be  sent  later.  The
 troops  entered  Lungleh  on  l3th  March
 and  Champai  the  next  day  and  Dima-
 giri  was  cleared  of  armed  Mizos  on
 the  l7th  March.  The  situation  in  the
 Mizo  Hills  district  has  now  conside-
 rably  improved.  All  the  important
 posts  and  towns  have  been  rid  of  the
 influence  of  the  armed  Mizo_  gangs
 and  the  Mizo  National  Front  volun-
 teers  have  either  gone  into  hiding  in
 jungles  or  are  trying  to  escape  into
 Pakistan  or  Burma.  Mopping  up
 operations  are  now  continuing  and  it
 will  take  some  time  before  the  whole
 district  could  be  said  to  have  been
 cleared  completely  of  all  anti-national
 elements.

 Meanwhile,  on  6th  March  966  the
 Mizo  National]  Front  was  declared  an
 unlawful  organisation  under  rule  32
 of  the  Defence  of  India  Rules.  This
 was  done  as  the  Central  Government
 was  satisfied  that  the  Mizo  National
 Front  is  an  organisation  “which  is,
 and  whose  members  and  the  persons
 in  control  whereof  are,  indulging  in
 activities  prejudicial  to  the  security
 of  the  Mizo  district  in  the  State  of
 Assam  and  of  the  adjoining  parts  of
 the  territory  of  India”.  Under  this
 order,  any  one  who  manages,  pfro-
 motes  or  attends  the  meetings  of  this
 organisation,  publishes  any  notice  or
 advertisement  relating  to  such  meet-
 ings,  invites  persons  to  support  the
 organisation  or  in  any  way  assists  its
 operation,  becomes  liable  to  prosecu-
 tion  and  the  maximum  punishment  of
 seven  years  and  fine.  The  order  fur-
 ther  empowers  the  Central  and  the
 State  Governments  to  notify  and  take
 possession  of  the  places  used  for  the
 purpose  of  the  Mizo  National  Front
 and  the  movable  property  found  at
 such  places  and  to  forfeit  the  funds
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 {Shri  Nanda]
 of  the  Front.  The  State  Government
 dropped  one  lakh  leaflets  in  the  Mizo
 district  to  apprise  the  population  of
 this  fact  and  to  warn  them  not  to
 take  part  in  any  unlawful  activity.

 I  am  sure  the  House  will  join  me
 in  congratulating  the  Security  Forces
 on  a  good  job  well  done  in  the  face
 difficulties  of  terrain  and  other  initial
 handicaps  which  were,  however,
 swiftly  overcome.  Mention  must  also
 be  made  of  the  large  number  of  pat-
 riotic  Mizos  who  renederd  assistance
 to  the  military  and  civil  authorities
 in  various  ways  and  made  the  opera-
 tion  the  success  that  it  has  been.
 There  should  be  no  doubt  in  any
 quarter  that  while  every  effort  has
 been  and  will  be  made  to  attend  to
 genuine  needs  in  regard  to  economic
 development,  social  welfare,  etc.,  ele-
 ments  which  may  nourish  a  hope  of
 overawing  or  overthrowing  lawfully
 established  Government  would  be
 stamped  out  by  every  means  at  our
 disposal.

 Shri  Hem  Barua:  Government  ser-
 vants  from  the  rest  of  India  serving
 in  the  Mizo  Hills  were  put  in  chains
 and  thrown  into  concentration  camps.
 A  Colonel  of  the  Mizo  National  Front
 has  stated—may  I  read  out  what  he
 has  stated  in  Hindustani?

 Mr.  Speaker:  He  does  not  need  my
 permission.  But  he  might  straight-
 way  ask  the  question.

 Shri  Hem  Barua:  He  came  and  said:

 “तुम  लोगों  को  कुछ  तकलीफ
 हया  क्या  ?  फकीर  मत  करो  ।  राज  हम
 लोग  प्रासाद  हो  गया  ।  इधर  पाकिस्तान
 हो  गया  ।  सेना  लोग  भी  पाया  है  हम  लोग
 को  मदद  करने  के  वास्ते  ।  लेकिन  कभी
 तुम  लोग  को  नहीं  मारेगा  ।  किसी  का
 खून  लेकर  प्रा जादी  मिले  तो  ऐसा  आजादी
 हम  लोग  को  नहीं  चाहिए  ।  हिन्दुस्तान
 सरकार  ने  हम  लोग  को  बहुत  धोका
 दिया  ।  जब  उन  लोग  को  आजादी  मिला
 तब  वायदा  किया  था  कि  हम  दस  साल  के

 MARCH  25,  966  Mizo  Hills  (C.A.)  7896

 बाद  तुल  लोग  को  मिजो  लोग  को  आजादी
 दे  देगा  t  लेकिन  राज  is  साल  हो
 गया  भ्राजादी  नहीं  मिला  ।  इसी  के  वास्ते
 राज  हम  लोग  जबर्दस्ती  से  आजादी
 छीन  लिया ।”

 Have  I  read  it  wrongly,  Sir?  The
 way  hon.  Members  are  laughing....

 Mr.  Speaker:  They  are  eagerly
 waiting  for  the  question.  He  has
 already  taken  five  minutes.  Now  he
 might  ask  the  question.

 Shri  Hem  Barua:  In  the  context  of
 this,  (a)  since  this  statement  of  the
 Colonel  of  the  Mizo  National  Front  of
 Assam  pinpoints  the  involvement  of
 Pakistan  and  China  in  the  recent  re-
 bellion,  may  I  know  whether  Govern-
 ment  have  held  any  probe  into  this
 matter  and  have  established  the
 involvement  of  Pakistan  and  China
 in  this  rebellion,  and  (b)  since  the
 hon.  Home  Minister  has  stated  that
 the  conditions  in  the  Mizo  Hills  have
 stabilised  and  normalised,  may  I  know
 whether  our  Government  are  goin
 to  negotiate  for  peace  or  for  political
 settlement  of  the  problem  with  the
 Mizo  people,  as  they  are  doing  with
 the  Nagas  at  present?

 Shri  Nanda:  J  will  take  up  (b)  first
 and  submit  that  there  cannot  be  any
 kind  of  political  negotiations  with  the
 people  of  our  own  country.  About
 involvement,  some  answer  had  been
 given  earlicr  about  what  appeared  to
 us  to  be  some  kind  of  movement  from
 Mizo  District  to  Pakistan  and  retum
 of  those  people  after  training  and  with
 weapons.

 Shri  Hem  Barua:  Sir,  he  has  not
 replied  to  my  question.  Since  the
 statement  pinpoints  the  involvement
 of  Pakistan  and  China  in  the  rebel-
 lion,  may  I  know  whether  Govern-
 ment  have  held  any  probe  into  the
 matter  to  establish  the  veracity  of  this
 statement  of  the  extent  of  Pakistani
 and  Chinese  involvement  in  the  re-
 bellion.
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 Shri  Nanda:  We  are  continually
 probing  into  all  such  things.

 Shri  Hem  Barua:  With  no  effect.

 at  हुकम  चन्द  कछवाय  (देवास)
 मैं  यह  जानना  चाहता  हूं  कि  यह  मिजो
 विद्रोहियों  द्वारा  भारतीय  पुलिस  के  जवानों
 का  अपहरण  किया  गया  कौर  उसमें  से  अनेक
 लोगों  को  मारा  गया  तथा  कितने  लोगों  का
 झ्र पह रण  किया  शौर  क्या  यह  बात  सही  है
 कि  उन्हें  वहां  से  पाकिस्तान  भेज  दिया  गया  ?
 यदि  हां,  तो  कितने  लोगों  को  और  कितने
 हमारे  जवानों  को  मारा  ?

 Shri  Nanda:  I  have  some  figures.
 The  question  is  about  persons  who
 may  have  been  missing  or  kidnapped.
 On  our  side  it  is  one  officer,  5  JCOs
 and  92  other  ranks.  The  presump-
 tion  is  many  of  them  would  still  be
 in  various  places  because  of  the  diffi-
 culties  of  communications  and  that
 they  may  be  making  their  way.  I
 cannot  say  definitely  as  to  what  the
 position  is.

 श्री  हुकम  खुद  कछवाय :.  प्रत्यक्ष
 महोदय  मेरी  एक  बात  का  जवाब  नहीं
 दिया  t  कितने  लोगों  का  प्रसारण  करके
 उन्हें  पाकिस्तान  भेज  दिया  गया  ऐसी  सूचना
 सरकार  के  पास  है  क्‍या  ?

 झब् यक  महोदय  :  किसी  को  पाकिस्तान
 भेजा.  ऐसी  सूचना  है  क्‍या  ?

 Shri  Nanda:  Yes,  Sir;  there  is  infor-
 mation  about  one  or  two  that  we  have
 received,  i.

 Shri  P.  C.  Borooah  (Sibsagar):
 May  I  know  whether  the  arms  seized
 from  the  Mizo  rebels  has  established
 that  their  origin  was  Pakistan  and
 Shri  Laldenga,  the  Mizo  leader,  and
 his  followers  are  now  camping  in
 Pakistan?  In  this  context  may  I  know
 whether  Government  considers......

 Mr.  Speaker:  Now  will  everyone
 ask......
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 Shri  P.  0,  Borooah:  Sir,  you  allow-

 ed  four  questions  to  Shri  Hem  Barua.
 Why  should  you  deny  me?

 Mr,  Speaker:  Shri  Hem  Barua  has
 become  the  model.

 Shri  P.  C.  Borooah:  I  also  come
 from  Assam.  May  I  know  whether
 Government  considers  it  a  breach  of
 the  solemn  declaration  given  by  India
 and  Pakistan  in  Tashkent?  Has  Gov-
 ernment  taken  up  this  matter  with
 USSR  and  in  the  UN  Assembly;  if  so,
 what  is  the  reaction?

 Shri  Nanda:  There  is  no  question
 of  the  UN  Assembly  but  we  have.
 communicated  with  Pakistan  regard-
 ing  this  matter.  As  to  the  arms,  the
 arms  which  we  have  taken  possession
 of,  it  seems,  do  not  bear  any  marking;
 therefore,  we  are  still  finding  out
 what  their  origin  is.

 Shri  Ravindra  Varma  (Thiruvella):
 May  I  know  whether  it  is  a  fact  that
 Government  had  intercepted  a  letter
 from  Shri  Laldenga  or  other  leaders
 of  the  Mizo  National  Front  addressed
 to  President  Soekarno  of  Indonesia
 seeking  his  assistance;  if  so,  whether
 this  letter  or  letters  show  that  there
 has  been  any  encouraging  response
 from  the  other  side?

 Shri  ‘Nanda:  I  cannot  say  “inter-
 cepted”,  but  we  have  discovered  a
 copy  of  such  a  letter  in  a  hide-out.
 It  was  seized  by  our  forces.  Other
 material  was  also  found  there.  There
 was  a  copy  of  a  letter  purporting  to
 have  been  addressed  to  the  President of  Indonesia.

 Shri  Hem  Barua:  On  a  point  of
 order,  Sir.  Since  it  is  a  very  serious
 matter,  a  letter  from  President
 Soekarno  to  Shri  Laldenga,  he  should
 satisfy  us  if  he  has  taken  up  the  matter
 with  the  Indonesian  leader.

 Shri  Nanda:  It  is  not  from  but  to;
 whether  it  has  gone  at  all  is  another
 question.
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 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  Sir,  the  otner  day  the
 Foreign  Minister  referring  to  this  very
 report  of  the  hon.  Member  over  there
 had  said  that  it  is  not  true  and  that
 it  was  very  indiscreet  and  wrong  on
 the  part  of  the  hon,  Member  to  have
 mentioned  it  because  of  the  delicacy
 of  the  internal  situation  of  a  country
 of  which  we  may  or  may  not  approve;
 it  should  not  be  mentioned  particular-
 ly  in  Parliament.  Now  the  Home
 Minister,  whose  colleague,  I  hope,  Shri
 Swaran  Singh,  the  Foreign  Minister,
 is,  makes  a  statement  which  does  not
 quite  coincide;  at  least,  there  is  no
 co-ordination  in  essence  between  the
 two.

 Mr.  Speaker:  What  has  been  dis-
 covered  must  be  told  to  the  House.

 Shri  Nanda:  I  presume,  Sir,  that
 the  hon.  Member  knows  the  difference
 between  “to”  and  “from”.  I  might
 explain  that  the  question  was  whether
 any  letter  from  the  President  of  Indo-
 nesia  has  come  here.

 श्री  विश्वनाथ  पांडेय  (सलेमपुर)  :
 जैसा  कि  अभी  माननीय  मंत्री  महोदय  ने
 वक्‍तव्य  दिया  है  उससे  यह  मालूम  होता  है
 कि  वहां  का  वातावरण  सन्तोषप्रद  है  लेकिन
 जैसा  कि  कभी  समाचारपत्रों  में  प्रकाशित
 हुआ  है  उससे  साफ  होता  है  कि  मिलों  फ्रंट
 के  जो  लोग  हैं  वह  सक्रिय  हैं  भोर  झपने
 विध्वंसकारी  कार्यों  में  लगे  हुए  हैं  म्यार  जैसा  कि
 समाचार  पत्तों  में  निकला  है  कि  शिलांग  से
 सिलचर  जो  रोड  है  उसको  मिलों  फ्रंट  के

 लोगों  ने  विध्वंसकारी  भक्तों  से  उड़ा  दिया  है
 और  वहां  का  यातायात  ठप  हो  गण  है  तो
 इस  सम्बन्ध  में  मैं  जानना  चाहता  हूं  कि
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 शी  नन्‍दा  :  मैंने  यह  नहीं  कहा  था  कि
 सब  प्रा परे शंस  खत्म  हो  गये  हैं  ।  कभी  भी

 बह  लोग  हैं  शौर  उनकी  कुछ  कार्यवाही।  होती
 है  थोड़ी  बहुत  |  सड़क  के  ऊपर  उन्होंने  कोशिश
 की  मगर  बहुत  थोड़ा  सा  नुकसान  हुमा  t
 ज्यादा  नहीं  हुमा  ।
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 sit  राम  रख  यादव  (्ाजमगढ़)  :
 क्या  यह  बात  सही  है  कि  अभी  जिस  मामले
 का  जिक्र  किया  गया  था  2  मार्च  को  कुछ
 मिलों  फ्रंट  वालों  ने  सड़क  को  उड़ा  दिया  था
 तो  क्‍या  वहां  पर  उन  लोगों  के  पास  कुछ
 ऐसे  हथियार  मिले  हैं  कि  जो  पाकिस्तान  और
 चाइना  के  बने  हैं  ?

 श्री  उम्दा  :  उसमें  कुछ  डाइनामाइट
 बगैर हू  वहां  रखा  हुआ  पकड़ा  गया  है  लेकिन
 उसमें  पाकिस्तान  की  कोई  बात  नहीं  थी  ।

 शी  त्यागी  (देहरादून)  :  ज़रा  फोन  की
 तरफ़  से  भी  भ्रांत  खोलियेगा  ।

 Shri  S.  M.  Banerjee  (Kanpur):  I
 am  hapvy  to  know  after  hearing  the
 Home  Minister  that  the  Mizo  rebels
 have  been  successfully  suppressed.  I
 would  like  to  know  whether,  along
 with  the  suppression  of  the  rebels,
 the  grievances  also  have  been  sup-
 pressed  or  whether  Government  will
 look  into  those.

 Mr.  Speaker:  He  has  answered
 already.

 Shri  8.  M.  Banerjee:  He  has  not  said
 anything  about....

 Shri  Nanda:  This  revolt  has  nothing
 to  do  with  grievances.  This  was  for
 independence,  for  separation  from
 India.  So  far  as  grievances  are  con-
 cerned,  I  have  stated  on  another  occa-
 sion  that  numerous  steps  have  been
 taken  and  will  be  taken.

 tt  लघु  लिमये  (मुंगेर):  फौजी  कार्य-
 वाही  की  सफलता  पर  खुशी  मनाने  के  बजाय
 क्या  मंत्री  महोदय  ने  इस  समस्या  का  स्थायी
 हल  निकालने  की  दृष्टि  से  इन  सुझावों  पर
 विचार  किया  है  जैसे  कि  करार  के  इलाके
 के  चाय  के  बागवानों  का  हस्तक्षेप  तथा
 सीमावर्सी  इलाकों  में  फौजी  कौर  गैर  फौजी
 लोगों  को  बसाना  और  मभिजा  के  इलाक़ों  के
 विकास  के  लिए  जैसे  कि  सकल,  सड़क,  पीने  के
 पानी  शादी  बड़ी  योजनाएं  बनाना  ।
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 sit  tor:  वड़ी  योजना  जो  हमने  बनाई
 है  वह  बता  दी  बाक़ी  जो  दौर  चीजें  हैं  पौर
 समस्याएं  हैं  उन  के  भी  सुझाव  हैं

 श्री  मु  लिमये  :  मैं  ने  पूछा है

 अध्यक्ष  महोदय  उस  पर  भी  गौर  किया
 जायगा  ।  डा०  राम  मनोहर  लोहिया  ।

 Bo  राम  मनोहर  लोहिया  (फरंखाबाद  )  :
 गृह  मंत्री  जी  का  बयान  श्राप  के  पास  है  ?
 उस  में  करीब  करीब  बीच  में  जब  वह  कह  रहे
 थे  कि  पलटन  चरागे  बढ़ती  गई  तो  आखिर  में
 यह  कहा

 “The  area  has  been  cleared  of
 Mizos.”

 यह  शब्द  जाये  हैं  -  मैं  चाहता  हूं  कि  ज़रा
 गृह  मंत्री  जी  कौर  श्राप  भी  उस  के  ऊपर
 गौर  करें।

 अ्रध्यक्ष  महोदय  :
 करें  ।

 अब  ड्राप  सवाल

 Bo  राम  मनोहर  लोहिया  आया  है  या
 नहीं  पाया  है  ?  उन्होंने  यह  उच्चारण  किया

 अध्यक्ष  महोदय  :  श्राप  सवाल  करें
 जो  जवाब  देना  होगा  वह  बाद में  दे  देंगे  ।

 डा०  रास  मनोहर  लोहिया  :  यह  ग़लती
 उन  से  प्र नजाने  हुई  शौर  उन  के  दफ्तर  ने  भी
 ही  सकता  है  लापरवाही  में  दी  लेकिन  यह
 शक्ति  बड़ी  खतरनाक  थी  ।  मिज़ो  विद्रोही
 धौर  मिज़ो  देशभक्त  दोनों  में  हमेशा  फर्क
 करना  चाहिए  ।  नम्बर  एक

 झध्यकष  महोदय  :  उन्होंने  कहा  है  4
 उन्होंने  उन  फी  तारीफ़  की  है  ।

 Blo  राम  मनोहर  लोहित  :  नहीं
 अध्यक्ष  महोदय,  मेहरबानी  कर  के  श्राप  उन
 की  सफ़ाई  के  लिए  मत  कहिये  ।
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 ध्रध्यज्ष  महोदय  :  सफाई  की  क्‍या  बात  है
 उनके  स्टेटमेंट  में  प्राया  है  कि  हम  उन  की
 तारीफ़  करते  हैं  जोकि  हमारी  मदद  करते  हैं

 डा०  राम  मनोहर  लोहिया:  वह  वाक्य
 मैं  आप  से  पूछ  रहा  हूं  वह  वाक्य
 क्या  गह  मंत्री  की  जहां  उन्होंने  कहा  है

 “The  area  has  been  cleared  of
 Mizos.”  श्राप  उन  से  पढ़वाइये  ।

 श्री  मु  लिमये  :  वह  खड़े  होकर  बोलते
 क्यों  नहीं  हैं  ?  चुपचाप  बंठे  हुए  हैं  उन्हें  खड़े
 होकर  बतलाना  चाहिए  कि  यह  वाक्य  है
 या  नहीं  है  ।

 To  राम  मनोहर  लोहिया  :  यह  वाक्य
 उन्होंने  पढ़ा  है  टेप  रोका  मंगवा  कर  सुन
 सकते  हैं  t

 “The  area  has  been  cleared  of
 Mizos.”  (Interruptions).

 You  may  not  .ry  to  tell  me  what  he
 meant.  What  did  he  say?  ग्रुप  मझ

 से  प्रंग्रेज़ी  बुलवा  कर  पाप  मत  कराहते  ।

 झ्रष्यक्ष  महोदय  :  आप  बैठ  जाहये  ।

 Shri  Nanda:  “Almost  all  the  im-
 portant  posts  and  towns  have  been
 rid  of  the  influence  of  the  armed  Mizo
 angs....”.

 डा०  रास  मनोहर  लोहिया  :  नहीं  साहब
 उस  में  है  कभी  टेप  रेकार्ड  मंगवाना  पड़ेगा  ।

 “The  area  has  been  cleared  of
 Mizos.”

 Shzi  Nanda:  “Mopping  up  opera- tions  are  continuing  and  it  will  take
 some  time  before  the  whole  district
 could  be  said  to  have  been  cleared
 completely  of  all  anti-nationa)  ele-
 ments.”

 इष्य  महोदय  :  मिज़ो  का  कहा  है  ।



 १9०3  Situation  in

 Bo  राम  सनोहर  लोहिया  :  वह  बयान
 बाप  ले  लीजिये  उन  से  t

 अध्यक्ष  महोदय  :  ब  आप  सवाल
 करें  ।

 डा०  राम  मनोहर  लोहिया  :  मेरा
 सवाल  यह  है  कि  कुछ  बदनसीबी  ऐसी  रही  है
 कि  भारत  सरकार  को  हमेशा  ऐसे  देशभक्त
 मिलते  हैं  जो  कम  तेजस्वी  होते  हैं  कौर  विद्रोही
 ज्यादा  तेजस्वी  होते  हैं,  कारण  इसके  कुछ
 भी  रहे  हों,  लेकिन  भारत  सरकार  ने  कभी
 सोचा  है  कि  उस  से  कोन  सी  गलतियां  होती  हैं
 कि  जिसके  कारण  सरकार  के  भक्त  लोग  तो
 नरम  होते  हैं  कौर  बेमतलब  जैसे  आदमी  होते
 हैं  ध्रौर  जो  विद्रोही  हैं  वह  तेजस्वी  बन  जाते
 हैं,  प्यार  यह  सच  है  तो  इस  को  दूर  करने  के
 लिए  वह  कोन  सी  कार्यवाही  कर  रही  है  ?

 भ्रष् यक्ष  महोदय  :  वह  जो  उनका  वापस
 छापने  रेफर  किया  है  वह  मैं  ने  देख  लिया  है  ।
 उस  में  है  :

 “..,.and  Dimagiri  was  cleared
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 —not  all  Mizos,  but—
 “....armed  Mizos.”

 Mo  राम  मनोहर  लोहिया  :  टेप  रेकार्ड
 भी  मंगवा  सकते  हैं  ।

 भ्रष् यक्ष  महोदय  :  जो  उन्होंने  स्टेटमेंट
 पढ़ा  था  श्लोक  जिसे  श्राप  ने  रेफर  किया  था
 बही  मैं  ने  पढ़  दिया  है  तब  अरब  क्या  दिक्कत
 रह  जाती  है  ?

 * डा०  राम  मनोहर  लोहिया  :  बरच्छा
 ठीक  है  जाने  दीजिये  बाक़ी  मैंने  ही  ऐसा  नहीं
 बल्कि  कई  लोगों  ने  वैसा  सुना  था  ।

 झिझक  महोदय:.  श्री  जब  मैंने  वह
 उनका  बोला  गया  वाक्य  पढ़  दिया  है  तब  भी
 भाप  कहे  चले  जा  रहे  हैं  ?

 डा०  राम  मनोहर  लोहिया  :  ठीक है  मैं
 इसे  छोड़े  देता  हूं  पौर  मैं  माने  लेता  हूं  भाप  की
 बात  ।
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 भ्रष् यक्ष  महोदय  *  अगर  सवाल  करना
 हो  तो  कर  लीजिये  ।

 To  रास  मनोहर  लोहिया:  क्या  भारत
 सरकार  कभी  इस  पर  गौर  करेगी  कि  जो
 सरकार  के  भक्त  लोग  हैं  इन  सीमावर्त्ती
 इलाक़ों  में  वह  तो  मध्यम  किस्म  के  लोग
 होते  हैं  शौर  विद्रोही  तेजस्वी  होते  हैं  तो
 इस  का  क्‍या  कारण  है  कौर  उन  कारणों  को
 दूर  करने  के  लिए  सरकार  ने  क्‍या  कुछ  सोचा  है?

 श्री  निन्दा  :  बड़ा  फिलासिफिकल  क्वैश्चन
 है  कि  जो  विरोधी  होते  हैं  वह  तेजस्वी  होते  हैं
 दरअसल  विरोधी  जो  होता  है  वह  आगे  जाता  है
 कौर  लड़ाई  करने  को  सामने  माता  है  जबकि
 मदद  करने  वाले  पीछे  से  मदद  करते  हैं
 (व्यवधान  )

 डा०  राम  मनोहर  लोहिया:  यह  सवाल
 का  जवाब  नहीं  हुआ  ।  गृह  मंत्री  जी  ने  जो
 कहा  उसके  माने  तो  यह  हुए  कि  हम  लोग
 तेजस्वी  हैं  और  श्राप  बिलकुल  मध्यम
 आदमी  =  ।

 भ्रष् यक्ष  महोदय  :  बस  हो  गया
 डा०  सिंघवी  |

 डा०  राम  मनोहर  लोहिया  :  शेख  प्रब्दुल्ला
 जैसे  तेजस्वी  विरोधी  रखो  कौर  सादिक़  जैसे
 मध्यम  लोग  बदले  में  रखो  ।

 अध्यक्ष  महोदय  :  यह  तेजस्विता  मुझ
 पर  नहीं  चलानी  चाहिए  |  कुछ  रहम  कीजिये  ।

 Dr.  L.  M.  Singhvi  (Jodhpur):  We
 must  in  al]  fairness  congratulate  the
 hon.  Minister  on  his  firm  handling  of
 the  situation.  We  would  like  to  know
 whether  it  is  a  fact  that  the  hard
 core  of  the  leadership  of  the  Mizo
 Nationa!  Front  has  avoided  and  escap-
 ed  arrest  or  apprehension,  and  with
 these  persons  spearheading  the  Mizo
 National  Front  Movement,  certain
 forces  of  subversion  and  disaffection
 playing  their  part  in  it,  and  certain
 foreign  complexities  having  been
 found  in  this,  whether  it  is  a  fact  that
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 these  persons  who  have  avoided  arrest
 are  still  at  large  and  they  have  gone
 underground  recently,  and  if  so,  what
 Government  propose  to  do  about
 them.

 Secondly,  may  I  know  also  whether
 Government  propose  to  study  this
 matter  in  all  its  implications  also  in
 terms  of  how  this  came  to  arise,
 whether  there  was  neglect  on  our  part
 ‘or  there  was  only  foreign  complexity
 which  gave  rise  to  this  armed  revolt?

 Shri  Nanda:  It  is  a  long  question
 Tequiring  a  statement  by  itself.  But
 part  of  it  was  covered  earlier  in  the
 discussions.  There  are  those  leaders
 underground.  I  mentioned  about  the
 mopping  operations  in  my  statement.
 Every  effort  will  be  made  to  see  that
 we  get  hold  of  them.  I  may  add  that
 the  Mizo  Union  which  is  a  large  body
 was  approached  by  the  Mizo  National
 Front  people  for  collaboration,  but
 they  have  declined  to  do  so  and  they
 have  told  them  that  they  are
 not  going  to  join.  There  is  a
 large  body  of  Mizos  who  are  thus
 entirely  with  us.

 2.27  hrs.

 RE.  QUESTION  OF  PRIVILEGE

 ‘Mr.  Speaker:  Now,  papers  to  be  laid
 on  the  Table.

 श्री  मघ  लिमये  (मुंगेर)  :  प्रध्यक्ष
 महोदय,  मेरे  विशेषाधिकार  प्रश्न  का  क्‍या
 हुआ  ?  मैं  ने  एक  विशेषाधिकार  का  प्रश्न
 उठाया  था  ।  कल  प्रधान  मंत्री  जी  जब  सदन्‌
 छोड़  कर  चली  गईं  तब  श्राप  ने  उस के  बारे  में
 दो  निवेदन  किये  थे

 प्रत्यक्ष  गह  दय  :  कब  ड्राप  इस  तरीक़े  से
 बीच  में  दखल  मत  दीजिये  ।

 श्री  मधु  लिये  :  एक  वाक्य  मुझे  कह
 सेने  दीजिये  ।

 Papers  laid  =  7906

 were  महोदय  :  प्राय  इस  तरीके  से
 खड़े  मत  हो  जाया  करिये  जब  तक  कि  मैं
 कैसी  न  दूं  ।

 नबी  मधु  लिये:  भ्र धुरी  बात  छप  जाती
 है  ।  श्राप  ने  जो  कहा  था  वह  बात  प्रभारी
 छप  गई  है  उस के  बारे  में  मुझे  निवेदन  करने
 दीजिये  ।  श्राप  ने  यह  कहा  था

 अध्यक्ष  महोदय  :  मैं  इजाज़्त  नहीं
 देता  ।

 श्री  मधु  लिमये  :  क्‍या  प्राय  मुझे  एक
 वाक्य  कहने  का  भी  मौक़ा  नहीं  देंगे  ?

 प्रत्यक्ष  महोदय  :  मैं  इजाजत  नहीं  देता

 प्ली  मधु  लिमये  :  सब  कोई  देते  हैं  तो
 मुझे  ही  क्यों  नहीं  दे  रहे  हैं  ?  प्रभारी  बात  छप
 जाती  है

 भ्रष् यक्ष  महोदय  :  मैं घ्ाप  को  कहने  की
 इजाजत  नहीं  देता  ।

 श्री  हुकम  चन्द  कछवाय  (देवास )
 कया  मुझे  कुछ  कहने  कश  श्राप  मौक़ा  देंगे

 अध्यक्ष  महोदय  :  जी  नहीं  ।

 PAPERS  LAID  ON  THE  TABLE

 GOVERNMENT  RESOLUTION  SETTING  UP  A
 CENTRAL  WAGES  BOARD  FOR  LEATHER  AND

 LEATHER  GOODS  INDUSTRY  .
 The  Minister  of  Labour,  Employ-

 ment  and  Rehabilitation  (Shri  Jagji-
 van  Ram):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Government  Resolution
 No.  WB-9(2)/65  dated  the  2lst
 March,  966  setting  up  a  Central  Wage
 Board  for  the  leather  and  _  leather
 goods  industry.  [Placed  in  Labrary,
 see  No.  LT-5895/66].

 Shri  S,  M.  Banerjeo  (Kanpur):  I
 want  to  make  a  submission......
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 AsmuaL  Report  or  Heavy  ELectRIcars
 (Inpia)  Lrp.  AND  REVIEW  BY  GOVERN-
 MENT  ON  WORKING  THREOF  ORDER  UNDER

 EssENTIAL  Commooprries  Act
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  I  beg  to  lay  on  the
 Table  a  copy  of  the  following  papers:—

 qd)  (i)  Annual  Report  of  —  the
 Heavy  Electricals  (India)
 Limited,  Bhopal  for  the  year
 1964-65.  along  with  the  Audi-
 ted  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor-General  thereon,
 under  sub-section  (l)  of  sec-
 tion  69A  of  the  Companies
 Act,  1956,

 (ii)  Review  by  the  Government  on
 the  working  of  the  above
 Company.

 (Pleaced  in  Library,  See  No.  LT-
 5896  /66.]

 (2)  The  Order  published  in  the
 Goa,  Daman  and  Diu  Govern-
 ment  Gazette  dated  the  6th
 January,  1966,  rescinding  the
 Goa,  Daman  and  Diu  Cement
 Control  Order,  1965,  under
 sub-section  (6)  of  section  3
 of  the  Essential  Commodities
 Act,  1955.  [Placed  im  Lib-
 ary,  see  No.  LT-5897  /66.]

 Shri  S.  M.  Banerjee:  I  want  to  make
 a  submission  on  item  3  of  the  Order
 Paper.  The  hon.  Minister  of  Labour
 and  Employment  has  laid  on  the  Table
 &  copy  of  the  Government  Resolution
 regarding  the  setting  up  of  a  Central
 Wage  Board  for  the  leather  and  lea-
 ther  goods  industry.  I  want  to  know
 whether  it  will  also  cover  the  small
 tanneries  or  only  the  leather  and  lea-
 ther  goods  industry.

 Shri  Jagivan  Ram:  It
 tannerie  salso,

 Mr.  Speaker:  If  any  hon.  Member
 wants  to  ask  something  about  any
 statement  that  is  going  to  be  made  and
 is  included  in  the  order  paper,  he
 must  give  it  in  writing  in  advance  so
 that  the  Minister  might  come  prepar-
 ed.

 Shri  8.  M.  Banerjee:  I  will  give  it
 in  writing  at  0  Otclock  on  the  day.

 will  cover
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 ANNUAL  Report  or  KHApI  AND  VILLAGE

 Inpustrizs  Commission
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report  of
 the  Khadi  and  Village  Industries  Com-
 mission,  Bombay,  for  the  year  1964-
 65  under  sub-section  (3)  of  section  24
 of  the  Khadi  and  Village  Industries
 Commission  Act,  1956.  [Placed  in  Lib-
 rary.  see  No,  LT-5898/66.]
 STATEMENT  OF  CASES  IN  WHICH  LOWEST
 TENDERS  WERE  NOT  ACCEPTD  BY  INDIA

 Suppty  Mussions
 The  Minister  of  Supply,  Technical

 Development  and  Social  Welfare  (Shri
 Raghuramaiah):  I  beg  to  lay  on  the
 Table  a  statement  showing  cases  in
 which  the  lowest  tenders  have  not
 been  accepted  by  the  India  Supply
 Mission,  London,  and  the  India  Sup-
 Ply  Mission,  Washington,  during
 the  half-year  ending  the  3lst  Decem-
 ber  1965.  [Placed  in  Library,  see  No.
 LT-5899  /66.]
 ANNUAL  REPORT  OF  COFFEE  ‘Boarp;
 AupITeD  REPORT  AND  STATEMENT  OF

 ACCOUNTS  OF  RUBBER  8047
 The  Deputy  Minister  in  the  Ministry

 of  Commerce  (Shri  Qureshi):  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
 following  papers:

 (l)  Annual  Report  of  the  Coffee
 Board  for  the  year  1964-65.

 [Placed  in  Library,  see  No.
 L9-5900  (85.)

 (2)  Audit  Report  and  Statement
 of  Accounts  of  the  Rubber
 Board  for  the  year  1964-65.

 [Placed  in  Library,  see  No.
 LT-590!  /66.]

 2.32  hrs.
 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  _  the:
 Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  86  of
 the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return



 herewith  the  Appropriation  (Vote
 on  Account)  Bill,  1966,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  ]8th  March
 1966,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations
 and  to  state  that  this  House  has  no
 recommendations  to  make  to  the
 Lok  Sabha  in  regard  to  the  said
 Bill”.

 2.323  hrs.
 PRESIDENT’S  ASSENT  TO  BILL
 Secretary:  Sir,  I  lay  on  the  Table

 the  Indian  Tariff  (Amendment)  Bill,
 1966,  passed  by  the  Houses  of  Parlia-
 ment  during  the  current  Session  and
 assented  to  by  the  President  since  a
 report  was  last  made  to  the  House  on
 the  5th  February,  1966.

 2.33  hrs.
 ESEIMATES  COMMITTEE

 NINETY-SECOND  Report
 Shri  A,  C.  Guha  (Barasat):  I  beg  to

 present  the  Ninety-second  Report  of
 the  Estimates  Committee  on  the  Mini-
 stry  of  Transport-Mormugao  Port.

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  State  in  the  Depart-

 ment  of  Parlitmentary  Affairs  and
 Communications  (Shri  Jaganatha
 Rao):  On  behalf  of  Shri  Satya  Narain
 Sinha  and  with  your  permission,  Sir,
 Irise  to  anounce  that  Government
 Business  in  this  House  for  the  week
 cammencing  28th  March,  1966,  will
 consist  of:

 (Q)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order
 Paper.

 (2)  Discussion  and  voting  of  the
 Demands  for  Grants  relating to  the  Ministries  of:
 Law
 Parliamentary  Affairs

 Works,  Housing  and  Urban
 Development

 Petroleum  and  Chemicals.
 Transport  and  Aviation.

 wt  स०  मो०  बनर्जो  (कानपुर)  :
 अघ्यक्ष  महोदय,  मैं  दो  बातें  कहना  चाहता
 हूं  ।  एक  आध  घंटे  का  डिस्कशन  हम  ने
 काफ़ी  दिनों  से  दिया  हुआ  है  ।  लोकुर  कमेटी
 की  रिपोर्ट  परजा  सवालात  किये  गए  थे,
 हम  उस  के  बारे  में  प्राय-घंटे  का  डिस्कशन
 चाहते  हैं  ।  कांस्टीट्युएन्सीज़  का  डीलिमि-
 टेशन  हो  रहा  है  प्लोर  शिड्यूल्ड  काइट्स  की
 सीटों  का  फ़ैसला  हो  रहा  हूँ  ।  रिजल्ट  यह  हो
 रहा  है  कि  कानपुर  भोर  कई  दूसरी  जैनेरल
 कांस्टीट्युएन्सीज़  को  'शिड्यूल्ड  काइट्स  की
 कांस्टीट्यूएन्सी  बनाया  जा  रहा  है  ।

 झष्यक्ष  महोदय  :  जहां  तक  हाफ़  एन
 झावर  डिस्कशन  का  ताल्लुक  हें,  उस  के
 बारे  में  माननीय  सदस्य  मुझे  लिखें  ।  इस  वक्‍त
 मिनिस्टर  साहब  ने  जो  स्टेटमेंट  दिया  है,
 भ्रमर  माननीय  सदस्य  उस  के  बारे  में  कुछ
 कहना  चाहते  हैं,  तो  कहें  ।

 ह,  स०  सो०  बनर्जी  :  मैं  श्राप  से  निवेदन
 करला  चाहता  हूं

 भ्रष् यक्ष  महोदय  :  मुझ  से  निवेदन  करने
 का  यह  वक्‍त  नहीं  है  t  मिनिस्टर  साहब  के
 स्टेटमेंट  के  बारे  में  जो  कुछ  कहना  चाहते  हैं,
 वह  कहिए  ।

 शो  fo  Wo  बनर्जी  :  बंगाल  में  खास
 तौर  पर  फूड  सप्लाई  के  बारे  में  कुछ  ऐसी  *

 स्थिति  फिर  उत्पन्न  हो  गई  है  कि

 भ्रध्यक्ष  महोदय  :  माननीय  सदस्य  बतायें
 कि  गले  हफ़्ते  वह  कोन  सा  प्राइटम  डिस्कशन
 के  लिए  चाहते  हैं  t

 थी  स०  मो०  कर्जो  :  बंगाल  के  चीफ़
 मिनिस्टर  ने  कह  दिया  है  कि  बातचीत  करने
 से  कोई  फल  नहीं  निकला  हैं  |  सना  जाता  हूँ.



 कि  राशनिंग  का  कोटा  बढ़ा  दियागया  है  ।
 इस  बात  की  कोशिश  की  जानी  चाहिए  कि
 बंगाल  में  दोबारा  गड़बड़  न  हो  ।  इसलिए
 मैं  चाहता  हूं  कि  फूड  मिनिस्टर  साहब  भ्र गले
 हफ़्ते  बंगाल  की  फूड  सिचुएशन  के  बारे  में
 एक  स्टेटमेंट  दें  ।

 शौ  हुकम  खुद  कछवाय  (देवास)
 त्ताशकंद  समझोते  के  बाद  से  राजस्थान  कौर
 पंजाब  की  सितारों  पर  पाकिस्तानी  सेनायें
 काफ़ी  भारी  मात्रा  में  जमा  हो  रही  हैं  ।  क्‍या
 सरकार  उस  स्थिति  के  बारे  में  हाउस  में
 कोई  चर्चा  करने  के  पक्ष  में  है  ?

 अ्रध्यक्ष  महोदय  :  भ्रमर  इस  बारे  में
 किसी  मोशन  का  नोटिस  दिया  गया  है  कौर
 वह  मंजूर  हो  चुका  है  कौर  उस  को  जाना
 हैं,  तब  तो  माननीय  सदस्य  यह  सवाल  कर
 सकते  हैं,  वर्ना  नहीं  ।

 श्री  हुकम  चन्द  कछवाय  :  दूसरी  बात
 मैं  यह  कहना  चाहता  हूं  कि  इस  हाउस  में
 कोरम  के  बारे  में  जो  रोज़  का  संकट  बना
 रहता  हं,  क्या  सरकार  उस  के  बारे  में  कोई
 विधान  लायेगी  tv

 aft  लघु  लिया  (मुंगेर)  :  मोनोपली
 कमीशन  की  रपट  के  बारे  में  कई  माननीय
 सदस्यों  ने  प्रस्ताव  पर  अपने  नाम  दिये  हैं  ।
 जो  समिति  इन  प्रस्तावों  पर  विचार  करती
 हैं,  उस  ने  भी  इस  को  मंजूर  किया  हैं  ।  मैं
 यह  जानना  चाहता  हूं  कि  क्‍या  भ्रगले  शुक्रवार
 को  सरकारी  कार्य  में  एकाधिकार  आयोग
 की  रपट  पर  चर्चा  का  समावेश  किया
 जायेगा  ।

 Bro  रास  समोहर  लोहिया  (फ़रुंखा-
 बाद)  :  प्रत्यक्ष  महोदय,  भाष  के  दफ़तर
 से  मुझे  पता  चला  कि  प्राय  ने  संयुक्त  राष्ट्रीय
 शिक्षा,  विज्ञान,  संस्कृति  संस्था--यूनेस्को--

 -द्वारा  छापी  गई  किताब  “मनुष्य  का  इतिहास
 को  ले  कर  एक  ure  धंटे  की  बहस  के  लिए

 शिक्षा  मंत्री  को  बहुत  रसा  पहले  लिखा
 था,  क्योंकि  इस  बारे  में  किये  गये  सवालों
 के  उन  के  जवाब  कुछ  अधूरे  या  सत्य  रहे  ।
 कभी  तक  वह  बहस  मुझे  नहीं  मिल  रही
 है  ।  वह  बहस  बहुत  अच्छी  होगी  इतिहास
 शास्त्र  की  दृष्टि  से  |  उस  के  अलावा  पहली
 दफ़ा  लोक  सभा  में  कोई  निखालिस  विद्वत्ता
 की  बहस  होगी  ।  भ्रगर  उस  को  जल्दी  लाया
 जाये,  तो  अच्छा  हो  ।

 भ्रध्यक्ष  महोदय  :  बहुत  बेहतर  ।
 Shri  Jaganatha  Rao:  I  am  called

 upon  only  to  answer  Mr.  Limaye’s
 question  about  the  Monopolies  Com-
 mission.  As  has  been  stated  already,
 we  can  consider  taking  it  up  only
 when  any  motion  or  resolution  is  ad-
 mitted  by  you,  and  that  too  only  after
 the  financial  business  is  over,  not
 earlier.

 Mr.  Speaker:  The  food  situation
 might  also  be  considered.

 Shri  Jaganatha  Rao:  The
 Demands  will
 and  2th.

 Food
 come  up  on  the  llth

 Mr.  Speaker:  They  say  it  will  be
 after  a  long  time.  Some  statement
 might  be  made.

 Shri  Jaganatha  Rao:
 it  to  the  Food  Minister.

 I  will  convey

 श्री  क०  दे०  मालवीय  (बस्ती:  अध्यक्ष
 महोदय,

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  May  I  submit  to  you  that
 in  West  Bengal  there  has  been  a
 charge  made  that  the  promises  which
 have  been  made  by  the  Centre  have
 not  been  fulfilled?  This  is  clearly
 stated?  Now,  on  this  question  we  are
 in  a  very  great  quandary  as  to  what
 the  position  is.  The  Central  Govern-
 ment  must  make  it  clear  because  the
 State  Government  has  stated  that
 what  you  have  promised  you  have  not
 given  them,  and  the  quantum  they
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 have  promised  today,  24  hours  ago
 they  said  they  could  not  give,  so  that
 the  whole  question  must  be  cleared.

 Shri  Jaganatha  Rao:  I  will  convey
 it  to  the  Food  Minister,  and  I  think
 he  will  make  a  satement  as  early  as
 Possible.

 श्री  बागड़ी  (हिसार)  :  ग्रध्यक्ष  महोदय,
 मैं  बड़े  अदब  के  साथ  श्राप  को  और  इस
 सदन  को  इत्तिला  देने  के  लिए  खड़ा  हा  हूं
 कि  इस  सदन  के  माननीय  सदस्य,  श्री  बुद्ध
 प्रिय  मौर्य,  लोक  सभा  में  संयुक्त  समाजवादी
 दल  में  शामिल  हो  गए  हैं  ।

 श्री  के०.  दे०  मालवीय  :  प्रत्यक्ष  महोदय,
 मैं  सरकार  से  यह  जानना  चाहता  हूं
 कि...  «

 अध्यक्ष  महोदय  :  इस  वक्‍त  कोई  जैनेरल
 सवाल  नहीं  हो  सकते  हैं  ।

 श्री  के०  दे०  मालवीय  :  मैं  मानोपलीज
 कमीशन  के  बारे  में  जानना  चाहता  हूं,  जिस
 का  ज़िक्र  कभी  किया  गया  हू  ।

 प्रत्यक्ष  महोदय  :  उस  के  बारे  में  जवाब
 शा  गया  हैं

 श्री  के०  दे०  मालवीय  :  जवाब  से  यह
 साफ़  नहीं  हुआ  है  कि  क्या  सरकार  मानोपलीज़
 कमीशन  की  रिपोर्ट  पर  बहस  के  लिए  तयार
 है

 भ्रध्यक्ष  महोदय  :  जब  मैं  एक  कौर
 आइटम  को  भी  ले  चुका  हूं,  तब  माननीय
 सदस्य  पूछ  रहे  हैं

 श्री  के०  दे०  माल बोय  :  मैं  पहल  ही
 खड़ा  हुआ  था  ।

 अ्ष्यक्ष  महोदय
 गई  ।

 थनी  के०  बे०  मालवीय  :  ग़ालिबन  आप
 की  ही  ग़लती  हो  गई  है  t

 भ्रध्यक्ष  महोदय  :  बहुत  दफ़ा  हो  जाती
 है  ।  उसे  सहार  लेना  चाहिए  ।

 मेरी  गलती  हो
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 श्री  के०  fo  माल बोय  :  जब  हमारी
 ग़लती  होती  है,  तो  भाप  पकड़  लेते  हैं  ।

 42.37  hrs.
 DEMANDS*  FOR  GRANTS—contd.

 MINISTRY  OF  COMMERCE—CcOntd.
 Mr.  Speaker:  How  long  would  the

 Minister  take  for  his  reply?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  About  40  minutes.
 Mr.  Speaker:  One  hour  and  35

 minutes  are  there.  That  means  that
 by  2  O’Clock  we  must  finish.  At  cols
 I  shall  call  him.

 Shri  Sheo  Narain.
 छह  दिव  नारायण  (बांसी)  :  अध्यक्ष

 महोदय,  मैं  कल  सरकार  से  यह  निवेदन
 कर  रहा  था  कि  देश  की  खेती  की  डेवेलपमेंट
 के  लिए  छोटे-छोटे  इम्प्लीमेंट  ब्रोकर  प्राकार,
 जैसे  ट्रैक्टर  वगैरह,  मंगाए  जाने  चाहिए
 सिचाई  के  साधन  उपलब्ध  करने  के  लिए
 हमें  छोटी-छोटी  मणीनें  मंगानी  चाहिएं,
 ताकि  हम  तालाबों  से  पानी  निकाल  कर
 सिचाई  का  काम  कर  सकें  |  नगर  देश  इंडस्ट्री
 का  डेवलपमेंट  कर  सकता  है,  तो  वह  खेती
 को  विकसित  ब्रोकर  उन्नत  करके  ही  कर
 सकता  है  ।  यदि  सिचाई  के  लिए  छोटी  छोटी
 पम्पिंग  मशीनें  हम  को  दे  दी  जायें,  तो  हम
 अपने  गांवों  में  फूड  प्राबलम  को  हल  कर
 सकते  हैं  ।

 राज  बंगाल  के  लोगों  की  तरफ़  से
 फूड  के  बारे  में  आवाज़  उठाई  जाती  है  |  हर,
 छठ  सातवें  दिन  यह  सवाल  यहां  पर  प्राता
 है  ।  सिलाई  की  व्यवस्था  करने  पर  यह  बड़ी
 प्राब्लम  हल  हो  सकती  है  1  गरज  शिकायत
 यह  है  कि  पानी  तो  है,  लेकिन  किसान  उस
 पानी  को  उठा  कर  प्र पने  खेतों  में  नहीं  पहुंचा
 सकते  ।  हमारे  कमसे  मिनिस्टर  जापान
 प्रौर  दूसरे  कंट्री  में  जाते  हैं,  जहां  छोटे
 छोट  इम्प्लीमेंट्स  देखने  को  मिलते  हैं  t  मैं

 *Moved  with  the  recommendation  of  the  President.
 3007  (ai)  LS—6.
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 [  श्री  शिव  नारायण  J
 उनसे  'रिक्वेस्ट  करूंगा  कि  वह  उनको
 ची पेस्ट  वे  में मंगा  कर  देश  को  दें  झगर
 हम  अन्न  के  संकट  को  हल  कर  लें,  तो  हमारे
 देश  की  एक  बहुत  बड़ी  प्राबलम  हल  हो
 जायेगी  ।

 इस  देश  में  मछली  की  बहुत  डिमांड
 है  a  बंगाल  मछली  के  भरोसे  ज़िन्दा  रहना
 चाहता  है  ।  हमारे  गांवों  में  बड़-बड़े  तालाब
 हैं।  उनकी  ठीक  तरह  से  खुदाई  करके  उनमें
 मछली  की  इंडस्ट्री  का  विकास  किया  जा
 सकता  है।  उससे  काफ़ी  इनकम  हो  सकती
 है  और  देश  का  अन्न  संकट  हल  हो  सकता
 है  1

 इसके  बाद  मैं  मंत्री  जी  का  ध्यान
 अपनी  कांस्टिट्यूएंसी  की  भोर  दिलाना
 चाहता  हूं  ।  ख़लीलाबाद  हैंडलूम  का  सेंटर
 है  ।  मैं  उसको  एक  छोटा  मैनचेस्टर  बनाना
 चाहता  हूं,  अगर  मंत्री  महोदय  हमारी  मदद
 करें  ।  श्रीमन्‌,  मुझे  इतिहास  का  विद्यार्थी
 होने  का  गुमान  है  कौर  आज  मैं  इस  गवर्नमेंट
 को  बताना  चाहता  हूं  कि  इंडस्ट्री  में  हम
 इतने  डिवेलप्ड  थे  कि  हमारे  देश  की  बनी
 हुई  साड़ियां  अंग्रेज़ों  की  बड़ी-बड़ी  मेमें  मंगवाती
 थीं  V  हिन्दुस्तान  से  ढाका  की  मलमल  विदेशों
 में  जाया  करती  थी  ।  मैं  काम  मिनिस्टर
 से  निवेदन  करूंगा  कि  मलमल  की  बढ़िया
 साड़ियां  इंगलैंड,  प्रक्रिया,  रहा  कौर  अन्य
 देशों  में  भेजने  की  व्यवस्था  की  जाये,  जिस
 से  हमारे  देश  की  भ्रामदनी  बढ़े  ।  राज  हमारे

 «  देश  के  सामने  फ़ारेन  एक्सचेंज  का  बड़ा  प्रश्न
 है  ।  मैं  बताना  चाहता  हूं  कि  फ़ारेन  एक्सचेंज
 प्राप्त  करने  का  मसाला  हमारे  देश  में  मौजूद
 है  1  सरकार  टी,  घायल  और  रूई  की  इंडस्ट्रीज
 को  डेवलप  करे  और  किसानों  को  काफ़ी
 पैसा  दे,  ताकि  वे  उत्पादन  में  वृद्धि  कर
 सकें  ।

 इस  समय  जो  प्रतिबन्ध  कौर  कंट्रोल
 हैं,  उनको  हटा  दिया  जाये  ।  ये  कंट्रोल  हमारे
 रास्ते  में  हिमालय  पहाड़  बने  हुए  हैं--वे
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 हमारे  रास्ते  में  रोड़े  बने  हुए  हैं।  फूडप्राबलम
 को  हल  करने  में  ये  कंट्रोल  एक  हिंडरेंस
 हैं  ।  सरकार  ने  फ्री  मूवमेंट  रोक  रखी  है,
 जोकि  सबसे  बड़ी  हिंडरेंस  है।  मैं  इस  गवर्नमेंट
 से  पुरजोर  शब्दों  में  कहना  चाहता  हूं  कि
 गवनंमेन्ट  इस  को  हटाये,  ्र पोज़ीशन  वाले
 नहीं  कह  सकते,  लेकिन  मैं  कांग्रेस  का  एक
 मेम्बर  होने  के  नाते  जज  समझता  हूं  कि
 गवर्नमेंट  से  कहूं  कि  वह  इसको  हटाये  ।

 श्री  सरजू  पाण्डेय  (रिसड़ा)  :  मान-
 नीय  सदस्य  क्‍या  खाद्य  समस्या  पर  बोल
 रहे  हैं  ?

 श्री  शिव  नारायण  :  श्राप  ज़रा  तमीज
 से  बोलिये  ।

 मैं  अपील  करूंगा  कि  आप  रूई  पर  से
 कन्ट्रोल  हटा  दें  ताकि  किसान  को  बेनिफिट
 हो  सके  ।  मैं  अपने  किसान  भाइयों  से  कहता
 हूं  कि  यह  समय  जान  पड़ा  है,  जब  सेर  भर
 का  गेहूं  बिक  रहा  है,  सेर  भर  की  दाल  बिक
 रही  है,  मगर  ऐसे  समय  में  किसानों  के  खपड़े
 नहीं  बन  सकते,  तो  फिर  नहीं  बन  सकते  ।
 आज  सारे  देश  के  लोग  लगे  हुए  हैं  कि  उन
 से  माल  छीना  जाय  लेकिन  यह  गवर्नमेंट
 उन  को  मदद  दे  रही  है  कौर  इसके  लिये
 किसान  सरकार  का  शभ्रनुगृहीत  है  ।

 शुगर  का  प्रश्न  बड़ा  भारी  है।  चीनी
 की  मांग  मुल्क  में  भी  है  भ्र ौर  विदेशों  में
 भी  है।  चीनी  विदेशों  में  भेजने  को  मैं  वेलकम
 करता  हूं  ।  मैं  गांव  में  रहता  हूं,  एक  किसान
 हूं  कौर  गन्ने  की  खेती  करता  हूं  ।  मैं  फौरन
 केन्द्रीय  में  भी  रहा  हूं,  राज  क्यूबा  में  गला
 मिलवाले  किसान  के  खेत  पर  से  ले  जाते  हैं,
 लेकिन  हम  को  गन्ना  मिल  में  ले  जाना  पड़ता
 है,  वहां  जा कर  कहना  पड़ता  है  कि  परमिट
 दीजिये,  तब  गन्ने  को  मिल  में  ले  जाते  हैं
 शौर  फिर  भी  उन  बंचारों  को  पैसा  नहीं
 मिल  पाता  है  tv
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 मुझे  इसी  सिलसिले  में  एक  बात  याद
 भाई  है,  राज  कानपुर  में  नंगा  नाच  हो
 रहा  है,  मैं  मनुभाई  शाह  से  कहूंगा  कि  वहू
 यहां  जा  कर  स्थिति  को  2@—23,000
 आदमी  वहां  भूख  से  परेशान  हैं,  उनको
 पैसा  नहीं  मिल  रहा  हैं,  आपको  उन  गरीबों
 की  मदद  करनी  चाहिये  |  भ्रमर  यह  सरकार
 शराबों  की  मदद  नहीं  करेगी,  तो  इस  सरकार
 की  मदद  के  लिये  गरीब  लोग  नहीं  जायेंगे  ।
 राज  गरीबों  की  बदौलत  ही  गवर्नमेंट  बनी
 हुई  है,  राज  कोई  भी  कै पिट लिस्ट  इस  गवर्नमेंट
 का  मददगार  नहीं  है,  किसान  कौर  गरीब
 ही  मदद  करते  हैं  ।  इस  लिये  मैं  उन  तीन
 मिलों  के  नाम  बताता  हुं--

 .  योर  मिल  ।
 2.  न्यू  विक्टोरिया  मिल
 3.  महेश्वरी  जूट  मिल  ।

 इस  देवीजी  की  मिल  में  ऐसा  गड़बड़
 घुटाला  है  कि  मैं  कह  नहीं  सकता  ।  गरीबों
 का  पैसा  ये  लोग  नहीं  देना  चाहते  हैं  ।  मैं
 आपसे  यह  भी  कहूंगा  कि  श्राप  अपने  कमिश्नर
 से  भी  कहें  कि  वह  भी  ठीक  रहें  -  मैं  उन  से
 भी  भपील  करता  हूं  कि  मुल्क  के  नाम  पर,
 देश  के  नाम  पर,  जब  कि  हमारे  चारों  तरफ़
 लड़ाई  के  बादल  मंडरा  रहे  हैं,  बंगाल  में
 षड्यन्त्र  हो  रहा  है,  देश  के  कोने-कोने  में
 षड्यन्त्र  हो  रहा  है,  भाग  गई  रेणु  चत्रवर्ती,
 मैं  अपने  अफसरों  से  भ्रपील  करता  हूं  कि
 श्राप  गवर्नमेंट  से  सहयोग  करें  कौर  वहां
 की  हालत  को  देखिये,  हर  जगह  कलकत्ता
 न  बना  दीजिये  ny  यह  बहुत  इम्पोर्टेन्ट  चीज़
 है,  इस  पर  शाप  को  ध्यान  देना  चाहिये  t

 मुझे  खुशी  है  कि  गवर्नमेंट  ने  कई
 चीज़ों  में  काफ़ी  मदद  की  है,  कई  चीजों
 जैसे  श्रायलसीड  शादी,  में  80  परसेन्ट  की
 बढ़ोत्तरी  हुई  हे,  लेकिन  मैं  भ्रपील  करता
 हूं  कि  100  परसेन्ट  हो,  तब  गवर्नमेंट  का
 नाम  बढ़ेगा  श्र  श्राप  कौर  हम  भागे  जा
 सकते  हैं,  ज्यादा  काम  कर  सकते  हैं  a  बाप
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 नौजवान  भ्रामक  हैं,  बाप  i8  घंटे  काम  कर
 सकते  हैं  !  मैं  भ्रपने  क्षेत्र  क ेनौजवान  विद्या-
 थियों  से  कहा  करता  हूं  कि  जो  लड़का  8
 घन्टे  नहीं  जागेगा,  वह  जवाहर  लाल  नेहरू
 नहीं  बन  सकता,  इसी  तरह  से  मैं  समझता
 हूँ  कि  मनुभाई  शाह  भी  is  घंटे  जागेंगे,
 तभी  वह  गे  जा  सकेंगे  ।

 मैंने  अपील  की  हैँ  कि  हमारे  यहां  जो
 छोटी  छोटी  इंडस्ट्रीज  हैं  उन  को  प्रोत्साहन
 दें।  मगहर  में  खाद  श्राम  है,  उस  की
 मदद  करें  तो  हम  आपको  बढ़िया  कपड़ा,
 खादी,  कौर  चावल  दे  सकते  हैं  1  मैं  बखिरा
 के  बर्तनों  के  लिये  कह  रहा  हूं,  पुरानी  इंडस्ट्री
 है,  उस  को  प्रोत्साहन  दें  तो  हम  आपके
 बड़े  अनुगृहीत  रहेंगे  भर  मेरी  कांस्टीचूएन्सी
 वाले  श्राप  का  एहसान  मानेंगे  ।

 इन  शब्दों  के  साथ  में  इनका  समर्थन
 करता  हूं  ।
 Shrj  Sham  Lal  Saraf  (Jammu  and

 Kashmir):  Sir,  I  rise  to  lend  my  sup-
 port  to  the  demands  of  the  Ministrv  of
 Commerce,

 In  the  developing  economy  of  8
 country,  the  economy  is  to  be  export
 oriented.  Naturally  therefore  the
 question  often  arises:  what  to  export,
 why  to  export,  when  to  export  and
 now  to  export.  ‘These  are  naturally
 tne  questions  before  the  ministry  that
 is  presided  over  by  Mr.  Manubhai
 Shah.  Even  today  from  the  list  of
 export  items,  I  find  that  eighty  per  cent
 are  traditional  items.  May  be  the  Im-
 pact  may  be  changegd  as  far  as  export
 in  these  items  to  different  countries  is
 concerned,  but  the  fact  remains  that  80
 per  cent  are  traditional  items.  Frome
 the  figures  I  find  that  out  of  Rs.  807.5
 crores,  Rs.  64l  crores  are  for  traditional
 items.  A  lot  more  will  have  to  be
 done  to  step  up  the  export  of  non-
 traditional  items.  I  must  congratu-
 late  the  minister  and  the  mini-
 stry  on  what  they  have  done,  Atten-
 tion  is  being  paid  to  the  processing
 industries  as  well  as  the  manufactur-
 ing  industries,  and  goods  that  we
 manufacture  are  also  exported.  With
 regarg  to  that  certain  things  have  to
 be  done,  for  instance,  reorganising  the
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 whole  structure  of  administration,
 from  secretariat  downwards.  They
 have  now  divided  the  work  between
 the  different  divisions  and  each  divi-
 sion  is  responsible  for  a  separate  re-
 gion  in  the  world.  They  have  set  up
 a  board  of  trade,  export-import  advi-
 sory  council,  commodity  boards,  etc.
 Over  and  above  that,  institutions  like
 the  state  trading  corporation,  the
 Indian  standards  institution  which  is
 doing  wonderful  work,  are  there.  I[
 have  had  some  experience  of  this  ins-
 titution  and  it  is  co-ordinating  the
 work  in  a  commendable  way.  I  cong-
 ratulate  the  government  and  the  mini-
 .stry  on  the  character  of  its  work.  To
 this  day  there  is  not  a  single  recom-
 mendation  of  this  institution  which  had

 ‘been  rejected  here  or  outside  the  coun-
 ‘try.  Institutional  finance  had  been
 made  available  to  exporters  and  manu-
 fucturers.  A  corporation  has  also  been
 sct  up  to  look  after  handloom  and
 handicrafts  and  so  forth.  Risk  insur-
 ance  also  is  covered.  Necessary  facili-
 ties  that  could  be  envisaged  have  been
 made  available  for  the  exporters.  Na-
 turally  our  countrymen  today  should
 have  been  sufficiently  educated  by  now
 as  to  what  facilities  are  available  and
 ‘why  we  should  export  and  what  we
 should  export.  With  all  the  develop-
 ment  that  has  taken  place  in  the  coun-
 try  Iam  one  with  the  minister  of
 commerce  when  he  expressed  the  de-
 sire  the  other  day  that  we  should  lay
 full  emphasis  on  agricultural  products.
 Our  trade  and  our  exports  also  depend
 very  much  on  that.  About  that  I  will
 Say  a  little  later.  Mechanisation  of
 metalic  ores  should  be  done  to  re-
 duce  costs.  So  much  has  been  said
 about  the  cotton  industry.  It  is  diffi-
 cult  for  us  to  stay  in  competition.
 The  quality  contro]  has  been  intro-
 duced.  Preshipment  inspection  is
 there.  Incentives  and  entitlements
 are  also  there.  I  am  not  speaking  in
 detail  now.  These  are  really  cor-
 rectives  that  will  take  us  to  the  de-
 esired  goal.  Then  there  is  the  train-
 ing  and  research  service  within
 the  country,  We  find  that  in
 foreign  markets  technological  device
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 and  mechanical  device  are  all  being
 introduced.  Serveral  committees  have
 been  set  up  and  I  have  had  the  honour
 of  working  in  a  couple  of  them.  They
 have  been  doing  very  well.  I  do  not
 mean  to  suggest  that  we  have  reached
 the  final  goal.  In  order  to  reach  that
 objective.  the  steps  taken  are  very
 much  appreciated.  Government  should
 see  that  no  hesitation  is  shown  ‘in
 achieving  that.

 Trade  delegations,  both  Government-
 sponsored  and  privately  sponsored,
 have  gone  to  certain  places,  ang  not
 only  have  they  surveyed  markets  but
 also  found  out  markets  for  our  exports
 and  tried  to  see  how  we  can  introduce
 our  industries  there  ang  how  we  can
 have  some  sort  of  export  orientation
 in  those  countries.  I  wish  that  more
 and  more  of  our  items  of  machinery
 are  exported  to  other  countries.

 I  am  told  that  by  the  end  of  the
 third  Plan  period,  our  achievement
 would  be  Rs.  3,8l]  as  against  Rs.  3,700
 crores.  The  target  has  been  excceded.
 This  is  an  achievement  which  has  been
 obtained  in  spite  of  great  difficulties.
 We  have  had  three  aggressions  during
 the  period  from  962  to  1965.  In  1962.
 63,  there  was  the  Chinese  aggression;
 in  January-February,  ‘1965,  there  was
 the  Pakistani  aggression  in  Kutch  and
 again  in  September-October  of  last
 year.  there  was  the  Pakistani  aggres-
 sion.  The  entire  machinery  hag  gone
 out  of  gear.  Secondly,  there  was  con-
 tinuous  drought  for  two  years  and  pro-
 duction  o¢  foodgrains  and  plantation
 crops  suffered.  Food  imports,—a  big
 item—had  to  be  made,  and  raw  mate-
 tials  like  jute  also  had  to  be  imported.
 Keeping  in  view  all  these  aspects,  I
 must  heartily  congratulate  the  Mini-
 ster  and  the  Ministry  on  their  achiev-
 tng  the  objective  in  spite  of  the  fact
 that  so  many  difficulties  have  had  to
 be  encountered.  and  some  were  fore-
 seen  and  some  were  unforeseen.

 I  come  to  the  fourth  Plan  period  for
 which  the  target  is  Rs.  5,l00  crores.  I
 personally  feel  it  is  not  a  small  but  it
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 is  a  very  big  target  to  achieve,  and  to
 achieve  it,  it  will  mean  a  Herculean
 effort  on  the  part  of  the  Ministry  and
 all  others  who  may  be  directly  or
 indirectly  helpful  in  that  regard.
 Therefore,  the  Government  as  a  whole
 has  to  be  very  cautious  about  these
 things.  They  have  to  see  that  no  bot-
 tlenecks  in  any  form  or  any  shape
 appear  anywhere  in  the  entire  work-
 ing  of  this  Ministry,

 Mr.  Speaker:  The  hon.
 time  is  up.

 Shri  Sham  Lal  Saraf;  I  will  take  a
 few  minutes  more,  Sir,  because  J]  have
 scen  that  from  yesterday  very  little
 has  been  covered,  and  I  will  now  hur-
 riedly  go  through  my  points.

 Shrj  P.  C.  Borooah  (Sibsagar):
 The  time  should  be  extended.

 Member’s

 Shri  Shem  Lal  Saraf:  Therefore,  to
 achieve  the  target,  some  corrective
 measures  are  to  be  introduced  both  in
 the  mattcr  of  agriculture  and  indus-
 trial  output.  One  thing  I  wish  to  re-
 mind  the  Minister  about;  I  made  the
 point  last  time  also  but  he  did  not
 agree.  I  shall  repeat  it  today.  Now,
 a  lot  of  industrial  fervour  has  been
 created  in  the  country  and  a  number
 of  things  have  com»  up,  and  that  is
 drying  up  today  for  want  of  two  or

 ‘three  things.  I  am  glad  that  the  Fin-
 ance  Minister  assured  me  on  that  sub-
 ject  the  other  day,  on  my  repeatedly
 asking  him  about  the  components
 and  spareparts  and  also  the  neces-
 sary  raw  materials.  We  have  to
 import  these  now  in  a  appreciable
 measure.  You  have  to  earmark
 something  for  that.

 Then  there  shoulg  be  co-ordination
 between  the  policy  making  body  and
 the  executing  body,  in  the  matter  of
 implementation  of  the  policies  of  the
 different  sectors  of  the  Ministry.  There
 must  be  full  co-ordination  in  this  mat-
 ter.  Then,  in  order  to  achieve  our
 industrial  objective  in  the  coming
 fourth  Plan,  we  also  want  foreign  ex-
 change.  The  main  source  of  foreign
 exchange,  apart  from  aids  and  loans,
 is  our  export  and  export  drive.  We
 must  be  absolutely  clear  that  we
 achieve  this  as  best  and  as  quickly  as
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 we  can.  Our  success  will  depend
 on  the  emphasis  that  we  ought  to
 give  both  on  reasonable  prices  and
 on  quality.  The  prices  have  to  be
 competitive,  and  the  quality  must
 be  high.

 A  month  or  two  back,  I  happened
 to  be  in  Southeast  Asia.  Two  things
 I  found  there.  The  people  were  com-
 plaining,  the  importers  there  were
 complaining  that  they  are  not  gettting
 our  goods  in  time  and  that  they  are  not
 getting  the  goods  of  right  quality.  I
 know  the  Ministry  is  taking  steps
 to  rectify  this.  About  import  substi-
 tution,  a  lot  can  be  said.  I  need  not
 go  into  the  details  of  it  owing  to  lack
 of  time.  I  only  mention  it.  Then,  the
 labour  costs  should  be  reasonable.
 Unless  we  see  to  it,  simply  asking  the
 labour  to  go  on  working  will  not  do.
 Immediate  attention  should  be  paid
 to  this  aspect.

 Then  there  is  the  question  of  power
 shortage.  It  has  also  proved  a  deter-
 rent  today  in  relation  to  our  agricul-
 ture,  industry  and  other  things.  Then
 there  is  low  productivity.  Then  there
 is  sales  organisation.  From  my  expe-
 Tience  of  what  I  have  scen  elsewhere
 in  the  world,  I  have  to  suggest  that
 our  All  India  Radio  must  take  up
 commercial  broadcast  and  that  will  im-
 mensely  help  our  export  drive.  I  hope
 the  Government  will  kindly  take  note
 of  it.

 One  thing  more:  I  know  there  must
 be  a  lot  of  publicity  given.  The  Film
 Institute  at  Poona  is  doing  a  number
 of  things.  I  had  an  occassion  of  visit-
 ing  it  in  connection  with  the  hon.  Mini-
 ster’s  committee.  I  feel  that  foreigh
 publicity,  particularly  through  the
 films  and  other  media,  would  be  a  very
 important  thing.  The  Director  of  the
 Institute  at  Poona  agreed  with  my
 suggestion  that  commercial  films  with
 an  export  bias  should  be  introduced  as
 a  subject  of  study.  I  hope  the  Gov-
 ernment  will  take  note  of  this  also.

 With  these  few  suggestions,  I  lend
 my  full  support  to  the  Demands  for
 Grants  under  this  Ministry.

 Dr.  L,  M.  Singhvi  (Jodhpur):  Mr.
 Speaker,  Sir,  I  am  grateful  to  you  for
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 giving  me  this  brief  opportunity  of
 participating  in  this  discussion,  I
 would  first  like  to  welcome  the  non.
 Minister  and  to  welcome  particularly
 and  most  heartily  the  conferment  of
 ‘Cabinet  rank  on  him.  It  was  I  think
 ‘overdue  and  long  delayed.  I  would
 like  to  preface  my  submissions  ir  this
 discussion  by  saying  that  licensing
 Procedure  and  licensing  machinery
 seem  to  afflicted  with  various  deficien-
 cies  and  are  the  subject-matter  of  a
 number  of  very  serious  complaints  into
 which  the  hon.  Minister  must  look  in
 a  satisfactory  way.

 I  would  like  to  say  that  there  is  a
 widespread  feeling—and  on  a  perusal
 of  some  of  these  matters,  I  have  been
 fortified  in  my  saying  that  the  feeling
 is  legitimate—that  discretion  is  being
 exercised  in  an  arbitrary  way;  that
 there  is  no  check  on  the  arbitrary
 exercise  of  discretion,  and  that  the
 committee  system  lies  completely  pro-
 strate  and  has  proved  itself  an  utter
 failure.  The  hon.  Minister  is  well
 known  for  his  dynamism.  |  share  the
 enthusiasm  for  his  abilities  and  the
 admiration  which  this  whole  Houre  has
 on  different  occasions  shown  to  him,
 but  I  am  sure  the  hon  Minister  would
 reulise  that  it  is  in  this  very  vital  fiela
 of  licensing  particularly  because  of  the
 scarce  foreign  exchange  resources  in
 our  country  that  a  number  of  allega-
 tions  arise.  Of  course,  sometime;  the
 people,  when  they  are  completely  in
 despa  and  despondency,  go  to  the
 length  of  alleging  corruption  which

 emay  or  may  not  exist,  but  the  point
 is  that  these  allegations  arise  out  of
 despair  and  frustration  and  out  of  a
 sense  of  injustice  having  been  perpet-
 rated  on  certain  people.

 2.58  hrs

 (Mr,  Deruty-SpreaKEr  tn  the  Chair.)
 I  do  not  want  to  expatiate  on  this

 somewhat  unpleasant  aspect  of  the
 «working  of  the  Ministry  at  any  length,

 but  I  do  want  that  the  Minister  should
 himself  leck  at  this  matter  both  from
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 the  point  of  view  of  the  machinery  and
 the  procedures,  from  the  point  of  view
 of  procedures  in  terms  of  original  con-
 sideration,  in  terms  of  consideration
 by  the  committees  and  in  terms  of
 appeal  procedures.  These  should  be
 looked  into  by  the  Minister  and  he
 should  find  out  as  to  why  it  is  that
 these  procedures  have  failed  to  give the  king  of  satisfaction  that  ought  to
 be  available  to  those  who  deal  with
 this  Ministry.

 1  would  like  in  this  connection  to
 point  out  that  it  was  brought  to  my
 notice,  and  I  had  occasion  to  write  to
 the  Government  in  this  connection
 sometime  ago,  that  when  it  came  to
 importing  of  stallions  from  abroad,  a
 committee,  on  which  by  and  large
 certain  military  officers  and  persons
 interested  in  military  affairs  were  ser-
 ving,  secured  these  licences  for  certain
 people  because  they  were  interested
 people,  because  they  were  people  who
 are  well-known.  (Interruption).  I
 had  written  to  several  Ministries  in
 this  connection.  I  shall  bring  these
 facts  to  the  attention  of  the  hon.  Mini-
 ster  also  on  another  occasion,  because
 I  do  not  want  to  name  this.  But  it
 came  to  my  notice  that  this  was  done
 largely  because  certain  military  offie
 cers  were  interested  in  securing  the
 licences  so  much  go  that  people  who
 had  been  established  imposters  for
 years  before  that,  were  not  given  these
 licences.  What  is  more,  we  are  trying to  build  up......

 Shri  Manubhai  Shah:  I  would  like
 to  inform  the  hon.  Member  that  mili-
 tary  imports  are  not  made  by  us.

 Dr.  L.  M,  Singhvi:  These  are  im-
 ports  of  stallions  for  horse-breeding,
 coming  under  his  Ministry,  by  the
 Controller  of  Imports  and  Exports.

 Shri  Manubhai  Shah,  We  are  con-
 cerned  with  the  servicing  agency  for
 imports.  The  actua!  imports  of  horses
 are  controlled  by  the  Ministry  of  Food
 and  Agriculture.  The  difficulty  arises
 only  because  many  times.  the  Chief
 Controller  of  Imports,  who  is  only  a
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 postmaster  for  various  Ministries,  is
 blamed  for  reasons  which  are  not  with-
 in  his  competence.

 Dr,  L.  M,  Singbvi:  It  was  for  this
 reason  that  I  had  written  to  the  Food
 and  Agriculture  Minister  who  deals
 with  animal  husbandry  and  horse-
 breeding.  It  was  for  this  reason  that
 I  had  written  to  different  Ministries.  I
 am  sure  something  can  be  done.  I
 am  not  saying  that  this  is  the  only
 case.  It  seems  that  some  people,  be-
 cause  of  their  established  position  in
 society  were  able  to  exercise  their  in-
 fluence  in  securing  the  scarce  resources
 of  the  country  without  regard  being
 had  to  develop  a  particular  part  of  the
 country,  without  regard  being  had  to
 considerations  of  fairness  and  justice.
 I  have  full  faith  in  the  minister’s  wil-
 lingness  to  look  into  it  and  his  readi-
 nesg  to  rectify  the  wrongs.  So,  I
 would  not  make  any  further  issue  out
 of  it.  He  should  either  appoint  a  com-
 mittee  or  go  into  this  matter  himself.
 IT  am  not  a  great  believer  in  commit-
 tees,

 3  brs.

 Shri  Manubhaj  Shah:  The  Mathur
 Committee  was  meant  for  this  purpose
 and  they  went  into  all  the  procedures.
 We  have  accepted  all  their  recommen-
 dations.

 Dr,  L.  M.  Singhvi:  In  spite  of  that,
 unfortunately,  these  complaints  sub-
 sist  and  the  procedures  are  found  un-
 satisfactory.  That  is  why  I  am  making
 this  plea  that  the  minister  might  him-
 self  look  into  it.

 The  existence  of  idle  capacity  is  be-
 coming  larger  and  larger  every  day
 because  of  lack  og  maintenance  im-
 ports  and  because  licensing  at  one
 time  was  proceeded  with  on  an  unco-
 ordinated  and  unplanneg  basis.  These
 lotus-eaters  have  now  to  be  made  to
 work  for  the  national  economy.  I
 would  like  to  know  what  apprecia-
 tion  government  have  to  the  inci-
 dence  of  the  extent  of  lotus-eating
 in  our  industries,  the  idleness  in  our
 industries  and  what  they  propose  to
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 do  about  this.  I  welcome,  partl-
 cularly,  the  emphasis  being  placed
 by  the  government  on  8  massive
 programme  of  import  substitue
 tion.  I  would  like  the  minister  to
 tell  us  briefly  in  his  reply  as  to  what
 this  programme  is.  He  has  spelt  it
 out  on  many  important  occasions  out-
 side  this  House  and  in  the  House  also.
 I  would  like  to  know  what  he  hones
 to  achieve  by  this  programme  of  im-
 port  substitution.

 As  I  saig  this  morning,  I  would  like
 that  something  should  be  done  to
 release  the  latent  energies  of  the  peo-
 ple  to  give  a  fillip  to  indigenous  in-
 novation,  whether  it  is  in  terms  of
 holding  exhibitions  throughout  the
 country,  which  the  minister  said  are
 being  held,  but  which  are  not  being
 held  sufficiently  purposefully  in  order
 to  release  the  indigenous  innovation
 in  this  country  to  bring  it  to  fruition
 and  to  bring  it  to  bear  upon  our  na-
 tional  economy.

 It  seems  the  restrictions  that  it  is
 necessary  to  impose  on  the  re-export
 of  certain  commodities  that  we  export
 are  not  imposed  and  it  seems  the  mini-
 ster  is  not  aware  of  the  fact  that  these
 facilities  which  are  provided  by  us  are
 being  abused  in  certain  quarters,  This
 should  be  looked  into.

 Lastly,  I  am  myself  a  believer  in
 Khadi  and  I  do  wish  that  Khadi  should
 be  encouraged,  helped  and  assisted  in
 every  possible  way.  It  seems  the
 economic  factors  which  can  contribute
 to  making  khadi  a  self-sustaining  and
 scl{-help.ag  movement,  standing  on  its
 own  legs,  are  not  being  sufficiently
 made  to  operate.  I  would  like  tMe
 minister  to  tell  us  what  he  proposes  to
 do  about  making  khadi  a  far  bigger
 ang  more  important  movement  for  the
 common  man  in  this  country  and  to
 make  it  a  self-sustaining  and  self  help-
 ing  movement,

 Shri  P.  C.  Borooah:  Sir,  I  have  no
 time  to  congratulate  at  length  the  hon.
 minister,  Mr.  Manubhai  Shah,  on  his
 appointment  as  Cabinet  Minister  |
 whole-heartedly  support  Dr,  Singhvi
 in  his  remark  that  energetic  and  dy-



 7927  DG.  (1966-67).

 {Shri  P.  C,  Borooah}
 namic  as  Mr,  Shah  is,  this  was  long
 over-due,

 The  report  of  the  Ministry  of  Com-
 merce  for  1965-66  is  a  well  brought
 out  document.  It  is  a  record  of  good
 performance  of  the  ministry,  for  which
 the  hon.  minister  and  his  ministry  de-
 serve  unreserved  congratulations.

 It  is  heartening  to  note  that  although
 there  is  fall  in  export  in  the  latter
 part  of  the  third  plan  period,  exports
 during  the  entire  period  of  the  Plan
 have  exceeded  the  target.  It  is  jin  the
 level  of  Rs.  38]  crores  while  the  plan
 target  was  between  Rs.  3700  to  Rs.
 3800  crores.  It  is  all  the  more  com-

 “mendable  that  in  spite  of  dislocation
 caused  to  the  country’s  economy  by
 the  two  foreign  aggressions,  once  in
 962  and  another  in  965  followed  by
 a  bad  monsoon  failure  last  year,  this
 result  has  been  achieved.

 Although  our  overall  export  posi-
 tion  is  satisfactory,  the  same  for  im-
 ports  is  not  so.  The  imports  of  Rs.
 383  crores  in  965  were  higher  by
 Rs.  50  crores  than  that  in  1964,  which
 accounts  mainly  for  failure  in  the
 agricultural  sector.  There  was  move
 of  food  imports  and  also  of  agricultu-
 Tal  raw  materials  like  raw  jute,  etc

 It  would,  therefore,  appear  that  ag-
 riculture  jis  playing  a  vital  role  in  our
 foreign  trade.  It  is  a  matter  of  regret
 that  in  spite  of  our  having  spent  more
 than  Rs.  4000  crores  in  the  deve-op-
 ment  of  agriculture  quring  three  plans,
 We  are  yet  far  from  self-sufficiency.
 In  the  third  plan  alone,  our  adverse
 trade  balance  will  exceed  Rs.  2000
 crores.  In  the  fourth  plan,  the  ex-
 port  target  has  been  fixed  at  Rs.  5,100
 crores.  It  is  with  considerable  diffi-
 culty  that  we  have  been  able  to  reach
 a  figure  of  about  Rs.  3800  crores  dur-
 ing  the  third  plan.  To  reach  the  figure
 of  Rs.  500  crores  during  the  fourth
 plan,  the  export  figures  have  to  be
 exceeded  by  about  Rs.  260  crores  an-
 nually.

 It  may  be  difficult  to  reach  the  tar-
 get  fixed,  unless  some  corrective  mea-
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 sures  are  immediately  taken.  Agricul-
 tural  production  should  be  undertaken
 on  a  commercial]  scale  and  agriculture
 should  be  treated  as  an  industry.

 In  industry  proper  incentives  are  tu
 be  given  and  the  necessary  climate
 conducive  to  an  expanding  base  is  to
 be  created.  The  crux  of  the  problem
 is  the  urgent  and  imperative  need  to
 step  up  production  all  round.

 About  80  per  cent  of  our  exporls
 belong  to  traditional  items  which  are
 exported  without  any  major  compen-
 satory  export  assistance.  Only  IT  per
 cent  of  the  total  exports  require  tu  be
 given  special!  assistance  in  the  form  of
 import  entitlements.  About  3  per  evnt
 of  our  total  exports  are  allowed  allied
 import  allowance.  In  such  circums-
 tances,  our  exports  can  be  increased
 to  an  appreciable  extent,  if  we  can
 have  greater  production.

 But  the  more  important  factor  is
 our  capacity  to  produce  goods  at  cum-
 petitive  prices  with  comparable  quali-
 ties.  Our  products  suffer  from  high
 costs  due  to  the  higher  costs  of  labour,
 industrial  raw  materials,  power  and
 lower  productivity,  etc.  Unless  these
 handicaps  are  removed,  our  exportable
 products  will  continue  to  be  handi-
 capped  in  the  export  markets.

 Our  Embassies  abroad  have  not  been
 able  to  show  a  good  account  of  them-
 selves  in  promotion  of  our  export  for
 they  are  inadequately  staffed;  persons
 appointed  lack  the  requisite  qualifica-
 tions  and  the  statistics  which  are
 available  regarding  foreign  trade  are
 not  up-to-date,

 Coming  to  individual  items,  I  would
 like  to  confine  myself  to  tea,  because
 I  have  no  time  to  deal  with  other
 items.  It  is  found  that  the  export  duty
 from  tea  exports  in  965  declined  by
 as  much  as  Rs.  9  crores  compared  to
 the  previous  year.  The  industry  on
 an  average  earns  about  Rs,  30  crores
 worth  of  foreign  exchange  a  year  and
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 contributes  more  than’  Rs.  35
 crores  to  the  national  exchequer
 and  makes  no  demand  on  foreign
 exchange.  These  facts  by  them-
 selves  ought  to  rouse  the  govern-
 ment’s  attention  to  the  vital  impor-
 tance  of  the  industry.  True,  it  has
 been  favoured  with  some  relief  in  the
 union  budgets  for  the  last  two  years.
 But  the  quantum  proposed  is  inade-
 quate,  considering  the  needs  of  the
 industry  at  the  present  moment,  The
 benefit  of  Development  Allowances
 for  planting  was  likely  to  be  more
 than  offest  by  increase  in  the  corpu-
 rate  taxation  propsed  in  the  same
 budget.

 The  major  trouble  faced  by  th.  in-
 dustry  is  the  declining  profit,  arising
 from  a  continuously  rising  cost.  While
 industries  in  general  earned  in  1963-,
 64  a  profit  of  9.3  per  cent  on  capital
 after  payment  of  taxes,  that  for  tca
 companies  dropped  to  an  all-time  low
 of  4.9  per  cent,  The  average  sale  pro-
 ceeds  rose  by  less  than  50  pez  cent
 between  950  and  963  but  the  cost  of
 tea  per  lb.  rose  by  over  80  per  cent.
 Evidently  this  has  resulted  in  reduc-
 ing  the  competitive  power  of  tea  in
 the  internationa]  market.  It  3s  natu-
 ral,  therefore,  that  India’s  snare  cf
 world  tea  export  has  been  gradually
 going  down.  Not  only  in  the  interest
 of  the  industry  but  also  in  that  of  the
 economy  as  a  whole.  vigorous  steps
 are  necessary  to  put  it  on  a  sound
 footing.

 The  industry’s  plea  for  inciease  in
 the  quantum  of  tax  credit  concessions
 for  exports  from  2  per  cent  to  5  per
 cent  and  the  inclusion  of  tea  industry
 in  the  scheme  for  a  draw-back  of  ex-
 cise  duty  deserves  the  Government's
 sympathetic  consideration.

 Adequate  funds  have  also  to  be  pro-
 vided  for  the  replanting  of  the  old
 tea  areas  and  extension  of  planting
 to  fertile  areas.  There  is  a  sclcme
 for  giving  loans  for  this  purp2se  ope-
 rated  through  the  Tea  Board.  A  sum
 of  Rs.  5  crores  wag  sanctioned  for  this
 purpose  as  early  as  in  1962,  but  up
 till  now,  out  of  these  Rs.  5  crores,  not
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 even  one-fifth  has  been  disoursed  with
 the  result  that  against  a  target  of
 planting  24000  acres  of  new  area  per
 annum  only  6000  acres  have  been
 brought  under  new  plantation  during
 these  four  years.  Unless  we  carry  out
 our  extension  work  properly,  it  will
 not  be  possible  for  us  to  achieve  the
 target  of  000  mllion  pounds  ty  the
 end  of  the  Foutth  Plan  and  200  mii-
 jion  pounds  fixed  for  the  Fiftn  Plan.
 So  it  is  very  important  that  tnese  ex-
 tens:ons  must  be  carried  out  and  for
 this  ajl  help  should  be  given  ty  the
 Government.  When  the  Government
 has  sanctioned  Rs.  5  crores,  it  has  not
 been  taken  advantage  of  and  on!y  one-
 fifth  of  it  has  been  disbursed  during
 these  four  years,  it  demands  inquiry.
 It  is  said  that  the  stringent  terms  of
 the  scheme  are  responsible  for  this
 slow  progress.  The  pari  passu  arran-
 gement  with  the  commercia:  banks  for
 security  against  such  advances  has
 been  8  complete  failure.  It  has  not
 been  effective.  I  would  reque:t  the
 hon.  Minister  to  see  whether  the  terms
 of  the  scheme  are  stringent,  and  if
 they  are  stringent  he  should  ser  that
 the  terms  are  made  liberal  without  any
 further  loss  of  time,  At  least  the  trems
 should  be  liberalised  to  this  extent
 that  loans  are  given  cn  the  personal
 guarantee  of  the  directors  or  partners
 as  has  been  done  in  the  case  of  some
 other  industries.

 Sir,  as  you  have  rung  the  Bell.  I  do
 not  want  to  take  any  more  time  of  the
 House.  I  have  nothing  more  to  say
 except  to  repeat  my  request  that  the
 hon.  Minister  should  look  into  the
 condition  of  the  tea  indus'ry  and  sec
 that  all  help  is  given  to  it  So,  that
 it  is  able  to  keep  up  its  high  position
 in  the  world  market.

 श्री  मु  लिया  (मुंगेर)  :  उपाध्यक्ष
 महोदय,  व्यापार  मंत्री  ने  अपनी  रपट  में
 निर्यात  के  बारे  में  प्रां कड़े  दिए  हैं  a  तीन
 चीजों  के  निर्यात  की  तरफ  मैं  ध्यान  दिलाना
 चाहता  हूं  t  दो  चीजें  ऐसी  हैं  जिन  की  निर्यात
 करीब  करीब  दोगुनी  बढ़  गयी.  है  ।  जैसे
 काजू  हैं  -  जहां  दस  साल  पहले  4  सपा  4
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 प्री  मधु  लिमये]
 करोड़  का  काजू  निर्यात  होता  था  इस  साल
 29  करोड़  का  ह्म्ा  है  ।  इसी  तरह  हीरे  ।
 ये  करीब  तीन  करोड़  80  लाख  के  निर्यात
 होते  थे  दस  साल  पहले,  लेकिन  पिछले  साल
 4  करोड़  80  लाख  के  निर्यात  हो  गए  ।

 सो  उन के  बारे  में  दौर  ज्यादा  बढ़ाने  के  लिए
 मैं  मंत्री  महोदय  से  निवेदन  करना  चाहता
 हैं  कि  क्या  यह  बात  सही  है  कि  इन  दिनों
 में  इटली  वालों  ने  कोई  एक  मशीन  तैयार
 की  है  जिस  से  काजू  साफ  करने  का  काम  हो
 सकता  है  कौर  क्‍या  पूर्वी  प्रतिभा  के  लोग
 इस  मशीन  का  अरब  इस्तेमाल  करने  वाले
 हैं  ?  यदि  यह  बात  सही  है  तब  तो  इस  का
 नतीजा  होगा  कि  दो,  चार,  पांच  साल  के
 इन्दर  इन  देशों  से  जो  हम  कच्चा  माल  लाते
 हैं  कौर  यहां  से  पक्का  कर  के  अमरीका,
 रूस  शौर  दूसरे  देशों  में  भेजते  हैं,  तो  फिर
 कच्चा  माल  आयन्दा  में  आएगा  नहीं  ।
 इसलिए  मैं  यह  जानना  चाहता  हूं  कि  कभी
 से  यह  कच्चा  माल  हिन्दुस्तान  में  जो  जाता
 है  वह  बन्द  कर  के  यहां  की  पैदावार  बढ़ाने
 का  काम  तथा  अन्तर्गत  खपत  को  रोक  कर
 निर्यात  के  लिए  इस  चीज़  का  इस्तेमाल  करने
 का  कोई  काम  सरकार  करने  वाली  है  ?

 जहां  तक  हीरे  वगैरह  के  निर्यात  का
 सवाल  है,  मुझे  पता  चला  है  कि  विलायत
 के  देशों  में  जैसे  नीदरलैंड,  बेलजियम  शादी
 में  हीरे  बनाने  का  काम  बहुत  होता  है,  लेकिन
 चूंकि  श्रम  का  मुल्य  यूरोप  में  बहुत  ज्यादा
 हो  गया  है,  इसलिए  इस  उद्योग  में  तरक्की
 करने  का  मौका  हम  लोगों  को  है  ।  तो  मैं
 मंत्री  महोदय  से  पूछना  चाहता  हूं  कि  क्‍या
 इसमें  मजदूरों  को  प्रशिक्षण  दे  कर  उन
 की  कार्यकुशलता  को  बढ़ाने  के  लिए  कोई
 स्कूल  या  कोई  योजना  वह  बनाएंगे  ?  क्योंकि
 दस  साल.  में झगर  हीरे  का  निर्यात  करोड़
 80  लाख  से  4  करोड़  80  लाख  बाप  ने
 बढ़ा  दिया  हैं,  तो  इस  तरह  का  प्रशिक्षण
 नगर  दिया  जाएगा  तो  मेरा  खयाल  है  कि
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 इस  का  निर्यात  करने  में  शौर  भी  तरक्की
 वह  कर  सकते  हैं  ।

 कौर  तीसरी  जो  चीज  है  उस  के  बारे  में
 मुझे  खेद  है  कि  निर्यात  बढ़ा  है  ऐसा  मैं  कह
 नहीं  सकता  हूं  ।  मैं  मंत्री  महोदय  का  ध्यान
 दिलाना  चाहता  हूं  कृत्रिम  रेशम  की  चीजों
 की  और  |  शब  मंत्री  महोदय  जवान,  उत्साही,
 काफी  सावधान  कौर  चालाक  भी  हैं  ।  इस
 बात  बी  ज़ोर  उन  का

 एक  साननीय  सदस्य  :  “चालाक”  से
 बाप  का  क्‍या  मतलब  है  ?

 श्री  मधु  लिये  :  “कलेवर”  ।  प्रंग्रेज़ी
 बोलने  से  श्राप  को  सन्तोष  होता  है  ।  जब  मैं
 हिन्दुस्तानी  में  बोलता  हूं  तो  भाप  लोग
 भ्राक्षेप  उठाते  हैं  ।  क्‍या  श्राप  लोग  चाहते
 हैं  कि  मैं  हिन्दुस्तानी  में  बोलना  छोड़
 हू!  लेकिन  मैं  तो  वह  करने  वाला  नहीं
 हूं  v

 श्री  सो सावन  (पंढरपुर)  :  “चालाक”
 के  बजाय  भाप  “होशियार”  शब्द  इस्तेमाल
 करते  तो  ज्यादा  ठीक  होता  ।

 कमी  साधु  लिमये  :  यह  तो  अपनी  अपनी
 रुचि  है

 तो  मेरी  समझ  में  नहीं  कराया  ।  इस
 बारे  में  मैं  ने  दो  सालों  की  रपट  देखी  है  |  यह
 पिछले  साल  को  रपट  हैं  ।  इस  में  पृष्ठ  68
 पर  एक  मात्र  वाक्य  हैं  :

 “The  exports  of  rayon'synthetic
 yarn  fabrics  during  2964  were
 70.2  million  metres  valued  at
 Rs.  8.26  crores  compared  to  8I.
 million  metres  valued  at  Rs.  9.45
 crores  in  1963."

 इस  साल  भी  यही  कहानी  हैं  ।  इस  में  भी
 केवल  एक  वाक्य  इस  के  निर्यात  के  बारे  में
 है:

 “The  exports  of  rayon'synthetic
 fabrics  during  965  are  placed  at
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 37.7.  million  metres  valued  at
 Rs.  AAL  crores  compared  to  70
 million  metres  valued  at  Rs.  8.22
 crores  in  1964.”

 तो  दो  साल  के  भ्रन्दर,  कृत्रिम  रेशम  का
 निर्यात  वाघा  हो  गया  है।  उस  के  तो  कुछ
 कारण  होंगे  ।  अरब  कुछ  कारण  तो  इन्होंने
 बताये  हैं  -  लेकिन  मुझे  खबर  मिली  है  कि  इस
 के  लिए  जो  कच्चा  माल  आयात  किया  जाता
 है  उसके  बारे  में  काफी  गड़बड़ी  हो  गयी  है  ।
 तो  कुछ  प्रश्न  मैं  मन्त्री  महोदय  से  पूछना
 चाहता  हूं  प्रौढ़  उन  का  ध्यान  भी  दिलाना
 चाहता  हूं  ।

 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  यह
 बात  सही  है  कि  काटन  टेक्सटाइल  एक्सपोर्ट
 प्रोमोशन  स्कीम  के  इन्दर  पा लिस्टर  यान॑
 आयात  करने  की  इजाजत  टेक्सटाइल  कमिश्नर
 को  न  पूछते  हुए  गलती  से  दी  गयी  है?
 यदि  दी  गयी  है  तो  यह  किस  की  गलती  है  ?
 क्या  यह  आयात  के  लाइसेंस  जब  दिए  जाते
 हैं  तो उस  वक्‍त  यह  प्रा श्वा सन  मांगा  जाता
 है,  गया  इस  की  यह  शर्त  होती  है  कि  जो
 कच्चा  माल  वही  मंगाए  जो  खुद  उस  का
 पक्का  माल  करने  के  लिए  इस्तेमाल  करे
 कौर  बाहर  के  लिए  #टीम  रेशम  का  कपड़ा
 निर्यात  किया  जाए  ।  प्रखर  यह  बात  सही  है
 तो  मैं  निवेदन  करना  चाहता  हूं  कि  मधुसूदन
 गोवर्धन  दास  एण्ड  कम्पनी  नाम  की  एक  कम्पनी
 है,  जिस  ने  कई  सूती  मिलों  के  लाइसेंस
 पचास,  पचपन  प्रतिशत  या  उससे  ज्यादा
 मूल्य  देकर  खरीदे  हैं  प्रौढ़  वहू  उसका  दस्ते-
 माल  कर  रही  है  t  अरब  यह  बिल्कुल  साफ
 बात  है  कि  सूती  कपडे  की  जो  मिलें  हैं  वे
 इस  तरह  के  कच्चे  माल  का  इस्तमाल  नहीं
 करतीं  ।  तो  कई  तमिलों  ने  इसके
 बारे  में  शिकार  a  कीं  कि  इस  तरह  के  लाइ-
 सेंसेज  क्यों  दिए  गए  tv  तो  मुझे  पता  चला  कि
 बम्बई  के  जो  कस् टम्स  कलेक्टर  हैं  उन्होंने
 इस  माल  को  रोका  था  लेकिन  यहां  से  जो
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 सेंट्रल  बोई  ऑफ  कस् टम्स  कौर  एक्साइज
 है  उस  के  किसी  बड़े  भ्रधिकारी  ने  बम्बई  में
 जा  कर  या  किसी  मन्त्री  ने  बम्बई  में  जा  कर
 कलेक्टर  पर  दबाव  डाला  कि  मधुसूदन  गोवरधन
 दास  एण्ड  कम्पनी  को  यह  माल  दिया  जाए
 तो  मैं  जानना  चाहता  हूं  कि  इसके  बारे  में
 मस्ती  महोदय  जांच  करें  ।  प्रौढ़  इसके  लिए
 कोई  उन  को  ऐसा  रास्ता  निकालना  चाहिए
 यह  जो  माल  मधुसूदन  गोवर्धन  दास  कम्पनी
 ने  आयात  किया  उसको  वह  प्रपने  कब्जे  में
 ले  लें  शौर  सचमुच  रेशम  का  कपड़ा  बनाने
 बाली  जो  मिलें  हैं  उनको  उचित  दाम  पर  दे
 दें  ताकि  निर्यात  के  काम  में  उन  को  सहायता
 मिले  ।  अरब  यहां  काफी  दफे  चर्चा  हुई  है  कि
 दिल्ली  में  ऐसे  मध्यस्थ  लोग,  बीच  बचाव
 करने  वाले  लोग  हैं  जो  मन्त्रालय  से  सम्बन्ध
 रखते  हैं,  उधोगपतियों  से  भी  सम्बन्ध  रखते
 हैं  द्रोह  व्यापारियों  से  सम्बन्ध  रखते  हैं  ौर
 इसलिए  काफी  घांधलियां  पैदा  होती  हैं
 wa  एक  ऐसे  ही  मध्यस्थ  के  जरिये  यह  सारा
 काम  हुआ है  ?  दूसरी  घटना  इसी  मधुसूदन
 गोविंद  दास  कम्पनी  के  बारे  में  मैंने  सुनी
 कि  दो  तीन  साल  पहले  या  हो  सकता  है  चार
 साल  पहले  पॉंडिचेरी  के  लिए  एक  लाइसेंस
 दे  दिया  गया  था  50  लाख  का  कच्चा  माल
 लाने  के  लिए  ।  उसके  लिए  शत  थी  कि  इस
 के  ऊपर  कोई  विदेशी  मुद्रा  खच  नहीं  होगी  ।
 तो  इस  लाइसेंस  को  इनके  जरिये--मैं  नाम
 लेना  नहीं  चाहता,  बाद  में  मन्त्री  जी  को
 बताऊंगा--इन्‍्होंने  अपना  जो  प्रभाव  है  उस
 का  इस्तेमाल  कर  के  मधुसूदन  गोवर्धन  दास
 कम्पनी  को  यह  लाइसेंस  दिया  और  इस
 कम्पनी  ने  एक  दूसरी  कम्पनी  के  मात
 जिनका  नाम  है  वी०  पी  पटेल  एण्ड  कम्पनी,
 प्रीपेड  स्ट्रीट,  बाम्बे-3,  इनके  जरिये  विदेशी
 मुद्रा  गैर-कानूनी  ढंग  से  खर्च  कर  के  यह
 माल  मंगाया  है  कौर  उम्र  के  ऊपर  इन  लोगों
 ने  काफी  पैसा  कमाया  है  |  तो  निर्यात  के
 बारे  में  मैं  उम्मीद  करता  हूं  कि  मम्मी  महोदय
 अपने  जवाब  में  इन  बातों  की  शोर  ध्यान
 देंगे  प्लोर  जैसे  कि  हीरे  की  निर्यात  ग्रोवर  काजू
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 श्री  मधु  लिमये[
 की  निर्यात  बढ़ा  रहे  हैं  इसी  तरह  इन  बातों
 की  जांच  करके  और  जो  मिलें  वगैरह  हैं  उन
 का  आधुनिकीकरण  कर  के  इस  निर्यात  को
 भी  बढ़ाने  की  कोशिश  करेंगे  ।

 अन्त  में,  इनका  मंत्रालय  जो  बहुत
 व्यापक  हे  इसके  ऊपर  तो  बहुत  बोलना
 पड़ेगा  लेकिन  इस  वक्‍त  सूती  कपड़े  की  मिलों
 का  मामला  सामने  पाया  है  ।  उस  के  बारे
 में  कुछ  कहूंगा  ।  कहा  जाता  है  कि  काफी
 कपड़ा  पड़ा  हुआ  है,  बेचा  नहीं  जा  रहा
 है  ।  उस  के  कई  कारण  हैं,  लड़ाई  हुई,  इस
 वक्‍त  भ्र काल  की  स्थिति  है,  लेकिन  मैं  जानना
 चाहता  हूं  कि  यह  घनश्यामदास  बिरला
 की  एक  तकरीर  मेरे  पास  है  और  यह  कहने
 की  जरूरत  नहीं  है  कि  इस  सरकार  के  ऊपर
 बिरला  सेठ  का  कितना  प्रभाव  है  ?  तो
 अपने  भाषण  में  इन्होंने  कहा  है,  यह  जो  ज्यादा
 कपड़ा  पैदा  हुआ  है  उस  के  बारे  में  कुछ  कहा
 है  ।  यह  उन  का  भाषण  है  इंडियन  मर्चेंट
 चेम्बर  के  सामने  जो  25  फरवरी  को  उन्होंने

 “If  you  have  got  heavy  stock, well.  deal  with  it.  Sell  it  up.  But
 to  think  of  reducing  production  is
 a  crime  in  my  opinion,  And  that
 was  one  of  the  things  privately
 suggested  by  one  of  the  Ministers
 at  that  time.  I  say  it  is  a  crime  to
 cut  down  production.  It  does  not
 matter  if  the  mills  have  to  sell  at
 a  lower  price.”

 मुझे  पता  नहीं  कि  बिरला  सेठ  स्वयं  भ्रमर
 कपडे  का  दाम  गिर  जायगा  तो  बनने  मिलों
 का  कपड़ा  सस्ते  में  बेचेंगे  या  नहीं  ।
 कहने  के  लिए  तो  कह  देते  हैं  ।  लेकिन  मेरा
 सवाल  यह  है  कि  क्‍या  सचमुच  किसी  मंत्री
 ने  इस  तरह  का  सुझाव  मिल  मालिकों  के
 सामने  दिया  था  कि  झगर  वह  कपड़ा  बेच
 नहीं  पाते  हैं  तो  वह  झपने  पैदावारे  को
 घटायें  या  मिलों  को  बन्द  रखें  या  छटनी  करें,
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 मजदूरों  को  हटाये  -  यह  हिन्दुस्तान  का  सब
 से  बडा  उद्योगपति  जो  है  और  राजनीतिक
 दृष्टि  से  सब  से  प्रभावशाली  है  ।  उसने
 एक  मंत्री  के  बारे  में  कहा  है  ।  इसलिए  मैं
 जानना  चाहता  हूं  कि  सही  स्थिति  क्‍या
 है?

 जभी  कपड़े  का  जो  मसला  है  उस  के
 बारे  में  बम्बई  में  एक  हड़ताल  हुई  ।  इस
 हड़ताल  के  बारे  में  परिस्थिति  बहुत  विचित्र
 है  क्‍योंकि  हड़ताल  वापस  ली  गई  कुछ
 आश्वासनों  को  लेकर  ।  तो  मैं  जानना
 चाहता  थे  कि  ये  आश्वासन  क्‍या  हैं  ?  क्‍या
 हड़ताल  शुरू  होने  के  पहले  यह  आश्वासन
 नहीं  दिये  जा  सकते  थे  ?  यदि  यह  बात  नहीं
 है  तो  इस  हड़ताल  के  पीछे  ज़रूर  कोई  रहस्य
 है  ।  मैं  जानना  चाहता  हूं  कि  क्‍या  मिल  मालिक
 चाहते  थे  कि  हड़ताल  हो  जिस  से  कि  कपड़े
 की  पैदावार  घटेगी  कौर  उन  को  अपना
 माल  ज्यादा  मुनाफा  कमा  कर  बेचने  का
 मौका  मिलेगा  ?  तो  हड़ताल  इस  के  बारे  में
 भी  वह  सफाई  करें  ।

 नागपुर  में  केन्द्रीय  सरकार  का  जो
 ऑद्योगिक  विकास  और  नियंत्रण  का  कानून
 है  उस  के  मातहत  एक  मिल  को  चलाने
 का  काम  सरकार  कर  रही  है  ।  मेरा  ख्याल
 है  उस  का  नाम  है  मॉडल  मिल  दौरे  उस
 मॉडल  मिल  में  और  दूसरी  टाटा  की  मिल
 में  हड़ताल  चल  रही  है  ।  जहां  तक  मुझे  पता
 चला  है  इस  सरकार  द्वारा  नियंत्रित  मिल  में
 जो  मजदूर  हैं  उन  को  जो  तनख्वाह  दी  जाती
 है  उस  में  सरकार  के  जो  व्यवस्थापक  हैं  उनके
 द्वारा  कटौती  की  गई  है  ।  तो  उस  के  बारे
 में  भी  मंत्री  महोदय  क्या  करना  चाहते  हैं  यह
 मैं  जानना  चाहता  हूं  और  अन्त  में  यह  कहना
 चाहता  हूँ  कि  बम्बई  में  महाराष्ट्र  के  मुख्य
 मंत्री  ने  स्टेट  बैक  के  खिलाफ  यह  आरोप
 लगाया  है  कि  राज्य  सरकार  प्रौर  केन्द्र
 की  सरकार  गारन्टी  देने  के  लिए  तैयार  है
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 लेकिन  फिर  भी  मिलों  को  चालू  करने  के
 लिए  और  मजदूरों  को  काम  दिलाने  के  लिए
 जब  कभी  सुझाव  दिया  जाता  है  स्टेट  बैंक
 कर्जा  देने  के  लिए  तैयार  नहीं  होता  t  तो
 अध्यक्ष  महोदय,  मैं  जानना  चाहता  हूं  जब
 किसानों  का  सवाल  जाता  है  तो  कर्जा
 नहीं  मिलता  है,  मजदूर  बेकार  हो  जाते  हैं
 हैं  तब  कर्जा,  नहीं  मिलता  है,  तो  आखिरकार
 सरकारी  क्षेत्र  के  जो  क्रेडिट  इंस् टी टयूशंस
 हैं  उन  का  क्‍या  कत्तव्य  है,  क्या  कर्ज  है,  उन
 का  क्‍या  काम  है  इसके  बारे  में  भी  मैं  व्यापार
 मंत्री  से सफाई  चाहता  हूं  |  शब  आप  मौका
 थोड़ा  और  देंगे  तो  मैं  मीर  भी  कुछ  कहूंगा  ॥

 Mr.  Deputy-Speaker:  Shri  Manubhai
 Shah.  |

 Dr.  L.  M.  Singhvi:  The  time  should
 have  been  extended.  It  is  a  very  im-
 portant  demand.

 Mr.  Deputy-Speaker:  If  you  want
 to  extend  for  every  demand  it  is  not
 possible.

 Shri  Manubhai  Shah:  Mr.  Deputy-
 Speaker,  Sir,  I  am  grateful  to  the
 House  for  the  very  comprehensive
 debate  lasting  these  two  days.

 Shri  Warior  (Trichur):  But  only  for
 four  hours.

 Shri  Manubhai  Shah:  I  am_  in  the
 hands  of  the  House.  You  should  have
 asked  for  more  time.  We  would  have
 been  happy  to  have  more  discussion.

 Dr.  L.  M.  Singhvi;  In  future  this
 Ministry  should  be  allocated  more
 time.

 If  the  hon.
 Advisory

 Shri  Manubhai  Shah:
 Member  tells  the  Business
 Committee  I  would  be  glad.

 श्री  मघ  लिया  :  प्रत्यक्ष  महोदय,  यह
 एक  मैं  निवेदन  करूं  कि  व्यापार  मंत्रालय
 का  कार्य-क्षेत्र  इतना  बड़ा  है,  पार्लियामेंट  में
 थाने  के  पहले  तो  इतना  बाहर  से  पता  नहीं
 चलता  है,  तो  इतना  ही  समय  श्राप  देंगे  तो
 किन  किन  चीजों  पर  हम  बोल  पायेंगे  ?
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 Shri  Manubhai  Shah:  We  are  in

 your  hands.  We  are  entirely  in  your
 hands.  I  would  personally  prefer,  the
 longer  the  debate,  the  better.

 An  hon.  Member:  At  least  we  can
 extend  it  upto  3.30  P.M.

 Shri  Manubhai  Shah:  Compared  to
 the  first  two  plans  since  independence,
 when  our  average  export  for  five
 years  of  the  First  Plan,  for  the
 quinquennium,  was  Rs.  3,000  crores
 and  it  continued  to  be  the  same  in  the
 second  quinquennium,  during  the
 Second  Five  Year  Plan  period,  the
 Government  had  decided  to  put  in  the
 greatest  emphasis  on  exports  and
 they  decided  that  in  the  Third  Five
 Year  Plan  we  must  make  a  real,  strong
 and  intensive  effort  on  the  export
 front.  Therefore,  for  the  first  time,
 the  target  for  export  was  raised  to
 Rs.  3,700  crores,  and  if  possible,  to
 Rs.  3,800  crores.  This  itself  in  a  coun-
 try  with  so  many  problems  in  the
 fields  of  production,  distribution,
 population  and  a  stage  of  development
 which  makes  the  economy  sheltered,
 was  a  really  difficult  and  a  very  big
 job.  However,  I  am  glad  to  say  that
 we  have  reached  this  target  and  we
 may  end  up  the  Third  Plan  with
 something  like  Rs.  3,820  or  Rs.  3,830
 crores.  It  is  gratifying  to  note
 that  though  in  our  Third  Five  Year
 Plan  we  had  to  pass  through  several
 and  numerous  difficulties  and  could
 not  fulfil  our  targets  and  where  com-
 modities  and  production  which  really
 go  to  make  exports  were  under  va-
 rious  types  of  man-made  distress  and
 nature-made  distress,  the  exporters  of
 this  country  have  been  able  to  fulfil
 the  targets.  This  is  perhaps,  the  only
 sector—the  export  sector—which  has
 fulfilled  its  targets  for  the  Third  Plan.

 Having  said  that,  I  must  say  that
 we  are  not  at  all  happy  that  this
 figure  has  been  reached.  Whatever  be
 the  intention  of  raising  it  by  Rs.  700
 crores  or  800  crores  in  the  Third  Plan—

 _at  that  time  it  was  very  difficult  to
 envisage  that  we  can  reach  it—the
 needs  of  the  country  are  so  much  and
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 80  many  and  in  so  many  diverse  fields
 that  instead  of  giving  a  complacent
 feeling  because  we  have  reached  the
 target,  we  have  to  bestir  ourselves  to
 Bee  that  exports  arc  made  more  dy-
 namic.  Because,  when  all  is  said  and
 done,  ultimately  it  is  the  foreign  ex-
 change  e!ement  in  the  national  econo-
 mic  bill  which  will  finally  determine
 the  rate  of  growth  in  all  sectors  of
 our  economy.  |  have  said  this  on  seve-
 ral  occasions  while  dealing  with  mat-
 ters  of  export  and  import.  There-
 fore,  I  do  not  want  to  labour  that  point
 here.  But  I  do  wish  that  the  climate
 has  now  been  created,  the  conscious-
 ness  has  spread  throughout  the  length
 and  breadth  of  this  great  country  and
 the  institutionalisation  of  the  various
 means  and  procedures  and  institutions
 to  promote  export  have  now  been  ful-
 ly  stabilised  we  are,  therefore,  poised
 to  take  up  new  challenges,  we  shall  not
 only  fulfil  the  target  of  the  Fourth
 Plan  of  Rs.  5,100  crores  at  the  end  of
 five  years  but,  if  possible,  we  should
 do  much  more  than  this,  in  order  to
 cover  up  the  wide  gaps  which  conti-
 nuously  arise  due  to  heavy  pressure  of
 demand  ‘on  imports  on  one  side  and
 the  desire  of  the  country  to  develop
 in  all  sectors  of  economy  on  the  other.

 I  am  grateful  to  the  hon.  Members
 for  giving  the  right  emphasis  on  agri-
 culture.  As  a  new  country—even
 though  old  in  years  we  were  young  in
 our  freedom—when  freedom  was  achi-
 eved  by  our  patriots  and  this  nation
 In  947  we  started  on  the  new  road
 to  economic  progress  and  economic
 revolution.  If  one  is  an  objective  stu.
 dent  of  Indian  and  human  history  he
 can  say  that  if  any  developing  coun-
 try—and  now  there  are  nearly  80
 nations  which  have  won  their  freedom
 after  India  became  free  and  many  of
 them  due  to  the  pioneering  work  by
 the  Indian  people  for  the  political
 emancipation  of  the  people  of  the
 whole  of  Africa,  Latin  America  and
 Asia—if  any  country  has  got  the  real
 revolution  of  the  people,  revolution
 made  by  the  people  for  the  people it  is  India  which  can  claim  that.
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 While  we  are  passing  through  diffi-
 cult  times  sometimes  we  under-rate
 what  our  past  generation  has  done  or
 our  present  generation  is  doing.  In  our
 case  we  have  the  continuous  habit  of
 self-analysis,  which  is  good.  But  if  it  is
 overdone,  it  is  not  good.  Self-intros-
 pection,  as  long  as  it  is  identification
 of  weaknesses  and  of  pointing  out  of
 new  paths  for  future,  is  welcome.  But
 if  self-introspection  becomes  a  mat-
 ter  of  grouse  and  self-denigration,  I
 think  it  s  more  a  vice  than  a  good
 quality.  It  should  be  avoided.  In  our
 country  there  are  some  people  like
 that.  I  would  urge  upon  those  doubt-
 ing  Thomases,  those  who  a!ways  try  to
 denigrate  their  own  country,  to  look
 to  the  past.  Therefore,  this  time  in
 my  speech  before  the  Import-Expcert
 Advisory  Council  I  was  very  particu-
 lar  in  giving  broad  highlights  of  the
 growth  of  economy  in  different  sectors
 between  956  and  1965.

 Shri  Sham  Lal  Saraf:  We  did  not
 get  time  to  highlight  that,  unfortuna-
 tely.

 Shri  Manubhai  Shah;  If  you  look  at
 the  position  between  956  and  965  you
 will  see  the  tremendous  progress  that
 the  nation  has  made,  thanks  to  both
 the  private  sector  and  the  public  sec-
 tor  of  this  country,  which  is  there  for
 every  one  to  see,  both  in  terms  of  ab-
 solute  statistics  and  in  terms  of  the
 qualitative  growth  of  human  persona-
 lity  and  human  development  that  has
 taken  place  in  every  walk  of  life  in
 this  country.  As  ]  had  occasion  to
 say  the  other  day,  we  are  a  country
 which  has  been  only  8  or  9  years
 young  where  where  every  year  25,000
 to  30,000  young  people  come  out  of  the
 portals  of  the  engineering  and  tech:
 logical  institutions  and  colleges  be-
 sides  20,000  overseers,  sub-overseers
 and  technical  diploma-holders.  These
 are  the  rich  sons  of  the  soil,  salt  of
 the  earth,  who  will  build  the  new
 India  in  the  years  to  come,  decades
 to  come,  because  they  represent
 the  repository,  capital  formation,
 which  q  nation  wants  in  order  to  har-
 ness  the  physical,  geographical,  agri-
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 cultural,  marine  and  various  techno-
 logical  resources  of  our  country.  That
 is  what  I  have  to  mention  regarding
 the  growth  which  has  taken  place.

 Coming  to  the  various  weaknesses
 and  the  weak  points,  bccause  we  are
 really  concerned  with  the  results  for
 the  future,  having  known  what  the
 past  was.  I  must  say  that  while  we
 have  made  considerable  progress  in-
 dustrially  and  techno  ogically  in  mak-
 ing  things  from  a  pin  to  a  locomotive
 in  this  country,  we  have  now  to  con-
 centrate  for  a  little  while  more  on
 agriculture.  I  am  glad  that  most  of
 the  hon.  Members  made  this  point  that
 agriculture,  plantations,  minerals  and
 fisheries  are  fields  where  the  inputs  of
 foreign  exchange  are  comparatively
 minimal,  less  than  the  potentialities
 they  would  contribute  in  terms  of  ex-
 port  promotion,  human  welfare  and
 satiation  of  the  economic  aspirations
 of  the  people.  These  are  the  sectors
 to  which  we  should  give  our  concen-
 trated  attention  for  the  next  5  or  0
 years  so  that  we  can  have  a  harmoni-
 ous  blend  of  industrial  technology  on
 one  hand  and  agricultural  advance-
 ment  and  advancement  in  plantations
 and  minnerals  to  make  one  whole
 human  body,  the  national  body,  from
 which  the  national  economy  gets  nu-
 trition  from  all  her  constituent  ele-
 ments.  That  being  our  aim,  jn  our
 import  policy  in  the  coming  years  as
 emphasized  by  hon.  Members,  we  »liall
 be  giving  greatest  attention  and  the
 highest  priorities  to  the  imports  and
 manufacture  of  pesticides  and  insec-
 ticides,  to  the  import  and  manufacture
 of  agricultural  equipments,  tractors
 and  pumps,  diesel  engines  and  various
 other  things,  imports  and  manufacture
 of  trawlers  for  fishing  boats  and  va-
 rious  other  things  like  ship-building,
 port  reconstruction  and  mechanisation
 of  ports  and  so  on.  Dr.  Singhvi  and
 other  hon.  Members  were  concerned
 that  the  basic  inputs  and  import  have
 to  be  properly  done.  I  can  assure  him
 and  the  House  that  it  is  properly  look-
 ed  into.

 I  am  now  coming  to  the  wider  ques-
 tion  of  imports.  Several  hon.  Mem-
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 bers  have  stressed  the  need  for
 import  substitution,  May  I  re-
 mind  hon.  Members  that  import  sub-
 Stitution  has  been  the  foundation  of
 the  industria]  policy  of  India  over  the
 last  9  years  It  is  not  as  if  innova-
 tion  starts  today.  Innovation  started
 in  this  country  when  we  became  free,
 when  the  energies  of  the  people  were
 released  from  foreign  bondage,  From
 that  time  onwards  the  people  of  this
 country  started  looking  into  produc-
 tion,  what  he  can  make  here,  what
 part  of  the  components  he  can  make
 here  and  substitute  it  by  the  innova-
 tion  of  the  local  geninus.  Innovation
 does  not  mean  that  foreign  technology
 is  abjured.  Science  and  technology
 have  no  frontiers.  They  have  lost  all
 narrow  national  frontiers.  They  are
 not  the  prerogatives  of  any  one  parti-
 cular  country.  The  frontiers  of  know-
 ledge  are  much  wider,  as  wide  as  the
 world.  Therefore,  something  which  is
 local,  which  is  indigenous,  biend  it
 with  something  which  is  from  the
 other  countries  of  the  world,  is  qa  part
 of  import  substitution  or  innovation.
 That  is  what  we  have  done.  You  take
 any  machinery,  any  plant,  coalmining
 equipment,  tea  planting  equipment,
 textile  mill  machinery  or  any  type  of
 machinery,  from  practically  less  than
 Rs.  0  crores  worth  of  annual  produc-
 tion  fifteen  years  ago,  we  have  today
 started  producing  industrial  machi-
 nery  and  complex  technological  equip-
 ments  worth  Rs.  535  crores.  Last  year
 the  production  of  capital  goods  and
 equipment,  machine-building  indus-
 tries  of  every  type,  electrical  and
 mechanica]  machine  tools  and  equip-
 ment  and  various  other  heavy  maqhi-
 nery  has  come  to  Rs.  535  crores.  This
 year  it  may  come  to  Rs.  600  crores.
 It  has  to  be  remembered  that  this  has
 been  the  result  of  the  theory  of  im-
 port  substitution  and  import  rationali-
 sation  over  the  years,  Some  years
 back  it  was  impossible  even  to  conjure
 that  we  can  make  textile  mill  machi-
 nery.  The  other  day  I  went  to  Jaipur
 to  open  the  Poddar  Textile  Mills  of
 which  65  per  cent  of  the  machinery,
 the  most  modern  and  up  to  date  ma-
 chinery,  be  it  in  the  carding  or  blow
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 room  section  or  any  other  section,  was
 manufactured  within  the  country.  Very
 soon  85  per  cent  of  the  textile  machi-
 nery  will  be  manufactured  here.  So
 also  for  sugar  mills.  Regarding  ce-
 ment  factories  we  practically  make  93
 to  94  per  cent  of  the  machinery  indi-
 .genously.  Therefore,  I  can  assure  hon.
 Members  that  import  substitution  will]
 be  ever  aggressively  pursued,  because
 there  is  no  end  to  human  endeavour.
 Nobody  can  say  that  we  have  reached
 the  desired  end,  but  certainly  we  are
 in  the  right  direction  and  we  will  con-
 centrate  our  attention  on  that.  There-
 fore,  we  have  appointed  a  Committee
 under  the  chairmanship  of  Dr.  V.  K.
 मे,  V.  Rao  We  are  awaiting  the  report
 of  the  Committee,  Every  attention  is
 being  paid  in  every  Ministry  to  this
 matter  of  import  substitution,

 Shri  Warior:  Have  you  got  similar
 cells  in  all  Ministries?

 Shrj  Manubhai  Shah:  Yes,  Sir;  im-
 purt  substitution  is  a  basic  thing  in
 ail  Ministrics.

 Shri  Warior:  We  have  got  compla-
 ints  from  other  Ministries.

 Shri  Manubhai  Shah:  ]  am  grateful
 for  your  suggestion;  but  it  is  being
 done  by  every  ministry  and  co-ordi-
 nated  by  the  Director-General  of
 Technical  Development  and  by  various
 ministries  combined.  There  is  no  lack
 of  co-ordination  or  jack  of  will;  there
 might  be  some  omission  here  or  there
 which  I  am  prepared  to  admit.

 We  have  published  a  booklet,  I  hope,
 hon.  Members  have  got  a  copy  of  the
 annua]  statistics  of  exports  and  im-
 ports  in  which  we  have  shown  to  se-
 tious  students  of  research  on  scicnce
 and  technology  as  to  what  we  are  im-
 porting  so  that  they  can  study  it.  We
 can  give  them  more  details  and  then
 they  can  tell  us,  “Here  you  can  do  this
 or  here  you  can  save  this”,  because
 we  are  wanting  to  save  every  pound,
 shilling  and  pence  or  every  dollar  and
 cent  that  we  can  by  avoiding  imports
 of  those  things  which  we  can  make
 here.  ‘gf
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 Therefore  that  is  fundamental  and
 I  would  like  to  invite  the  co-operation
 of  the  whole  country—industrialists,
 businessmen  and  the  two  august Houscs  of  Parliament—to  undertake
 a  scrious  and  detailed  study  of  these
 statistics  so  that  we  can  get  wiser  in
 future.  Over  and  above  the  efforts
 which  we  in  the  Planning  Commis-
 sion,  the  Government  and  the  Minis-
 try  are  already  making,  this  will  be
 a  further  augmentation  of  these
 efforts.

 Some  hon.  Members  rightly  men-
 tioned  about  the  dissatisfaction  on  im-
 port  licences.  We  are  in  the  know  in
 this  matter;  for  years  we  have  been
 hearing  this  and  several  machineries
 have  been  devised  over  the  years.  The
 latest,  the  Mathur  Committee  Report,
 which  is  in  two  parts—the  first  part
 was  implemented  and  the  second  part
 is  coming  before  the  House  very  soon
 was  also  a  further  step  in  this  direc-
 tion.

 But  may  |  clarify  that  the  Chief
 Controller  of  Exports  and  Imports  is
 not  the  authority  of  an  arbitrary
 character  nor  has  he  got  any  powers,
 Suo  motu,  that  is.  on  his  own  motiva-
 tion  he  cannot  either  allow  an  import
 or  reject  an  import.  The  Red  Book  is
 a  combined  effort  of  all  the  Ministries
 of  the  Central  Government  in  consulta-
 tion  with  the  people  of  the  business
 interest  concerned  which  puts  down
 the  annual  policy  as  to  what  is  allow-
 ed  to  be  imported  and  what  is  not
 allowed  to  be  imported.  He  is  merely
 your  vehicle,  the  agency  of  this  august
 House,  to  carry  out  that  policy.  I  think,
 several  times  I  have  apologised  on  his
 behalf  here  because  my  Ministry  looks
 after  this  organisation.  We  are  sorry
 when  we  have  to  say  “No”;  nobody
 likes  to  say  “No’.  As  long  as  we  can
 say  “Yes”,  we  would  not  like  to  say
 “No”,  But  when  the  resources  are
 Rs.  1,400,  crores  and  the  import  appli-
 cations  are  for  Rs.  2,000  crores,  we
 have  to  say  “No”.
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 In  that  respect  also,  when  we  have
 to  say  ‘No’,  there  are  several  appeals.
 There  is  an  appeal  at  the  licensing
 port  authority’s  level;  there  is  an  ap-
 peal  at  the  CCIE  level  and  in  the  last
 39  years  we  have  started  institution
 of  397९8]  at  the  Ministry’s  level—not
 at  the  Minister’s  level  because  it  is
 impossible  for  the  Minister  to  look
 into  all  the  applications;  it  has  got
 to  be  looked  into  in  a  quasi-judicial-
 executive  manner  in  great  detail,  The
 Additiona]  Secretary  in  my  ministry
 is  the  chairman  of  a  committee.  (In-
 terruption).

 Dr.  L,  M.  Singhvi:  The  complaint
 is  that  these  appeals  are  never  really
 considered  as  appeals—it  is  just  like
 an  appeal  from  pole  to  pole—and  it  is
 said,  “It  is  regretted  that  the  decision
 cannot  be  revised”  That  is  the  routine
 reply  given  normally.

 Shri  Manubhai  Shah:  They  have  to
 give  the  reasons.  If  there  is  no  money,
 there  is  no  money.  But  what  I  am
 saying  is  that  what  I  want  to  avoid
 is  preference,  arbitrariness,  selective-
 ness  or  some  influence.  I  am  prepared
 to  stand  and  take  on  behalf  of  Gov-
 ernment  all  the  blame  for  saying  “No”
 when  we  have  no  money,  but  I  am  cer-
 tainly  at  one  with  the  whole  House
 and  every  individual  in  this  country
 that  if  A  has  becn  favoured  compared
 to  B  under  a  current  policy,  I  will  see
 to  it  that  the  officer  concerned  is  tho-
 roughly  punished  and  the  redress  is
 made  of  the  injustice  done  to  an  in-
 dividual.  That  is  what  I  am  talking
 about.  At  the  executive  level  all
 forums  of  appeals  have  been  well  es-
 tablished.

 Over  and  above  that  the  control
 order  is  within  the  jurisdiction  of
 courts.  So  many  suits  are  filed  against
 us  and  I  am  happy  about  it.  In  a  de-
 mocratic  country  the  courts  are  there
 to  put  the  executive  right.  The  whole
 concept  of  jurisprudence  or  common
 justice  is  underwritten  in  our  consti-
 tution,  our  procedures  and  codes.
 Therefore  we  always  welcome  that.
 3007  (ai)  LS—7.
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 Where  a  party  is  aggrieved  and  his
 repeated  appeals  have  given  no  satis-
 faction  to  him,  as  the  hon,  Member
 says,  it  is  always  open  to  him  to  go  to
 the  courts.  Just  as  against  Her  Majesty
 the  Queen  of  England,  since  the  advent
 of  democracy,  hundreds  of  suits  are
 filed  and  debated  by  the  courts  and
 those  decisions  honoured  by  the  exe-
 cutive,  here  also  I  can  say  whenever
 a  court,  any  level  of  the  court,  has  set
 aside  the  judgment  of  the  CCIE  or
 anybody  of  the  Ministry,  we  have  al-
 ways  been  happy  to  abide  by  the  ver-
 dict  of  the  court.  That  forum  also
 exists  over  and  above  the  executive
 level  that  I  mentioned.

 Shri  P.  6.  Borooah:  It  should  be
 expeditiously  dealt  with,

 Dr.  L.  M,  Singhvi:  Let  him  examine
 some  of  the  appeals,  study  this  mat-
 ter  more  intensively  and  come  to  the
 House  resatisfled  that  these  appcals
 are  rejected  not  because  of  any  ex-
 traneous  considerations  or  lack  of
 considerations  but  that  they  have  been
 sondered  and  no  arbitrary  action  has
 been  found  to  be  taken.

 Shri  Manubhai  Shah;  I  can  say  that
 it  is  a  continuous  thing  which  I  and
 my  predecessors  have  exercised;  but
 I  am  open  still  further  and  if  any  hon.
 Member  at  any  time  of  the  day  or
 night,  any  time  he  chooses,  writes  a
 letter  to  me  or  meets  me  and  te'ls
 me,  “Here  is  a  thing  which  he  wants
 me  to  look  into,”  I  am  at  his  disposal.
 That  is  all  that  I  can  say.

 More  than  that,  [  am  for  an  insti-
 tutional  reform.  iT  do  not  want  that
 individuals  alone  should  sit  in  judg-
 ment.  The  procedures  themselves
 must  be  satisfactory.  Therefore  we
 are  continuously  streamlining  the  pro-
 cedures,

 But  the  House  has  to  bear  with  us.
 The  real  difficulty  is  that  grievances
 can  arise  by  favouritism,  but  grievan-
 ९९३  can  also  arise  because  of  shortages.
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 The  demand  of  this  country  on  inter-
 nal!  and  external  resources  is  80  enor-
 mous,  the  present  aspirations  of  the
 people  in  this  country  have  risen  so
 fast  that  all  we  can  do  still  further  Is
 stil  falling  short  of  what  the  satura-
 tion  point  of  satisfaction  really  comes
 to,  Therefore  the  House  should  bear
 with  us.  The  point  hag  to  be  explained
 to  an  entrepreneur  or  to  a  person  who
 wants  scmething  that  it  is  not  w.thin

 the  Government’s  miraculous  power
 to  grant  everything.

 For  instance,  the  hon.  Member  said
 about  stallions  or  horses  to  be  im-
 ported.  I  am  certainly  your  servant
 for  the  purpose.  He  could  have  drop-
 ped  me  a  line  on  that.  Even  though  it
 fs  another  ministry,  I  have  not  ab-
 rogated  all  my  authority  conferred
 upon  me  by  Parliament  on  various  mi-
 nisters  in  this  country  to  examine
 whether  the  stallions  were  correctly
 imported  or  not.  There  cannot  be
 much  foreign  exchange  involved  in
 it.

 Shri  Sonavane:  Why  not  dispense
 with  all  these  imports  of  stallions  etc.?

 Shri  Manubhai  Shah:  That  is  ano-
 ther  matter.  That  is  import  substitu-
 tion  by  producing  or  breeding  horses
 here.

 Shri  Sonavane;  Use  your  _intelli-
 gence  in  that  behalf  so  that  we  can
 save  50  much  of  foreign  exchange.

 Shri  Manubhai  Shah:  Whether  the
 stallions  should  be  imported  or  not
 is  another  matter;  but,  maybe,  to
 generate  a  new  breed  you  do  need
 perhaps  import  some.

 Shri  Sonavane:  For  gambling  pur-
 poses?

 Shri  Manubhai  Shah:  No.  It  may
 be  gambling  or  it  may  be  racing.  The
 whole  generation  of  horses  has  to  be
 maintained  to  the  highest  tempo.
 But  I  am  not  going  into  the  merits  of
 the  matter.  whether  the  horses  are  to
 be  imported  or  not.  It  is  for  the
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 House  to  decide;  but  having decided  it,  I  am  with  hon.  Member
 that  there  should  be  fairness  in  what-
 ever  the  licensing  procedure  should
 be.  I  would  invite  your  very  valua-
 ble  co-operation  in  this  respect  kind-
 ly  to  write  to  me.  Even  though  it
 may  not  be  directly  under  my  minis-
 try.....,

 Shri  Tyagi  (Dehra  Dun):
 trading  on  a  large  scale?

 Is  horse-

 Shri  Manubhai  Shah:  Very  small: I  do  not  think  it  can  be  more  than  a few  horses  here  and  there.  We  re-
 ally  do  not  import  many  horses.  It
 was  not  only  in  connection  with  this
 but  Shri  Sheo  Narain  mentioned  yes-
 terday  about  some  difficulty  of  import so  I  am  taking  it  as  general  question.
 Wherever  there  jis  distress  felt,  I  am
 in  your  hands  to  examine  it.  I  also
 seek  the  co-operation  of  the  hon.
 House  in  seeing  that  the  difficulties  of
 the  nation  are  explained  in  turn  by
 hon,  Members  to  their  constituents  and
 to  the  various  people  in  the  country.

 Then,  questions  arose  on  various
 matters  which  require  a  clarification
 by  me.  Yesterday,  Shri  Dandeker
 mentioned  about  the  East  European countries.  I  do  not  mind  if  he  has  any
 nostalgia  about  it  or  any  ideological
 inhibition.  Even  the  countries  which
 he  admires  and  which  I  neeq  not
 name  are  all  rushing  to  do  trade  with
 the  East  European  countries.  I  know
 of  a  very  great  country  in  the  west-
 ern  bloc  which  had  kept  in  Peking
 an  exhibition  of  industrial  products  for
 l2  long  months  nd  four  ministers  of
 the  Crown  went  there.

 Dr.  L.  M.  Singhvi:  You  have  named
 the  country.

 Shri  Manubhai  Shah:  There  are
 many  countries  with  the  Crown.  There
 are  Crown  countries  and  crownless
 countries  in  many  parts  of  the  world.
 Four  ministers  went  there.  We  do
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 not  go  there,  but  they  went  there—
 even  various  neighbours  who  vie  with
 each  other  on  ideological  grounds.
 Trade  cultivates  common  friendship
 because  it  is  only  an  exchange  of  the
 resources  and  the  wealth  which  we
 share  in  common  for  the  benefit  of
 humanity.  Therefore  we  should  be
 bereft  of  any  partiality.

 He  mentioned  about  the  unit  value.
 It  is  only  in  the  open  street  that  you
 can  go  and  find  out  what  is  the  value
 today  of  black  pepper  which  is  being
 exported  and  what  it  was  when  these
 East  European  countries  were  not
 buying  it.  The  reason  is  simple.
 When  you  buy  in  bulk,  you  tend
 sometimes  to  increase  the  price;  alsv,
 they  are  more  intimately  concentra-
 ted  with  bulk  purchasing  organisa-
 tion,  unlike  the  market  operation
 where  you  buy  the  lowest  and  seel  the
 highest.  That  ig  the  philosophy  of
 market  operation.  It  is  not  the  philo-
 sophy  of  the  centrally-controlled

 economies.  I  am  not  adumbrating  any economic  theory.  What  I  merely  say
 is  that  this  charge  is  entirely  false
 that  the  East  European  countries  buy
 here  at  lower  prices  and  our  terms  of
 trade  with  them  are  not  favourable.
 This  is  what  he  had  mentioned.  You
 again  read  his  speech  where  he  tried  to
 Prove  that  he  was  not  quite  convinced
 that  we  were  having  favourable  terms

 ‘of  trade.  I  submit  that  we  are
 having  even  a  favourable  edge  re-
 garding  this  trade.  I  am  not  arguing on  this  basis.  I  am  saying  that  I  am
 putting  them  on  the  same  level  as
 any  country  in  the  world.  Whether
 it  is  rupee  or  dollar  or  sterling,  whe-
 ther  it  is  a  rupee  payment  country  or
 a  convertible  currency  country,  as
 mentioned  in  the  Ministry’s  report,  we consider  al]  alike  and  we  are  wanting to  trade  with  every  part  of  the  world, i.e,  with  the  whole  world.

 What  is  our  trade  today  compared to  the  population  which  this  area  en-
 joys  on  the  gamut  of  mankind?  The
 proportion  of  our  trade  with  the  whole
 world  is  just  pro  rata.  They  Command
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 5  to  6  per  cent.  of  the  world’s  popu-
 lation.  The  statistics  are  there.  Our
 trade  js  on  the  same  basis.  We  had
 neglected  in  the  centuries  past  be- cause  we  were  under  foreign  domina-
 tion;  we  were  not  masters  of  our  own
 country.  The  hon.  Members  opposite
 want  that  we  should  _  stil)  remain
 under  that  type  of  illusion  or  some
 opiatic  influence  of  certain  other
 countries.  We  have  no  such  illusions.
 We  are  friends  to  the  whole  world.
 Here  is  the  United  States  of  America
 which  is  helping  us;  here  ig  the  great
 Soviet  Union  which  is  helping  us;  here
 is  the  Uniteq  Kingdom  which  is  a
 great  friend  of  ours;  here  is  Czecho-
 lovakia  which  is  helping  us.  Without
 destinational  preferences,  we  want  to
 trade  with  the  whole  world  to  mutual
 benefit  and  the  national  interest  of
 India  being  supreme  in  that  direction.

 Shri  Tyagi:  The  Commerce  Minister
 should  be  a  good  salesman.

 Shri  Manubhai  Shah:  Mr.  Tyagi
 has  always  a  partiality  for  me.  So  he
 always  says  good  words.  What
 I  was  saying  was  this.  Shri  Dandeker
 also  mentioned  about  balance  of  trade
 in  the  East  European  countries.  He
 was  very  very  touchy  or  anxious  that
 Rs.  9  crores  or  Rs.  l]  crores  in  seven
 years’  total  should  not  be  adverse.  It
 is  only  accounting.  I  have  explained
 to  him  even  at  the  cost  of  interrup-
 tion  that  this  is  purely  accounting  be-
 cause  it  takes  a  long  time  to  settle
 accounts  thorugh  banks.  But  the  very
 fact  that  nothing  is  allowed  to  be  con
 verted  through  a  convertible  currency
 that  the  payment  agreement  is  frozen,
 the  rupee  is  blocked  here  under  which
 alone  transactions  are  done,  should
 satisfy  the  hon.  House  and  the  hon.
 member  who  is  very  particular  about
 this  that  always  a  balanced  trade  con-
 tinues  under  bilatera]  pacts  with  these
 countries.  But  he  was  not  saying
 anything  about  countrics  with  which
 we  have  Rs.  90  crores  adverse  balance
 of  payment  every  year—  not  at  the
 end  of  7  years,  l  crores;  he  nade
 some  totals;  द  do  not  know  how  he
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 {Shri  Manubhai  Shah]
 made  the  totals;  sometimes  it  is  3
 crores  and  sometimes  it  is  7  crores;
 whatever  it  is,  he  was  very  much
 concerned  with  those  countries  who
 buy  our  goods  in  kind  and  give  their
 machinery  and  equipment  and  goods to  us  in  the  same  manner  as  we  get from  the  other  countries;  he  was  not
 concerned  with  the  countries  with
 whom  we  have  an  adverse  balance  of
 payment  of  Rs.  50  or  90  or  00  crores
 per  year;  but  he  was  concerned  with
 countries  which  have  been  enlarging
 the  trade  with  us  to  mutual  benefit—
 Plus  or  minug  Il  crores  or  5  crores.
 I  would  invite  the  co-operation  of  the
 members.  Let  us  not  go  into  ideolo-
 gical  grounds  on  this  matter,  If  the
 Price  of  import  ig  high,  we  are  pre-
 pared  to  negotiate  to  bring  it  down;  if
 the  price  of  export  is  low,  whatever
 the  country,  we  are  prepared  to  say
 that  we  will  have  support  price  or
 floor  price  or  something.  If  there  are
 any  imports  which  are  not  being  done
 from  one  direction  and  are  being  al-
 lowed  from  another,  then  we  can  cer-
 tainly  correct  that  matter.  He  said
 that  everybody  in  the  bazaar  says,  “if
 you  want  to  import  sometihng,  go  to
 the  rupees  area;  you  will  get”.  That
 is  a  fallacy.  As  far  as  the  countries
 which  give  credit  and  free  foreign
 exchange  are  concerned,  we  have
 certain  elements  of  basic  character  to
 mintain  the  sterling  position  or  the
 balance  of  payment  position  or  the
 reserve  position.  Now  with  these
 East-European  countries,  trade  is  a
 little  more  flexible  because  they
 veould  buy  ag  much  as  we  could  sell
 to  them  if  we  buy  somethiig  from
 them.  Therefore,  we  say,  “all  right”.
 Here  our  ceiling  from  the  free  foreign
 exchang  or  the  credits  given  by
 friendly  countries  is  now  only  al-
 located  to  different  sectors  and  we  do
 not  have  any  elbow  room  left.  If
 you  have  a  commodity  which  is
 allowed  to  be  imported  under  the
 import  policy  and  if  you  can  find  an
 East  European  source,  we  will  cer-
 tainly  talk  to  them;  they  will  buy
 something  more  from  us  and,  there-
 fore,  the  balance  of  trade  will  be
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 mintained.  This  is  easy  flexibility  and
 this  should  not  be  misunderstood  as
 any  relaxation  of  import  policy  in
 four  of  any  particular  set  of  countries
 This  is  what  I  want  to  draw  the  at-
 tention  of  the  hon.  member  to.  Once
 for  all,  this  dialogue  should  be  over.
 That  is  why  we  have  devoted  a  full
 chapter  on  this.  All  are  friendly
 countries.  Why  should  we  discrimi-
 nate  in  the  open  forum  of  this  august
 House  against  one  country  or  the
 other  unless  there  is  a  specific  case
 with  relation  to  one  country  or  the
 other;  then  we  have  really  to  examine
 our  best  interest,  whether  our  inter-
 sts  are  being  hurt  or  are  being  pro-
 moted.  But  far  and  generally  I  would
 request  the  hon.  House  that  trade
 with  all  friendly  countries  who  are
 assisting  us,  whether  they  are  weste-
 rn  or  Pacific  or  Atlantic  or  East  Euro-
 pean,  should  hve  the  common  support
 of  the  House.  Where  there  is  a  mis-
 take,  we  can  clear  it  up.  Otherwise,
 as  a  general  policy,  our  international
 approach  to  trade  without  any
 barriers  of  ideology  should  have,  if  I
 can  Say  and  request  the  hon.  Mem-
 bers,  the  full  support  of  the  House.

 44  hrs,

 Then  he  has’  mentioned  about
 export  promotion  schemes.  1  would
 like  to  say  again  what  we  have  re-
 emphasized  in  our  reports.  The  import
 entitlements  have  been  misunderstood
 by  some.  The  concept  bchind  this  is
 not  compensatory;  the  concept  behind
 this  is  service;  it  is  qa  service  concept.
 If  you  want  to  promote  the  export  of
 manufactured  goods—  in  this  there  is
 an  import  input—unless  you  give
 priority  to  the  exporter  who  exports
 that,  you  wil]  find  him  in  this  great
 scarcity  of  foreign  exchange  comple-
 tely  weak,  emaciated  and  incapa-ita-
 ted  and  he  will  not  be  able  to  produce
 goods  in  time  and  of  the  right  type
 that  you  want,  As  a  matter  of  fact,
 this  concept  can  be  further  extended.
 Nobody  should  be  allowed  to  import
 unless  he  exports  and  earns;  it  is  a
 long  term  process.  At  least  every *  manufacturer  should  return  a  part  of
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 his  import  input  to  the  nation  by  way
 of  export.  Thig  is  what  J  said  in  the
 address  to  the  iast  meeting  of  the
 Council.  Should  we  not  decide  as  a
 nation?  The  Established  Importers
 or  the  Actual  Users,  i.e,  some  prefer-
 red  people  in  the  country  come  to  the
 Government  every  time  and  say,  “give
 us  this  foreign  exchange”  and  the
 whole  House,  in  the  name  of  indus-
 trial  development  and  economic
 growth,  wants  that  to  be  supported
 without  any  word  to  be  said,  “will
 you  kindly  make  yourself  self-financ-
 ing  to  the  extent  of  25  or  30  per  cent”
 Are  you  not  having  the  obligation  to
 the  nation  to  produce  your  goods  and
 utilise  your  inputs  in  the  best  possi-
 ble  manner  so  that  you  help  us  earn
 something?  It  is  not  necessary  that
 every  unit  should  do  it.  I  know  some
 firms  would  say,  “how  can  everybody
 do  it”,  I  do  not  believe  that.  Certainly
 you  can  buy  somebody  else’s  export-
 able  goods  and  help  the  nation  to  earn
 a  part  of  the  foreign  exchange.

 Shri  Bade  (Khargone):  Is  the  hon.
 Minister  aware  that,  recently,  some
 members  of  the  Public  Accounts
 Committee  went  to  Bombay  just  to
 enquire  whether  some  exporters  got
 import  licences  and  sold  them  jn  the
 black  market?

 Shri  Manubhai  Shah:  As  far  as  the
 Public  Accounts  Committee  is  con-
 cerned,  I  would  not  like  to  bring  it
 here;  that  is  an  august  body.  There
 have  been  complaints  here  every  time
 way  only  of  these  Rs.  50  crores  cover-
 ed  by  the  export  promotion  schemes:
 there  is  this  Rs.  400  crores  import  on
 which  I  should  be  concerned  about
 foreign  exchange.  Under  the  export
 promotion  schemes  at  Jeast,  there  is
 no  black-marketing.  This  is  allow-
 ed  under  the  law  to  be  sold  at  market
 prices.  At  lest  in  other  cases  there
 is  an  obligation,  the  legal  obligation
 that  he  shall  consume  it  in  his  own
 factory;  the  A.U.  licence  is  insisting
 on  this;  it  is  already  80  or  85  per  cent.
 of  our  import  distribution—about
 Rs.  00  crores;  A.U.  licensing  makes
 it  obligatory  on  the  enirepreneur  to
 whom  the  licence  is  given  that  he
 shall  use  it  in  his  own  factory  and  not
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 sell  it.  Here  is  a  set  of  people  who
 promote  the  producticn  of  exportable
 goods;  we  give  them  import  inputs so  that  they  produce  the  goods  for
 export  and  he  gets  some  concession—
 Mr.  Dandeker  mentioned  that  he  gets
 ‘1-1/2  times  or  double.  It  is  true  be-
 cause  the  attraction  of  sheltered
 market  is  ready  so  great.  Why  should
 I,  as  &  manufacturer,  when  I  get  a
 manufacture  licence  from  the  CCI&E
 for  Rs,  3  lakhs,  take  any  care  to  sell
 my  goods  abroad?  I  get  it  as  a  matter
 of  right  because  the  established  policy
 of  Actual  Users  is  there.  Now  that
 person  who  does  not  co-operate  with
 the  Government  gets  al]  the  A.U.
 licences;  he  cun  sell  it  in  black  market
 The  hon,  members—some  of  them—
 may  not  feel  worried  about  it  whereas
 an  exporter  who  is  given  the  full
 authority  to  sel]  and  transfer  it  to
 the  other  people  is  being  looked  down
 upon.  Let  us  connect  the  focus  on  ex-
 Port  promotion.  If  you  want  this
 mighty  effort  to  grow  it  should  have
 the  blessings,  understandings  and  in-
 tellectua]  support  of  the  entire  House
 and  the  entire  country.  Where  there
 are  difficulties,  we  shall  never  put  up
 with  them;  we  shall  see  to  it  that
 malpractices  of  any  character,  whether
 it  is  exporter  or  importer  or  manu-
 facturers  or  individual  or  established
 importer,  are  put  down.  That  is  why
 we  brought  the  Bill  which  this  august
 House  passed  to  make  an  enactment
 for  the  compulsory  punishment  of
 six  months  or  two  years.  This  is  nec-
 ssary  when  we  have  a  major  problem
 of  this  nature  where  manufactured
 goods  will  heve  to  hb»  promoted  if
 you  really  want  to  grow  to  the  word
 stature  in  regard  to  export.  This
 country  can  be  viable  in  the  wor'd
 economy  only  when  the  export  of
 this  country  is  Rs,  2000  crores  per
 year.  It  may  take  0  years  or  5
 years.  But  it  ig  not  a  day  dream.
 Here,  there  is  every  possibility  that
 this  country  can  do  it  and  make  it  up.
 We  have  got  capacity  in  agriculture
 and  in  industry  to  do  it;  but  for  that
 we  have  to  get  full  support  and  inte}-
 lectual  understanding  from  every  side
 of  his  House.  As  Shri  Bade  pointed
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 ut,  some  few  people  might  have  done
 something  wrong.  There  might  be  a
 little  difficulty  here  and  there.  We
 shal]  punish  all  such  wrong  charac-
 ters  and  also  try  to  remove  such  diffi-
 cuties  that  exist  now.  But,  on  the
 whole  this  export  promotion  scheme
 which  operates  on  the  manufacture
 goods  front  only—that  is  why  this
 20  per  cent  business  is  there—has  to
 be  promoted  on  the  theory  that  the
 exporter  who  manufactures  and  ex-
 ports  goods  wr  exports  the  otherman’s
 manufactured  goods  should  be  given
 the  necessary  import  inputs  on  a
 basis  of  priority  as  against  those  who
 do  not  co-operate  and  export  at  all.
 That  is  how  the  import  entitlements
 have  been  devised.  As  I  have  already
 mentioned,  there  is  this  compensatory
 element  in  this  in  order  to  see  that
 the  vacuum  created  by  one  portion  of
 goods  going  out  which  is  now  being
 taken  advantage  of  by  those  who
 manufacture  goods  but  do  not  export,
 by  the  non-exporting  manutacturers
 is  off-set,  That  is  why  this  vuilt-in
 arrangement  is  made—twice  equal
 to  the  import  inputs,  As  my  hon.
 friend,  Shri  Sanjivayya  pointed  out,
 for  every  watch  exported  by  HMT,
 the  import  input  being  Rs.  0  and
 Rs,  37.  is  the  FOB  price—he  can
 make  4  watches  out  of  this  export
 of  one  watch.  That  is  the  whole
 advantage.  We  return  to  him  double
 and  the  other  half  comes  to  the
 nation.  There  is  no  export  promtion
 scheme  in  which  50  per  cent,  25  per
 cent,  5  per  cent  or  l0  per  cent
 not  retained  by  the  central  treasury.
 That  was  my  explanation  for  this.
 Black-marketing  and  other  things
 will  be  there  in  a  country  which  is
 scarce  in  many  respects.  There  are
 many  ways  to  do  such  things.  Even
 grains  which  have  no  import  content
 are  not  sometimes  sold  at  the  price
 which  this  House  considers  as  fair
 price.  Sugar  sells  at  a  high  price;  oil
 sells  at  a  high  price.  In  my  humble
 view  these  two  issues  should  be  kept
 separate.  The  abuses  will  not  be
 tolerated  in  any  sector,  whether
 export,  import,  manufacturing,
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 industry,  local  trade  or  whatever  it
 is.  As  far  as  as  promotional  effort  is
 concerned,  the  schemes  have  been
 well-conceived  which  are  yielding
 results,  which  are  leaving  us  some
 residue,  over  and  abovg  doing  export
 promotion.  By  far  and  large,  the
 trade  and  industry  have  fully  appre-
 ciated  them.  We  have  also  given  the
 schemes  in  full  detail  in  the  Report.

 शी  Fo  ना०  तिवारी  (बगहा)
 जितना  कुछ  भी  आप  कह  रहे  हैं  मैनुफैक्चर्ड
 गुड्स  के  बारे  में  कह  रहे  हैं  ।  लेकिन  जो
 एग्रिकलचरिस्ट  हैं  और  जिस  से  रा  मोटी-
 रियल  ले  कर  फिनिश्ड  गुड्स  तैयार  की  जाती

 हैं
 चाहे  एक्सपोर्ट  के  लिए  या  इंटरनल  कंजम्पशन

 के
 लिए  वह  यह  फील  करता  है  कि  उस
 जो  संरक्षण  मिलना  चाहिये  वह  नहीं

 कोल  रहा  है,  उस  को  जो  कीमत  मिलनी
 चाहिये  मिलों  से  वह  नहीं  मिल  रही  है  ।
 वह  यह  फील  करता  है  कि  उस  को  फेयर
 प्राइस  नहीं  मिलता  है  i  इस  पर  भी  मान-
 नीय  मंत्री  महोदय  रोशनी  डालें  तो  अच्छा
 होगा  t

 Shri  Manubhai  Shah:  That  is  what
 I  was  saying  from  the  very  beginning.
 Shri  Tiwary  was  not  there  when  I  was
 adumbrating  about  agriculture,  when
 I  first  started.  We  are  primarily  con-
 cerned  with  staple  commodities,  agri-
 cultural  commodities,  minerals,  plan-
 tation  commodities  like  tea  or  jute.  I
 would  even  go  to  the  extent  of  saying
 that  the  necessary  import  inputs
 should  be  saturated  to  this  sector  even
 to  the  exclusion  or  reduction  of  im-
 port  inputs  of  the  manufacturing  in-
 dustry.  I  for  one  am  prepared  to  go
 to  the  extent  of  suggesting  that  the
 entire  requirements  of  agriculture  or
 of  raw  cashew-nuts,  or  of  tea  or  of
 iron  ore  or  of  other  mineral  0765
 should  be  first  given  to  them  so  that
 the  nation  can  advance  in  those  areas
 which  are  basic.  I  was  merely  men-
 tioning  that  the  export  promotion
 schemes  have  been  thoroughly  ex-
 plained  in  the  Ministry's  Report  and
 full  explanations  have  been  given  for
 those  schemes  which  are  helping  to
 Promote  exports.  My  test  to  fing  out



 the  success  of  such  a  scheme  would
 be  this--whether  such  an  export  pro-
 motion  scheme  leaves  any  residue  of
 foreign  exchange  to  us  or  not,  whether
 in  the  last  analysis  such  a  scheme
 gives  any  employment  to  the  people
 through  that  industry  of  not.  We
 may  take  the  diamond  industry  about
 which  Shri  Madhu  Limaye  said  some-
 thing.  It  is  a  traditional  industry  in
 which  more  than  3  lakhs  of  people  are
 employed  in  Jaipur,  Cambay,  Salem,
 Coimbatore,  Tuticorin,  Rajasthan,  etc.
 Many  entrepreneurs  are  there  in  this
 industry.  We  are  importing  raw  and
 rough  precious  stones  and  diamonds
 because  our  country  does  not  produce
 them.  They  are  re-cut  and  made  into
 jewelleries,  Its  export  was  previously
 to  the  extent  of  3.8  crores  which  has
 now  gone  up  to  5.58  crores.  As  this
 is  a  potential  line,  m  future  it  may  be
 doubled  or  trebled.  Ther2fore,
 import  inputs......

 at  मधु  लिये  :  इसी  के  सम्बन्ध  में,
 हीरों  के  निर्यात  के  बारे  में  मैंने  कहा  है  कि
 यहां  के  कारीगरों  और  मजदूरों  की  ट्रेनिंग
 का  भी  गवनंमेन्ट  को  इन्तज़ाम  करना
 चाहिये  ।

 Shri  Manubhai  Shah:  There  are  so
 many  training  schemes  for  this  pur-
 pose.  The  Handicrafts  Board  has  got
 a  training  programme  all  over  the
 courtry  for  this  purpose.  I  would  not
 go  into  all  these  details.  We  are  re-
 cognising  the  master  craftsman.  We
 are  giving  them  awards.  We  are  also
 instituting  a  system  of  Guru  and  Sish-
 ya,  so  that  the  past  traditions  are
 properly  honoured.  The  master
 craftsman  will  be  having  0  or  20
 students  in  different  crafts.  I  hope
 the  House  will  excuse  me  if  I  do  not
 go  into  so  many  of  these  details,  which
 are  germane  to  the  issue  but  which
 are  covered  by  the  broad  policies.
 4  brs,

 Now,  I  shall  come  to  Textiles,  about
 which  several  Members  mentioned.
 May  I  say,  Sir,  that  India  today  is  the
 biggest  cotton  textile  producing  coun-
 try  in  the  world.  We  started  as  num-

 ber  5  in  1947,  As  a_  result  of  the
 march  of  freedom,  the  march  of  pro-
 gress,  the  march  of  industrial  deve-
 lopment  of  this  country  sustained
 over  the  last  9  years,  we  have  today
 nearly  600  fullfledged  textile  mills  in-
 cluding  spinning  mills.  We  produce
 nearly  8,200  million  yards  of  cloth  and
 ‘we  may  go  upto  10,000  million  yards.
 It  is  true  that  old  age  takes  its  toll.
 As  in  the  case  of  human  beings,  it  is
 also  true  of  machinery.  There  are
 mills  which  are  00  years,  50  years,  40
 years  old.

 Shri  Sonavane:  What  about  reju-
 venation?

 Shrj  Manubhai  Shah:  Rejuvena-
 tion  of  the  person  who  can  rejuve-
 nate  himself.  But,  there  is  old  age
 beyond  which  rejuvenation  cannot
 work.  We  are  doing  that  in  the  case
 of  mills  wherever  it  is  possible.

 An  hon,  Member:  What  about  the
 hon.  Minister?

 Shri  Manubhai  Shah;  I  am  not  so
 old.  That  is  why  I  am_  kicking.
 Where  the  unit  has  become  bad  and
 where  it  is  not  likely  to  give  any
 return,  we  have  got  to  close  it.

 There  are  in  al]  2l  mills  in  that  cate-
 gory  in  the  whole  of  the  country  out
 of  thig  gamut  of  more  than  600  inills
 which  have  6  million  spindies,  2
 lakhs  and  l0  thousand  looms  in  the
 organised  sector,  2.8  million  hand-
 looms  and  more  than  3,  4  lakhs  of
 powerlooms.  At  one  time  they  were
 40,  45  closed  mills  but  we  have  been
 gradually  reducing  and  reducing  and
 we  have  brought  it  to  2l.  Out  of
 this,  the  Centra]  Government  runs  I)
 mills  and  the  mill  to  which  my  hon.
 friend,  Shri  S.  M.  Banerjee,  referred
 and  to  which  Shri  Madhu  Limaye  also
 referred  has  also  been  taken  over  by
 the  Government  of  India.  We  are
 waiting  for  the  finance  from  the  State
 Bank  of  India  and  we  hope  to  get
 it  soon.  We  have  appointed  Shri
 Kapur,  a  senior  officer  of  the  U.P.
 Government  as  the  authorised  con-
 troller.  There  was  a  suggestion  that
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 we  are  partial  to  one  jute  mill.  I
 can  assure  the  House  on  my  behalf
 and  on  behalf  of  my  colleagues  in
 the  Government  that  none  of  us_  is
 interested  in  any  jute  mill,  If  some-
 body  comes  to  me_  and  we  discuss
 about  it,  that  should  not  be  miscon-
 strued  as  any  collusion.  After  all,
 we  are  here  to  discuss  such  issues.  If
 my  colleague  hears  something  about  a
 jute  mill,  he  is  right  in  feeling  that
 he  should  talk  to  me  about  that.
 That  does  not  mean  he  is  interested
 in  that  mill,  For  that  we  have  already
 appointed  a  Committee  to  go  into
 that.  A  Company  Law  Board  Survey
 Commitee  has  been  appointed  for
 Maheshwari  Devi  Jute  Mill  and  we
 hope  to  get  their  report  in  the  next
 few  days.  It  is  our  intention  to  take
 whatever  action  is  necessary  on  the
 basis  of  that  report.  If  the  finding  is
 that  the  present  management  is  _  not
 good,  as  has  been  alleged,  I  can  assure
 you,  Sir,  that  without  any  fear  of
 contradiction  and  categorically  we
 shal]  take  over  the  mill  immediately.
 We  are  not  interested  to  continue  it
 under  the  same  management.

 eft  war  बिहारी  मेहरोत्रा  (बिल्हौर)  :
 जो  मिलें  ठीक  नहीं  चलती  हैं  दि  उन  को
 बाप  टेक  ओवर  कर  लते  हैं  तो  उन  को
 लाने  के  लिए  श्राप  स्विस  के  आदमी  रख
 लेते  हैं,  आई०  सी०  एस०  या  भाई  ए०.
 एस०  के  भ्रामक  रख  लेते  हैं  ।  मैं  जानना
 चाहता  हूं  कि  इस  तरह  के  लोगों  का  श्राप
 कैडर  क्‍यों  नहीं  तैयार  करते  हैं  ताकि  झगर
 कहीं  बंगाली  हो  तो  उन  में  से  इन  मिलों

 *  को  चलाने  के  लिए  आदमी  रखे  जा  सकें  ?

 Shri  Manubhai  Shah:  We  have  taken
 over  a  man  from  the  trade,  Mr.  Maroo
 who  was  running  the  Indu  Mills,
 Bombay.  I  can  assure  the  House  that
 wherever  we  have  got  the  talent  for
 running  such  mills,  we  have  taken
 them  over  in  order  to  see  that  these
 mills  are  run  alright  and  they  make
 profit;  otherwise  this  House  will
 hammer  me  out  if  they  are  not  making

 profit  and  run  at  a  loss.  So  far  we
 have  not  incurred  any  losses.  I  can
 assure  you  that  we  shall  closely
 examine  any  unit  before  taking  over
 and  see  whether  it  will  redound  to
 the  credit  of  the  Central  and  the
 State  Government  if  they  run  them.
 Of  course  we  may  run  them  for  some
 time  under  a  loss  to  the  exchequer  in
 the  interest  of  production  and  in  the
 interest  of  employment,  so  that  by
 closing  them  we  may  not  cause  serious
 unemployment  problem,  For  a  few
 lakhs  of  rupees  more,  I  can  come  to
 this  august  House  and  say  thal  I  want
 a  little  more  money  to  run  these  mills.
 But  such  a  thing  has  not  happened  so
 far.  I  can  assure  the  hon.  Members
 that  there  is  no  influence  working  here
 or  anywhere  else  so  far  as  Maheshwari
 Devi  Jute  Mill  is  concerned  which
 would  prevent  us  from  taking  it  over
 temporarily  under  the  Industries  Act
 and  then  run  the  Mill  ourselves.
 But  what  I  am  concerned  at  is  to  see
 that  the  mills  restart  working.  7
 would  not  agree  to  the  charge  made
 by  an  hon.  Member  yesterday—YI
 forget  whether  it  was  Shri  Warior
 or  somebody  else—who  said  that  there
 was  a  large  lay-off.  Certainly,  the
 need  for  rationalisation  is  obvious,
 and  it  has  also  been  the  policy  which
 has  been  accepted  by  the  Indian
 Labour  Conference  that  when  we
 renovate  a  mill  or  we  expand  a  mill
 we  do  not  cause  any  serious  unem-
 Ployment  for  the  people  who  are
 employed  there  even  though  it  is
 rationalised.  That  is  the  pattern  on
 which  we  are  going.  Anyway,  if  there
 is  any  serious  lay-off  anywhere  due
 to  any  malpractice  by  the  employer, IT  would  request  the  co-operation  of
 the  hon.  Members  to  bring  that  to
 our  notice,  and  we  can  certainly  look
 into  it.

 As  a  matter  of  fact,  we  have  been
 licensing  mills  freely,  Where  we  find
 that  a  unit  is  closed  and  is  not  work-
 able,  we  deciare  it  as  scrap,  but  then
 it  is  my  assurance  to  the  House  that
 the  capacity  required  for  absorbing the  entire  working  force  shall  be
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 approved  by  us  at  the  same  location.
 The  point  is  that  it  should  not  cause
 local  unemployment.  Instead  of  a

 mill  closed  at  Sholapur,  it  is  no  use
 giving  a  licence  for  setting  up  one  in
 Delhi.  My  hon.  friend  Shri  Sona-
 vane,  I  think,  was  going  to  druw  my
 attention  to  this  matter;  it  is  no  use
 giving  a  licence  for  a  mill  in  Delhi
 instead  of  that,  because  the  Sholapur
 labour  cannot  be  transferred  to  Delhi,
 and  I  can  say  that  it  would  not
 render  any  help  to  the  Sholapur  Mill
 employees  if  unemployment  is  caused
 there,  by  our  giving  a  licence  for  a
 mill  in  Delhi.  We  are  licensing  to  the
 Maharashtra  Government  and  also  to
 any  entrepreneur  that  could  come
 forward  to  absorb  the  entire  working
 force  in  that  area  so  that  no  unem-
 ployment  and  hardship  are  causeq  to
 the  workers  there.

 Shri  Warior:  But  the  State  Gov-
 ernment  of  Kerala  did  nothing  at  all
 to  bring  back  the  Sitaram  Mills  which
 was  gutted  a  few  years  back  into
 production.

 Shri  Manubhai  Shah:  The  hon.
 Member  is  raking  up  old  cases.  As
 regards  that  mill,  I  think  it  is  better
 that  I  do  not  go  into  that  now.  I
 know  that  mill  so  well,  and  I  think
 the  Kerala  Government  were  wise  in
 not  running  a  completely  dead  horse
 and  bringing  discredit  to  themselves
 thereby.  But  I  can  tell  him  that  we
 have  licenced  2  new  mills....

 Shri  Warior;  The  hon.  Minister
 may  scrap  it  and  put  up  a  new  mill
 instead.

 Shri  Manubhai  Shah:  We  are  pre-
 Pared  for  it.  Even  now,  I  can  give
 this  assurance  that  wherever  an
 exising  unit  is  dead  or  scrapped  or
 burnt  up  and  cannot  work  or  wher-
 ever  an  existing  unit  is  worth  being
 scrapped  and  it  is  not  correct  in
 nationa]  interest  to  run  it,  we  shall
 licence  to  either  a  private  individual
 or  the  State  sector  or  the  Central  sec-
 tor;  and  we  have  a  programme  in
 this  regard.  In  fact,  my  hon.  friend
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 Shri  Ranga  asked  us  yesterday  why
 this  quesion  of  taking  over  the  mana-
 gement  was  there,  and  why  these  mills
 were  taken  over  in  the  public  sector.
 I  may  tell  him  that  we  do  so  for  this
 reason.  Where  a  private  entrepren-
 eur  is  not  ready  to  come  forward  and
 fo  to  a  backward  area  like  Etawah
 or  Eastern  UP  or  certain  backward
 areas  of  Bihar  or  Assam  or  Manipur  or
 Tripura  or  NEFA  and  so  on,  to  pro-
 vide  employment  to  the  people  in
 those  areas,  we  do  this.  Therefore,  I
 would  say  that  we  are  prepared  to
 meet  the  situation,

 Regarding  khadi,  I  do  not  think  that
 ३  should  take  much  time  of  the  House,
 Since  the  chairman  of  the  Khadi  Com-
 mission  is  very  keen  on  this,  we  are
 closely  examining  whether  any  of  the
 units  in  the  Khadi  Commission

 श्री  झंकार  लाल  प्रथा  (कोटा)  :
 बहुत  घोटाला  है  t

 श्री  मनु भाई  शाह  :  खोट  तो  उस  में
 लिखी  हुई  है  ।

 The  whole  concept  of  khadi  is  that
 just  as  we  give  protection  to  the  mill
 industry  against  foreign  imports  by
 imposing  customs  duties  and  giving
 them  subsidy  here,  likewise,  the
 handloom  and  the  khadi  industry  also
 has  to  be  protected  by  this  House  and
 the  people  of  this  country  in  the  in-
 terests  of  employment  which  today
 we  are  not  able  or  are  not  in  a  posi-
 tion  to  offer  by  any  other  alternative
 sources,

 at  हुकम  चन्‍द  कछवाय  (देवास)
 हैदराबाद  खादी  बोर्डे  में  क्‍या  हुभ्आा ऐ

 Shri  Manubhai  Shah:  I  can  say  this
 only,  I  do  not  know  so  many
 details  as  the  hon  Members  know.
 But  I  can  say  this:  wherever  the
 Khadi  Commission  or  the  Central
 Government  finds  that  a  Stute
 Board  or  even  a  few  centres  run
 by  them  are  not  being  run  in  a
 proper  manner,  whether  in  terms  of
 accounting  or  in  terms  of  economics,
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 I  can  give  this  assurance  that  we  shall
 get  that  matter  examined  thoroughly;
 if  necessary,  we  shall  close  those  cen-
 tres  or  take  over  the  work  of  that
 board;  we  are  not  worried  about  the
 State  Board  non-cooperating  with  us,
 because  we  can  take  it  over,  As  a
 matter  of  fact,  the  other  day,  in  the
 informal  consultative  committee
 attached  to  my  Ministry,  this  sugges-
 tion  came,  and  I  said,  and  with  the
 permission  of  the  chairman  of  the
 Khadi  Commission,  that  we  would  be
 prepared  to  appoint  a  reviewing  com-
 mittee  of  the  Members  of  Parliament,
 the  representatives  of  the  State  Khadi
 Boards  and  the  representatives  of  the
 Khadi  Commission  headed  by  the
 chairman  and  certain  other  know-
 ledgeable  people.......-

 Shri  Sham  Lal  Saraf:  It  is  a  good
 idea,

 Shri  Manubhai  Shah:....so_  that
 they  can  harmonise  the  relations.
 If  there  are  any  deficiencies  found
 in  the  working  of  the  Khadi  Commis-
 sion,  and  if  the  relationship  between
 the  State  Board  and  the  State  Govern-
 ment  or  between  the  Central  Gov-
 ernment  and  the  State  Boards  and
 the  State  Governments,  with  res-
 pect  to  khadi  is  locking  in  any
 better  co-ordination  ,  that  committee
 can  give  us  the  necessary  ad-
 vice,  and  we  shall  be  at  the  disposal  of
 the  House  in  regard  to  any  suggestions
 that  could  be  made.  But  I  must  say
 this,  and  .  pray  for  this,  that  as  far
 as  khadi  is  concerned,  it  is  a  built-in
 concept  of  the  ruling  party,  that  we
 are  going  to  support  khadi,  whether
 other  people  like  it  or  not.  The
 millions  of  people  in  this  country  in
 the  villages  and  cottages  cannot  be
 allowed  to  become  unemployed  only
 in  the  craze  for  some  automatic  ma-
 chines  or  in  the  craze  for  some  tex-
 tile  mills  or  because  of  the  craze  of
 some  people  thinking  that  khadi  is
 being  supported  by  adverse  means
 or  adverse  reaction  or  it  is  being  sub-
 sidised  If  it  is  said  for  the  sake  of
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 economy  that  the  subsidy  is  being
 granted  through  the  nose....

 Shri  Ranga  (Chittoor):  Why  does
 my  hon.  friend  restrict  it  to  the  rul-
 ing  party  alone?  It  is  a  national
 policy.

 भरी  हुकम  पद  कछवाय  :  खादी  बोर्ड
 परवरिश  बोर्ड  बन  गया  है  ।  जो  लोग  खादी
 पैदा  करते  हैं  उन  को  कुछ  नहीं  मिलता  ।

 श्री  मनु भाई  शाह  :  यह  बहुत  रन-
 चैरिटेबल  रिमार्क  है  ।  जिस  में  हम  पहले  हैं,
 जिस  पर  सारा  मूवमेंट  चला  है  khadi

 was  the  livery  of  the  Indian  freedom
 movement.

 श्री  हुकम  चन्द  कछवाय  :  मैं  स्वयम्‌
 खादी  बनाता  हूं,  मुझे  अनुभव  है  कि  मुझे
 कितना  मिलता  है  इस  में  ।  मैं  खुद
 बुनकर  हूं  ।  मैं  जानता  हूं  कि  दूसरों
 को  कितना  मिलता  है  और  हम  लोग
 कितना  कमाते  हैं  ।

 श्री  मनु भाई  शाह  :  ठीक  है,  यह  सब
 बातें  हैं  -  लेकिन  देखना  तो  यह  है  कि  आप
 के  पास  खादी  का  कोई  आआल्टगेंटिव  नहीं  है,
 हैंडलूम  का  कोई  प्राल्टनेंटिव  नहीं  है  ।  चूंकि
 अ्रमरीका  और  चेकोस्लोवाकिया  से  हमें
 ज्यादा  अच्छा  माल  मिल  सकता  है  या  जापान
 में  एक  लड़की  साठ  लूम्स  चलाती  है,  इस-
 लिये  यहां  भी  ऐसा  कर  दिया  जाये,  इस  से
 सत्यानाश  हो  जायेगा,  लाखों  भ्रामक  बेकार
 हो  जायेंगे  ।

 श्री  मधु  लिये  :  माननीय  मंत्री  समझे
 नहीं  ।  वह  खादी  का  विरोध  नहीं  कर  रहे
 हैं  ।  राज  खादी  का  जो  इन्तजाम  है  वह
 बहुत  खराब  है  ।  उस  के  बारे  में  वह  कह
 रहे  हैं  ।

 ी  सुभाष  शाह  :  इन्तजाम  को  ठीक
 करने  के  लिये  प्रबन्ध  होना  चाहिये  ।
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 I  am  in  the  hands  of  the  House  ‘or
 improving  the  working  of  the  Khadi
 Commission  and  the  Khii  Board.
 That  was  why  in  the  informal  consul-
 tative  committce  when  this  idea  came
 up  we  readily  accepted  that  we  could
 review  it  and  harmonise  the  relations
 in  a  better  way  and  in  a  more  inte-
 grated  manner  wherever  defects  were
 found.  But  often  the  basic  concept
 gets  lost  many  a  time  in  the  various
 details.  The  basic  concept  of  khadi
 and  village  industries  and  decentra-
 lised  industries  is  in-built  into  the  eco-
 nomic  philosophy  of  the  ruling  party
 which  had  the  privilege  of  making  this
 country  free  from  foreign  bondage  and
 which  has  had  the  privilege  of  hav-
 ing  the  country  industrialised,  making
 the  progress  of  the  country  possible.
 (Interruptions)  Anyhow,  that  can  be

 a  matter  of  opinion.

 The  last  point  that  I  would  deal
 with  is  about  cotton,  because  other-
 wise  my  hon.  friend  Shri  Rane  would
 say  that  I  have  not  touched  it.  May
 I  say  this  that  during  the  days  which
 he  was  recalling  with  great  nostalgia,
 the  floor  price  was  only  Rs.  400?
 Now,  the  price  is  Rs,  877  for  the
 Virnar  Basic  staple.  My  hon.  friend
 will  concede  that  Government  have
 been  cons:ious  of  the  needs  of  the
 grower;  and  in  regard  to  the  ceiling,
 the  concept  was  Rs  530.  but  now  the
 ceiling  price  is  Rs.  l09  per  candy,  I  can
 say  this  without  any  fear  of  contradic-
 tion  that  this  is  the  highest  price  for
 cotton  of  the  same  spinnability  and
 the  same  staple  and  the  same  physical
 charactezistics  anywhere  in  the  world.
 We  cannot  give  more  than  that  and
 the  prices  have  been  ruling  at  the
 ceiling.  I  agree  with  the  hon.  Mem-
 ber’s  suggestion  that  one  of  the
 growers’  representatives  may  be  there
 on  the  Import-Export  Advisory  Coun-
 cil;  we  shall  welcome  him  there  be-
 cause  for  the  other  agricultural  com-
 modities  the  representatives  are  there,
 So  far  as  cotton  is  concerned,  we  had
 so  many  other  forums,  and  so  we  did
 not  think  of  having  a  representative
 there,  but  we  can  invite  a  representa-
 tive  in  respect  of  cotton  also.  But  the
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 point  is  that  whether  it  is  tobacco  or
 cashewnut  or  jute  or  cotton  or  black
 pepper  or  oilseeds,  our  prices  are  some
 of  the  highest  in  the  world.  I  have
 already  dealt  with  the  position  in  re-
 gard  to  cotton.  Ags  regards  jute,  I
 have  explained  here  many  a  time  that
 compared  to  the  price  charged  by
 our  neighbour,  our  price  is  50  per  cent
 or  400  per  cent  higher.  They  give
 a  subsidy  to  their  jute  goods,  but  we
 do  not  do  so.  They  give’them  20  per
 cent  or  30  per  cent  import  entitle-
 ment  or  bonus  vouchers  as  they  call
 it  ang  try  to  undercut  us.  As  against
 that,  our  jute  industry  this  year  has
 exported  about  Rs.  84  crores  worth
 of  goods  as  compared  to  about  Rs.  6l
 crores  last  year,  and  during  the  next
 year  it  would  go  up  to  somcthing  like
 Rs.  200  or  205  crores.

 Shri  Ranga:  Our  iron  and  ४९९
 prices  are  the  highest.  Our  sugar
 prices  are  the  highest.  All  our  prices
 are  high.  What  about  the  inflation?

 Shri  Manubhai  Shah;  That  is  due
 to  the  sheltered  economy  which  we
 have  with  a  large  and  growing  popu-
 lation.  Those  are  different  features
 which  rT  would  not  like  to  cover  at
 this  stage.  But  what  I  say  is  this
 that  the  growers’  interests  are  heing
 fully  looked  after;  and  wherever  the-
 re  is  any  variety  where  any  hon.
 Member  who  is  a  greater  expert  in
 that  particular  line  can  draw  our
 attention  to  it,  We  can  help.  l  want  to
 give  this  assurance  to  Shri  Rane
 because  yesterday  he  was  mentioning
 all  the  time  that  as  far  as  the  growers’
 interests  were  concerned,  they  were
 not  being  looked  after,

 Shri  Bade:  Cotton  is  the
 point.

 Shri  Manubhai  Shah:  Cotton  is  the
 strongest  point.  The  prices  are  ruling
 at  the  ceiling  and  not  at  the  floor.  We
 intervened  this  time  when  the  prices
 were  sagging  further;  so,  we  pur-
 chased  Benga]  Deshi,  and  automati-
 cally  the  price  of  other  cotton  got
 supported  at  0  per  cent  lower  than
 the  ceiling  but  higher  than  the  floor;
 in  between  the  ceiling  and  the  floor  we

 weakust
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 (Shri  Manubhai  Shah]
 penetrated  the  market  and  we  pur-
 chased  it,  and  the  prices  were  sup-
 ported  thereby.

 I  may  mention  to  this  House  that
 productivity  in  the  methods  of  science
 and  technology  is  what  our  Indian
 agriculture  needs  in  addition  to  the
 inputs  of  a  financial  and  economic
 character  which  we  have  already
 built  into  the  price  support  schemes.

 If  there  are  any  deficiencies  in  any
 crop,  we  are  prepared  to  have  a  second
 look  at  it  and  see  to  it  that  the  far-
 mer  gets  a  reasonably  better  price;  I
 cannot  say  that  it  will  be  an  afbsolu-
 tely  correct  price  or  economic  price
 or  this  price  or  that  price,  but  it  will
 be  a  better  price.

 Shri  Ranga;  What  about  handloom
 weavers?  There  are  huge  stocks  ly-
 ing.  New  duties  are  levied  now  by
 the  budget  this  year.  They  are  all
 complaining  everywhere.

 Shri  Manubhal  Shah;  I  wanted  to
 finish  in  40  minutes,  but  the  hon.
 Member  goes  on  putting  questions.

 As  regards  handloom,  a  special  mar-
 keting  operation  is  on.  We  have  pro-
 mised  the  Bleeding  Madras  manufac-
 turers  that  the  Government  will  pur-
 chase  3—4  million  yards.  Already
 one  million  yards  are  in  our  ware-
 houses.  The  inspectors  are  examin-
 ing  Bleeding  Madras.  It  was  not  our
 fault.  They  should  not  produce  in
 anticipation  of  the  American  demand.

 Shri  Ranga:  What  about  the  new
 duties?

 Shri  Manubhai  Shah:  My  hon.
 friend  Shri  Bhagat  and  the  Finance
 Minister  have  already  dealt  with  that,
 I  can  assure  this  House  that  as  far
 as  handloom  is  concerned,  we  are  very
 watchful.  Wherever  there  is  accumula-
 tion,  we  give  rebate.  Last  year,  we
 extended  rebate,  as  the  hon.  Member
 knows,  by  5  days,  in  many  places
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 by  one  month.  If  there  is  stil]  accu-
 mulation,  we  are  prepared  to  look  in-
 to  it.  But  bring  it  to  our  notice,  and
 do  not  kindly  generalise.

 Shri  Ranga:
 well.
 it.

 You  know  it  only  too
 The  highest  duties  are  put  on

 Shri  Balakrishnan  (Koilpatti):  What
 is  the  reason  for  the  declining  export
 of  Bleeding  Madras  to  America?

 Shri  Manubhai  Shah:  That  is  true.
 Export  of  Bleeding  Madras  to  America
 is  in  decline  because  it  has  been
 somewhat  out  of  fashion.  It  went  on
 for  5  or  6  years.  Now  we  have  to
 innovate  new  designs,  new  construc-
 tions,  new  structures  so  that  it  can  be
 made  attractive.

 at  fora  venom  (सम्बलपुर)  :
 शाट  सिल्क  फैब्रिक  का  इम्पोर्ट  क्‍यों  डिज़ाइन
 कर  रहा  है  ?

 श्यो  सम  भाई  दाह  :  उसमें  लिखा  हुआ
 है  कि  इस  में  दाम  बढ़  गए  ।

 श्री  साधु  लिये  :  पोलि स्टर  यान॑  के
 बारे  में  जो  मैंने  बातें  कहीं  उस  का  भी  खुलासा
 करना  चाहिए  V

 at  wang  शाह  :  पोलि स्टर  याने
 का  भी  खुलासा  कर टू,  हरएक  चीज़  का
 खुलासा  करूंगा  तो  पांच  घंटे  में  भी  पूरा
 नहीं  होगा  ।

 As  far  as  art  silk  fabrics  are
 concerned,  in  the  recent  years
 when  the  exchange  situation  became
 difficult,  this  was  ua  sector  where
 we  could  not  give  high  priority,
 so  that  the  pulp  and  other  raw
 materials  of  the  industry  instead  of
 coming  in  under  normal  actual  users’
 imports  had  to  be  allowed  only  against
 exports.  We  knew  this  would  lead  to
 a  fall  in  exports,  but  we  have  to  make
 a  choice  which  is  whether  we  shall
 give  more  fertiliser  to  tea  which  is
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 giving  us  foreign  exchange  or  to  jute
 or  to  cotton  or  we  shall  give  full
 foreign  exchange  to  rayon  pulp  for
 rayon  factories.  Shri  Limaye  is  cor-
 rect  in  saying  that  the  exports  have
 fallen.  The  local  cost  has  gone  up.
 But  I  do  hope  that  with  the  revised
 scheme  which  we  have  now  put  into
 operation,  which  has  been  appreciated
 by  the  indusiry,  may  be  over  a  year
 or  two,  we  shall  again  make  up  for
 the  fall.

 As  far  as  the  polyster  fibre  is  con-
 cerned,  that  consignment  has_  been
 caught,  if  the  hon.  Member  does  not
 know.  We  are  prosecuting  the  per-
 sons  who  might  have  misused  it.  It
 is  a  technical  breach;  I  will  not  say
 it  is  a  moral  or  legal  breach,  But  it
 is  a  breach.  It  was  not  meant  to  im-
 port  that  particular  type  of  fibre
 which  is  banned;  it  was  meant  to  im-
 port  only  staple  fibre  or  viscos;  they
 have  got  polyster.  This  is  a  sort  of
 what  one  may  call  bad  thing.  They
 will  be  penalised.

 श्री  सु  लिमये  :  इसी  के  बारे  में  पूछ
 रहा  हूं  ।

 श्री  सुभाष  शाह  :  हां,  तो  उस  को
 जरूर  पेनलाइज़  करेंगे  ।  जरा  राज  इन्तजार
 करें  ।  यहां  कोई  किसी  का  मामा  चाचा  या
 भांजा  नहीं  है  ।  जहां  कोई  गलती  पकड़ी
 जाएगी  उसी  को  हम  सजा  देंगे  ।

 But  what  is  necessary  1s  fhat  a
 mole-hill  should  not  be  made  into  a
 mountain.  The  correct  perspective
 should  be  kept.  This  nation  has
 achieved  many  things  on  the  produc-
 tion  front,  on  the  agricultural  front,
 on  the  educationa]  front,  on  the  export
 front,  We  have  still  many  heights
 to  conquer.  I  can  say  that  the  marcn
 is  long  and  the  road  {s  arduous,  but
 this  country  and  this  Party  are  deter-
 mined  to  see  that  we  put  this  country
 on  its  world  stature  in  as  short  a  time
 as  possible.
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 Mr.  Deputy-Speaker:  Any  cut

 motion  to  be  put  separately?....No.  I
 will  put  all  of  them  together  to  the
 vote  of  the  House,  that  is,  cut  motions
 Nos,  7—5l.

 The  cut  motions  were  put  ang
 negatived.

 Mr.  Deputy-Speaker:  The  question is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  President, to  complete  the  sums  necessary
 to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March  1967,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  Nos,  1,  2,3  and  I3
 relating  to  the  Ministry  of
 Commerce.”

 The  motion  was  adopted.
 (The  motions  for  Demands  for  Grants

 which  were  adopted  by  the  Lok
 Sabha,  are  reproduced  below—
 Ed.)

 Demanp  No.  |—Mrnistry  oF  COMMERCE
 “That  a  sum  not  exceeding

 Rs.  33,72,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  ‘Ministry  of  Commerce’.”
 Demanp  No.  2—ForeIGN  TRADE

 “That  a  sum  not  exceeding
 Rs.  -16,03,20,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  967  in
 respect  of  ‘Foreign  Trade’.”

 Demanp  No.  3—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF
 CoMMERCE.

 “That  a  sum  not  exceeding
 Rs.  -16,54,00,000  be  granted  to  the
 President  to  defray  the  charges
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 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Commerce’.”.

 Demanp  No,  3—CaprraL  OuTLAy  oF
 THE  MINISTRY  OF  COMMERCE

 “That  a  sum  not  exceeding  Rs.  J,
 38,79,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ilst
 day  of  March  967  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of
 Commerce’.”.

 *DEMANDS  FOR  GRANTS  ON
 ACCOUNT  (KERALA),  1966-67.

 Mr.  Deputy-Speaker:  The  Finance
 Minister.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 These  Demands  for  Grants  on  Account
 are  to  be  put  by  you,  Sir,  to  the  vote
 of  the  House.

 Shri  H.  N.  Mukerjee:  (Calcutta
 Central):  Since  there  is  a  Parliamen-
 tary  Committee  on  Kerala  and  since
 so  far  we  are  completely  in  the  dark
 as  to  how  it  has  proceeded,  I  had  sug-
 gested  earlier  to  the  Speaker,  and  he
 appeared  at  the  time  to  reciprocate
 and  say  that  something  should  be  done
 about  it  that  in  so  far  as  the  formula-
 tion  of  these  Demands  for  Grants  are
 concerned,  the  opinion  of  that  Parlia-
 mentary  Committee  should  be  imade
 known  to  the  House.  But  as  far  as
 I  am  aware,  it  is  not  being  done.

 Mr,  Deputy-Speaker:  This  is  a  vote
 on  account.  The  Kerala  Budget  will
 come  later.

 Shri  H.  N.  Mukerjee:  If  we  vote  the
 grants,  what  is  the  good  of  having
 some  discussion  later?
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 Mr.  Deputy-Speaker:  The  Budget
 will  come  later.

 Shri  Warior  (Trichur):  It  is  coming
 very  late,  in  May.  When  the  vote  on
 account  was  being  taken,  we  thought
 we  would  get  a  chance  to  speak  on
 several  subjects.  Yesterday,  you  were
 hurrying  me  to  close  on  the  supple-
 mentary  demands.  Because  they  were
 supplementary  demands,  I  did  not  go
 into  all  the  items.  All  the  items  are
 covered  in  this  vote  on  _  account.
 Should  we  not  get  an  opportunity  now
 to  speak  on  immediate,  urgent  prob-
 lems?  We  can  wait  till  May  for  dis-
 cussion  of  general  problems.

 Mr.  Deputy-Speaker:  If  he  wants,  I
 can  allow  him  a  few  minutes.  ‘The
 Demands  for  Grants  on  Account
 (Kerala)  for  1966-67  are  now  before
 the  House.

 Shri  Warior:  Yesterday,  when  we
 debated  the  supplementary  demands
 for  grants  for  Kerala,  we  were  not
 able  to  speak  on  all  the  various  prob-
 lems  in  detail  or  even  touch  upon  the
 very  urgent  and  immediate  ones.

 The  first  thing  I  wanted  to  say
 while  speaking  in  detail  was  that  nor-
 malcy  must  be  restored  in  Kerala  as
 soon  as  possible.  The  point  is  that  if
 we  had  a  popular  Government  in
 Kerala,  I  think  by  this  time  normalcy
 would  have  been  restored  there.  But
 Government  here  has  not  taken  any
 action.  35  students  were  arrested  and
 some  of  them  are  still  languishing  in
 jail.

 Mr.  Deputy-Speaker:  His  own  col-
 league,  Shri  Vasudevan  Nair,  had  sug-
 gested  that  there  should  be  a  discus-
 sion  on  these  matters.  These  things
 can  be  raised  when  the  general  budget
 of  Kerala  is  discussed.

 Shri  Warior:  At  that  time,  the  idea
 was  that  the  general  budget  would
 come  almost  along  with  this  vote  on

 *Moved  with  the  recommendation  of  the  President.
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 account.  But  now  it  has  been  shifted
 to  the  last.

 As  I  was  saying,  students  had  been
 arrested,  some  are  released  on  bail,
 others  are  still  in  jail.  In  these  cir-
 cumstances,  how  can  they  appear  for
 their  university  examinations  which
 are  already  starting?  The  Govern-
 ment  has  not  done  anything  about  it.
 We  had  d  ded  of  Gover:  t  in
 the  consultative  committee  to  do  some-
 thing  about  it.  They  had  promised,
 but  on  going  back  they  have  forgot-
 ten  everything.  That  is  why  we  have
 to  raise  the  matter  again  and  again
 and  again  until  the  Government  do
 something  in  that  respect.  Students
 are  languishing  in  jail,  some  are  on
 bail,  the  examinations  are  approach-
 ing,  the  magistrates  are  demanding
 their  presence  always;  ‘in  these  cir-
 cumstances,  how  can  they  appear  for
 their  examinations?  In  the  Punjab,
 much  more  had  happened,  but  because
 there  is  a  popular  government  there,
 all  the  cases  were  withdrawn.  But  in
 Kerala  we  are  left  to  the  whims  and
 fancies  of  a  few  bureaucrats  sitting
 there  on  whom  there  is  only  technical
 and  nominal  control:  there  is  no  popu-
 lar  contro]  at  all.  So  I  must  bring  this
 matter  to  the  notice  of  Government
 here  which  is  responsible  for  that.  We
 have  no  legislature,  no  representative
 government  there.  So  the  Central
 Government  ought  to  have  taken  im-
 mediate  action  and  restored  normalcy
 there,

 There  was  a  dispute  about  the  nomi-
 nation  of  the  Vice-Chancellor  of  the
 University.  The  Senate  and  the  Syndi-
 cate  and  the  Governor....

 Mr.  Deputy-Speaker:  What  has  that
 got  to  do  with  the  vote  on  account?

 Shri  Warior:  These  are  the  problems
 of  the  State.

 Mr,  Deputy-Speaker:  The  problems
 are  there,  but  what  has  that  to  do  with
 the  vote  on  account.

 Shri  Warior;  But  they  are  carrying
 on  the  Government.  We  do  not  want
 this  Government  to  be  carried  on  like
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 this.  That  is  the  whole  point.  We
 want  to  tell  them  certain  things.

 Shri  B.  8,  Bhagat:  It  is  merely  vote
 on  account,  When  the  Demands  come,
 all  these  things  can  be  said.

 Shri  Warior:  That  is  later,  but  im-
 mediate  action  can  be  taken.  Mr.  Jain,
 a  few  hours  before  relinquishing  his
 office,  made  the  Vice-Chancellor  who
 hag  to  retire  and  who  had  a  dispute
 with  the  Senate....

 Shri  8.  R.  Bhagat:  He  should  have
 raiseq  this  point  yesterday.  He  can
 do  it  again.

 Shri  Warior:  It  could  not  be  raised
 simply  because  it  was  not  in  the  Sup-
 plementary  Demands.

 The  point  is  this  Vice-Chancellor,
 the  present  incumbent,  had  to  retire.
 The  Governor  was  retiring  a  few  hours
 after  his  retirement,  but  before  his
 retirement,  the  last  Governor,  Mr,  Jain,
 gave  this  Vice-Chancellor  an  extension
 of  three  years.  The  plausible  plea  is
 that  there  will  be  no  aspirant  for  the
 Vice-Chancellorship  for  a  smaller
 period  of  one  year  or  less  than  one
 year.  But,  there  are  hundreds  of  peo-
 ple  who  will  take  it  up.  In  this  coun-
 try  there  is  no  dearth  of  competent
 hands  for  Vice-Chancellorship.  When
 this  particular  person  had  a  dispute
 with  the  Senate,  why  should  he  be  put
 above  the  Senate?  Why  was  this  man
 foisteq  there  against  the  unanimous
 opinion  of  the  Senate?  That  is  the
 second  point.

 The  next  point  is  that  about  four
 lakhs  of  people  are  unemployed,  and
 this  Government  is  sitting  quiet  here
 doing  nothing  about  that.  All  the  im-
 portant  factories  have  closed  down.  I
 want  to  know  what  this  Government  is
 doing  there,  why  we  should  pass  this
 vote  on  account,  why  we  should  pay
 the  establish  if  the  Govern  t
 is  not  running  properly.  What  prob-
 lems  are  they  tackling?  Instead  of
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 [Shri  Warior]
 tackling  these  urgent,  immediate  prob-
 lems  of  production  of  our  factories
 where  four  lakhs  of  people  are  laid
 off,  what  is  this  Government  doing?
 We  do  not  have  a  Government  at  all.
 Instead  of  doing  that,  they  are  making
 new  policies,  changing  policies  which
 will  have  a  lasting  effect  on  the  peo-
 ple’s  life  in  Kerala.

 For  instance,  reservation.  Who  ad-
 vised  them  to  take  away  the  reserva-
 tion  of  the  people?  The  newly  ‘con-
 verted  Christians  from  backward
 communities  are  now  denied  any
 reservation.  Who  askeq  them  to  do
 that?)  A  popular  Government  could
 have  done  that.  Why  cannot  this  Gov-
 ernment  wait  for  that?  So  many
 points  are  there,

 Then  about  the  price  paid  for  the
 levy  of  paddy.  Recently  it  was  raised.
 Mr.  Govinda  Menon  told  me  that  it
 was  raised  to  Rs,  4.  Which  agricul-
 turist  can  give  at  Rs.  4  after  spending
 Rs.  5  or  Rs,  6  on  cultivation?

 Then  there  is  this  TIK  business
 again.  The  Public  Undertakings  Com-
 mittee  has  specifically  noted  that  the
 sole  selling  agency  of  Travancore
 Tilanium  Products  should  not  be  given
 to  Messrs,  T,  T.  Krishnamachari  &  Co.
 Over  and  above  that,  the  Travancore
 Titanium  Products  is  meeting  alJl  the
 expenses  of  sale,  transport,  godown
 charges,  warehousing  charges,  all
 things.  and  Messrs.  T.  T,  Krishnama-
 chari  &  Co,  is  there  to  cash  their
 cheques.  It  is  not  my  contention,  it
 is  the  contention  of  a  committee  which
 has  gone  into  it.  and  it  is  not  only  an
 important  parliamentary  committee,
 but  a  committee  which  was  presided
 over  by  a  very  eminent  man  by  the
 name  of  Shri  P,  Govinda  Menon,  who
 is  at  present  unluckily  a  Minister.

 An  hon,  Member:  Luckily.
 Shri  Warior:

 luckily  for  you,
 Unluckily  for  us  and

 So,  these  problems  must  to  tackled
 immediately  if  this  vote  on  account
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 itself  is  to  be  justified.  That  is  my
 contention.  I  believe  that  the  Gov-
 ernment  will  give  more  attention  to
 these  matters.

 Shri  8,  R.  Bhagat:  I  would  draw  the
 attention  of  my  colleague,  the  Minister
 in  the  Ministry  of  Home  Affairs,  to  all
 the  points  that  have  been  raised.

 Shri  Kappen  (Muvattupuzha):
 There  are  many  other  points  to  be
 raised.

 Mr.  Deputy-Speaker:
 write  to  him,

 You  might

 The  question  is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order
 Paper  be  granted  to  the  President
 On  account  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  to
 defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  +1967,  in  respect  of  the  fol-
 lowing  Demands  entered  in  the
 second  column  thereof:

 Demands  Nos,  I  to  XXXIV,
 XXXVI  to  XLI,  XLIII  to  XLIX,
 LI  to  LITI  and  LV.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for  Grants,
 on  Account,  in  respect  of  the  State
 of  Kerala,  which  were  adopted  by
 the  Lok  Sabha,  are  reproduced
 below—Ed.]

 Demand  No.  I—AcRICcULTURAL  INCOME
 Tax  AND  SALES  Tax.

 ‘That  a  sum  not  exceeding
 Rs.  8,72,100  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Agricultural  Income  Tax  and
 Sales  Tax.”
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 Demanp  No,  II—Lanp  REVENUE
 “That  a  stm  Not  exteeding

 Rs.  36,21,300  be  granteq  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 mént  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Land  Revenue.”

 Demand  No  III—ExciseE
 “That  a  sum  not  exceeding

 Rs.  5.98900  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1967  in  respect
 of  Excise.”

 Demann  No.  IV—Taxes  on  VEHICLES
 “That  a  sum  not  exceeding

 Rs.  +1,95,200  be  granted  eto  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Taxes  on  Vehicles.”

 Demann  No.  V—Stamps
 “That  a  sum  not  exceeding

 Rs.  2,79,300  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  yéar  ending  the
 3ist  day  of  March,  967  in  respect
 of  Stamps.”

 Demanp  No,  VI—REcIsTRATION  Fres
 “That  a  sum  not  exceeding

 Rs.  7.71,200  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 whith  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Registration  Fees.”

 3007  (ai)  LS—8.

 CHAITRA  4,  888  (SAKA)  Account  (Kerala)  7978

 DemMAND  No.  VII—Srate  LecisLaATURE
 “That  a  sum  not  exceeding

 Rs.  182,300,  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  State  Legislature.”

 Demand  No.  VIII—ELEcTIONS
 “That  a  sum  not.  exceeding

 Rs.  3.48,300  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 83ist.day  of  March,  967  in  respect
 of  Elections.”

 DemtAND  No,  IX—HeAbs  or  SrAtts,
 Ministers  aNp  HeApquarrers  STAFF

 “That  a  sum  not  exceeding
 Rs,  +14,89,700  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Heads  of  Estates,  Ministers  and
 Headquarters  Staff.”

 Demanp  No.  X—Drstaicr  ADMINISTRA-
 TION  AND  MISCELLANEOUS

 “That  a  sum  not  exceeding
 Rs.  18,59,800,  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  énding  the
 3ist  day  of  March,  987  in  respect
 of  District  Administration  and
 Miscellaneous.”

 DemaNp  No.  XI—ADMINISTRATION  OF
 JUSTICE

 “That  a  sum  not  exceeding
 Rs.  20,41,400°  be  granted  to  the
 President;  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
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 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Administration  of  Justice.”

 Demanp  No,  XIJ—Jars
 “That  a  sum  not  exceeding

 Rs.  9,88,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidateq  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 38  day  of  March,  967  in  respect
 of  Jails.”

 DEMAND  No.  XIII—Po  ice
 “That  a  sum  not  exceeding

 Rs,  89,28,200  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Police.”

 Demand  No.  XIV—Srate  InsuRANCE
 AND  MISCELLANEOUS

 “That  @  sum  not  exceeding
 Rs.  3,50,600  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3st  day  of  March,  967  in  respect
 of  State  Insurance  and  Miscella-
 neous.”

 Demanp  No.  XV—Screntiric  DeEpart-
 MENTS

 “That  a  sum  not  exceeding
 Rs.  3,50,600  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Scientific  Department.”

 MARCH  25,  966

 Demand  No.  XVI—University  Epuca-
 TION

 “That  a  sum  not  exceeding
 Rs.  35,52.700  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  University  Education.”

 Demanp  No.  XVII—GeEnERAL  EpucaTion
 “That  a  sum  not  exceeding

 Rs.  5,02,74,500  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  General  Education.”

 Demanp  No.  XVIII—TecunicaL  Epuca-
 TION

 “That  a  sum  not  exceeding
 Rs.  27,01,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Technical  Education.”

 Demanp  No.  XIX—MEpIcAL

 “That  a  sum  not  exceeding
 Rs,  +1,19,13,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Medical.”

 Demano  No.  XX—Pusiic  HEALTH
 “That  a  sum  not  exceeding

 Rs.  45,51.400  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges

 Account  (Kerala)  798८
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 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in’  respect
 of  Public  Health.”

 Demand  No.  XXI—Pusiic  HEALTH
 ENGINEERING

 “That  asum  not  exceeding
 Rs.  29,95,400  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Public  Health  Engineering.”

 Demanp  No.  XXII—AcrIcULTURE
 “That  asum  not  exceeding

 Rs,  68,47,100,  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3Ist  day  of  March,  967  in  respect
 of  Agriculture.”

 Demanp  No.  XXIN—FIsHERIES
 “That  a  sum  not  exceeding

 Rs.  +15,56,400,  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  ot  March,  967  in  respect
 of  Fisheries.”

 Demanp  No,  XXIV—RurRAL  DEvELOp-
 MENT

 “That  a  sum  not  exceeding
 Rs.  9,54,100  be  granted  to  the

 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Rural  Development.”

 Demanp  No.  XXV—ANIMAL  HusBANDRY
 “That  a  sum  not  exceeding

 Rs.  -19,43.000  be  granted  to  the
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 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Animal  Husbandry.”
 Demanp  No,  XXVI—Co-opERATION

 ‘That  a  sum  not  exceeding
 Ks,  11,45,600  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Co-  operation.”
 Demanp  No.  XXVII—INpusTRIES

 “That  a  sum  not  exceeding
 Rs.  19.19,600  be  granted  to  the
 President,  on  Account,  out  of  the
 Consoliduted  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Industries.”

 DemAnp  No.  XXVIII—ComMmunITY
 DeveLopMENT  Provects,  NATIONAL
 EXTENSION  SERVICE  AND  LocaL
 DEVELOPMENT  Works

 “That  a  sum  not  exceeding
 Rs.  49,51,900  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Community  Development  Pros
 jects,  National  Extension  Service
 and  Local  Development  Works.”

 Demanp  No.  XXIX—LaAsour  AND
 EmMpLo\Y  MENT

 “That  a  sum  not  exceeding
 Rs,  14,73,400_  be  granted  to  tle
 President,  on  Account,  vul  of  the
 Consolidate  Fund  of  the  State’  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
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 3ist  day  of  March,  967  in  respect
 of  Labour  and  Employment.”

 Demann  No.  XXX—HariAn  WELFARR

 “That  a  sum  not  exceeding
 Rs.  32,96,700  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3iet  day  of  March,  967  in  respect
 of  Harijan  Welfare.”

 Demand  No.  XXXI—Sratistics  AND
 MISCELLANEOUS

 “That  a  sum  not  exceeding
 Rs.  10,209,600  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala.  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March.  967  in  respect
 «Statistics  and  Miscellaneous.”

 Demann  No.  XXXII—IrrIcATION
 “That  a  sum  not  exceeding

 Rs.  62,60,400  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 S3ist  day  of  March,  967  in  respect
 of  Irrigation.”

 Demann  No.  XXXIMI—Pusric  Worxs
 “That  a  sum  not  exceeding

 “Rs,  -1,73,80,600_  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidatea  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the

 2  3lst  day  of  March,  967  in  respect
 of  Public  Works.”

 Demand  No.  XXXIV—Ports
 “That  @  stm  not  exceeding

 Rs.  2,98,500  be  granted  to  the
 President,  on  Account,  out  of  the
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 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Ports.”

 Demanp  No.  XXXVI—FaMIneE

 “That  a  sum  not  exceeding
 Rs.  2,80,600  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st.  day  of  March,  967  in  respect
 of  Famine.”

 Demand  No.  XXXVII—PENsIONS
 ‘That  a  sum  not  exceeding

 Rs.  52,25,300,  be  granted  to  the
 President,  on”  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  4967  in  respect
 of  Pensions.”

 Demano  No.  XAAXVIU—Srarionsry
 AND  ParvTiIng

 “That  a  sum  not  exceeding
 Rs.  -13,84,900_  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Stationery  and  Printing.”

 Demand  No.  XXXIX—Forest

 “That  a  sum  not  exceeding
 Rs.  27,19,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 S8ilet  day  of  March,  967  in  respect
 of  Ferest.”
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 Demanp  No.  XL-—MISCELLANEOUS

 “Frat  a  sum  not  exceeding
 Rs.  16,75,100  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  Mate  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 85  day  of  Mareh.  967  in  respect
 of  Miscellaneous”
 Demand  No,  XLI—MIscELLANEOUS
 CoMPpENSATIONS  AND  ASSIGNMENTS

 “That  a  sum  ‘Not  exceeding
 Rs,  (3,585,400  be  granted  to  the
 President,  on  Account,  out  og  the
 Conisolidateq  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Bist  day  of  March.  1967  in  respect
 of  Miscellaneous  Compensations
 and  Assignments.”

 Demand  No.  XLIII]—CapiraL  OvurTLay
 on  Pusiic  HEALTH

 “That  a  sum  not  exceeding
 Rs.  -19,89,700  be  granted  to  the
 President,  on  Account,  out  og  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  yeur  ending  the
 3lst  day  of  March.  967  in  respect
 of  Capital  Outlay  on  Public
 Health.”

 Demand  No.  XLIV—CaprraL  OvuTLay
 ON  AGRICULTURAL  IMpROVEMENT
 “That  a  sum  not  exceeding

 Rs.  3.39,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Capital  Outlay  on  Agricultural
 Improvement’.”

 Demanp  No.  XLV—Caprra,  OuTLay  ON
 INDUSTRIAL  AND  Economic  DEveLop-
 MENT

 “That  a  sum  not  exceeding Rs.  61,38,100.  be  granted  to  the
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 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Bist  day  of  March,  967  in  respect
 of  Capital  Outlay  on  Industrial
 and  Economic  Development.”

 Demand  No.  XLVI—Caprrat  OvutLay
 ON  IRRIGATION

 “That  a  sum  not  exceeding
 Rs.  69,75,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Capital  Outlay  on  Irrigation.”

 Demanp  No,  XLVII—CapiTaL  Ovutiay
 on  Pusiic  Works

 “That  a  sum  not  exceeding Rs.  95,10,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3ist  day  of  March,  967  in  respect
 of  Capital  Outlay)  on  Public
 Works.”

 Demanpv  No.  XLVIII—Caprtat  Ourtay
 ON  OrHer  Worxs

 “That  a  sum  not  exceeding Rs.  4,06,800  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges which  will  com.  in  course  of  pay? ment  during  the  year  ending  the
 3ist  day  ot  March,  1967  in  respect of  Capital  Outlay  on  Otner
 Works,”

 Demann  No.  XLIX—Caprran  Ournay
 on  Ports

 “That  a  sum  not  exceeding
 Rs,  14,52,300  be  granted  to  the
 Pres:dent,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala.  to  defray  the  charges which  will  come  in  course  of  pay-
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 ment  during  the  year  ending  the
 3lst  day  of  March.  967  in  respect
 of  Capital  Outlay  on  Ports.”

 Demanp  No.  LI—CaApiraL  OuTLay  oN
 Forests

 “That  a  sum  not  exceeding
 Rs.  -16,08,000°  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March.  967  in  respect
 of  Capital  Outlay  on  Forests.”

 Demanp  No.  LII—ComMuTEpD  VALUE
 OF  PENSIONS

 ‘That  a  sum  not  exceeding
 Rs.  59,500  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Commuted  Value  of  Pensions.”

 Demanp  No.  LITI—CapiraL  OuTLAY  ON
 ScHEMES  oF  GOVERNMENT  TRADING

 “That  a  sum  not  exceeding
 Rs,  -1,01,51,900  be  granted  to  the
 President,  on  Account,  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  967  in  respect
 of  Capital  Outlay  on  Schemes  of
 Government  Trading.”

 Demand  No.  LV—Loans  AND  ADVANCES
 BY  THE  GOVERNMENT

 ‘That  a  sum  not  exceeding
 Rs.  3,69,88,800  be  granted  to  the
 President,  on  Account,  out  of  the

 *Published  in
 25-3-66,
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 Consolidated  Fund  of  the  State  of
 Kerala,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March.  967  in  respect
 of  Loans  and  Advances  by  the
 Government.”
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 4.42  hrs,
 KERALA  APPROPRIATION  (VOTE

 ON  ACCOUNT)  BILL,  1966*

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  B.  R.  Bhagat):  On
 behalf  of  Shri  Sachindra  Chaudhuri,
 I  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  withdrawal
 of  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  a  part  «f  the
 financial  year  1966-67.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  the  State  of  Kerala  for  the
 services  of  qa  part  of  the  financial
 year  1966-87.”

 The  motion  was  adopted.

 Shri  B.  R.  Bhagat:
 Bill.

 I  introduce}  the

 On  behalf  ०  Shri
 Chaudhuri,  I  beg  to  move:

 Sachindra

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  the  State  of  Kerala  for  the

 Gazette  of  India  Extraordinary,  Part  I,  Section  2,  dated

 +Introdluceg  with  the  recommendation  of  the  President.
 **Moved  with  the  recommendation  of  the  President.
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 services  of  a  part  of  the  financial
 year  1966-67,  be  taken  into  consi-
 deration.”

 Mr,  Deputy-Speaker:  The  question

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sumg  from
 and  out  of  the  Cosolidated  Fund
 the  State  of  Kerala  for  the  services
 of  a  part  of  the  financial  year
 1966-67  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  Clauses  I,  2,  3,  the  Sche-
 dule,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill’.

 The  motion  was  adopted.
 Clauses  ,  2,  3  the  Schedule,  the  En-

 acting  Formula  and  the  Title  were
 added  to  the  Bill.

 Shri  B.  R,  Bhagat:
 “That  the  Bil)  be  passed.”

 Mr,  Deputy-Speaker:  The  question

 I  move:

 is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 34.44  hrs.
 DEMANDS*  FOR  GRANTS—Contd.
 Mrnistry  OF  INFORMATION  AND  BROAD-

 CASTING
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  discussion  and  vo-
 ting  on  Demand  Nos.  62  to  64  and  30
 relating  to  the  Ministry  of  Information
 and  Broadcasting  for  which  4  hours
 have  been  allotted.

 Hon.  Members  desirous  of  moving
 their  cut  motions  may  send  slips  to
 the  Table  within  l5  minutes  indicating
 which  of  the  cut  motions  they  would
 like  to  move.
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 DEMAND  No.  62—Ministry  or  InFor-
 MATION  AND  BROADCASTING

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  +3,86,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March  1967,  in  respect  of
 Ministry  of  ‘Information  and
 Brocdcasting’.”

 DemanD  No.  683—BROADCASTING
 Mr.  Deputy-Speaker:  Motion  movea:

 “That  a  sum  not  exceeding  Rs.
 5,57,77,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  315
 day  of  March,  +1967,  in  respect  of
 Broadcasting”

 Demanp  No,  64—Oruer  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  INFOR-

 MATION  AND  BROADCASTING

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 4,33,11,000,  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1967,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Information  and
 Broadcasting’.”

 Demanp  No.  30—CapiraL  OuTLax  oF
 THE  MINISTRY  OF  INFORMATION  AND

 BROADCASTING

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not.  exceeding

 Rs.  1,36,51,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the

 ident. *Moved  with  the  r  dation  of  the  Pres:
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 3ist  day  of  March  1967,  in  res-
 pect  of  ‘Capital’  Outlay  of  the
 Ministry  of  Information  and
 Broadcasting’.”,
 Shri  M.  B.  Masani  (Rajkot):  I  wish

 to  speak  in  support  of  my  _  cut
 motion  No.  7  of  which  I  have  given
 notice.  The  cut  motion  readg  as
 follows:

 “Undesirable  expenditure  of
 public  funds  in  8  poor  country
 like  India  on  the  development  of
 Television.”
 In  the  few  minutes  at  my  disposal

 [  would  like  to  concentrate  on  this
 issue,  though  there  are  many  other
 interesting  issues  about  broadcasting
 and  allied  subjects  which  wil!  have
 to  wait  for  another  time.

 So  far  as  Television  is  concern-
 ed,  the  point  I  would  like  to  make
 is  that  it  is  not  and  should  not  be  a
 matter  for  party  debate.  This  is  a
 matter  where  the  whole  House  and
 its  Mempbers  should  bring  their
 minds  rationally  and  intelligently
 to  bear  on  a  new  technique  whicn
 is  being  made  available  in  the  world
 of  communications.

 Let  me  make  it  clear  at  the  out-
 set  that  we  on  these  Benches  have
 no  objection  whatsoever  to  the  in-
 troduction  of  television  services  70
 India.  Qn  the  contrary,  we  welcome
 them,  because  they  would  enrich
 life,  particularly  the  life  of  those
 whose  lives  Jack  drama  in  the  vil-
 lages  in  the  countryside,  by  enter-
 tainment  and  information,  which  is
 not  otherwise  available.  And  simi-
 larly,  it  would  enrich  life  by  bring-
 ing  the  process  of  adult  literacy  and
 even  better  education  through  these
 audio-visual  techniques.  In  a  country
 as  illiterate  as  this,  audio-visual  tech-
 niques  have  great  importance  of  an
 educative  nature,  as  also  for  informa-
 tion  and  entertainment  purposes.

 But  having  said  that,  let  me  also
 say  that  we  are  very  strongly  opposed
 to  the  use  of  public  funds  of  any
 nature  whatsoever  for  this  purpose.  So
 far  as  we  are  concerned,  there  are  two
 fundamental  propositions  that  apply
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 to  teleyision:  (i)  that  television  ser-
 vices  should  not  be  provided  by  gov-
 ernment;  and  (ii)  that  there  should
 be  no  financing  from  public  revenues.

 So  far  as  the  first  proposition  is  con.
 cerned,  I  can  say  that  it  is  by  and
 large  common  ground  to  members  of
 all  parties  in  this  House  judging  by
 previous  debates  and  I  am  very  glad
 to,  see  that  in  its  recent  report,  the
 Committee  on,  broadcasting  and  =  in-
 formation  Media,  which  is  popularly
 known  as  Chanda  Committee,  has  it-
 self  come  to  this  conclusion  that  gov-
 ernment  should  not  provide  television
 services;  and  that  they  should  have
 nothing  to  do  with  the  All  India  Radio
 and  the  present  set  up.  Let  me  just
 read  one  or  two  sentences  from  their
 Report.  At  one  point,  in  para  58,  the
 Chanda  Committee  report  says:  “Tele-
 vision  services  must  not  be  considered
 by  the  people  as  an  instrument  of  the
 Government  of  the  day  as  All  India
 Radio  is  widely  regarded  tuday.”
 Para  60  says:  “Formation  of  a  Tele-
 vision  Corporation  under  an  Act  of
 rarliament  would  not  imply  any  ab-
 rogation  of  Parliamentary  accounta-
 bility  and  of  review  by  the  Parlia-
 mentary  Committee  on  Public  Un-
 dertakings”,  It  goes  on  to  say  that
 it  would  only  imply  that  there
 would  be  no  interference  in  the  day-
 vo-day  administration  of  the  Cor-
 poration.  It  goes  on  to  say  in  pare
 6l:  “There  was  complete  agreement
 among  the  experts  who  appeared
 pefore  us  on  the  desirubility  of
 Keeping  television  outside  the  pur-
 view  of  detailed  control  by  Govern-
 ment,  Further,  there  are  certain
 acuvilies  which  do  not  Jend  them-
 selves  to  rigid  bureaucratic  control
 and  television  is  undoubtedly  one  of
 tnem™.  Then  again  in  para  64,  it
 woes  on  to  say:  “There  igs  also  8
 political  consideration  which  can-
 uot  be  jightly  dismissed,  more  so  in
 a  Federal  government.  Tf  some  of
 the  States  come  to  be  controlled  by
 parties  other  than  the  one  in  power at  the  Centre’—that  is  likely  next
 vear—“television  would  be  exposed
 to  stresses  and  strains  which  are  best
 avoided.”
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 Therefore,  so  far  as  this  point  is
 concerned,  the  Chanda.  Committee
 Report,  we  on  this  side  and  most
 ouner  hon.  Members  of,  this  House
 are  agreed  that  there  must  be  sepa-
 ration  from  All  Indig.  Radio  and  an
 autonomous  body  to  run  television.
 My  own  experience,  the  little  expe-
 rience  of  the  Delhi  evening  progra-
 mmes  on  television  put  out  by  All
 India  Radio,  bear  out  the  Chanda
 Committee’s  scepticism  abqut  the
 confidence  of  All  India  Radio  to  run
 these  services.  These.services,  when-
 ever  I  have  seen  them,  have  been
 amateurish.  The  programmes  put
 out  by  the  Delhi  Station  are  insipid
 and,  T  am  sorry  to  say,  highly  bias-
 scd'  in  favour  of  the  Congress  Party.
 Yet  this  programme,  which  goes  to
 700  Delhi  families  in  this  capital,
 costs  this  country  severa]  lakhs  of
 rupees  and  the  90607  taxpayers
 throughout  the  country,  in  the  villa-
 ges,  are  asked  to  Pay  so  that  these
 700  pampered  families  in  Delhi  who
 can  own  a  set  might  be  subsidised
 out  of  the  public  revenues.  This  is
 scandalous.  The  staff  which  puts
 out  this  very  inferior  programme  is
 oversized  and  the  Chanda  Commit-
 tee  has  described  it  as  grossly  over-
 staffed.  It  consists  of  27l  people
 for  a  miserable,  footling  service  of
 this  kind  for  the  city  of  Delhi.
 Therefore.  the  first  conclusion  is  that
 neither  AIR  nor  Government  are
 competent  to  run  television.  The
 Chanda  Committee  quite  rightly  says
 that  the  television  of  the  future  should
 not  inherit  an  inept,  uneconomic  and
 outsized  organisation.  It  is  an  en-
 lightened  Report  and  I  would  like  to
 cecmplement  the  able  Chairman  of
 that  Committee  and  the  members  of
 thi,  Parliament,  of  both  Houses,
 most  of  whom  make  up  that  com-
 mittee.  It  is  a  very  —  enlightened
 document.  (Interruptions).

 I  hope  when  the  Minister  replies
 to  this  debate  on  Monday  he  will
 take  us  into  his  confidence  and  tell
 us  what  the  Government’s  stand  is
 on  this  major  recommendation  of
 the  Committee  that  television  should
 be  run  by  an  independent  autono-
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 mous  corporation  ang  not  by  AIR  as
 an  organisation  of  Government.  I
 hope  he  will  be  able  to  come  to  us  and
 accept  that  conclusion,  which  will  be
 almost  universally  satisfactory  to  this
 House.

 I  come  to  the  secoml  point,  Finance, which  is  a  more  controversial  point. The  Chanda  Report  goes  on  to  make
 it  clear  that  the  capital  expenditure on  this  project  will  be  colossal  and, in  particular,  it  will  neeq  very  heavy foreign  exchange.  The  Chanda  Com- mittee  propgses  to  meet  the  prob- lem  in  this  manner.  It  says  that
 the  capital  cost  should  be  met  by
 loans  from  ag  foreign  consortium  or
 foreign  collaborators  for  the  foreign exchange  component  and  the  rupee costs  should  be  met  by  the  Indian
 Government.  Unfortunately  the
 Committee  gives  no  estimate  of  the costs.  I  saw  in  the  Statesman’s  edi- torial  of  27th  February  on  estimated cost  during  the  Fourth  Plan  of Rs,  50  crores,  but  how  much  of  it  is
 rupee  cost,  I  do  not  know.  Maybe, the  Minister  can  enlighten  us,  This much  is  clear  that  the  I&B  Ministry’s OWn  proposals,  which  were  prior  to the  Chanda  Committee  Report  pro- vided  for  an  expenditure  of  Rs.  4
 crores  during  the  Fourth  Plan  from the  public  revenues  and  Rs,  00
 crores  to  be  put  as  a  burden  on  the
 tax-paver  over  the  next  25  years  by which  time,  according  to  them,  the
 whole  country  would  be  covered.  I
 believe  the  I  and.  B  estimate  to  be  a
 ross  under-estimate  and  I  would
 request  the  Minister  not  to  be  fool-
 ed  by  it.  5

 Now.  Sir,  here  we  must  part  com-
 pany  with  both  the  I  &  B  Ministry and  the  Chan:ia  Committee.  This
 is  a  bankrupt  country  today,  Our
 Prime  Minister  has  gone  abroad  last
 night  to  ask  for  help,  to  help  this
 country  out  of  its  bankruptcy  he-
 cause  if  that  help  does  not  come  we
 shall  have  to  default  on  our  obliga
 tions.  Our  Government  does  not  have
 the  money  to  provide  drinking  water
 faciliticen  in  the  villages  of  this
 country....  (Interruptions).  Drinking
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 [Shri  M.  R.  Masani]
 water  is  not  available  in  a  large
 number  of  villages  in  this  country.
 We  cannot  provide  food  and  have  to
 go  abroad  for  good  also.  Schools  and
 hospitals  are  in  short  supply.  We
 have  not  been  able  to  carry  out  the
 Directive  Principle  of  our  Constitu-
 tion  that  there  should  be  free  and
 compulsory  primary  education  within
 ten  years  of  Independence,  Is  this
 a  country  that  can  spend  Rg,  50  or
 00  crores  of  the  tax-payers’  money
 when  the  children  of  the  poor,  the
 poorest  themselves  are  going  without
 the  bare  needs  of  life,  on  what  is
 after  all  relatively  a  ljuxury?  Mr.
 C.  Rajagopalachariar  is  perfectly  cor-
 rect  when  he  says,  he  said  recently
 that  this  was  ‘a  criminal  misuse  of
 public  revenues.”  Therefore,  my
 Party  will  vote  against  these  grants
 when  they  are  put  to  vote  on  Monday.

 Does  it  mean  that  what  I  am
 ‘saying  involves  that  there  should  be
 no  television  in  this  country?  My
 answer  is  a  clear  “no.”  What  I  say
 does  not  mean  that  television  should
 be  postponed  or  dropped  for  the
 present.  There  are  other  ways  of
 financing  television,  and  the  whole
 world  has  been  doing  so  in  those
 ways.  Take  the  case  of  other  count-
 ries.  the  United  Kingdom,  for  ins-
 tance.  There  are  the  BBC  and  the
 Independent  Television  Authority
 competing  for  public  favour.  The
 BBC  relies  exclusively  on  licence  fees
 while  the  ITA  relies  on  advertise-
 ments.  Neither  of  them  get  any
 public  revenue  and  the  tax  payer

 -does  not  pay  for  them,  either  the
 BBC  or  the  ITA  _  service.  In
 the  United  States  and  many  other
 ‘countries  the  entire  revenue  of  the
 television  services  comes  from  com-
 mercial  films  and  commercial  broad-
 casts.  In  Italy,  Germany  and  Canada
 they  have  both  the  licensing  fee  sys-
 tem  and  the  advertisement  system.
 But  in  all  those  countries  the  tax-

 ‘payer  is  not  touched  and  no  part  of
 the  taxpayer’s  money  goes_  into
 financing  television  service.  In  Bri-

 tain,  they  gave  loans  but  the  loans
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 have  been  repaid  by  now.  If  these
 rich  countries  do  not  mulct  their
 tax-payers  Yor  television  services, is  there  any  coaceivable  reason  why
 our  country,  poor  and  destitute  as
 this  is  today,  should  launch  out  into
 spending  crores  of  public  money,  tax-
 Payers’  money  on  this  luxury?  It  is
 teue  that  in  India  liceuce  fees  will  not
 suffice  because  tle  number  of  well-
 to-do  people  who  can  own  sets  is
 limited.  But  there  are,  even  so,  two
 ways  out  by  which  television  can  be
 a  self-financing  proposition  in  India
 today.

 The  first  is  the  model  of  the  United
 States,  where  the  field  is  left  for  pri-
 vate  enterprise.  We  have  the  CBC,
 the  NBC  and  the  ABC,  very  fine
 corporations  giving  excellent  pro-
 grammes  of  information,  entertain-
 ment  ang  educa‘ion.  Professors  who
 are  friends  of  ming  lecture  on  philo-
 sophy  and  On  every  conceivable  sub-
 ject  without  any  co:t  to  the  schools,
 without  any  cost  to  the  universities,
 and  educate  people  about  the  subjects
 that  they  are  concerned  with.  There
 is  nothing  wrong  with  commercial
 broadcasts  and  commercial  television.
 Today  in  the  United  States  it  has
 Produced  the  finest  television  services
 in  the  world  ang  the  mos,  developed.
 व  am  glad  to  say  that  even  the  Chanda
 Committee,  despite  its  hesitation  in
 certain  respects,  says  this:

 “Experience  elsewhere  has
 shown  that  the  acceptance  of
 advertisements  to  accord  with
 the  programme  policy  of  a  tele-
 vision  organisation  does  not  bring
 it  even  remotely  under  the  con-
 trol  of  commercial  interests  nor
 does  it  lead  to  the  presentation
 of  material  which  is  in  question-
 able  taste.”

 With  that,  Sir,  I  hope  that  this  con-
 troversy  as  to  whether  commercial

 television  is  good  or  not  comes  to  an
 end.  Therefore,  the  first  alternative

 is  to  follow  the  United  States’  expe-
 rience  which  has  been  copied  throu-
 ghout  Latin  America  and  even  in  our
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 the  Philippines,
 other  countries

 own  continent,  in
 Thailand,  Iran  ang
 quite  successfully.

 }  am  aware  that  although  what  I
 suggest  does  involve  a  certain  mea-
 sure  of  government  control  and  regu-
 Jation,  the  obsessions  that  have  been
 planted  in  the  mindy  of  the  people
 by  those  who  have  been  ruling  the
 country  unfortunately  for  the  last
 eighteen  ycars  have  so  distorted  our
 public  opinion  that  our  public  opinion
 is  too  backward  perhaps  to  appreciate
 the  progressive  nature  of  this  kind  of
 system.  I  notice  that  the  Chanda
 Committee,  therefore,  has  perhaps
 wisely  and  in  a  statesmanlike  way
 made  compromise.

 Before  the  Technical  Committee
 appointed  by  Government  on  TV,
 certain  offers  were  put.  There  was
 an  offer  from  Thomson  Television
 International,  Ltd.,  London,  ang  ano-
 ther  from  the  Nippon  Electric  Co.,
 Tokyo,  both  of  whom  saig  that  they
 woulg  lay  on  television  services  in
 India  for  profit  without  any  cost  to
 the  Government.  They  have  been
 turned  down  by  the  Technical  Com-
 mittee  on  purely  doctrinaire,  ideolo-
 gica)  grounds.  They  went  wrong.  I
 would  like  to  suggest  even  now  that
 these  parties  be  invited  again  and
 inuco  amore  careiul  consideration  be
 given  tu  the  merits  or  demerits  of
 these  offers.  In  any  event  we  stand
 for  competition  and  we  on  these
 Benches  are  oppoed  to  monopoly  in
 any  service  of  this  nature,

 Even  if  the  current  prejudice  is  too
 strong  for  my  enlighteneg  hon.  friend
 opposite  to  accept  the  first  alterna-
 tive,  ]  would  place  before  him  a
 second  alternative  which  should  be
 much  more  acceptable.  It  has  been
 brought  forward  by  the  Chanda  Com-
 mittee,  namely,  a  Statutory  Corpora- tion  created  by  an  Act  of  this  Parlia-
 ment,  modelled  on  the  Independent
 Televsion  Authority  in  Britain  with
 the  necessary  modifications.  That  is

 the  second  alternative.  It  is  true  that
 the  Chanda  Committce  says  that  the
 rupee  finance  for  the  capita;  expendi-
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 ture  for  setting  up  this  Corporation
 and  the  television  apparatus  should
 come  from  Government.  At  that
 point  I  woulg  like  to  part  company
 with  that  Committee.  As  I  said,  we
 are  opposed  to  any  rupee  grant  from
 this  Government.  |  am  quite  sure
 that  this  rigid  limit  of  seven  years
 within  which  the  benefits  of  television
 are  to  be  carried  to  every  nook  and
 corner  of  this  country  should  go.
 There  is  no  reason  why  jt  should  not
 be  longer.  Why  not  television  take
 fifteen  yeurs  to  reach  everyone  in
 India?  What  is  so  sacred  about  seven
 years?  If  this  time-limit  were  abo-
 lished,  as  I  suggest  it  should,  there  is
 no  reason  why  this  new  autonomous
 corporation  should  not  be  self-financ-
 ing.

 First  of  all,  all  licence  fees  should
 be  given  to  the  Corporation.  Second-
 ly,  some  time  should  be  reserved  for
 adult  education  and  _  school  pro-
 gramme;  which  the  Ministry  of  Edu-
 cation  and  other  educational  authori-
 lies  may  utilise  ang  for  which  they
 must  pay  like  all  other  consumers  of
 time.  The  cost  of  these  programmes
 will  be  negligible  and,  instead  of
 spending  the  money  on  schools  or  in
 some  other  way,  that  money  will  be
 spent  through  the  Education  Minis-
 try’s  grant.

 Then,  the  Corporation  should  be
 free  to  accept  sponsored  programmer
 and  advertizement  following  the
 practice  which  the  Chanda  Committee
 has  rightly  described  as  “almost  uni-
 versal.”  For  this  purpose,  they  may
 need  foreign  collaboration,  whether for  capital  or  revenue  expenditure.
 How  it  should  be  got  is  a  matter  of
 detail.  It  could  be  got  in  the  form  of
 equity  holdings  by  the  foreign  parti-
 cipants  or  may  be  in  the  form  of
 loans  from  those  who  supply  the
 equipment  and  those  who  manufac-
 ture  sets  in  India.  But  whatever  it
 may  be,  what  I  am  suggesting  to  you
 are  ways  in  which  the  entire  burden
 can  be  lifteq  from  the  shoulders  of
 the  tax-payer  ang  the  television  ser-
 vices  can  be  run  on  a  self-sufficient
 and  self-financing  basis.
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 Then  the  last  question  remains,  and  z  कि  चन्दा  कमेटी  की  रिपोर्ट  टेलीविजन that  is,  will  it  be  possible  to  make  it  कारपोरेशन  कके  बिल  कुल self-sufficient?  I  believe  it  can.  It  is  का  कार पारे  बनाए  के  उद्देश्य  से  बिल्कुल

 on  record  that  in  1964-65,  the  British  मानने  योग्य  नहीं  है  ।  उसका  कारण  है  in  मैं
 Exchequer  got  no  less  than  £34  mil-  समझता  उनका lion  as  tax  and  levies  from  the  Inde-  नह  id  कि  ~  यह  सुझाव  कि  इस
 pendent  Television  Authority  and  the  की  प्राइवेट  हाथों  में  कारपोरेशन  बना  कर
 Programme  companies  without  spend-  दे  दिया  जाय  मैं  देखता  ह्  कि  इस  देश  में
 a  penny  of  public  money.  The  ITA  s  में got  nothing  from  the  British  Govern-  हमने  शेभाचारुपता  की  छपाई  के  वारे ment  or  the  tax-payers.  But  from  a  देखा  कि  पूंजीपतियों  कृ  हाथों  में  होने  के
 simple,  developing  profit-making  ser-  कारण  देश
 vice,  they  were  able  to  pay  taxes  and  कारण  इस  देश  की  जनता  का  भला  नहीं
 levies  to  the  extent  of  £34  million  in  होता  और  वे  इस  देश  की  भाषा  श्र  इस  देश
 one  year,  in  1964-65,  ‘That  shows  की  जनता  का  हित  नहीं  चाहते  हैं  ।  इस  देश
 that,  even  if  it  is  not  quite  so  pros-  अंग्रेजी  देश perous,  our  own  proposed  Corporation,  के  अंग्रेज़ी  श्रृगार  इस  देश  की  जनता  की
 I  believe,  should  be  able  to  make  ‘both  भावनाओं  को  नहीं  समझते  हैं  और  देश  की
 ends  meet.  भाषाओं  को  प्रोत्साहन  देने  के  पक्ष  में  नहीं  हैं  |

 इसलिये  मैंने  देखा  कि  उससे  जनता  का  लाभ
 I  do  hope  that  the  hon.  Minister,  नहीं fy  Il when  he  replies  to  the  debate,  will  a  होता

 share  his  reactions  with  us,  to  all  मैंने  देखा  कि  बड़े  बड़े  पूंजीपतियों  के  हाथ that  I  have  said,  and  also  to  the  देखा  ड बड़ पूर  कह
 Chanda  Committee  Report,  and  I  hope  में  मोटर  कार  बनाने  के  कारखाने  हैं  विदेशो
 he  will  do  so  with  an  open  mind,  free  में  जो  फार  4  हजार  से  लेकर  7-8  हजार
 from  the  ideological  fetters  that  un-  में  मिलती  हैं  इस  देश fortunately  bind  many  of  his  col-  रुपये  में  मिलती  &  वही

 कार  इसे  देश  मं

 leagues,  I7—8  हजार  रुपये  में  मिलती  है  और  इसी
 तरह  से  चन्दा  कमेटी  की  रिपोर्ट  के  अनुसार

 In  any  event,  whether  ke  responds  टेलीविजन  का  कारपोरेशन  बना  देने  से  इस
 or  not,  we  on  these  Benches  are  going  देश  में  टेलिविज़न  जनता  के  लिये  द्स्ह  हो lo  oppose  every  single  rupee  of  the  2
 tax-payer’s  money  which  is  misused  जायेगा  यह  एक  निरथंक  चीज़  होगी  ।
 by  the  television  service  in  Delhi  or  डे elsewhere.  We  shall  vote  against  them,  दूसरा  तर्क  मेरा  यह  है  कि  यदि  यह
 because  we  believe  that  we  must  have  कारपोरेशन  बना  दिया  जायगा  तो  बह  संसद्‌ a  sense  of  proportion.  Television  is  उत्तरदायी  नहीं  गंगा a  good  thing,  but  there  is  such  a  thing  के  प्रति  पद  he  a  87  az
 as  a  priority.  There  is  such  a  thing  संसद  यह  चाहेगी  कि  ऐसी  संस्था  संसद  के
 as  putting  first  things  first,  and  there  नियन्त्रण  में  रहे  और  उसका  एक  एक  पाई
 are  a  hundred  things  in  India  that  का  खर्चा  हमारी  देख  रेख  बीते  ताकि  ह
 deserve  priority,  so  far  as  public  fundg  T  ख  है  ख  में  बात  ताकि  हम
 are  concerned,  over  Television.  उसमें  सवाल  पूछ  सके  नुकता  किसी  कर  सके

 और  सुधार  कर  सकें  |
 श्री  म०  ला०  द्विषेंदो  (हम्मीरपुर)  :  मेरे  दिमाग  में  एक  वात  यह  भीट  कि

 उपाध्यक्ष  महोदय  प्रभी  हमारे  दोस्त  श्री  यूदि  यह  कारपोरेशन  पूंजीपतियों  के;  हाथ  में
 मीनू  मसानी  साहब  ने  टेलीविजन  का  एक.  दे  दी  गई  तो  टेलीविजन  में  शिक्षा  तथा  मनो-
 स्वतन्त्र  कारपोरेशन  बनाने  के  सम्बन्ध  में  रंजन  का  काम  उसमें  क्या  होगा  बल्कि
 अचला  तक  प्रस्तुत  किया  है  कौर  चन्दा  कमेटी  दलबन्दी  ब्रोकर  गुटबन्दी  का  काम  होगा
 की  रिपोर्ट  का  हवाला  दिया  है।  मैं  समझता  कारपोरेशन  एक  विशेष  के  पक्ष  में  जायेंगे
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 आर  'फेबरेटिज्म  में  बह  जायेंगे  और  विशेष
 कर  पूंजीवादी  समाज  जो  इस  देश  का  है  वही
 इसका  लाभ  उठायेगा  और  गरीब  जनता
 इसका  लाभ  नहीं  उठा  पायेगी  tv

 तीसरे  इससे  क्या  होगा  कि  जब  उनको
 सरकार  से  प्रेस  नहीं  मिलेगा  तो  वे  व्यय  को
 पूरा  करने  के  अलावा  भागीदारों  के  लाभ  ही
 लाभ  की  बात  सोचेंगे  कमाने  की  बाल  सोचेंगे  ।
 इस  लिये  विज्ञापन  देना  बढ़ा  दिया  जायेगा
 खाली  व्यावसायिक  बातें  ज्यादा  होंगी  और
 इतनी  ज्यादा  होंगी  कि  जनता  ऊब  जा गेमी
 श््रौरन  इनसे  स्कूलों  को  लाभ  होगा  ग्रोवर  न
 जनता  को  लाभ  होगा  ।  वे  बिछावन  के  ज़रिये
 जनता  के  लिये  एक  धोखा  घड़ी  को  चीज
 बनती  चली  जायेगी  ny  यह  ठीक  है  कि  उस  पर
 नुक्ताचीनी  ज़रूर  हो  सकती  है  लेकिन
 नुक्ताचीनी  करने  से  कोई  नतीजा  नहीं  निकल
 सकता  क्योंकि  वह  जनता के  जति  ज़िम्मेदार
 नहीं  होगा  ।  कारपोरेशन  सिर्फ  अपने  लिये
 जिम्मेदार  है.  जिस  तरह  से  पूंजीपति  अपने
 लिये  जिम्मेदार  होता  है  ।  कार  की  कीमत
 राज  बढ़ती  चली  जा  रही  है  लेकिन  इससे
 क्या  होता  है  सरकार  उस  पर  कोई  कदम
 नहीं  उठा  सकती  और  कोई  नियन्त्रण  नहीं  कर
 पाती  इसलिये  ज़रूरी  है  कि  छोटी  कार
 बनाने  का  पब्लिक  सैक्टर  में  कारखाना
 खोला  जाय  तब  इनका  दिमाग  ठीक  होगा

 मैं  मसानी  साहब  के  इस  तर्क  से  सहमत
 हूं  कि  टेलिविजन  पर  बहुत  ज्यादा  रुपया
 खर्च  करना  ठीक  नहीं  है  परन्तु  यही  कारण
 है  कि  सरकार  ने  उसको  अभी  बड़े  पैमाने
 पर  प्रारम्भ  नहीं  किया  है  बल्कि  वह  उसको
 शोरे  धोरे  बढ़ा  रही  है  जब  यह  बढ़  जायगा
 सारे  देश  में  व्यापक  हो  जायगा  तब  सरकार
 इसका  उत्थान  इसका  पालन  पोषण  जितनी
 जिम्मेदारी  से  कर  सकती  है  उतना  प्राइवेट
 संस्था  नहीं  कर  सकती  ।  परन्तु  यदि  टेलिबिछृन
 कारपोरेशन  के  हाथ  में  चला  जायगा  तो
 उसका  भव्य  इस  देश  में  बिग  जाएगा  |
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 इसलिये  मैं  शौर  मेरे  साथी  जो  कांग्रेस  के  हैं
 धौर  जो  जनता  के  अमीनिधि  हैं  बह  इस
 कारपोरेशन  की  राय  के  पक्ष  ने  महीं  हैं  और
 मैं  मन्त्री  महोदय  से  चाहूंगा  कि  उस  कमेटी  ने
 जो  रिपोर्ट  दी  है  उन  सब  दृष्टिकोणों  पर
 जनता  की  राय  मांगें  ।  इसलिये  मेरा  यह
 प्रतिरोध  है  कि  ऐसी  रिपोर्ट  पर  निगम  लिया
 जाय  तो  सोच-समझ  कर  लिया  जाय  कौर  जब
 लक  ज5ता  को  भावनाध्रों  का  प्रतिनिधियों
 की  भावना प्र ों  का  समन्वय  म  हो  जाय  लब
 तक  मिनिस्ट्री  ऐसा  निर्णय  लेने  से  बाज  भागे  ।
 इस  किस्म  का  कारपोरेशन  बनाने  का  मैं
 बिल्कुल  विरोधी  हूं  ।

 i5  hrs.

 दूसरी  बातें  जो  इस  मंत्रालय  के  अ्रन्तर्गत
 हैं  उनकी  तरफ  यह  कब  मैं  आपका  ध्यान
 दिलाना  चाहता  हूं  ।  सूचना  मन्त्रालय  एक
 ऐसा  मन्त्रालय  है  जिसमें  स्थायित्व  अभी  तक
 नहीं  भा  पाया  है  ।  इसमें  स्थायित्व  का  पाता
 बहुत  ज़रूरी  है  ।  बार  बार  छः:  छः  और  झूठ
 महीने  में  मन्त्री  बदलते  रहते  हैं  ।  मन्त्री  ही
 नहीं  सैक्रेटरो  भी  बदलते  रहते  हैं  ।  सैक्रेटरी  ही
 नहीं  आल  इंडिया  रेडियो  के  जो  डायरेक्टर
 जनरल  हैं  वह  भी  बदलते  रहते  हैं।  इतनी
 जल्दी  जल्दी  बदलियां  होने  से  यह  होता  है
 कि  कभी  भी  स्थायित्व  को  बात  नहीं  हो  पाती
 है।  नीति  जो  एकबार  तथ  हो  जाती  है
 वह  नहीं  चल  पाती  है  -  सब  काम  इसी  तरह  से
 हो  रहा  है  जिसके  कारण  जनता  को  सन्तोष
 नहीं  हो  पाता  हैं  ।  मैं  इस  बात  की  तारीफ
 करता  हूं,  में  इस  बात  को  प्रशंसा  करता  हूं  कि
 शाल  इण्डिया  रेडियो  ने  संकट  के  समय  में
 बहुत  प्रिया  काम  किया  है  लेकिन  झगर  उसमें
 स्वामित्व  भी  होता  ज़ोर  उसमें  सूझ  बूझ  वाले
 भ्रमणकारी  होते  तो  बहुत  अच्छा  होता  ।

 आकाशवाणी  हो  या  खूचता  विभाग  हो
 या  प्रेस  इनका मेंशन  ब्यूरों  हो  या  पब्लिकेशन्स
 डिबोजन  हो  इन  सब  के  इन्दर  जो  मुख्य
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 प्र  म०  ला०  द्विवेदी]
 विचारधारा  है  वह  यह  है  कि  वे  यह  समझते
 हैं  कि  जनता  तक  अगर  पहुंचना  है  तो  केवल
 ंप्रेजी  भाषा  के  माध्यम  से  ही  पहुंचा  जा
 सकता  है|  वह  यह  समझते  हैं  कि  इस  देश  में
 केवल  प्रंग्रेज़ी  भाषा  ही  एक  मात्र  ऐसी  भाषा
 है  जिसके  माध्यम  से  जनता  तक  पहुंचा  जा
 सकता  है  ।  बाकी  की  जितनी  भाषायें  हैं,
 तमिल  है,  तेलुगू  है,  मलयालम  है,  गुजराती  है,
 बंगला  है,  भ्र समि या  है,  हिन्दी  हैं,  इन  भाषाओं
 के  माध्यम  से  काम  करने  के  लिए  सूचना
 मन्त्रालय  ने  भ्र भी  तक  कोई  सराहनीय  कदम
 नहीं  उठाया  है  tT  वे  यही  समझते  हैं  कि  प्र प्रे जी  के
 ज़रिये  सब  काम  हो  सकता  है  ।  मैं  प्रंग्रेज़ी  के
 विरुद्ध  नहीं  हूं  बह  भी  चलनी  चाहिये  ।
 लेकिन  साथ  ही  साथ  हिन्दी  के  माध्यम  से,
 तमिल  के  माध्यम  से,  तेलुगू  के  माध्यम  से  प्लोर
 हमारे  देश  की  जितनी  भी  भाषायें  हैं,  उनके
 माध्यम  से  भी  यह  काम  होना  चाहिये  राज
 यह  हो  रहा  है  कि  जो  समाचार  यज़दां  से  जाते
 हैं  प्रेस  ट्रस्ट  श्राफ  इंडिया  की  मार्फत  या  दूसरे
 मित्रों  के  द्वारा  वे  अंग्रेजी  में  ही  जाते  हैं  प्रौढ़  बाद
 में  जा  कर  उनका  अनुवाद  किया  जाता  है  t
 हिन्दी  में  भ्रमर  कोई  मन्त्री  बोलता  है  या  हम
 लोग  बोलते  हैं  उसकी  जो  रिपोर्ट  है,  उसके
 जो  नोट  लिये  जाते  हैं  वे  श्रंग्रेज्ञी  में  लिये  जाते
 हैं  और  प्रंग्रेज़ी  मे ंउसको  रिपोर्ट  भेजी  जाती  है।
 उसका  ग्रनुवाद  फिर  जाकर  प्रेस  इनफार्मेशन
 ब्यूरो  आदि  में  दूसरी  भाषियों  में  होता  है  t
 यहां  पर  ये  मूल  रूप  से  प्रंग्रेज़ी  में  जाती  हैं  ।
 वहां  पर  उसका  हिंदी  तथा  दूसरी  भाषाओं
 में  अनुवाद  होता  है  a  इसका  नतीजा  दू  होता
 है  कि  जो  बात  कही  जाती  है  उसके  बिल्कुल
 विपरीत  अथवा  उल्टे  अर्थ  उसके  हो  जाते  हैं
 क्योंकि  पहले  उसका  एक  बार  मूल से  प्रंप्रेजी
 में  भ्रनुवाद  हो  जाता  है  कौर  बाद  में  फिर
 अंग्रेजी  से  भाषा  में  अनुवाद  होता  है  1  क्‍या
 हमारी  जो  देशी  भाषायें  हैं,  उन  भाषियों  में
 ये  समाचार  नहीं  जा  सकते  हैं  ?  क्या  उनमें
 ये  समाचार  मूल  रूप  से  तैयार  नहीं  हो  सकते
 हैं  ?  फिर  उनका  प्रखर  श्राप  चाहें  तो  प्रंप्रेजी
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 में  अनुवाद  करा  सकते  हैं  ।  यदि ये  अंग्रेजी  के
 माध्यम  से  तैयार  होंगी;  एक  विदेशी  भाषा
 के  माध्यम  से  तैयार  होंगी  जौर  फिर  देश  में
 जायेंगी  तो  जितने  समाचार  पत्र  देश  में  है
 हमारी  झ्र पनी  भाषाओं  के,  क्या  वे  तरक्की  कर
 सकते  हैं  वे  तरक्की  नहीं  कर  सकते  हैं  -  यही
 कारण  है  कि  वे  तरक्की  कर  नहीं  पा  रहे  हैं  1
 मौलिक  रूप  से  हम  उनको  समाचार  अपनी
 भाषियों  में  देने  में  असमर्थ  हैं  |  मैं  चाहता  हू
 कि  इस  जर  शी  ध्रातिशी प्र  ध्यान  दिया  जाय  ।
 मैं  कहूं  चुका  हुं  कि  मैं  अंग्रेज़ी  के  विरुद्ध  नहीं
 हूं  -  इसको  भी  श्राप  चलायें  |  लेकिन  मूल  रूप
 से  समाचार  भारतीय  भाषियों  में  जाने
 ्ाएियें,  हिन्दी  में  कराने  चाहियें,  जो  इस  देश
 की  भाषायें  हैं  उन  में  बाने  चाहें,  जो  भाषायी
 हमने  संविधान  में  स्वीकृत  की  हें,  उनमें  आने
 चाहियें  ।  संविधान  में  कहा  गया  है  कि  हिन्दी
 देश  को  भाषा  होगी  |  भाषा  अधिनियम,
 963  में  भी  स्पष्ट  रूप  से  यह  कहा  गया  है

 कि  गन्दी  के  अलावा  अंग्रेजी  भी  चलाई  जा
 सकती  है  |  English  may  continue  in
 addition  to  Hindi.  स्पष्ट  रूप  से

 यह  कदा  गया  है  कि  हिन्दी  के
 अलावा  प्रंग्रेजी  भी  चलाई  जा  सकती  है  ।
 लेकिन  मन्त्रालय  का  काम  यह  हो  रह  है  कि
 English  may  continue,  Hindi  may  or
 may  not  be  used,  the  other  languages
 of  the  coumry  may  or  may  not
 be  used.  ye  जो  है  4८  संविधान  के  बिल्कुल
 विरुद्ध  है  ।  जो  ग्र धि नियम  इस  सदन  ने  पास
 किया  है,  उसके  विरुद्ध  है  ।  हिन्दी  के  लिए
 द्रोह  देश  की  सारी  भाषाओं  के  लिए  जो  बात
 कही  गई  है  उस  पर  आप  अमल  करें,  उन
 भाषाओं  को  आप  जगत  करें,  उन  भाषाओं
 के  यूनिट्स  श्राप  फैलायें,  उन  भाषाओं  के  कमन
 चोरियों  की  श्राप  अधिक  संख्या  बढ़ाये  और
 अंग्रेजी  के  जो  कमंचारी  लगे  हुए  हैं,  उनको
 आप  कम  करें  और  उनकी  जगहों  पर  भारतीय
 भाषाओं  के  कर्मचारी  लगायें  |  मल रूप  से
 श्राप  हिन्दी  में  तथा  दूसरी  भारतीय  भाषाओं
 में  समाचार  देने  का  प्रबन्ध  करें  शीर  बा  दमें
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 उनका  अंग्रेजी  में  अनुवाद  हो  ।  मौलिक  रूप
 से  भ्रापका  सब  काम  हिन्दी  कौर  भारतीय
 भाषाओं  के  माध्यम  से  हो  ।  यही  भाषा
 आपको  जनता  तक  पहुंचाने  के  लिए  काम  में
 लानी  चाहिये  t  यही  भाषा  माध्यम  बननी
 चाहिये  ।  मौलिक  रूप  से  भारतीय  भाषियों
 में  सब  कामकाज  होना  चाहिये  ।  मैं  पह  नहीं
 कहता  कि  केवल  हिन्दी  में  हो  ।  मैं यहू  कहता  हूं
 कि  सभी  भाषाओं  में  हो  :  यदि  ज्ञापन  ऐसा
 किया  तब  धो  मन्त्रालय  कुछ  सफलता  प्राप्त
 कर  सकता है  अन्यथा  देश  की  जनता  के  पास
 पहुं  चने  में  श्राप  समर्थ  नही  हो  सकते  हैं  ।

 श्राप  कहते  हैं  कि जनता  की  सरकार  है,
 जनता के  द्वारा  है  कौर  जनता  के  लिए  है  ।
 लेकिन  जिस  सरकार  की  भाषा  जनता  की
 भाषा  नहीं  है,  जिस  सरकार  का  कामकाज
 जनता  की  भाषा  के  माध्यम  से  नहीं  हो  सकता
 है  या  जो  जनता  की  भाषा  से  कामकाज  नहीं
 चलाती  है  धौर  वह  जनता  तक  उस  भाषा  में
 पहुंचना  चाहती  है  जिस  भाषा  को  जनता  नहीं
 समझती  है,  तो  कैसे  हमें  सफलता  अपने
 प्रयासों  में  प्राप्त  हो सकती  है  ।  मौलिक  रूप
 से  हिन्दी  और  देशी  भाषाओं  के  माध्यम  से
 आप  जनता  तक  पहुंचेंगे  तो  आपकी  बात  को
 जनता  समझ  जाएगी  |  इसलिए  चाहे  प्रा पकी
 प्लान  पब्लिसिटी  हो  या  पब्लिकेशन्स  डिवी-
 ज़न  हो  या  कोई  भी  दूसरा  विभाग  हो  वे  सभी
 अपने  प्रयत्नों  में  सफल  हुए  हैं  कौर  केवल
 इसीलिए  असफल  हुए  हैं  कि  आपने  जनता  से
 सहयोग  की  ग्रसित  की  है  लेकिन  भ्र पील  झ्रापने
 जनता  की  भाषा  में  नहीं  की  है,  उस  भाषा  में
 की  है  जिसको  जनता  नहीं  समझती  हैं  ।  हमने
 जनता  को  सहयोग  लेने  के  लिए  बड़े  बड़े  साइन
 बोर्ड  सड़कों  पर  लगाये  हैं  लेकिन  अधिकतर
 अंग्रेज़ी  में  लगाये  हैं  |  हमने  बोर्ड  लगाये  हैं  कि
 सुरक्षा  के  लिए  जनता  धन  दे  ।  लेकिन  वें
 साइन  बोर्ड  अंग्रेजी  में  होते  हैं  कौर  उनको
 जनता  समझ  नहीं  पाती  है

 श्री  मुख्यालय  राव  (महबूबनगर)  :  हिन्दी
 में  भी  हैं  ।
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 श्री  म०  ला०  द्विवेदी  :  यहीं  कहीं  तमिल,
 तेलुगू,  मलयालम  इरादी  में  हो  सकते  हैं  लेकिन
 अंग्रेज़ी  में  बहुत  प्रतीक  हैं।  प्रधिकांश  अंग्रेजी
 में  हैं।  सड़क  पर  चलने  वाला  प्रादमी म ंग्रेजी
 नहीं  समझता  है  ।  भ्रंग्रेज़ों  क ेलिए  आपको  प्रखर
 इन  साइन  बोर्डों  को  लगाना  हो  तब  तो  बात
 'अलग  है  लेकिन  यदि  श्राप  इन  को  साधारण
 जनता  के  लिए  लगाना  चाहते  हैं  तो  श्राप  को
 चाहिये  कि  जनता  की  भाषा  में  इनको  श्राप
 लगायें,  जनता  के  पास  उसकी  भाषा  में  पहुंचें
 आप  इंग्लैण्ड  में  प्रंग्रेज़ी  मे ंसाइन  बोर्ड  लगायें
 कि  हिन्दुस्तान  की  सुरक्षा  में  वे  प्रिया  योगदान
 करें,  सुरक्षा  कोष  के  लिए  धन  दें  तो  वे  तो  समझ
 लेंगे  लेकिन  इस  देश  के  लोगों  से  श्राप  चाहते
 हैं  कि  वे  आपके  साथ  सहयोग  करें,  आ्रापके
 इन  प्रयत्नों  में  वे  श्रमिकों  सहयोग  दें  तो
 आपको  इस  देश  की  भाषा  में  उन  तक  पहुंचना
 चाहिये  ।  लेकिन  श्राप  ऐसा  नहीं  करते  हैं  +
 यह  कितनी  विडम्बना  की  बात  है  t

 विदेशों  में  भी  हमारे  भारतीय  लोग  रहते
 हैं  -  वे  भी  भारतीय  भाषा ओरों  में  कार्य  क्रमों  को
 सुनने  के  लिए  तरसते  रहते  हैं  ।  मुझे  पता
 चला  है  कि  उन  कार्यऋमों  को  जो  थोड़ा  बहुत
 प्रसारित  भी  किया  जाता  है  रह  कर  दिया
 जाएगा  या  बहुत  ही  कम  कर  दिया  जाएगा
 कौर  अंग्रेजी  के  कार्य  क्रम  बढ़ा  दिये  जायेंगे  t
 मैं  फिजी  गया  हूं,  श्रास्ट्रे  लिया  गया  हूं,  हांगकांग
 गया  हूं  सनौर  मैंने  देखा  है  कि  यह  भारतवासी
 भी  रहते  हैं  भ्र ौर  वे  हिन्दुस्तान  के  रेडियो  स
 देशी  भाषाओं  के  कार्य  क्रम  सुनने  को  तरसते  हैं  ।
 ये  भारतीय  भाषियों  में  कार्यक्रमों  को  सुनता
 चाहते  हैं।  हस  वास्ते  मैं  कहूंगा  कि  विदेशों  के
 लिए  साल  इण्डिया  रेडियो  से  जो  भारतीय
 भाषाओं  के  प्रोग्राम  होते  हैं  उनको  कम  न
 किया  जाए  बल्कि  उसको  बढ़ाया  जाए  t
 अंग्रेजी  को  समझने  वाले  लोग  जरूर  होते  हैं

 * बह  मैं  मानता  हूं  लेकिन  सभी  विदेशों  में
 लोग  अंग्रेज़ी  नहीं  जानते  है  और  उनको  श्राप
 भ्र पनी  भाषा  में  कहेंगे  तो  थे  विदेश।  लोग  भी
 श्राप  की  कद्र  करेंगे  1  में  कहूंगा  कि  यह  जो
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 दासंत्व  की  भावना  एक  विदेशी  भाषा  के  प्रति
 है,  इसको  समाप्त  किया  जाए  ।  इसको  किसी
 भी  तरह  उचित  नहीं  समझा  जा  संकंता  है।

 आपने  देश  भर  में  बहुत  से  ट्रांसमीटर
 लगाये  हैं  ।  छोटे  छोटे  ट्रांसमीटर  लगाये  हैं  v
 किस  आघार  पर  श्राप  उन  को  लगाती  हैं,
 यह  बात  देती  समझ.  में  नहीं  भाई  है।  कहीं  से
 कोई  सिफ्रारिश  प्रा  जाए.  कोई  प्रभाव  करा  जाए,
 तो  ट्रांसमीटर  लगा  दिये  जाते  हैं  वर्ना  नहीं  लगाये
 जाते  हैं  ।  ट्रांसमीटर  ऐसे  क्षेत्रों  में  आपने  नहीं
 लगाये  हैं  जहां  उनकी  आवश्यकता  है  a  मैं
 चाहता  हूं  कि  मंत्री  महोदय  इस  संबंध  में  भी
 विचार  करें  |  वह  देखें  कि  कौन  से  ऐसे  क्षेत्र
 हैं  जहां  पर  एक  प्रकार  का  भ्रष्टाचार-विचार  है,
 एक  प्रकार  की  संस्कृति  है,  एक  प्रकार  के  लोग
 हैं  शौर  वहां  पर  ट्रांसमीटर  खोले  जायें  ।  ब्रज
 में  प्रभी  तक  कोई  केन्द्र  नहीं  खोला  गया  है
 खोलने  का  विचार  कर  रहें  हैं  ।  रामपुर  में
 जो  केन्द्र  खोला  है  वह  संस्कृति  का  उल्लेखनीय
 केन्द्र  हैं  -  बुंदेलखंड  में  कोई  केन्द्र  नहीं  खोला
 है  ।  उसकी  उपेक्षा  की  गई  है  ।  वारणासी  में
 या  अन्य  जगह  दूरांसमीटर  लगे  हैं  वे  रिलेइंग
 स्टेशन  ही  हैं  ।  मूल  रूप  से  कोई  कार्यक्रम
 वहां  से  प्रसारित  नहीं  होते  हैं  ।  सब  से  बड़ी
 बुनियादी  बात  यह  है  कि  उन  पर  बड़े  बड़े
 इंजीनियर  झ्रापने  लगा  दिये  हैं।  उन  इंजी-
 नीरज  का  खर्चा  बढ़  गया  है।  मैं  पूछना  चाहता
 हूं  कि  इन  इंजीनियर्ज  की  क्या  भ्रावश्यकता
 है।  भ्रमर  वहां  उनकी  प्रावश्यकता  तो  प्रोड्यूसर
 और  दूसरे  कार्यकर्ता  भी  तो  श्राप  लगायें
 ताकि  उन  स्थानों  से  मौलिक  रूप  से  जो  सकता-
 चार  शादी  हैं  तथा  दूसरे  कार्यक्रम  है  वे  भी
 प्रसारित  किये  जा  सकें  ।  ट्रांसमीटर  खाली
 रि लें इंग  स्टेशन  नहीं  होने  चाहिए  ।  प्रबंध
 आपने  ऐसा  किया  तभी  तरक्की  हो  सकती
 ऊँ  1

 जो  ग्रा काश वाणी  शादी  में  कर्मचारी -  हैं
 उनके  बारे  में  मैंने  पिछली  बार  भी  आपसे
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 कहा  थे।  |  उनकी  तरफ  कुछ  'आपका  ध्यान
 दिलाया  था  ।  इस  वर्ष  फिर  मैं  श्राप  से  अपील
 करता  हूं  कि  उनकी  सर्विस  कंडीशनर  परे
 आप  गौर  करें  ।  खास  तौर  से  ग्रा कोश वाणी
 के  तमाम  जो  केन्द्र  हैं  उनमें  जो  प्रोग्राम  ए  बजे-
 स्टीव  वगैरह  हैं  उनकी  ऐसी  दुर्दशा  है  कि  वह
 बेचारे  न  तो  कुछ  कह  सकते  हैं  जोर  न  ही
 उनकी  सुनवाई  होती  है।  यहां  पर  अपने  भाषण
 के  द्वारा  पोषकों  ध्यान  उनकी  भोर  भ्राफषित
 करना  चाहता  हैं  और  प्रार्थना  करता  हैं  कि
 उनकी  शोर  श्राप  ध्यान  दें  ।  इनकी  संख्या
 दिल्‍ली  में  करीब  डेढ़  सौ  है  कौर  सारे  देश  में
 चार  सौ  है।  उनकी  सर्विस  कंडीशनर  पर  आप
 दृष्टिपात  करें  ज़ोर  सुधार  करें

 आकाशवाणी  की  जो  भाषा  नीति  है
 उसमें  आपको  जल्दी  जल्दी  परिवर्तन  करने  की
 भ्रावश्यकता  नहीं  है  ।  जो  नीति  एक  बार  बन
 चुकी  है  उस  पर  भ्रापको  कायम  रहना  चाहिये
 उस  भाषा  को  सभी  लोग  समझने  लग  गए  हैं
 बार  बार  भाषा  नीति  पर  विस्तार  करने  के
 लिए  कमेटी  बना  दी  जाती  है  शौर  यह  उससे
 पूछा  जाता  है  कि  कैसी  भाषा  हो  |  जो  भाषा
 काफी  पहले  से  चली  श्र  रही  है  मीर  जो  गे
 भी  चलती  रह  सकती  है  वह  क्‍या  कोई  बुरी
 भाषा  है  ।  देश  भर  के  लोग  उसको  समझते
 हैं  फिर  भी  आप  कहते  हैं  कि पब्लिक  के  पास
 पहुंचने  के लिए  कौनसी  भाषा  होनी  चाहिये  ny
 क्या  पब्लिक  अखबार  नही  पढ़ती  है।  समाचार
 पत्तों  की  जो  भाषा  है  वहू  परिभाषित  भाषा  है।
 स्कूलों  में  जो  भाषा  पढ़  कर  बच्चे  निकल  रहे
 हैं  या निकल  चुके  हैं  वह  भाषा  क्या  कोई  दूसरी
 भाषा  है  ?  फिर  यह  कैसे  कंहा  जाता  है  कि
 संस्कृति करण  है  या  पशियनीकरण  है  आप
 उसमें  बार  बार  परिवर्तन  न  करें  t  उसमें  श्राप
 सुधार  करें,  उसको  बरच्छा  करें  |  लेकिन  बार
 बार  परिवर्तन  भाषा  नीति  में  नहीं  होना
 चाहिये.  1  बार  बार  परिवर्तन  करने  की  नीति
 की  लोग  सराहना  नहीं  करते  हैं,  इसकी  वें
 बुराई  करते  हैं  ।
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 अन्त  में  भ्रच्छे  कामों  के  लिए  मैं  मन्त्रालय
 को  तारीफ  करता  हूं  ।  पभ्ाकाशवाणी  के
 पब्लिकेशन्स  डिवीज़न  के  प्रौढ़  अन्य  जो  इसके
 विभाग  हैं,  उनमें  काम  करने  वाले  लोगों  ने
 जो  भ्रच्छा  काम  किया  है  उसकी  मैं  सराहना
 करता  हूं  ।  विशेषकर  लिखाई  के  ज़माने  में
 उन्होंने  जो  काम  किया  है,  उसकी  मैं  सराहना
 करता  हूं  -  साथ  साथ  मैं  यह  भी  प्रार्थी ता  करार
 हूँ  कि  जो  सुझाव  मैंने  दिये  हैं  उन  पर  विचार
 क्रिया  जाए,  उन  पर  गौर  किया  जाए  और  उन
 पर  अमल  करने  की  कोशिश  की  जाए  1

 Mr.  Deputy-Speaker:  Hon.  Members
 Tay  now  move  the  motions  to  the
 Demands  for  Grants  under  the  contro]
 of  the  Ministry  of  Information  and
 Broadcasting,  subject  to  their  being
 otherwise  admissible.

 Shri  M.  BR,  Masani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Information  and
 Broadcasting’  be  reduced  by
 Rs.  100."
 [Undesirable  expenditure  of  publio
 funds  in  a  poor  country  like  India
 on  the  development  of  Televi.
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 “That  the  demand  under  the

 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs,  100".

 [Failure  to  give  more  encouragement
 to  language  papers.  (l4)].

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.”.

 {Implications  of  governmental  deci-
 sion  regarding  television.  (15) 1.

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.”.,

 {Recent  Government  decision  regard-
 ing  a  temporary  ban  on  the  remark-
 able  Bengali  film  “Neel  Akasher
 Neechey”.  (18).

 “That  the  demand  under  the
 heaq  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100”.

 [Non-implementation  of  the  recom-
 mendations  of  the  re-organisation

 (7)
 Shri  K.  हू,  Watior  (Trichur):  I  beg

 to  move’
 “That  the  demand  under  the

 head  Ministry  of  ‘Information  and
 Broadcasting’  be  reduced  by
 Rs.  100.”

 (Discrimination  in  the  newsprint
 of  Government  in  favour  of  big
 Newspapers.  (l)]

 “That  the  demand  under  the
 head  ‘Ministry  of  Information  and
 Broadcasting’  be  reduced  by
 Rs.  100.”"

 [Discrimination  in  the  advertising
 policy  of  Government  in  favour  of
 big  Newspapers.  (12)),
 “That  the  demand  under  the

 head  ‘Ministry  of  Information  and
 Broadcasting’  be  reduced  by  Rs.
 100.”.

 {Question  of  price  page  schedule  of
 Newspapers.  (3)

 3007  (ai)  LS—9.

 e  for  gineering  services
 of  ALR.  (17))

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs,  100...

 [New  practice  of  employing  foreign
 engineers  for  installing  transmitters
 in  India  as  turn-key  projects  which
 Indian  engineers  had  been  doing  all
 these  years.  (18).

 “That  the  demand  under  the heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.",,

 [Failure  to  impl  import
 tion  wherever  available,  particularly
 in  utilising  foreign  credits.  (9).

 “That  the  demand  under  the
 heaqg  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceq  by
 Rs.  100."

 (Disregard  of  technical  and  ec  fe
 considerations  in  establishing  new
 radio  stations,  (20)7 ]
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 {Shri  K.  K.  Warior]
 “That  the  demand  under  the

 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.”.,

 (Need  of  security  and  strategic  disper-
 sal  of  new  high  power  short  wave
 transmitters.  (2l)]}.

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs,  100.”.,

 [Neglect  shown  in  not  establishing  any
 radio  stations  at  Madurai  and  Co-
 chin,  two  of  the  important  and  main
 cities  of  the  South.  (22) ).

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceq  by
 Rs.  100.”.

 [Need  to  expedite  on  highest  priority
 the  strengthening  of  the  Trichur
 Transmitting  station  with  at  least
 a  200  K.W.  transmitter.  (23)].

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs,  100.”.

 (Need  for  setting  up  of  a  full  fledg-
 ed  studio  centre  at  Trichur.  (24)  h

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceq  by
 Rs,  100.”.

 [Proposed  agreement  with  U.S.S.R.
 for  high  power  transmitters.  (25)]

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs,  100...

 {Need  to  implement  the  recommenda-
 tions  of  the  S.  C.  Samanta  Evalua-
 tion  Committee.  (26) ). Le

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100”.

 [Need  for  enacting  a  comprehensive
 Press  and  Registration  of  Books
 Statute  repealing  the  existing  out  of
 date  enactment.  (27)).
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 “That  the  demand  under  the

 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100”.

 {Need  to  allot  more  foreign  exchange
 for  import  of  Newsprint.  (28).

 “That  the  demand  under  the
 heaqg  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.”.

 [Failure  of  Government  to  take  pro-
 per  action  on  the  basis  of  the  find-
 ings  and  recommendations  of  the
 Press  Enquiry  Commission  and
 Monopolies  Enquiry  Commission
 (29).J.

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.”.,

 [Question  of  near  monopoly  position
 of  the  P.T.I,  in  dissemination  of
 news.  (30) )..

 ‘That  the  demand  under  the
 head  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100”.

 [Need  to  give  equal  if  not  more  faci-
 lities  to  representatives  of  language
 papers.  (3l)].

 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs.  100.”.

 [Need  to  expedite  the  implementation
 of  the  recommendations  of  the  En-
 quiry  Committee  on  Small  News-
 papers.  (32) ).

 “Phat  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reducey  by
 Rs.  100.”.,

 [Need  for  expansion  of  Film  Institute
 of  India  and  wider  publicity  to  at-
 tract  more  trainees.  (33)  L
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 “That  the  demand  under  the
 heag  ‘Ministry  of  Information
 and  Broadcasting’  be  reduceg  by
 Rs,  100.”.

 [Institution  of  more  scholarships  to
 indian  students  to  tuke  up  training
 in  the  Film  Institute  of  India.
 (34)  ].

 Shri  Hem  Barua  (Gauhati):  Sir,  I
 have  gone  through  the  report  of  the
 Information  and  Broadcasting  Minis-
 try  with  due  care  and  caution.  This
 report,  like  any  other  report  of  its
 kind,  is  sullen  and  dry  in  details
 and  does  not  focus  any  attention
 on  the  basic  facts  trat  confront
 this  ministry.  I.  am  very”  un-
 happy  to  say  that  this  ministry  is
 relegated  to  a  second  rate  position  and
 even  the  time  allotted  for  the  dis-
 cussion  of  its  demands  is  limited  to
 four  hours.  On  the  other  hand,  with
 so  many  departments  under  _  this
 ministry—it  is  almost  like  an  em-
 Pire—it  is  very  difficult  to  do  proper
 justice  to  all  the  departments,  because
 the  time  is  very  limited.

 I  would  take  up  external  publicity
 first.  The  purpose  of  there  external
 broadcasts  by  the  Al]  India  Radio  is
 to  focus  a_  correct  image  of  India
 abroad.  But  what  image  of  India  is
 there’  today  abroag  if  not  the  image
 of  hungry,  poor  and  famished  coun-
 try?  In  the  context  of  it,  I  would  say
 that  the  responsibility  of  the  external
 broadcast  has  gone  up  very  high.
 Now,  if  yoy  turn  over  the  pages  of
 the  handbook  published  by  the  BBC
 for  966  you  wil!  know  in  what  dep-
 lorable  state  our  external  publicity

 fs  and  you  can_  also  compare  that
 with  the  magnificant  strides  other
 countries,  equally  under-developed like  us,  like  China,  Egypt,  North
 Korea  and  Cuba  have  made.  BBC  has
 listed  2  countries  as  major  broad-
 casters  and  in  this  list  of  2  countries,
 unfortunately,  India  does  not  find  a
 Place  whereas  North  Korea  finds  a
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 place  and  Cuba  a  place.  My  I  teli
 you,  Sir,  that  in  950  China  had  only
 66  programme  hours  per  week  in  res-
 pect  of  external  broadcasts  but  by
 965  China  increased  the  number
 trom  66  to  937.  China,  according  to
 this  BBC  handbook  is  only  second  to
 the  Soviet  Union  in  the  matter  of
 external  broadcast.  About  North
 Korea  and  Cuba,  they  have  200  hours
 of  external  broadcast  whereas  India
 has  only  60  hours  of  external  broad-
 cast.  To  illustrate  what  scant  atten-
 tion  is  paid  in  this  respect,  |  would
 like  to  cite  one  instance.  I  read  a
 very  illuminating  article  by  Mr.
 Kushwant  Singh.  He  was  with  the
 AIR  people.  There  he  has  narrated
 a  short  fine  incident.  One  day  the
 announcer  for  the  French  service  of
 the  All-India  Radio  did  not  turn  up
 in  time.  The  engineer  on  duty  im-
 mediately  went  up  to  the  mike  and
 said:  “This  is  the  French  service  of
 the  All  India  Radio.  I  am  sorry  our
 announcer  has  not  turned  up  and  I
 speak  no  French.  Here  is  some  Hin-
 dustani  music  for  you.  1  hope  you
 will  enjoy”.  The  trouble  was,  the
 French  listeners  possibly  listened  to
 this  Hindustani  music,  but  there  was
 no  reaction  from  their  side.  Either

 the  Frénch  listeners  are  inert,  in  their
 reiponge  or  t’-ey  do  not  treat  our
 external  broudcast  with  the  serious-
 ness  it  deserves.  Otherwise,  what
 should  be  the  reason  for  there  being
 no  reaction  from  their  side.  I  must
 congratulate  the  engincer  on  duty  for
 his  presence  of  ming  and  ingenuity.
 If  he  had  not  that  presence  of  mind,
 if  he  had  not  played  that  Hindustani
 music,  possibly  it  would  have  ended
 up  in  a  sort  of  confusing  state  of

 affairs.

 Another  thing  is,  for  our  external
 broadcasts  we  utilise  the  service  of
 short  waves.  In  this  age  of  transistor
 revolution  short  waves  are  becoming
 very  speedily  out  of  date.  We  want
 medium  wave  transmitters.  The
 Government  tells  us  that  they  are
 going  to  have  a  medium  wave  trans-
 mitter  of  000  kilowatts  from  Soviet
 Russia  very  soon  and  that  would  go
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 {Shri  Hem  Barua]
 on  the  air  by  1968.  Why  do  you  for-
 get  that  Egypt,  a  country  that  is
 equally  under-developed  as  we  are,
 has  already  switched  on  to  a  5000  kw
 medium  wave  transmitter.  In  this
 Tespect  I  want  to  ask  the  hon.  Minis-
 ter  one  question.  I  am  very  unhappy
 that  he  has  taken  over  this.  He  did
 so  well  in  shipping.  From  shipping
 to  broadcasting  is  a  very  bad  trans-
 migration,  I  should  say.  But  what-
 ever  that  might  be,  are  you  in  a  posi-
 tion  to  tell  us  that  with  that  000  kw.
 transmitter  you  would  be  able  to
 serve  the  purpose  to  counteract
 Chinese  propaganda  in  South-Fast
 Asia?  These  countries  are  paying  a
 lot  of  attention  so  far  as  Asian  and
 African  countries  are  concerned—
 Egypt,  Cuba,  China  and  all  those
 countries.  But,  unfortunately,  we
 have  neglected  those  countries,

 Then,  I  do  not  understand  this  ap-
 pendage  “all”  affixed  to  “All  jgndia Radio”.  After  8  years  of  freedom
 do  you  have  to  emphasise  the  allness
 of  our  country,  the  unified  pattern  of
 our  country,  b:  affixing  the  word
 “all”  to  “All  India  Radio”?  Is  there
 any  radio  in  the  world  which  is  ‘known
 as  “all  so-and-so”?  Dc’  the  American
 People  call  their  Vo'ce  of  America,
 ‘Voice  of  all  America”?  Do,  the  peo-
 ple  of  England  call  the  BBC  as  the
 “All  British  Broadcasting  Corpora-
 tion”?  I  had  recently  been  to  Singa-
 pore.  The  radio  there  is  known  as
 “Radio  Singapore”.  Therefore,  I
 think  ,this  “all”  does  not  reflect  the
 correct  image  of  India.  If  you  want
 to  project  the  correct  image  of  India
 in  the  context  of  today,  I  think  this
 “all”  should  be  removeg  from  “All
 India  Radio”,  and  this  ‘Al,  India
 Radio”  should  be  re-named  as  “Radio
 India”.  I  hope  our  hon.  Minister
 would  look  into  it  and  do  it.

 Then,  ;  feel  the  All  India  Radio
 needs  liberation  from  the  bureaucra-
 tic  hands.  I  hope  the  hon.  Minister
 would  excuse  me  if  I  compare  the
 All  India  Radio  with  an  old  spinster
 aunt  who  keeps  prejudiced  eyes  al-
 ways  on  her  young  nieces  whenever
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 she  sees  them  in  the  compnay  of  some
 young  smart  men.

 An  hon,  Member:  Young  men  like
 the  hon.  Member!

 Shri  Hem  Barua:  Not
 there  are  younger  people.

 like  me;

 Like  that,  the  All  India  Radio  does
 not  welcome  new  ideas,  ang  in  order
 to  enable  this  institution  to  welcome
 new  ideas  I  think  it  must  be  liberat-
 ed  from  the  hands  of  the  bureaucrats.
 In  that  connection,  1  would  suggest—
 we  have  been  suggesting  year  in  and
 year  out—that  the  All  India  Radio
 should  be  converted  into  a  corporation
 judged  entirely  by  professional  and
 creative  standards.  If  it  is  allowed  to
 function  like  this  under  bureaucratic
 control  things  woulg  be  very  bad,  as
 things  became  very  bad  when  Shri
 mati  Indira  Gandhj  was  a  candidate
 for  the  Prime  Ministership.  The  role
 thon  played  by  All  India  Radio  was
 criticised  in  a  statement  by  certain
 Members  of  the  Opposition.  Under
 bureaucratic  control,  I  do  not  think  it
 would  be  able  to  carry  the  psycholo-
 gical  warfare  against  our  enemies.  It
 failed  on  several  occasions.  Even
 during  the  Pakistani  aggression  some
 of  the  features  that  the  All  India  Radio
 put  up  were  horrible.  One  was  about
 Sargodah.  It  was  also  fictiona]  in
 character,  in  the  sense  that  it  was
 said  in  a  very  pompous  way:  “Here
 was  an  air  pilot  who  crasheg  down
 on  the  radar  detector  disobeying  the
 orders  of  his  squadron  commander”.
 Ultimately,  what  happened  was,  after
 a  few  days  Air  Marshal  Arjun  Singh
 had  to  come  out  with  a  statement  that
 nothing  like  that  happened,  because

 it  amounts  to  a  blot  on  the  discipline
 of  the  defence  forces.  I  know,  when
 Shastriji  died,  within  a  few  hours
 04  came  down  ang  was  able  to  pro-
 duce  a  feature  whereas  our  people
 could  not.  Likewise,  during  the  re-
 cent  Indo-Pak  conflict  the  AIR  was
 not  prompt  in  getting  actual  record-
 ings  from  the  actual  battle-field  when
 the  shooting  war  was  on  and  the
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 features  that  were  produced  on  Dograi
 and  Burki  were  only  after  a  month  or
 something  like  that.

 There  was  a_  feature  calleg  “Re-
 quiem  for  a  Cathedral”.  It  was  in
 such  bad  taste  that  the  Times  of  India
 was  forceg  to  comment  on  it  on  l8th
 October,  965  saying:

 “AIR  should  be  very  careful  to
 avoid  crude  propaganda  even  un-
 consciously  in  some  of  its  feature
 programmes  and  talks....”

 Don't  you  think  this  is  rather  a  very
 harsh  statement  on  the  performance
 of  the  All  India  Radio?

 I  think  the  television  is  in  the  off-
 ing.  When  the  television  comes  it
 would  be  a  corporation.  My  suges-
 tion  is  that  both  AIR  and  television,
 that  is  already  in  the  offing,  should
 not  only  be  under  corporations  but
 they  should  also  have  commercial
 programmes  in  order  to  earn  finances
 for  our  nation-building  projects.

 Then  I  will  come  directly  to  ano-
 ther  thing.  I  do  not  understang  the
 mind  of  this  Ministry.  Eight  years
 after  it  was  granteg  a  “U”  Certificate
 and  four  years  after  the  Chinese  ag-
 gression,  all  of  a  sudden  the  Ministry
 woke  up  and  banned  a  Bengali  pic-
 ture  called  Neel  Akasher  Neeche,
 based  on  a  novel  by  Mahadevi  Varma,
 simply  because  of  the  fact  that  the
 hero  of  that  book  is  a  Chinese  Bhikri-
 walla.  And  why  have  they  done  it
 only  for  two  months?  ‘The  way  in
 which  Government  functions  ,would

 it  be  possible  for  them  to  make  up
 their  mind  whether  to  ban  it  perma-
 nently  or  not  within  a  brief  period
 of  two  months?  The  Chinese  are
 inimica]  to  us  and  we  have  been
 focusing  attention  on  that.  But,  at

 the  same  time,  I  woulg  refer  the  hon.
 Minister  to  a  speech  made  by  Shri
 Nehru  at  Shantiniketan  in  963  where
 he  said  that  we  should  react  but  we
 should  not  react  in  terms  of  fear  and
 hatred.
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 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  7
 may  say  for  the  benefit  of  the  hon.
 Member  that  the  ban  has  been  re-
 voked.

 Shri  Hem  Barua:  It  is  very  good.
 Thank  you  very  much.  Otherwise  if
 We  continue  like  this  one  day  sudden-
 ly  We  will  end  up  by  banning  Tagore’s
 Kabuliwalla  if  our  relationship  with
 Afganistan  unfortunately  worsens.

 Now  I  must  say  a  few  words  about
 the  Song  and  Drama  Division.  It
 should  have  a  separate  wing  or  de-
 partment  for  folk  culture  like  folk
 dance,  folk  music  etc.  I  would  say
 this  much  also.  The  Song  ang  Drama
 Division  is  doing  good  work.  During
 the  Pakistan  aggression  I  was  fortu-
 nate  enough  to  see  some  of  the  scenes
 represented  by  this  department  en-
 titled  “Ham  Tum  Aur  Woh”.  Some-
 how  I  liked  it  ang  it  left  some  im-
 pressions  in  my  mind.  In  one  sent-
 ence,  it  can  be  said  that  they  are  pro-
 Paganda  and  yet  they  are  not  propa-
 ganda,

 I  only  wish  well  by  this  Ministry.
 This  All  India  Radio  or  this  Ministry
 fights  a  very  serioug  battle,  and  that  is
 a  battle  for  the  minds  of  men.  It  is
 not  like  other  battles  for  territories;  it
 is  a  battle  for  the  minds  of  men.  Since
 it  fights  that  battle,  I  hope  and  trust
 that  under  the  new  Icadership  it  will
 fight  this  battle  more  courageously  and
 more  vigorously.

 st  वि०  सि०  चौधरी  :  (मथुरा)  :  उपा-
 ध्यान  महोदय,  मैं  सूचना  प्रसारण  मंत्रालय
 के  प्रनुदानों  की  मांगों  का  समर्थन  करता  हूं  v
 मैं  यह  समझता  हूं  कि  जैसा  कि  अभी  माननीय
 सदस्य  कह  रहे  थे  ।

 हमारे  मंत्री  महोदय  इस  मेघा-
 तय  में  जाये  हैं  यह  इस  मंत्रालय  का  सौभाग्य
 है  मैं  यह  समझता  हूं  कि  यह  मंत्रालय  एक
 महत्वपूर्ण  मन्त्रालय  है,  इसका  जितना  जन-
 मधुपर्क  है,  इसका  जितना  जनता  से  सम्बन्ध
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 है,  जनता  की  जितनी  इसमें  रुचि  है  उतनी
 शायद  ही  किसी  कौर  मंत्रालय  में  होगी।
 राज  इस  मंत्रालय  का  प्रसार  से  रहा
 है।  गांव  गांव  रेडियों  पहुंच  रहे हैं।
 गांव  गांव  में  इसकी  परवाज़  पहुंच  रही  है  v
 यह  इन  झा कड़ों  से  भी  प्रकट  होता है  कि
 किस  तरह  से  जनता  की  रुचि  इसमें  बढ़ती  जाती
 है  ।  सन  963  में  37  लाख  रेडियो
 थे।  वह  बढ़ कर  19644  43  लाख  हो  गए
 शौर  ऐसा  प्रनुमान  किया  जाता  है।
 रिपोर्ट  से  मालूम  होता  है  कि  50  लाख  रेडियो
 इस  दिसम्बर  में  तक  हो  गये  ह  तो  इस
 से  जो  प्रगति  हो  रही  है।  इससे  यह  मालूम
 होता  है  कि  जनता  की  रुचि  इस  तरफ
 बढ़  रही  है  ।

 इसी  तरह  से  एक  शौर  बात  उपाध्यक्ष
 महोदय,  मुझे  देखने  को  मिली  35,  इस
 अंबाला  के  द्वारा  प्रदशनियां  की  गई  उनमें

 ]  करोड़  69  लाख  आदमियों  ने  उनको  देखा  ।
 शब  श्राप  देखें  ]  करोड़  69  लाख  आदमी  इन
 प्रदर्शनियों  को  देखें  तो  इससे  अधिक  जनता  की
 रुचि  का  शौर  कया  प्रमाण  हो  सकता  है  ?  मैं
 समझता  हूं  कि  चाहे  वह  संगीत  हो,  साहित्य  हो
 कला,  व्यापार  उद्योग  इतिहास,  राजनीति,
 शान्ति युद्ध,  शिक्षा  विकास,  विज्ञान  इरादी  कोई
 भी  क्षेत्र  क्यों  न  हो,  उस  सबका  इससे  सम्बन्ध
 है।  इस  मंत्रालय  के  प्रति  सरकार  की
 विशेष  रुचि  रहनी  चाहिये  |  मैं  यह  भी
 प्रभाव  करता  हूं  कि  जिस  तरह  से  शौर

 *मंत्रालयों  में  प्रगति  हो  रही  है  उसके  भ्रपेक्षाकृत
 इसकी  प्रगति  भ्र धिक  है  भ्र ौर  मैं  धीरे  धीरे
 यही  प्रभुत्व  कर  रहा  रहा  हूं  कि  हमारे
 आधुनिक  युग  में,  विज्ञान  के  युग  में,  इसका
 एक  बहुत  बड़ा  स्थान  है  ।

 उपाध्यक्ष  महोदय,  मैं  इसके  समर्थन  के
 साथ  साथ  कुछ  बातें  श्लोक  कहना  चाहता  हूं
 मैं  यह  निवेदन  करना  चाहता  हू  कि  जैसा  मैंने
 इस  में  देखा  कि  30  लाख  फोल्डर  कौर
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 पोस्टर  छापे  गए  इस  तरह  जो  फोरम
 झोर  पोस्टर  छापे  जाते  हैं  बहुत  कम
 उनका  प्रचार  हो  पाता  है  क्‍योंकि  यह  कहीं
 आफिस  में  रह  जाते  हैं  या  ब्लाक  के  स्तर  पर
 रह  जाते  हैं  और  इनकी  जो  भाषा  होती  है
 वह  इस  तरह  की  होती  है  कि  ग्रामीण  साधा-
 रण  जनता  उसे  समझ  नहीं  पाती  है  ।
 झगर  वह  इस  तरह  से  सरल  बनाये  जांयें
 कौर  गांव  सभा  को  पहुंचाये  जायं,  सीधे
 गांव  के  स्तर  पर  भेजे  जाय॑  तो  बहुत  कुछ  लाभ
 हो  सकता  है  ny

 दूसरी  बात  मैं  मह  कहना  चाहता  हूं  जैसा
 कि  त्रिवेदी  जी  ने  कहा  माननीय  मंत्री  जी इस  बात
 से  परिचित  हैं  कि  हमारे  ब्रज  क्षेत्र  मे ंलगभग
 डेढ़  करोड़  लोग  ब्रज  भाषा  बोलते  हैं  ny
 ब्रज  भाषा  का  क्‍या  महत्व  है  मैं  समझता  हूं
 हमारे  सब  लोक  सभा  के  सदस्य  और  हमारे
 सब  देशवासी  इसे  जानते  हैं  +  हमारे
 माननीय  मंत्री  जी  भी  इस  बात  को  जानते
 हैं  कि  वह  कितना  महत्व-पूर्ण  क्षेत्र  है  ।  इस

 क्षेत्र  की  संस्कृति,  कौर  कला  महत्वपूर्ण  हैं  t
 वहां  कृष्ण  भगवान  पैदा  हुए,  उनकी
 प्रेरणा  लेकर  के  न  केवल  मथुरा  में,
 न  केवल  उत्तर  प्रदेश  में  बल्कि  पूरे  भारतवर्ष
 में  उसका  प्रचार  होता  है।  उपाध्यक्ष
 महोदय,  ब्रजभाषा के  क्षेत्र  में  जो  कला  की
 दौर  संस्कृत  की  प्रेरणा  पायी  जाती  है  उससे
 आप  देखें  तो  मैं  यह  कहूंगा  कि  झगर  किसी  के
 अन्दर  कोई  प्रेरणा,  किसी  के  अन्दर  कोई
 रस  पैदा  होता  है  तो  उसी  ब्रज  के  कृष्ण  का
 नाम  लेकर,  उसी  भाषा  के  रसिया  को  गाकर  कौर
 वहां  की  होली  भ्र ौर  रासलीला  देख  कर  झगर
 उस  क्षेत्र  की  बातें  सुनने  को मिलें  तो  मैं समझता
 हूं  कि  हमारे  देश  में  एक  तरह  से  बढ़ा  रस  कराने
 लगेगा  ।  हम  यह  भी  अनुभव  करते  है  कि
 रस  ही  नहीं  ,  हमारे  जो  सैनिक  हैं  वह  इसको
 सुनेंगे  तों  उन  सैनिकों  के  भ्रमर  जोश  जायेगा
 महिलायें  सुनेंगी  तो  उनके  मुंह  पर  मुस्कराहट
 जायेगी  झोर  मैं  तो  यहां  तक  कहूंगा  कि  उनकी
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 रस  की  बातें  सुनकर  के  बुड्ढों  में  भी  कुछ
 उत्साह  और  जोश  पैदा  होगा  कौर  हो  सकता
 है  उनका  बुढ़ापा  कुछ  ज्यादा  दिन  के  लिए  हट
 जाय  तो  मैं  इस  सम्बन्ध  में  निवेदन  करना
 चाहता  हूं  माननीय  मंत्री  जी  से  कि  माननीय
 मंत्री  इस  मांग  के  ऊपर  विशेष  रूप  से

 ध्यान  दें  कि  वहां  रेडियो  स्टेशन
 होना  नितान्त  आवश्यक  है  रेडियो  स्टे-
 शन  की  मेरी  ही  मांग  नहीं,  बहुत  से
 लोक  सभा  के  सदस्यों  की  मांग  है,  बहुत  सी
 संस्थाओं  की  मांग  है,  जनता  की  मांग  है,
 बल्कि  मैं  तो  यह  कहूंगा  कि  देश  की  मांग  है  v
 इसलिये  देश  की  इस  मांग  कौर  जनता  की  मांग
 को  वहू  विशेष  रूप  से  ध्यान  में  रखें  ।  मुझे
 झाशा  है  कि  मानवीय  मंत्री  जी  इन  अनुदानों
 की  मांगों  का  जवाब  देगें  तो  घोषणा  करेंगे  कि
 वहां  ब्रज  क्षेत्र  में  या  ब्रज  क्षेत्र  के  मुख्य  स्थान
 मथुरा  में  जहां  की  मांग  तमाम  देश  से  पहुंची
 है,  वहां  पर  रेडियो  स्टेशन  होगा  t

 दूसरी  प्रार्थना  मैं  यह  करना  चाहता  हूं
 कि  जहां

 ‘B8o02T

 उपाध्यक्ष  महोदय  :  शाप  कौर  समय
 लेना  चाहते  हैं  ?

 थी  दि  सि०  चौधरी  :  जी  हां
 उपाध्यक्ष  महोदय  :  तो  श्राप  सोमवार  को

 जारी  रखें  ।

 35.29  brs,
 COMMITTEE  ON  PRIVATE

 MEMBERS’  BILLS.  AND
 RESOLUTION

 Eicury-Srconp  REPorT
 Shri  M  L.  Dwivedi  (Hamirpur):  Sir,

 व्‌  beg  to  move:
 “That  this  House  agrees  with

 the  Eighty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  23rd  March,
 1966."

 CHAITRA  4,  888  (SAKA)Free  Movement  of  8022
 Foodgrains  (Res.)

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  Eighty-second  Report  of  the
 Committee  on  Private  Member's
 Bills  and  Resolutions  presented  to
 the  House  on  the  23rd  March,
 1966.”

 The  motion  was  adopted

 15.291-2,  hrs,
 RESOLUTION  RE:  FREE  MOVE-
 MENT  OF  FOODGRAINS  IN  THE

 COUNTRY—contd.
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  further  discussion
 of  the  following  Resolution  moved  by
 Shri  Tan  Singh  on  the  lith  March,
 966:—

 “This  House  is  of  opinion  that
 the  system  of  compulsory  mono-
 poly  procurement  and  all  zonal
 and  other  barriers  to  the  free
 movement  of  foodgrains  through-
 out  the  country  be  abolished  im-
 mediately.”

 l  hour  ond  20  minutes  are  left.  Shri
 Bishwanath  Roy  may  _  continue  his
 speech.

 sh  विश्वनाथ  राय  (देवरिया)
 उपाध्यक्ष  महोदय,  पिछली  बार  जब  इस
 प्रस्ताव  पर  विचार  हो  रहा  था  उस  वक्‍त
 मैं सदन्‌  का  ध्यान इस  बात  की  तरफ
 झ्राकषित  करना  चाहता  था  कि  सरकार
 द्वारा  एकाधिकार  वसूली  की  प्रथा  ऐसी
 नहीं  है  जिससे  किसी  किसान  को  नुकसान
 या  हानि  हो।  वह  उनकी  रक्षा  के  लिए
 भी  है  |  उनकी  श्रमिक  रक्षा  के  लिए
 उसका  उपयोग  होता  है।  सम्भव  है  कि
 इस  प्रस्ताव  के  प्रस्तावक  महोदय  के  वहां
 भ्र धिक  भ्रमण  होता  हो  कौर  उनके  वहां  के
 किसानों  को  शायद  झमन  बेचने  का  ही
 अवसर  भ्राता  हो।  लेकिन  देश  के  प्राय
 भागों  में  ऐसा  प्रचार  भी  पाता  हैजल
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 [श्री  विश्वनाथ  राय]
 पर  कि  उत्पादन  बढ़ने  पर  भाव  गिरते
 हैं घौर  तब  सरकार  को  उचित  मूल्य
 किसानों  को  सुलभ  करने  के  लिए  भाव
 निर्धारित  करके  स्वयं  उनसे  भ्रमण  खरीदना
 पड़ता  है।  एक  बार  नहीं  परनेल  बार  ऐसा
 हुआ  है।  पिछली  बातों  को  दुहराने  के  बदले
 मैं  अपने  उत्तरप्रदेश  की  अरब  की  बात  कहूं
 तो  ज्यादा  अच्छा  रहेगा  श्लोक  तकंसंगत
 रहेगा  ।  इस  वर्ष  चालू  का  उत्पादन
 उत्तरप्रदेश  में  सबसे  भ्र धिक  हुआ  है।
 इतना  इससे  पहले  कभी  नहीं  हा  था  ।
 रोजगारियों  ने,  व्यवसायों  ने  भाव  बिलकुल
 गिराये  इससे  बीच  में  सरकार  को  जाना  पड़ा
 सरकार  सहकारी  समितियों  द्वारा  उचित  मूल्य
 पर  चालू  खरीद  कर  मद्रास  कौर  दूसरे
 प्रदेशों  को  भेज  रही  है।  जाहिर  हैकि
 अगर  इस  तरह  बीच  में  सरकार  दखल
 नहीं  देती  और  यदि  यह  प्रथा  नहीं  रहती
 तो  किसानों  पर,  शालू  उत्पादकों  पर
 विपरीत  प्रभाव  पड़ता।  झगर  वह
 अधिपत्य  व्यवसायी  वर्ग  के  पास  होता,
 जो  चालू  का  जो  रोजगार  करते  हैँ  उस
 व्यापारी  वर्ग  के  हाथ  में  अगर  इसका
 अधिपत्य  होता  तो  साधारण  किसानों  को
 भालू  उत्पादकों  को  हानि  उठानी  पड़ती
 aa  देश  में  जो  अन्न  संकट  विद्यमान
 है  उसमे  खाद्यान्न  का  उत्पादन  जैसे  भी
 हो  सके  तत्काल  बढ़ाने  की  आवश्यकता  है।
 उस  खाद्यान्न  की  कमी  को  दूर  करने  के

 लिए  किसानों  को  जो  जी  तोड़  कर  परि-
 शम  करना  है  उस  में  एक  बड़ा  मकका
 लगता  क्‍योंकि  जाहिर  है  कि  खाद्यान्न  का

 उत्पादन  तभी  किसान  बढ़ाने  के  लिए  प्रयास
 करेंगे  जब  कि  उन्हें  प्रोत्साहन  मिले  और
 उनकी  उपज  का  उन्हें  उचित  मूल्य  मिले।
 राज  जौन  स्टुढे  का  समय  नहीं है  जो  लंदन
 के  उच्नीसवी  शताब्दी  के  एक  एको ना मिस्ट
 हुए  हैं  भ्रमर  जिनका  कि  यह  विचार  था
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 कि  केवल  उत्पादन  मीर  मांग  के  आधार
 पर  समाज  की  व्यवस्था  चलती  है।
 लेकिन  राज  वह  चीज  नहीं  चलती  है।

 5.32  hrs.
 [Surr  SONAVANE  in  the  Chair]

 ag  नहीं  कि  वह  हमारे  जैसे  समाजवादी
 देश  में  न  चलती  हो  बल्कि  अमरीका  या
 जो  अन्य  जो  पूंजीवादी  देश  कहे  जाते  हैं
 या  जहां  बिलकुल  झा धिक  स्वतंत्रता  है
 वहां  देखा  जाय  तो  उधर  भी किसी  न
 किसी  रूप  में  वहां  की  सरकार  को  प्रौढ़
 वहां  के  राज्य  को  कुछ  अधिकार  रहता
 है,  एकाधिकार  भी  कुछ  रहता  है  वहां
 की  झ्ाथिक  व्यवस्था  को  कंट्रोल  करने  के
 लिए  i  wm  झपने  देश  भारत  में  तो
 भ्राथिक  व्यवस्था  प्लांड  है  --नियोजित  है।
 हम  लोग  इस  बात  के  लिए  वचनबद्ध  हैं
 कि  देश  में  समाजवादी  समाज  की  स्थापना
 करनी  है।  हर  पांचवें  वर्ष  देश  के  हर
 बालिग  को  वोट  देने  का  ग्र वसर  मिलता
 है  कौर  एक  सच्चे  प्रजातंत्री  रूप  में  देश
 का  शासन  कार्य  चलता  जाता  है।  देश
 के  एक  छोटे  से  छोटे  गांव  के  साधारण
 किसान  से  लेकर  बड़े  से  बड़े  करोड़पति
 कौर  भ्ररबपति  देश  की  शासन  व्यवस्था
 चलाने  के  लिए  श्मपने  प्रतिनिधियों  का
 चुनाव  करते  हैं  आर  जनता  के  चुने  हुए
 प्रतिनिधियों  द्वारा  एक  योजनाबद्ध  तरीके
 से  कार्य  चलाया  जाता  है।  निरंतर  सरकार
 द्वारा  हमारी  भ्रामक  व्यवस्था  को  बढ़ाने
 का  प्रयास  हो  रहा  है  ताकि  कुछ  दिनों  के
 बाद  यहां  पर  समाजवादी  समाज  की
 स्थापना  हो  सके।  एक  ऐसा  विचार
 लेकर  चलना  कि  सरकार  को
 एकाधिकार  न  हो  शौर  बिलकुल  वह
 समाप्त  कर  दिया  जाय  एक  ऐसी  बात  है
 जैसे  यह  बात  है  कि  अपनी  नोंक  तो  एक
 सुदृढ़  तरीके  से  बनायें  धौर  उसके  ऊपर
 बड़ी  इमारत  ऐसी  बनायें  जो  गिर  जाय।
 जाहिर  है  कि  ऐसा  वही  कर  सकता  दै  जिसके
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 विचारों  में  स्पष्टता  न  हो।  देश  की
 सामाजिक  व्यवस्था  के  साथ  धा थिक
 व्यवस्था  के  सम्बन्ध  में  भी  दिमाग  में
 स्पष्टता  न  होने  के  कारण  कोई  ऐसी  बात
 कर  सकता  है।  जब  एक  बार  संसद  ने
 बारीक  व्यवस्था  के  सम्बन्ध  में  समाजवाद
 की  स्थापना  के  लक्ष्य  को  मान  लिया  तो
 वह  सारे  राष्ट्र  का  लक्ष्य  हो  जाता  है  वह
 एक  किसी  वर्ग  विशेष  या  किसी  दल  विशेष
 का  ही  लक्ष्य  नहीं  रहता  है।  ऐसी  दशा  में
 जब  भारत  का  लक्ष्य  समाजवाद  निर्धारित
 हो  चुका  है  तब  बिलकुल  सरकार  के  एका-
 शिकार  को  समाप्त  करना  ब्रोकर  कुछ
 व्यवसाइयों  के  भ्र धि कार  को  स्थापित  करना
 आज  बीसवीं  शताब्दी  में  उचित  नहीं  लगता
 है।  ग्राम  हस  तरह  का  प्रस्ताव  भाये
 यह  मेरी  समझ  में  यह  बात  नहीं  कराती  है

 दूसरी  तरफ  मैं  यह  कहना  चाहूंगा
 बहू  तो  प्राचीन  सिद्धान्त  की  बात  है  या
 बड़ी  योजना  की  बात  है  ।  अन्तर्राष्ट्रीय
 मामलों  में  भी  हम  को  बाहर  से  माल  लेना
 ही  पड़ता  है।  हो  सकता  है  कनाडा  और
 प्रक्रिया  जेसे  एक  बाघ  देश  में  जहां
 उपज  काफी  होती  है  और  प्राप्ति  कम  है
 हां  पर  शरमन  का  बाहुल्य  हो  वहां  पर
 उनकी  आवश्यकता  से  भारिक  बंदा  होता  ही
 हो  लेकिन  ऐशिया  के  देशों  में  कौर  भारत
 जैसे  घनी  आबादी  वाले  देशों  में  बाहर  से
 अनाज  मंगाने  की  भ्रावश्यकता  पड़ती  है।
 ऐसी  हालत  में  यह  कहां  तक  उचित  होगा
 कि  हम  सरकार  के  ग्रधिपत्य  को  तो  समाप्त
 कर  दें  और  कुछ  व्यवसाइयों  के  प्राधिकार
 को  स्थापित  होने  का  भ्र वसर  दें?  उस
 हालत  में  विदेशों  से  जो  भी  हमारा  पन्त-
 श्ष्ट्रीय  व्यापार  होता  है  उसको  हम  किस
 'झाधघार  पर  स्थापित  कर  सकेंगे?  कुछ
 व्यक्तियों  के  हाथ  में  इस  सारी  व्यवस्था
 को  देना  कौर  जिस  रूप  में  यह  प्रस्ताव
 खाया  गया  है  उसे  झगर  मान  लिया  जाय
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 तो  जिस  प्राथमिक  व्यवस्था  ग्रोवर  समाजवादी
 समाज  बनाने  को  हम  कृतसंकल्प  हैं  उस
 पर  एक  झा घात  पहुंचेगा.  |

 अब  यह  हो  सकता  है  कि  राजस्थान  के
 किसी  भाग  में  जिसकी  चर्चा  प्रस्तावक
 महोदय  नेकी  थी  असन  का  बाहुल्‍य  हो
 लेकिन  देश  के  अनेक  भागों  में  प्रश्न  की  कमी
 है  और  इस  वर्ष  तो  खाद्यान्न  की  स्थिति
 कौर  भी  विषम  है।  इसके  कारण  देश  में
 जो  सन्तोष  व्याप्त  हो  रहा  है  उसे  यह्‌
 विरोधी  दल  वाले  शौर  उभारने  की  कोशिश
 करते  हैं प्रौर  उसके  परिणामस्वरूप  जो
 जो  दुखद  कांड  हुए  हैं  वह  सभी  के
 सामने  हैं।  जब  जाहिर  हैकि  कमी  वाले
 क्षेत्रों  में  प्रश्न  पहुंचाने  के  लिए  प्रगर  विदेशों
 से  हमें  प्रश्न  पूरे  तरीके  से  नहीं  मिलता  है
 तो  कैसे  काम  चलेगा?  चाहे  वह  राजस्थान
 हो  चाहे  पंजाब  हो  जहां  भी  प्रश्न  उस
 क्षेत्रकी  आवश्यकता  सैनिक  है  तो  वहां
 का  अन्न  सरकार  लेकर  उन  भागों  में
 पहुंचाये गी  जहां  पर  उसकी  कमी  a
 आवश्यकता  है।

 श्री  ध्रोंकार  लाल  बैरवा  (कोटा):  ब्लेक
 से  बेचती  है  सरकार  ।

 श्री  विश्वनाथ  राय  :  ब्लैक  से  बेचने
 की  जो  बात  होते  वह  माननीय  सदस्य
 ज्यादा  जानते  होंगे।  मैंतो  उन  क्षेत्रों  से
 आता  हूं  जहां  आमतौर  पर  अभाव  रहता  है
 कौर  सदा  ही  बाहर  से  भ्रमर  मंगाना
 पड़ता  है यह  बात  नहीं  है  कि  वहां  के
 लोग  काम  नहीं  करते  हैं,  वह  काफी  मेलभाव
 मशक्‍कत  करते  हैं  लेकिन  भाबादी  इतनी  घनी
 हैकि  एक  वर्गमील  Fii00t  कुछ
 झ्र धिक  व्यक्ति  हैं।  यह  भी  नहीं  है  कि  वह
 कुछ  बंदा  नहीं  करते।  हमारे  वहां  के
 लोग  चीनी  बहुत  प्रतीक  पैदा  करते  हैं,
 वे  खुद तो  खाते  ही  हैं  साथ ही  चोरों  को
 और  इनको  भी  खिलाते  रहे  हैं  शताब्दियों
 से।  लेकिन  चूंकि  भाबादी  वहां  पर  काफी
 चली  है  इसलिए  वहां  प्रश्न  का  प्रभाव  रहता
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 [श्री  विश्वनाथ  राय]
 है भीर  बाहर  पर  बाधित  रहना  पड़ता
 है  ।  वहां  पर  ब्लैक  नहीं  होता  है  बल्कि
 जहां  सशकार  पर  कोआपरेटिव  सोसाइटियों
 के  द्वारा  या  राजकीय  दुकानों  द्वारा,
 कंट्रोल  शौप्स  द्वारा  विदेशों  से  मंगवाये

 हुए  प्रश्न  का  वितरण  कराती  है।  ब्लैक
 तो  वहां  पर  होता  है  जहां  उद्योगपति  हैं,
 व्यवसायी  हैं  भ्र ौर  हैडक्वार्टर  पर  ऐसे
 स्टारडस्ट  हैं  जो  थोक  का  व्यापार  करते
 हैं  और  जो  लोग  उनके  यहां  रहते  हैं

 ब्लैक  वे  लोग  करते  हैं।  ब्लैक  सरकारी
 दुकानों  द्वारा  नहीं  किया  जाता  हैलो
 जनता  में  गठना  एंद्रोल्ड  रेट  पर  देती  हैं।
 मेरे  कहने  का  मतलब  यह  है  कि  भारत  के

 एक  हिस्से  में  जहां  ्य  अन्न  अधिक  पैदा
 होता  है  और  उसमें  प्रस्तावक  महोदय
 का  वह  भाग  है  जहां  प्रतीक  गल्ला  उपलब्ध
 होता  है  वहां  सरकार  उस  भाव से  उन्हें

 कुछ  कम  देती  है  जिस  पर  वह  वहां  बेच
 सकते  हैं।  लेकिन  सरकार  यह  भी  तो
 करती  है  कि  उस  गल्ले  को  इस  तरह  से

 इकटठा  करके  दूसरी  जगहों  पर  जहां  अम्न
 उपलब्ध  नहीं  ,  है  वहां  उचित  मूल्य  पर
 जनता  को  सुलभ  करती  है।  अरब  यह
 कहें  कि  सरकार  उन्हें  कुछ  कम  देती  है
 कौर  उससे  ज्यादा  उन्हें  व्यवसायी  देते  हैं
 तो  वह  यह  क्‍यों  भूल  जाते  हैं  कि  देश
 के  उन  भागों  में  जहां  अन्न की  कमी  है
 बहां  की  जनता  को  सरकार  उचित  मूल्य
 में  ग्र नाज़  सुलभ  करती  है  जबकि  व्यय-
 साधनों  के  हाथों  द्वारा  ऐसा  होना  सम्भव

 नहीं  है।  यह  जो  सरकार  द्वारा  एकाधिकार
 है  यह  सारे  देश  कौर  समाज  की  झा धिक
 व्यवस्था  को  नियंत्रित  रखने  के  लिए
 किया  जाता  है।

 प्रस्ताव  के  दूसरे  हिस्से  में  प्रस्तावक

 महोदय  ने  जोनल  कौर  दूसरी  बैरियर
 इटाने  की मांग  की  है।  कब  सरकार  उसे
 काट  बिच  कर  रही  है  भोर ेहो  सकता है
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 fe  ag  कसी  हद  तक  हट  भी  जाय।
 सरकार  को  नियंत्रण  और  जोन  शादी  की
 व्यवस्था  समूचे  देश  कहिए  को  ध्यान
 रख  कर  करनी  पड़ती  है।  धव  चीनी  का
 ही  मामला  ले  लीजिये।  मैं  इस  पर  इस
 समय  अधिक  नहीं  कह  सकता  लेकिन  जब
 चीनी  का  उत्पादन  कम था  तब  नियंत्रण
 कौर  कंट्रोल  रखना  था ही  ।  कब  चूंकि
 चीनी  का  उत्पादन  बढ़  गया  है  इसलिए
 हो  सकता  है  कि  सरकार  उस के  बारे  में  नई
 नीति  बनाये  t  यहां  पर  समय  नहीं  है  कि  मैं
 अधिक  उस  पर  कहूं  लेकिन  जोंस  हटाने  की
 बात  भी  सरकार  ने  एक  तरीक़े  से  मानी  है
 कौर  उस  पर  वह  विचार  कर  रही  है  -  उस
 के  सम्बन्ध  में  संशोधन  करने  की  बात  हो
 रही  है  अनेक  बार  इस  पर  चर्चा  हो  चुकी
 है  ।  इसलिए  फिर  जब  अवसर  मिलेगा  तब
 मैं  कहूंगा  कि  चीनी  पर  से  कंट्रोल  बिल्कुल  ख़त्म
 किया  जाय  या  न  किया  जाय  ।  किसी  न  किसी
 तरीके  की  इस  में  ढील  करने  की  बात  कांग्रेस
 दल  के  लोगों  ने  भी  मानी  है  लेकिन  यह  कि
 बिलकुल  किसी  तरीक़े  का  नियंत्रण  न  हो  इस
 बात  को  स्वीकार  करना  मैं  समझता  हूं  वह
 एक  ऐसा  क़दम  होगा  जो  आगे  चल  कर  देश
 को  हानि  पहुंचा  सकता  है  ।  जिन  के  हित
 की  बात  प्रस्तावक  महोदय  कर  रहे  हैं  उन्हीं
 को  नुकसान  हो  सकता  है  ।  जब  यह  बात

 दूसरी  है  कि  जोंस  का  रूप  भागे  क्‍या  हो,
 बड़ी  बड़ी  जोंस  हो  जायें  लेकिन  सरकार
 के  एकाधिकार  को  समाप्त  करने  का  जो
 प्रस्ताव  है  यह  देश  के  लिए  समाज  के  लिए
 और  गरीब  किसानों  के  लिए,  उन  80  प्रतिशत
 ग्रामीण  किसानों  के  लिए  जो  गांवों  के  रहने
 वाले  हैं  उन  के  लिए  बड़ा  भ्र हितकर  होगा
 धौर  वह  उन  के  लिए  हितकर  नहीं  होगा
 इसलिए  मैं  इस  मौजूदा  प्रस्ताव  का  विरोध
 कर  रद्दा  हूं  t
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 Shri  Inder  J.  Malhotra  (Jammu  and
 Kashmir):  Mr.  Chairman,  Sir,  this
 Resolution,  which  has  been  moveg  by
 my  hon.  friend,  Shri  Tan  Singh,  has
 got  two  basic  aspects.  Onc  is  the
 zonal  restrictions  which  have  been
 put  on  wheat,  rice  and  other  grains  in
 the  country  and  the  second  aspect  is
 that  of  leaving  the  entire  trade  in
 foodgrains  absolutely  free,  whether
 to  be  done  by  Government  or  to  be
 done  by  priavte  individuals.  First  I
 would  like  to  say  a  few  words  regard-
 ing  zonal  restrictions.  It  is  true  that
 Ours  is  such  a  big  country  that  there
 are  bound  40  be  different  kinds  of
 conditions  prevailing  at  the  same  time
 in  the  country.  In  certain  areas  there
 wil,  be  surplus  foodgrains  and  in  cer-
 tain  areas  there  will  be  deficit,  Now,
 it  would  be  advantageous  in  one  sel
 of  circumstances  and_  conditions  to
 have  restrictions  on  the  movement  of
 the  foodgrains,  while  it  will  not  be
 advantagcous  for  having  these  restric-
 tions  on  different  set  of  circumstances
 and  conditions.

 Now,  Sir,  at  the,  moment,  as  we
 have  seen,  I  would  like  to  draw  the
 hon.  Minister’s  attention  to  a  parti- cular  and  specific  example  which  is
 today  prevailing  in  the  Punjab  mar-
 kets.  There  is  enough  of  surplus
 gram  and  wheat.  The  result  is....

 An  hon.  Member:  Maize  also.
 Shri  Inder  J,  Malhotra:  Maize  also.

 The  result  is,  the  prices  have  been
 fluctuating  to  such  a  length  that  ulti-
 mately  the  farmer  hag  started  feeling,
 or,  rather  having  a  very  strong  feel-
 ing,  whether  it  is  proper  and  advan-
 tageous  for  him  to  grow  wheat  in  the
 coming  season.

 It  is  the  responsibility  of  the  Gov-
 ernment  to  provide  foodgrains  to  the
 consumers.
 lity  of  the  Government  to  see  that
 whatever  little  incentives  you  have
 already  given  to  the  farmers  are  pro-
 Perly  guarded  and  safeguarded,  so
 that  it  should  not  have  adverse  effect
 on  the  agricultura)  production  of  our
 country.

 It  is  also  the  responsibi-
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 Sir,  ]  have  been  able  to  discusg  this
 matter  with  the  Punjab  ministers  also;
 and  I  also  pleaded  before  them  that
 it  is  the  first  responsibility  of  the
 Punjab  Government  to  enter  the  mar-
 ket  immediately  and  ‘buy  whatever
 surplus  gram,  maize  or  wheat  is  exist-
 ing  in  the  country  which  is  having
 adverse  effect  on  the  market  prices.
 But  they  were  rather  reluctant  to  do
 this  on  the  Government  level.  I
 would  therefore  suggest  to  the  Cen-
 tral  Government  that  the  Central
 Government  should  see  that  such
 conditions  should  not  be  allowed  to
 prevail.  and  if  such  conditions  have
 come  to  exist,  they  must  take  imme-
 diate  sleps  to  see  that  the-  condition
 does  not  further  deteriorate.

 Regarding  the  removal  of  zonal
 restrictions  |  would  start  from  wheat
 and  coarse  grains  ang  then  go  to  rice.
 Now,  there  has  been  a  rather  agreed
 and  unanimous  demand  all  over  the
 country  that  zonal  restrictions  should
 be  removed.  Now  there  are  argu-
 ments  which  can  be  for  or  against
 this;  and  it  will  not  be  possible  for
 me  to  go  into  the  arguments.  I  would
 only  say  this,  that  this  year  and  in
 the  coming  year  our  condition  regard-
 ing  wheat  is  going  to  be—if  not  much
 better—at  least  a  little  better  than  it
 was  last'year.  Now,  y  ask:  Why  can
 not  Government  take  a  bold  decision
 and  start  with  the  wheat  ang  the
 coarse  graing  and  remove  all  the  zonal
 restrictions  which  are  now  existing  in
 the  movement  of  these  foodgrains  in
 the  country?  With  this  serving  as  a
 sort  of  basis,  basis  of  the  experiment,
 then  our  bigger  or  major  difficulty
 always  ig  in  regarg  to  rice.  «Then,
 after  the  experiment  we  gain  regard-
 ing  wheat  and  coarse  grains  as  a  re-
 sult  of  the  change  in  the  zonal  res-
 trictions,  We  can  later  on  also  think
 about  either  removal  or  conti
 of  the  policy  which  we  are  now
 adopting  as  far  as  the  restrictions  on
 Tice  ate  also  concefned.

 In  this  connection  1  would  say,  Sir,
 that  apart  from  the  very  large  section
 of  the  congress  party  feeling  about
 the  zonal  restrictions,  organisations
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 (Shri  Inder  J.  Malhotra]
 like  the  Farmers’  Parliamentary
 Forum  where  certain  hon.  Members  of
 this  House  afe  also  there,  have,  after
 thorough  examination,  also  come  to
 the  decision  that  the  zonal  restrictions
 on  wheat  and  course  grains  should  be
 removed  immediately.

 Sir,  regarding  the  idea  of  leaving
 the  trade  of  the  foodgrains  absolutely
 free  in  our  country,  I  would  not  like
 to  agree  with  the  Mover  of  the  Reso-
 lution,  for  the  simple  reason  that  tndia
 is  a  perpetually  deficit  country  in  the
 Production  of  foodgrains;  and  I  do
 not  share  even  for  a  single  minute,
 the  assurances,  repeated  assurances,
 given  by  the  hon.  Minister  that  India
 is  going  to  be  self-sufficient  after  five
 years.  I  go  not  agree  with  that  at
 all  even  for  a  single  minute.  We  are
 going  to  face  this  problem.  We  will
 face  this  problem  as  long  as  we  do
 not  do  something  drastic  to  check  the
 rate  of  growth.of  our  population,  and,
 at  the  same  time,  giving  more  incen-
 tives  for  increasing  agricultural  pro-
 duction  in  this  country.

 Now,  Sir,  since  we  are  going  to  be
 always  deficit  in  foodgrains,  our  Gov-
 ernment,  a  Government  which  has
 been  put  into  power  by  the  people  of
 this  country,  could  not  allow  the
 Private  individuals  and  the  private
 traders  to  play  havoc  with  a  commo-
 dity  like  foodgraing  in  this  country.

 Sir,  why  is  it  not  possible  to  leave
 the  foodgrains  trade  absolutely  to  the
 private  individual?  We  have  seen
 that  with  the  little  manipulation  ०
 introducing  more  finances  in  the  mar-
 ket  or  withdrawing  the  loan  finances
 from  the  market  they  can  play  havoc
 with  the  market  prices  of  foodgrains
 in  this  country,  for  which  ultimately
 the  consumers  are  going  to  suffer.
 Producer  is  going  to  suffer  and  there
 is  going  to  be  absolute  chaos  as  far
 as  the  trade  regarding  the  foodgrains
 is  concerned.

 Sir,  I  would  also  at  this  time  appeal
 to  the  Government  that  while  the
 Government  feels  its  responsibility  to

 know  from  the
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 import  foodgraing  from  other  coun-
 tries,  Government  should  also  be
 more  responsible  ang  more  anxious  to
 see  that  whatever  grain  is  produced
 in  this  country  is  properly  procured,
 properly  stored,  and  in  respect  of
 whatever  deficit  is  left)  we  shoula
 try  to  see  that  every  year  that  deficit
 is  reduced  and  it  should  never  be
 alloweq  to  be  increased.

 Now,  Sir,  in  the  past  also  7  haa
 been  pleading  rather  strongly  that  to
 put  the  trade  of  the  foodgrains  on  the
 Tight  lines,  it  is  very  necessary  for
 the  Government  to  have  once  for  all,
 some  final  decision.  Let  us  not  do  it
 in  a  half-hearted  way.  If  the  Gov-
 ernment  feels  that  it  is  proper  for

 the  Government  to  have  monopoly
 procurement  programme,  they  shoulda
 have  monopoly  procurement  pro-
 gramme  being  implemented  in  every
 State  by  the  State  Governments.  If
 the  Government  does  not  feel  that  the
 time  has  come  when  there  should  be
 monopoly  procurement  programme,
 then,  let  it  be  voluntary  procure-
 ment  being  organised  by  the  coopera-
 tives,  State  Governments  and  other
 organisations.

 With  these  words,  Sir,  I  support
 part  of  this  Resolution  as  far  as  the
 removal  of  the  zonal  restriction  is
 concerned,  but  I  shoulg  express  my-
 self  strongly,  that  I  am  not  willing  to
 agree  with  my  hon,  frieng  that  the
 trade  of  foodgrains  should  be  left
 absolutely  free  to  the  private  indivi-
 dual,

 Shri  Ranga  (Chittoor):  He  does  not
 say  80.

 I  would  like  to
 hon.  Minister  how

 much  time  he  would  like  to  take  for
 intervention.

 Mr.  Chairman:

 भी  प्रकादाबीर  शास्त्री  :  (बिजनौर)
 इसके  लिए  कुछ  समय  बढ़ा  दिया  जाये  tv
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 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  Fifteen  to  twenty
 minutes.

 Mr.  Chairman:  Mr.  Tan  Singh,  how
 much  time  will  you  take  for  reply?

 Shri  Tan  Singh  (Barmer):  Fifteen
 minutes.

 Mr.  Chairman:  Fifteen  plus  fifteen
 minutes—that  is,  half-an-hour,  I  have
 got  a  list  which  shows  that  there  are
 ten  Members  remaining  who  are
 anxious  to  speak.  So,  I  think,  we
 should  restrict  ourselves  fo  seven
 minutes  each.  It  will  Be  better.  If
 any  hon,  Member  wants  a  minute
 more,  he  may  have  it.  T  think  it  will
 be  better  if  we  have  seven  minutes
 each,  ordinarily.

 श्री  प्रकाश वीर  शास्त्री  :  कुछ  ऐसे  भी
 मेम्बर  हैं,  जिन्हों  ने  नाम  नहीं  भेजे  हैं  ।

 An  hon.  Meniber:  Time  may  be  ex-
 tended.

 Mr.  Chairman:  Ordinarily  seven
 minutes,  and  maximum,  one  more
 minute.  Shri  Bade.  Please  restrict
 yourself  to  seven  minutes.

 श्री  बड़े  (खारगोन)  :  सभापति  महोदय,
 माननीय  सदस्य  ने  यह  प्रस्ताव  सदन  के
 सामने  रखा  है  :  “इस  सभा  को  राय  है  कि
 श्ननिवा्य  एकाधिकार  बसूली.  पद्धति  शोर
 देश  भर  में  खाद्यान्नों  के  निर्बाध  रूप  से  लाने-
 ले  जाने  के  मार्ग  में  समस्त  क्षेत्रीय  तथा  अन्य
 अतिबन्धों  को  तत्काल  समाप्त  किया  जाये  "
 मैं  इस  प्रस्ताव  का  पूर्णतया  समर्थन  करता

 हूँ

 पहले  मध्य  प्रदेश  को  सरप्लस  स्टेट  कहा
 जाता  था,  लेकिन  जोन  बनने  के  बाद  हमारे
 यहां  से  चना  गुजरात  को  भेजा  गया  कौर
 जवार  महाराष्ट्र  को  भेजी  गई,  जिस  के
 कारण  हमारे  यहां  बहुत  कठिनाई  उत्पन्न
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 हो  गई  ।  मैं  ने  देखा  है  कि  महाराष्ट्र  में  जोन्स
 की  वजह  से  लोगों  को  अनाज  नहीं  मिलता
 है  भौर  वहां  भुखमरी  हो  रही  है  ।

 पहले  ज्ञान  बनाए  गए  ।  उस  के  बाद
 जिलेबन्दी  की  गई  ।  उस  के  बाद  तहसील-
 बन्दी  की  गई  कौर  फिर  टप्पाबन्दी  की
 गई  v  इस  वजह  से  अनाज  एक  जिले  से  दूसरे
 जिले  में  नहीं  जा  सकता  है  v  मध्य  प्रदेश  में
 गुना  में  गेहूं  पड़ा  हुआ  है,  लेकिन  वह  वैस्ट
 निमाड़,  खारगोन  डिस्ट्रिक्ट  में  नहीं  जा
 सकता  है  ।  एक  डिस्ट्रिक्ट  से  दूसरे  डिस्ट्रिक्ट
 को  मूवमेंट  बन्द  करने  से  यह  स्थिति  पैदा  हो
 गई  है  कि  एक  जगह  के  लोग  रखों  मरते  हैं
 कौर  दूसरी  जगह  गेहूं  सड़  रहा  है  tv
 पंजाब  में  गेंहूं  सस्ता  मिलता  है  भोर  वे  चाहते
 हैं  कि  इसको  बाहर  लेजाकर  बेंचे,  खाने  के
 वास्ते  दें,  लेकिन  सरकार  तैयार  नहीं  है  ।
 केवल  फूड  मिनिस्टर  साहब  अडे  बैठे  हैं
 शौर  कहते  है  कि  पंजाब  के  काश्तकार  कौर
 वहां  के  व्यापारी  ब्लैक-मार्केट  कर  के  फ्रायदा
 उठाना  चाहते  हैं।  इस  वास्ते  उनको  सजा-
 जत  नहीं  देते  है।  हमारे  खाद्य  मंत्री  भी  प्रिया
 रास्ता  देख  रहे  हैं  कि  कब  ये  हमारी  शरण
 जायें  धौर  जिस  भाव  में  सरकार  उस  प्रनाज
 को  वसूल  करना  चाहती  है,  उस  भाव  में
 वसूल  कर  सकें  ।  इस  का  एक  ब्रोकर  परि-
 जाम  सामने  पाया  है  कि  व्यापारी  प्रदान  को
 चोरी  से  एक  राज्य  से  दूसरे  राज्य  में  भेज
 रहे  हैं  ।  500  रु0  देते  हैं  बार्र  पर  शौर
 एक  ट्रक  एक  राज्य  से  दूसरे  राज्य  में  चला
 जाता  है,  बार्डर  पर  पुलिस  बैठी  रहती  है
 लेकिन  अनाज  चला  जाता  है,  इस  प्रकार
 से  ब्लैक  मार्केटिंग  कौर  भ्रष्टाचार  शुरू  हो
 गया  है  |  जितने  जितने  कानून  सरकार
 बनाती  है,  उससे  भ्रष्टाचार  का  मार्ग  खुल
 जाता  है  tT

 इस  के  साथ  एक  कौर  दोष  भी  सामने
 पाया.  है  जितने  हमारे  यहां  छोटे  छोटे  व्यापारी
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 थे  जो  प्रिया  माल  लाकर  बाजार  में  बेचते  थे,
 बह  बन्द  हो  गया  है  ।  20  लाख  ऐसे  छोटे
 छोटे  व्यापारी  थे  जो  इस  तरह  से  अपना  धन्धा
 करते  थे,  वह  राज  बन्द  हो  गया  है,  लेकिन
 जहां  काश्तकार  अपना  अनाज  व्यापारी  को
 अपनी  झोपड़ी  में  ही  बेच  दिया  करता  था,
 राज  उसको  10-20  किलों  या  फ़िर  आधा
 क्विन्टल  अ्रनाज  लाकर  तहसील  स्थानों  में
 जाकर  बेचना  पड़ता  है  कौर  शरीर  पैसा  लेने
 के  लिये  उसको  तीन  चार  चक्‍कर  लगाने  पडते
 हैं  और  फ़िर  घ्राघा  क्विंटल  जो  लेवी  से  प्रोखोर-
 मेंन्स  होता  है  उसका  पैसा  लेने  के  लिये  उसको
 कई  दफ़ा  जाना  पड़ता  है।  शासन  यह  चाहता
 है  कि  एकाधिकार  कर  के  सब  व्यापारी
 झपने  हाथ  में  लेकर  लोगों  को  भूखा  मारे
 इस  से  भरी  सरकार  दूसरी  कोई  नहीं  हो
 सकती  ।  गांव  गांव  में  शहर  शहर  में  लोग
 इस  सरकार  को  कोस  रहे  हैं  कि  यह  किस
 प्रकार  का  कांग्रेस  शासन  है  जो  लोगों  को
 भूखा  मार  रहा  है  ।

 उत्तर  प्रदेश  में  भुखमरी  से  मौते  नहीं
 हुई  हैं,  ऐसा  वहां  के  राजस्व  मंत्री  ने  कहा
 है  1  जब  हमारे  मध्य  प्रदेश  की  विधान  सभा
 में  यह  सवाल  पाया  किं  भुखमरी  से  मर  गये
 हैं  तो  कहते  हैं  कि  भुखमरी  कोई  डिज़ीज़
 नहीं  है  ।  मैं  मानता  हूं  कि  यह  कोई  डिज़ीज़
 नहीं  है  लेकिन  उससे  रिकेट्स  होता  है,  गश
 जाता  है,  ध्रौर  कई  बीमारियां  पैदा  होती  है
 हो  जाती  है  लेकिन  यह  ठीक  है  कि  एलोपैथी
 में  भुखमरी  कोई  बीमारी  लिखी  हुई  नहीं  है  t
 इस  लिये'  विधान  सवारों  में  लिख  देते  हैं  कि
 भूखमरी  से  कोई  मृत्यू  नहीं  हुई,  लेकिन  ये
 मत्यु  भुखमरी  से  नहीं  हुई  तो  किस  चीज  &
 हुई,  भ्र नाज  खाने  को  नहीं  मिला  तो  उससे
 बीमारी  हो  गई  शौर  वह  इस  सरकार  की
 गलत  होती  के  कारण  हुमा  |

 राजस्थान  विधान  सभा  में  भी  इसी
 प्रकार  का  उत्तर  दिया  गया  कि  टोंक
 में  भूखा  होने  से  मृत्य  नहीं  हुई  1
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 यह  सब  कांग्रेस  शासन  की  गलत  नीति  का
 परिणाम  है  क्‍योंकि  खाद्य  मंत्री  अपनी  नीति
 पर  बडे  बैठे  हैं।  वह  कहते  हैं  कि  हम
 जोन  सिस्टम  को  नहीं  लौटेंगे,  तहसील
 बन्दी  नहीं  तोड़ने  ।  बड़े  कलक्टर  अपने
 प्रपने  क्षेत्र  में  मुगल  बादशाह  हो  गये  हें.
 जो  उनके  मन  में  जाये  वैसा  करते  है.  और
 सरपंच  नगर  वहां  जाते  है  तो  पढे  के  प्रकार
 कलेक्टर  साहब  बैठते  हैं  और  कहते  हैं  कि
 अनाज  नहीं  हैं  भ्रमर  वह  मिलने  के  लिये
 कहते  हैं  तो  कह  देते  हैं  कि  फ्रुरसत  नहीं  है
 और  चपरासी  उनको  वहां  से  निकाल  देते  है
 आज  जनता  कहती  है  कि  ये  सब  लोग  पैसा
 खाते  है,  तो  इसमें  नाराज़  नहीं  होना  चाहिये
 हमारे  यहां  एक  आदर्श  है,  श्री  राम  ने,  जब
 सीता  के  बारे  में  लाइन  लगा  दिया  गया,
 तो  उन्होंने  सीता  का  त्याग  कर  दिया  ।
 मैं  यह  नहीं  कहता  कि  श्राप  अपनी  पत्नी
 का  त्याग  करें.  बल्कि  मैं  दो  यह  कहता  हं  कि
 अपनी  क्सी  छोड़  कर  गांव  में  चल  और  अपनी
 पत्नी  को  या  एम०  पी०  की  पत्री  को  वहां  खडा
 किया  जाय  क्यू  में  श्ननाज  लेने  के  लिये,
 तब  प्रापको  सहीं  परिस्थिति  का  ज्ञान  होगा  t
 जो  गरीबों  का  अन्न है,  जैसे  मक्का,  ज्वार,
 बाजरा  यह  तो  उनको  मिलना  ही  चाहिये  ।

 स्वर्गीय.  श्री  किदवई  साहब  ने  क्या
 किया  था  ?  उन्होंने  एकदम  कन्ट्रोल  को
 छोड़  दिया  था,  हमारे  मिनिस्टर  साहब
 कहते  हैं  कि'  उस  वक्‍त  उन  को  बहुत  प्रिया
 पीरियड  मिल  गया  था,  इस  वास्ते  वह  सक्सेस-
 फुल  रहे  ।  लेकिन  मैं  उन  से  यह  कहना  चाहता
 हूं  कि  अगर  श्राप  कन्ट्रोल  छोड़  दें  तो  अनाज
 ही  ग्र नाज़  हो  जायगा  और  राज  जो  20
 लाख  छोटे  छोटे  व्यापारी  बेकार  हो  गये  हैं,
 जो  प्रनएम्प्लायमेन्ट  उन  के  इन्दर  बढ़ती
 जा  रही  है,  वह  दूर  हो  जायगी  और  यह  जो
 भुखमरी  राज  हो  रही  है,  वह  दूर  हो
 जायगी  tv

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 समर्थन  करता  हूं  ।
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 Mr.  Chairman:  Mr.  Rane,
 Shri  M.  R.  Krishna  (Paddapalli):  I

 am  also  standing,
 Mr.  Chairman:  But  the  hon.  mem-

 ber  has  not  given  his  name.
 Shri  M.  R,  Krishna:  I  thought  I

 would  catch  your  eye.
 Mr,  Chairman:  It  is  possible

 ways.  (Interruptions)  Mr.  Rane.
 Shri  Rane  (Buldana):  I  stand  to

 support  the  abolition  of  food  zones
 immediately.  The  Food  &  Agricul-
 ture  Minister  has  appointed  an  expert
 committee  to  go  into  this  question  and
 the  Government  is  awaiting  that  re-
 port.  But  from  the  trend  of  thoughts
 of  the  Government  during  the  _  last
 month,  I  am  afraid  the  expert  com-
 mittee  will  give  an  opinion  that  the
 zones  should  continue  in  the  interest
 of  the  country.  This  is  my  apprehen-
 sion  and  this  is  based  upon  the  trend
 of  thoughts  of  Government  during  last
 month.

 I  wrote  a  letter  to  the  Food  Min‘s-
 ter  on  the  8th  July,  964  and  I  plead-
 ed  with  him  that,  without  the  aboli-
 tion  of  the  zones,  the  question  of
 food  shortage  cannot  be  solved.  The
 zona]  system  was  introduced  in  1964,
 either  in  April  or  May,  and  that  was,
 with  a  particular  purpose.  Many
 members  might  be  remembering  this
 that  in  this  House,  there  was  a  cry
 that  the  prices  were  soaring  high.  In
 order  to  arrest  the  rise  in  prices,  the
 food  zones  were  created,  but  they
 have  not  arrested  the  prices.  My
 submission  is  that  the  shortage  of  food
 was  created  by  this  zonal  system.
 There  is  a  proverb  that  g  remedy
 should  not  be  more  dangerous  or  de-
 trimental  than  the  disease.  This  zonal
 system  has  proved  to  be  a  remedy
 which  is  more  dangerous  and  it  has
 created  all  sorts  of  difficulties  about
 the  food  situation.  What  is  the  posi-
 tion  today?

 In  one  State,  a  consumer  can  get
 wheat  at  the  rate  of  Rs.  50  per  quin-
 tal,  bajra  at  about  Rs.  42  per  quintal
 and  maize  at  about  Rs.  39  or  40  per
 quintal,  lf’  you  go  to  Maharashtra,  a
 deficit  State,  you  will  find  thata  con-

 both
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 sumer  gets  wheat  at  the  rate  of  Rs.
 150|-,  per  quintal  and  bajra  and  maize
 also  for  more  than  Rs.  100|-  per  quin-
 tal.  Is  it  equality?  Was  it  meant  to
 create  such  an  inequality  in  prices  or
 even  in  distribution?  I  wrote  a  letter
 to  the  Prime  Minister  last  year  and  to
 the  Food  Minister  in  49064  that,  in
 Maharashtra,  a  person  gets  two  or
 three  kilos  per  month;  that  means,
 about  ten  tolas  per  day,  while  in  some
 other  States,  a  man  gets  ten  kilos  per
 month  per  head.  This  disparity  in  dis-
 tribution,  disparity  in  prices,  and  all
 these  problems  are  created  by  the
 zonal  system.  So  I  plead  with  the
 Minister  that  the  zones  should
 be  immediately  abolished.  The
 Maharashtra  Government  is  plead-
 ing  this  from  the  very  beginning
 and  the  Maharashtra  Pradesh  Cong-
 ress  Committee  has  pleaded  al]  along
 that  the  zones  should  be  abolished.
 Some  few  days  back,  the  Praja  Socia-
 list  Party  in  Maharashtra  has  de-
 manded_  reorientation  of  the  food
 policy  and  their  demand  is  that  the
 zones  should  be  immediately  abolish-
 ed.  My  submission  is  that  this  is  a
 psycho'ogical  moment  to  consider  this
 issue  of  abolition  of  food  zones.  The
 Government  can  at  least  consider  the
 question  of  abolition  of  wheat  zones
 or  jowar  zones  or  bajra  zones.  If  the
 Minister  is  very  keen  and  intent  on
 keeping  the  rice  zoncs,  we  do  not
 mind,  because  the  majority  of  States
 are  not  rice-eating  areas.  Rice  is  a
 staple  food  in  Andhra,  in  Madras,  in
 Kerala,  in  Bengal  and  in  Orissa.  But
 the  rest  of  the  country  can  eat  wheat,
 maize,  bajra,  jowar  or  some  other
 coarse  grains.  When  we  are  Now  get-
 ting  0  millions  tons  of  wheat  from
 America,  this  is  the  most  psychological
 moment  for  abolishing  at  least  the
 wheat  zones.  This  is  my  submission.
 46  brs.

 I  want  to  place  before  the  Minister
 that  we  must  take  a  lesson  from  the
 past.  When  Shri  Munshi  was  our  Food
 Minister,  when  we  were  faced  with
 this  question,  I  shal]  read  out  8  few
 lines  from  what  he  stated  in  February,
 952  in  the  provisional  Parliament.



 8039
 (Shri  Rane]

 “T  must  frankly  tell  you.
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 He  told  the  members  of  the  provi-
 sional  Parliament

 get  that  a  part  of  our  difficulty
 is  created  by  inter-State  bans.  In
 surplus  States  there  is  a  natural
 tendency  to  utilise  internal  pro-
 ductions  for  their  own  people  at
 Jow  price  by  easy  procurement  or
 restricted  export.  Thc  marketable
 surplus  remains  unprocured  and
 therefore  unavilable  for  exports.
 Tf  the  inter-State  zones  are  re-
 moved,  all  the  marketable  surplus
 would  be  available.”

 My  submission  is  that  this  happen-
 ed  in  952  when  the  ration  and  the
 zonal  system  were  there.  Mr.  Mun-
 shi  was  faced  with  the  same  question
 with  which  now  our  present  Food
 Misister  is  faced.  In  957  when  Mr.
 A.  P.  Jain  was  the  Food  Minister  he
 also  introduce  it.  But  he  also  failed
 in  his  attempt.  The  zonal  system  has
 failed  continuously  and  I  submit  that
 the  zonal  system  should  be  immedia-
 tely  abolished

 श्री  क०  ना०  तिवारी  (बगहा)
 सभापति  महोदय,  जोनल  सिस्टम  को  हटाने
 के  लिये  इस  हाउस  ने  बार  बार  रिक्वेस्ट
 किया  है  कौर  फूड  मिनिस्टर  साहब  को
 घन्यवाद  है  कि  उन्होंने  इस  बात  का  वादा
 किया  है  कि  वह  इस  बात  पर  विचार  करेंगे  ।
 मेरा  निवेदन  है  कि  इस  पर  जल्द  से  जल्द
 विचार  होना  चाहिये  |  प्रखर  चावल  की
 कमी  है  तो  कम  से  कम  जो  कोसें  रेन्स  हैं,
 जैसे  चना,  मक्का  कौर  इस  तरह  की  दूसरी
 चीजें  हैं,  उन  के  सम्बन्ध  में  जोनल  सिस्टम
 जल्द  से  जल्द  हटाया  जाना  चाहिये  बर्थो कि
 यह  गरीबों  के  खाने  हैं,  शौर  गरीबों  की
 तादाद  85  फी  सदी  है  1  जोनल  सिस्टम
 की  वजह  से  इन  के  भाव  जहां  यह  चीजें
 पैदा  नहीं  होतीं,  बहुत  ज्यादा  हो  गये  हैं
 और  जहां  पैदा  होती  हैं  वहां  यह  भाव  गिर
 रहे  हैं।
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 दूसरा  सुझाव  मुझे  यह  देना  है  कि
 हमारी  गवर्नमेंट  की  पालिसी  मिक्स्ड  एका नमी
 की  है  लेकिन  गवर्नमेंट  के  पास  अभी  तक
 कोई  ऐसी  मशीनरी  नहीं  बन  पाई  है  जो
 गांव  गांव  में  दुकानें  खोल  सके  शौर  लोगों
 को  इन  चीजों  को,  इन  खाने  की  चीजों  को
 मुहैया  कर  सके  ।  इसलिए  जब  तक  इस  का
 प्रबन्ध  नहीं  हो  जाता,  यह  जहु  जरूरी  है  कि
 मिक्स्ड  एकानमी  के  इन्दर  गवर्नमेंट  ने  जो
 फूड  ग्रेन  कारपोरेशन  बनाया  है  वह  भी  जिस
 तरह  से  न्य  व्यापारी  बाजार  में  जा  कर
 चीजें  खाने  की  खरीदते  हैं,  सेंट्रल  गवर्नमेंट
 की  ध्रोर  से  खरीदें  ।  इस  से  फायदा  यह  होगा
 कि  कंपीटिटिव  मार्केट  होने  की  वजह  से
 ऐग्रिकल्वरिस्ट  को  अच्छी  प्राइस  मिल
 जायगी  और  सरकार  को  बफर  स्टाक  मिल
 जायेगा  ।  इसलिये  जिन  प्रान्तों  में  कभी  तक
 फूड  कारपोरेशन  नहीं  बनाया  गया  है  वहां
 पर  उसे  बन  जाना  चाहिये  ।

 मेरा  तीसरा  सुझाव  यह  है  कि  चूंकि
 अबसर  यह  कहा  जाता  है  कि  ब्लैक  मार्के-
 टिंग  होती  है  जिस  की  वजह  से  होडिग
 होती  है,  इसलिये  होर्डिग  के  ऊपर  जितनी
 निगरानी  और  कड़ाई  की  जा  सकती  है
 की  जाये,  लेकिन  फूड  ग्रेन  का  मुवमेंट
 जो  एक  प्रान्त  से  दूसरे  प्रान्त  को  होता  था
 उस  को  बन्द  न  किया  जाये  ।  इस  से
 देश  की  इंटरसिटी  खत्म  हो  जाती  है  देश  के
 लोग  समझते  हैं  कि  वह  एक  देश  के  राशि-
 दे  नहीं  हैं,  बल्कि  वह  बंगाल  के  बाशिन्दा
 हैं,  बिहार  के  बाशिन्दा  हैं  ।  इस  तरह  से  सारे
 लोग  न्य  अन्य  प्रान्तों  में  बटे  हुए  हैं।
 नैशनल  इंटीग्रेशन  के  ख्याल  से  इस  को  जल्द
 से  जल्द  खत्म  किया  जाये  ।

 यह  सरकार  i8  वर्षों  से  है  ।  सपोर्ट
 प्राइम  पहली  बार  धान,  गेहूं  का  किया,  लेकिन
 गवर्नमेंट  ने  अन्य  किसी  खाद्यान्न  की  नहीं  तय
 की  ।  ,  मैक्सिमस  प्राइस  फूड  प्रेस  की  नहीं
 होनी  चाहिये,  उस  की  मिनिमम  प्राइस
 रक्खी  जानी  चाहिये  ौर  बह  सपोर्ट  प्राइस
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 होनी  चाहिये  ।  हमारे  फूड  मिनिस्टर  ने  इस
 के  लिये  जो  कदम  उठाया  है  उस  के  लिये  उन
 को  धन्यवाद  है  v  wa  तक  किसी  भी  फूड
 मिनिस्टर  ने  ऐसा  नही  किया  जैसा  सुब्रमण्यम
 साहब  ने  किया  ।  लेकिन  फिर  भी  प्रभी
 बहुत  से  ऐसे  प्रेस  ह  जैसे  मेज़  है,  ग्राम  है  या
 दूसरी  चीज़ें  हैं,  सिवा  हिट  राइस  के  जिन
 सीरियल्स  की  कीमत  गवर्नमेंट  ने  तय  नहीं
 की  है  av  गवरमेंट  जमी  तक  इस  के  बारे  में
 एंक्वायरी  कर  रही  है।  मेरा  निवेदन  यह  कि
 यह  इन्क्वायरी  जल्द  से  जल्द  खत्म  होनी  चाहिये
 कौर  इस  मामले  में  कास्ट  श्राफ  प्रोडक्शन
 ठीक  हो  जाना  चाहिये  और  सपोर्ट  प्राइस
 किसानों  को  मिलनी  चाहिये  ।

 जहां  तक  गवर्नमेंट  की  मोनोपोली  का
 सवाल  है,  लोगों  ने  कहा  कि  कोआपरेटिव
 के  जरिये  कौर  दूसरे  जरियों  से  इस  का  इन्स-
 जाम  होना  चाहिये  ।  यह  बीज  प्रचलित
 सैक्टर  में  पानी  चाहिये,  प्राइवेट  सेक्टर  में
 जहां  रहनी  चाहिये  ।  मेरा  प्रपना  प्रभुत्व
 यह  है,  कौर  हाउस  में  भी  यह  बात  कराई  है
 कि  हो  सकता  है  कि  कहीं  की  कोऑपरेटिव
 अच्छी  हों,  लेकिन  जनरल  हम  लोगों  का,
 जो  कि  देहात  में  रहते  हैं,  इम्प्रेशन  यह  है
 कि  जितनी  वंग लिंग  प्राइवेट  सेक्टर  वाले
 करते  हैं  उस  से  कम  वंगलिग  पब्लिक  सेक्टर
 बाले  नहीं  करते  हैं।  इस  लिये  सारी  चीज़ों
 की  दवा  कोआपरेटिव  ही  है,  इस  में  मैं
 विश्वास  नहीं  करता  ।

 मेरा  निवेदन  तो  यह  है  कि  सरकार  को
 इस  बात  से  डरना  नहीं  चाहिये  कि  जोनल
 सिस्टम  हट  जाये,  कंट्रोल  हट  जाये  तो
 चीज़ों  के  भाव  बढ़  जायेंगे।  बार  बार  यह  बात
 दोहराई  गई  है,  लेकिन  यह  ठीक  नहीं  है  ।
 गांधी  जी  ने  कहा  था  कि  कंट्रोल  से  तरह  तरह
 को  बुराइयां  समाज  में  झा  जाती  हैं  इस  लिये
 उस  को  हटा  देना  चाहिये  -  किदवई  साहब
 ने  हिम्मत  कर  के  अपने  वक्‍त  में  उसे  हटा  दिया
 उस  से  भाव  बढ़े,  लेकिन  वह  भाव  ज्यादा  दिन
 सक  नहीं  रह  से  क्‍योंकि  कस् पिटो शन  में  चाव
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 उठते  ध्रौर  गिरते  रहते  हैं  ।  फूड  ग्रेन  ऐसी  चीज
 नहीं  हैं  कि  जिन  को  दो  चार,  पांच  या  सात
 साल  तक  रख  लिया  जाय  ।  वह  साल  भर  में
 खराब  हो  जाते  हैं,  इस  लिये  कोई  भी  व्यापारी
 साल  या  छ:  महीने से  ज्यादा  उसे  भ्र पने  पास
 नहीं  रख  सकता  t  इस  लिये  इस  भय  को  दिमाग
 से  निकाल  देना  चाहिये  कौर  जितनी  जल्दी  हो
 सकें  इस  पर  फैसला  कर  के  कार्रवाई  करनी
 चाहते  ।

 Shri  Ranga:  Mr.  Chairman,  I  am
 very  glad  that  some  very  strong  sen-
 timents  and  expressions  of  opinion
 have  come  from  some  of  our  Members
 on  the  other  side,  Mr.  Rane,  Mr.  Mal-
 hotra  and  now  Mr.  Tiwari.  Sir,  let
 there  be  no  misunderstanding  in  regard
 to  this  Resolution,  This  Resolution  is
 not  opposed  to  mixed  economy.  We
 are  also  as  much  for  it.  The  difference
 between  the  Government's  side  and
 ours  is  that  we  believe  in  mixed  eco-
 nomy  but  they  put  too  much  stress  on
 it;  we  put  too  much  stress  on  the  free-
 dom  side.  That  is  the  only  main  diffe-
 rence.

 The  second  thing  is  we  stand  for  the
 fixation  of  minimum  price  for  all  food-
 grains  including  coarse  grains  and  for
 pulses,  gram  and  so  on.  We  want  the
 Government  to  play  its  effective  role
 there.  From  what  has  fallen  from  the
 lips  of  my  friend,  Mr.  Malhotra  and
 Mr.  Tiwari,  it  is  clear  that  the  Gov-
 ernment  has  not  been  playing  its  role
 as  effectively  as  it  should  in  regard  to
 fixation  of  minimum  price  at  a  rea-
 sonable  level  and  maintenance  of
 it.  That  is  one  of  our  charges.  But
 that  igs  not  germane  to  this  parti-
 cular  resolution.  When  we  say  thet
 there  should  not  be  monopoly  pro-
 curement,  we  only  want  that  mixed
 economy  should  have  its  operation  and
 that  Government  should  also  procure
 foodgrains  through  the  Food  Corpo-
 ration,  and  help  the  Food  Corporation
 to  have  sufficient  funds  from  Govern-
 ment,  from  the  Reserve  Bank,  from
 the  State  Bank  and  the  commercial
 ‘banks  also  so  that  it  would  be  able  to
 extend  its  operations  over  the  whole
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 of  India  in  respect  of  ail  the  foodgrains
 and  also  pulses  and  make  as  many
 Purchases  ag  possible,  and  in  that  way
 it  would  be  possible  for  them  to  pre-
 vent  the  merchants  from  playing  mis-
 chief  with  the  peasants.  We  know
 that  the  merchants  are  just  as  much
 capable  of  exploiting  the  peasants  and
 Playing  mischief  with  them  as_  the
 Government  would  do  if  they  alone
 were  to  have  the  monopoly.  Therefore,
 we  do  not  want  either  the  Govern-
 ment  or  the  Food  Corporation  on  the
 one  side  or  the  merchants  on  the  other
 side  to  be  the  only  purchasers  or  the
 only  customers  so  far  ag  the  peasants
 are  concerned.  The  peasant  must  have
 the  freedom  to  make  a  choice  between
 the  Food  Corporation  on  the  one  side
 and  the  ordinary  merchants  on  the
 other,  Let  them  compete  with  each
 other  so  that  the  farmers  would  have
 the  necessary  incentive  and  they  would
 be  able  to  have  proper  prices  for
 themselves.  But  even  then,  there
 would  be  a  danger  of  the  prices  going
 down  too  low  as  it  happened  in  Guja-
 rat  and  also  Rajasthan  because  of  over_
 Production  in  certain  areas.  That  is
 why  we  want  that  the  minimum  also
 should  be  maintained.

 I  am  very  glad  to  find  that  there  is
 a  general  consensus  on  the  side  of  the
 Congress  also  in  favour  of  the  remo-
 val  of  these  zones.  My  hon.  friend
 opposite  who  hails  from  Kerala  ought
 to  be  able  to  know  more  fully  than
 many  others  the  rigours  and  the  awful
 consequences  of  the  zonal  system  that
 tve  have  had.  There  is  the  need  for
 appointing  a  committee  now  There
 was  a  time  when  Shri  Jawaharial
 Nehru  was  alive,  when  I  was  also  one
 of  his  colleagues  in  some  of  the  hig-
 hest  committees,  when  I  was  asked  to
 take  up  some  responsibility.  ]  said
 that  I  should  have  the  freedom  to  re-
 move  those  controls  which  were  there
 at  that  time,  but  he  was  not  willing.
 That  was  one  of  the  reasons  why  I
 left  the  Congress  then.  Then,  we  went
 out  and  we  defeated  the  Madras  Gov-
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 result?  We  insisted  upon  Rajaji  being
 the  Prime  Minister  or  the  Chief  Minis-
 ter  of  that  State  the  Congress  Party
 itself  did  that,  and  he  took  courage  in
 both  his  hands  and  removed  controls
 with  the  help  of  Rafi  Ahmed  Kidwai,
 and  Rafi  Ahmed  Kidwai  sat  by
 the  side  of  Shri  Jawaharlal]  Nehru
 and  managed  somehow’  or  the
 other  Shri  Jawaharlal  Nehru  as
 well  as  the  whole  system  in  the
 country,  and  gave  a  boon  of  free-
 dom  for  the  people  from  those  cont-
 rols.  Did  the  country  go  to  dogs  then?
 Was  there  starvation?  And  did  the
 prices  go  sky-high  as  they  are  now
 going  Were  there  the  kinds  of  strug-
 gles  that  we  have  now  had  in  Kerala
 and  Bengal]  only  the  other  day?  No.
 On  the  other  hand,  the  prices  came
 down  and  yet  they  remained  at  a
 sufficiently  remunerative  level;  the
 peasants  did  not  suffer  and  the  consu-
 mers  did  not  suffer;  the  only  people
 who  suffered  were  the  corrupt  officials
 and  all  that  huge  administration  tha
 they  had  built  up  in  the  name  of  the
 so-called  controls.

 Therefore,  what  we  want  now  is  not
 that  there  should  be  complete  freedom
 for  the  traders;  no,  we  do  not  want
 that,  We  do  not  want  Government
 alone  to  be  the  agency  having  the
 monopoly  procurement  either  thereby
 perpetuating  the  kind  of  exploitation
 that  is  going  on  on  our  peasants  in
 all  those  areas  where  there  is  surplus
 production  and  also  the  exploitation
 of  the  consumers  in  other  areas.

 Secondly,  we  want  freedom  of  move-
 ment.  When  we  ask  for  this  freedom
 of  movement  also,  we  are  extremely
 anxious  that  these  check-posts  must
 be  removed.  If  freedom  of  movement
 were  to  be  brought  in,  I  can  assure
 Govermment  that  things  would  im-
 prove.  Let  them  hand  over  charge
 in  regard  to  this  particular  matter  for
 three  to  six  months  to  me,  and  I  would
 be  able  to  show  them  that  there  is  a
 rea]  solution,  not  merely  from  the
 Swatantra  side  but  from  the  side  of

 ernment,  the  Congress  Govern  t
 that  was  there.  And  what  was  the

 in  this  try,  which  is
 Now  expressing  itself  from  the  Cong-
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 ress  Benches  as  well  as  from  every-
 where  else.  We  would  be  able  to  as-
 sure  our  people  of  freedom  from  ex-
 ploitation  by  the  Government  officials
 and  the  check-post  officials  and  the
 police  and  such  other  people  who  are
 running  this  rig  now  on  the  one  side
 and  also  the  merchants  on  the  other.

 Shri  Balakrishnan  (Koilpatti):  May
 I  bring  to  the  notice  of  the  hon.
 Member  that  when  Rajaji  was  the
 Chief  Minister  of  Madras,  there  were
 starvation  deaths  in  Madras?

 Shri  Ranga:  I  do  not  know  for  now
 long  my  hon,  friend  has  been  in  pol:-
 tics.  If  he  were  to  refer  to  the  papers
 of  those  days,  he  would  be  able’  to
 see  that  that  is  not  correct.  I  may  tell
 him  that  what  he  has  said  is  not  cor-
 rect  and  ig  not  true.  There  were  no
 starvation  deaths.  It  is  true  that  some
 allegations  were  there,  but  it  was
 proved  to  the  hilt  that  there  were
 no  starvation  deaths.  So,  what  is  the
 use  Of  my  hon.  friend's  saying  this
 kind  of  thing?  Were  there  starva-
 tion  deaths  in  other  States  whose
 Governments  were  also  their  own
 Governments?  It  was  their  own  Gov-
 ernment  in  power  in  all  those  States.
 Rajaji  also  was  their  leader  at  that
 time;  only  now  he  happens  to  be  my
 leader.  (Interruptions).

 Shri  Balakrishnan:  I  was  also  a
 Member  at  that  time,  and  he  was  also
 a  Member.

 Shri  Ranga:  What  we  want  is  just
 this.  We  want  complete  freedom  of
 movement  for  the  foodgrains  to  move
 on  the  roads  and  also  on  the  railways,
 for  the  Government  as  well  as_  the
 Food  Corporation  on  the  one  side  and
 also  the  private  traders  on  the  other,
 and  also  consumer’s  co-operatives
 and  panchayat  samitis  on  the  third
 side.  But  what  is  happening  now  is
 this.  As  my  hon,  friend  Shri  K.  N.
 Tiwary  has  also  said,  consumers’  co-
 operative  societies  are  also  not  the
 proper  solution.  We  have  had  the
 scandals  in  regard  to  them  in  Rajas-
 than,  in  Delhi,  in  Punjab  and  other
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 places,  and  we  are  seeing  now  what
 the  Congress  Members  of  Legislatures
 have  themselves  been  saying  in
 Madhya  Pradesh  and  Rajasthan  etc.
 in  regard  to  the  BDOs.

 Mr.  Chairman:  The  hon.  Members
 should  try  to  conclude  now,

 Shri  Ranga:  I  would  conclude  by
 saying  that  this  is  a  resolution  which
 ought  to  be  treated  as  embodying  th:
 consensus  of  the  public  opinion  that
 today  prevails  amongst  most  of  the
 Congress  people  and  most  of  us  here
 who  stand  from  the  Swatantra  Party,
 and  also,  as  Shri  Rane  has  said,  even
 the  PSP,  the  only  difference  that
 there  might  possibly  be  to  some  ex-
 tent  in  some  limited  area  might  arise
 from  some  of  our  communist  friends,
 but  T  hope  that  they  would  also  see
 the  writing  on  the  wall  that  these
 zonal  controls  have  brought  all  this
 misery,  and  that  monopoly  procure-
 ment  and  all  that  kind  of  thing  to  the
 extent  that  hey  have  been  there  have
 not  yielded  good  results  but  bad
 results.

 Therefore,  it  would  be  best  for  the
 Government  to  remain  loyal,  so  far  as
 this  particular  problem  ig  concerned,
 to  their  own  profession  of  mixed  eco-
 nomy,  and  to  have  the  courage  to
 allow  competition  from  free  trade
 even  while  developing  their  own
 Food  Corporation  and  its  activities  in
 respect  of  all  the  foodgrains  and  pro-
 viding  minimum  price  protection  for
 all  the  foodgrain  producers.

 e
 Shri  Bade:  They  will  remove  the

 barriers  when  the  elections  will  be
 there.

 Shri  Muthiah  (Tirunelveli):  Mr.
 Chairman:  Shri  Tan  Singh's  resolu-
 tion  says  that  compulsory  procure-
 ment  and  zonal  barriers  should  be  ab-
 olished  immediately  and  free  move-
 ment  of  foodgrains  throughout  the
 country  shouki  be  allowed.  Ag  an
 ideal  this  is  all  right,  and  neither  the
 Government  nor  the  people  would
 object  to  this.  I  stand  for  the  abolition
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 of  the  zonal  restrictions  and  for  the  free
 movement  of  foodgrains  ultimately, that  is,  at  the  proper  time  and  not  im-
 mediately.  The  question  is  one  of
 time  The  question  ig  whether  com-
 Pulsory  procurement  and  zonal  res-
 trictions  could  be  abolished  immedia-
 tely  and  free  movement  of  foodgrains could  be  allowed  throughout  the
 country  now.  Does  the  present  food
 situation  warrant  it?  What  are  the
 @onsequences  that  would  follow  if
 such  a  step  is  taken?  All  this  should
 be  di:  ionately  idered  by
 every  hon,  Member  of  this  House.
 Such  a  step  can  be  taken  if  food  pro-
 duction  in  India  is  commensurate  with
 th  demand  if  imports  have  become
 unnecessary  and  if  sufficient  stocks
 are  always  available  with  Govern-
 ment  and  if  the  traders  have  become
 more  responsible  towards  the  common
 man  and  care  for  their  welfare  more
 than  for  their  profits  But  today
 these  conditions  do  not  exist.  The
 country’s  production  is  quite  inade-
 quate  to  meet  the  demand.  The  food
 grains  productions  in  965  was  unusu-
 ally  low,  because  of  the  total  failure
 of  rains  in  many  States  and  the  worst
 drought  experienced  by  them  in  re-
 cent  history,  The  production  in  1965-,
 66  was  75.9  mililon  tons  whereas  the
 production  in  1964-65  was  88.4  mil-
 lion  tons.  The  shortfall  in  ‘1965-66  is
 estimated  to  be  about  4  to  5  mililon
 tons,  There  was  a  great  shortfall  in
 rice  production  also.  There  were  near
 famine  conditions  in  several  States
 guch  as  Gujarat,  Rajasthan,  and
 Maharashtra.  Relief  works  were
 started  in  these  States  to  provide
 work  and  bread  to  thousands  and
 thousands  of  people.  The  country  is  far
 away  from  self-sufficiency  in  food  pro-
 duction.  The  Third  Plan  target  of  00
 million  tons  has  not  been  achieved.
 The  population  is  growing  fast  at  the
 rate  of  more  than  a  crore  a  year.
 Government  has  a  special]  responsibi-
 lity  to  feed  the  people  since  our
 State  is  a  socialist  state,  g  welfare
 state,  and  since  our  objective  is  the
 establishment  of  a  democratic  and
 socialist  society,
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 Imports  were  necessitated  by  food
 scarcity  conditions  in  1965-66  and
 1966-67.  In  1965-66,  Rs.  290  crores
 worth  of  foodgrains  were  imported. We  have  received  generous  help  from
 the  USA  which  has  authorised  65
 million  tons  of  wheat  and  coarse  grains
 for  ‘1965-66.  under  PL  480  and  has
 Promised  substantial  quantities  for
 1966-67.  The  rice  imports  in  1965-66
 were  of  the  order  of  7.83  lakh  tonnes.
 But  ‘Yor  ‘1966-67,  import  of  rice  has  be-
 come  impossible  since  fiee  is  not
 available  in  foreign  countries.

 All  these  imports  mean  qa  drain  on
 our  foreign  exchange.  But  starvation
 of  the  poor  people  of  the  country  has
 to  be  stopped  at  any  cost  by  Govern-
 ment.  No  responsible  government  can
 shirk  this  responsibility.  The  traders  in
 India,  I  submit,  cannot  fulfil  this  great
 responsibility.  I  feel  that  it  is  risky
 to  entrust  this  to  them  in  the  parti-
 cular  conditions  that  obtain  today.
 Traders  gererally  are  not  quite  public
 spirited:  they  care  for  profits  more
 than  for  the  welfare  of  the  poor  peo-
 ple.

 Mr.  Chairman:
 of  all  traders.

 He  cannot  say  that

 Shri  Muthiah:  Most  of  them,  Most
 of  the  traders  have  mainly  the  profit
 motive  in  mind.  In  conditions  of  ex-
 treme  scarcity,  they  will  hoard  stocks
 and  push  up  prices  and  profiteer  very
 much  at  the  expense  of  the  common
 people.  For  example,  traders  in
 Punjab  and  Rajasthan  are  today  hold-
 ing  back  huge  stocks  of  food  grains
 brought  from  producers  at  control
 rates  in  order  to  sell  them  at  ex-
 orbitant  prices  later.  Traders  in
 Punjab  are  hobding  back  about  70,000
 tons  of  wheat  and  -1,00,000  tons  of
 gram.  Hoarders  in  Rajasthan  are  hold-
 ing  back  60,000  tons  of  gram.  Huge  sur-
 plus  stocks  of  rice  and  wheat  in  An-
 dhra  Pradesh,  Orissa  and  Punjab  and
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 eoarse  grains  in  Rajasthan  are  with
 traders  now.  Government  are  con-
 cerned  at  this  and  are  making  great
 efforts  to  buy  these  stocks  and  distri-
 bute  them  to  the  deficit  States,  to
 needy  people.  Government  are  trying
 to  build  up  stocks  by  internal  pro-
 curement.  For  this  purpose,  the  Food
 Corporation  of  India  has  been  set  up.
 The  Corporation  is  purchasing  food-
 grains  from  surplus  States.  The  pur-
 pose  of  zonal  restrictions  is  only  to
 restrain  the  private  traders  from  ex-
 ploiting  the  situation  of  shortage  and
 to  help  government  procurement  in
 surplus  States.  But  unfortunately,
 the  surplus  States  are  not  co-operating
 with  the  Centre  in  procurement.  The
 States  are  moved  by  parochial  con-
 siderations.  Take,  for  example,  Madh-
 ya  Pradesh’s  ‘no’  to  the  Centre  re-
 garding  Central  procurement  there.
 This  is  a  serious  handicap;  without
 the  active  and  full  co-operation  of  the
 States,  the  Centre  cannot  fulfil  this
 great  responsibility  of  feeding  the
 9007  people,  of  procuring  and  distri-
 buting  foodgrains  through  ration
 shops  and  fair  price  shops,

 Can  the  Centre  abolish  the  present
 zonal  system  and  build  up  its  own
 machinery?  This  problem  is  worrying
 the  Centra]  Government.  They  have
 sct  up  an  expert  committee  to  exa-
 mine  possible  alternatives  to  the
 present  zonal  system,  the  procure-
 ment  system  and  distribution  system.
 Government  have  an  open  mind  in
 the  matter  and  are  prepared  to  do
 whatever  is  best  for  the  common  peo-
 ple  of  the  country....

 Mr.  Chairman:  The  hon,  Member's
 time  is  up.  Shri  S.  N.  Das.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  The  Resolution  under  dis-
 cussion  is  so  very  general  in  character
 in  the  present  circumstances  of  the
 country  that  it  cannot  be  fully  sup-
 ported.  The  food  situation  in  the
 country  at  present  is  very  critical  and
 there  is  a  shortage  of  production.  We
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 have  been  importing  very  large  quanti-
 ties  of  foodgraings  from  other  coun-
 tries,  Under  such  circumstances,  to
 remove  all  barriers  to  the  free  move-
 ment  of  foodgrains  and  remove  all
 controls  on  distribution,  sale,  price,
 Procurement  etc.  will  be  detrimental
 to  the  interest  of  the  consumers  of
 foodgrains,  especially  the  very  vul-
 nerable  sections  of  society.

 This  question  is  being  discussed
 throughout  the  country,  It  is  being
 considered  and  debated  here  and  out-
 side.  A  very  large  section  of  people
 are  against  the  zonal  system.  Here  in
 this  House,  some  hon.  Memberg  have
 supported  it.  But  my  opinion  is  that
 in  this  critical  situation  the  country
 is  faced  with  in  respect  of  foodgrains
 availability  when  we  have  to  depend
 very  much  on  imports  from  abroad,
 it  will  not  be  in  the  interest  of  the
 country  to  abolish  cestrictions  0
 barriers  or  the  procurement  policy  of
 Government.  This  question  requires
 very  careful  consideration.  I  am  glad
 Government  have  appointed  a  commit-
 tee  to  go  into  the  matter,  By  a
 Gazette  notification  dated  5th  March,
 the  Committee  has  been  appointed.

 In  this  connection,  I  wouid  say  that
 in  957  the  Foodgrains  Inquiry  Com-
 mittee  was  appointed  by  Government
 under  the  chairmanship  of  Shri  Asoka
 Mehta.  They  went  into  the  question
 thoroughly  and  suggested  the  estab-
 lishment  of  a  foodgraing  price  stabili-
 sation  organisation,  Although  that
 organisation  was  not  sct  up,  Govern-
 ment  has  brought  into  being  the  Food-
 grains  Corporation.  The  working  of
 the  Corporation  has  not  been  aqflite
 successful.

 In  this  regard,  I  only  suggest  that
 because  of  the  shortage  of  foodgrains
 in  our  country,  some  sort  of  control
 ig  necessary,  some  restrictions  are
 essential.  Which  restrictions  should
 be  removed  is  to  be  considered  very carefully  by  a  special  committee.  Ite
 report  may  be  discussed  by  this  Hon  c
 and  we  can  come  to  our  own  conc'':-
 sions.  Here  I  would  quote  one  r-.
 commendation  of  the  Asoka  Meht-
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 Committee  (p.  86,  para  75  of  their
 Report):

 “We  would  like  to  emphasise
 here  that  until  there  is  social  con-
 trol  over  the  wholesale  trade,  we
 shall  not  be  in  a  position  to  bring
 about  stabilisation  of  ‘oodgrain
 prices.  Our  policy  should,  there-
 fore,  be  that  of  a  progressive  ard
 planned  socialisation  of  the
 wholesale  trade  in  foodgrains.”

 Considering  the  way  Some  of  the  very
 large  number  of  traders  have  behaved
 in  this  country,  I  think  if  Govern-
 ment  do  not  put  restrictions  or
 barriers  at  strategic  places  and  areas,
 the  country  will  be  faced  with  a
 @isaster,  because  there  are  very  large
 areas  in  the  country  which  are  deficit
 in  production.  If  zonal  restrictions
 are  removed,  though  it  may  provide
 some  facilities,  it  may  create  difficul-
 ties  also.

 Therefore,  this  Resolution  should
 not  be  accepted.  As  Government
 have  already  appointed  a  Committee
 to  lovk  into  the  matter,  this  Resolu-
 tion  should  be  withdrawn.  Govern-
 ment  should  be  given  the  opportunity
 of  considering  the  report  of  that
 Committee,  The  House  could  also
 consider  that  report  and  could  come
 to  its  conclusions  with  regard  to  this
 very  important  matter  which  is
 engaging  the  attention  of  the  whole
 country.

 With  these  words,  I  oppose  this
 Resolution  because  it  is  too  general  to
 be  accepted  in  present  circumstances.

 sit  यमुना  प्रसाद  मंडल  (जय नगर)  :
 सभापति  महोदय,  श्री  तन  सिंह  ने  जो  प्रस्ताव
 रखा  है  उस  का  मैं  विरोध  करता  हूं  ।  उस  की
 भावना  कौर  उस  की  स्प्रिट  के  साथ  यद्यपि
 सारा  देश  है  मगर  जो  उनके  प्रस्ताव  में  यह
 शब्द  हैं

 “This  House  is  of  opinion  that
 the  system  of  compulsory  mono-

 poly  procurement  and  all  zonal
 and  other  barriers  to  the  free
 movement  of  foodgrains  through-
 out  the  country  be  abolished
 immediately.”

 यह  जो  उन्होंने  इम्मीजिएटेली  ऐबौलिस्ड
 कहा  है  यह  बहुत  साइंटिफिक  नहीं  है  7  उन  से
 हम  लोग  पूरे  सहमत  नहीं  हैं  i  जैसा  कि
 श्री  श्रीनारायण  दास  जी  ने  बतलाया  और
 हम  लोगों  ने  भी  देखा  कि  देश  में  खाद्यान्न  की
 विषम  स्थिति  चल  रही  है  ध्रौर  जिसके  बारे
 में  पोप  साहब  को  कहना  पड़ा  कौर  यह  जो
 खाद्य  संकट  है  यह  केवल  भारत  में  ही  नहीं
 अपितु  साउथ  ईस्ट  एशिया  के  सभी  देशों  में
 खाद्य  स्थिति  नाजुक  हो  रही  है  भ्र ौर  यह  सही
 है  कि  यू०  एन०  जो  की  जो  फुड  एग्रीकलचरल
 रिपोर्ट  निकली  है  उसमें  उन्होंने  इन  चीज़ों  को
 बताया  कि  हालत  यहां  की  इतनी  भ्रमणी  नहीं
 कही  जा  सकती  है  मगर  यह  बात  सही  है  कि
 गांव  गांव  में  लोग  इस  बात  की  चर्चा  करते  हैं
 कि  कुछ  न  कुछ  अंश  में  फूड  जोन्स  का एबालिशन
 होना  चाहिए  ।  जैसा  कि  कभी  कुछ  माननीय
 सदस्यों  ने  कहा  है,  सरकार  को  इसकी  शुरुआत
 तो  करनी  चाहिए  ।

 Let  us  have  a  beginning,  At  the  last
 Jaipur  Congress  also,  our  Food  Minis-
 ter  Shri  P.  G.  Menon  was  present,
 and  he  saw  the  atmosphere  in  the
 Congress,  and  we  came  to  the  con-
 clusion  that  a  beginning  should  be
 made.

 इसलिए  हम  लोगों  को  इस  बारे  में
 शुरुआत  तो  करनी  ही  चाहिए,  बिगनी
 तो  करनी  चाहिए  |  कोर्स  प्रेमी  के  बारे  में  जो
 कानूनी  अड़चन  है,  उस  में  कुछ  न  कुछ  ढील
 देनी  चाहिए,  तभी  हालत  थोड़ी  बहुत  सुधरेगी  ।
 लेकिन  यह  काम  हम  सरकार  पर  छोड़  दें  कि
 इस  के  लिए  कौन  सा  भापरटून  मोमेंट  है,
 कब  यह  काम  शुरू  करना  चाहिए  |

 अशोक  मेहता  कमेटी  के  निर्देश  पर  हम
 लोगों  ने  फूड  कार्पोरेशन  की  स्थापना  की  ।
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 पाई  साहब  उस  के  चेयरमैन  थे,  लेकिन  पूरा
 सहयोग  न  मिलने  के  कारण  उन  को  हटना
 खड़ा  ।  यह  स्थिति  विचारणीय  है  |

 श्री  रंगा  शौर  कुछ  ध्रौर  माननीय  सदस्यों
 ने  किदवई  साहब  का  हवाला  दिया  ।  लेकिन
 मैं  कहना  चाहता  हूं  कि  परिस्थिति  बिल्कुल
 बदल  गई  है  भ्र ौर  पापुलेशन  बहुत  बढ़  गई  है  ।
 यह  ठीक  है  कि  दरिंगेशन  के  पोटेंशल  को  पूरी
 तरह  से  यूटिलाइज़  करना  चाहिए  प्रौढ़
 वेटलैंड  को  ख़त्म  कर  के  फ़र्टाइल  कौर
 कल्टीवेबल  लैंड  बनाना  चाहिए,  लेकिन  जब
 तक  हम  अपनी  जनसंख्या  फो  कब  नहीं  करेंगे,
 तब  तक  हम  इस  समस्या  को  पूरी  तरह  हल
 नहीं  कर  पायेंगे  ।

 पन्त  में  मैं  यह  कहना  चाहता  हूं  कि
 डेमोक्रेसी  का  सच्चा  अर्थ  यह  होता  है  कि
 जनता  की  प्राज्ञ  को  सुना  जाये  ध्रौर  जनता
 में  केवल  पढ़े-लिये  भ्रम-शास्त्री  ही  नहीं  होते  हैं,
 बल्कि  यहां  जो  लोग  बैठे  हैं,  उन  की  बात  को
 भी  विचारना  चाहिए  ।

 माननीय  सदस्य,  श्री  तन सिह,  ने  यह
 श्रस्ताव  बहुत  एक्सट्रीमिस्ट  वे  में  रखा  है  t
 यदि  वह  इस  को  वर्तमान  स्थिति  को  देखते
 हुए  रखते,  तो  सारा  सदन  उन  की  भावना  के
 पीछे  होता  ।

 मैं  चाहूंगा  कि  फूड  मिनिस्टर  साहब
 अलावा  स्थिति  को  देखते  श्लोक  वह  इस
 आरे  में  कोई  बिल्डिंग  करें,  लेकिन  समय  कौर
 स्थिति  उन्हीं  को  निश्चित  करनी  है  ।

 श्री  झंकार  लाल  बैरवा:  सभापति
 महोदय,  जिन  कांग्रेसी  सदस्यों  ने  दस  प्रस्ताव
 का  समर्थन  किया  है,  उन  को  मैं  धन्यवाद
 देता  हूं  पौर  जिन्होंने  इस  बारे  में  लीपापोती
 की  है,  उन्होंने  कांग्रेस  टिकट  लेने  के  लिए
 ऐसा  किया  है  ौर  मैं  उन  का  विरोध  करता  हूं

 में  समझता  हूं  कि  माननीय  सदस्य  ने
 अमय  को  देखते  हुए  यह  प्रस्ताव  पेश  किया  है
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 कि  ज्ञोनबन्दी  के  सिस्टम  को  हटा  दिया  जाये  ।
 मैं  इस  प्रस्ताव  का  हृदय  से  शोर  पूर्णतया
 समर्थन  करता  हूं  ।

 मैं  ने अपने  यहां  देखा  है  कि कोटा-चम्बल
 डैम  पर  काम  करने  के  लिए  मज़दूर  ट्रक  पर
 बूंदी  जाते  हैं।  मैं  प्राय  को  एक  दफा  का  किस्सा
 बताना  चाहता  हूं  कि  जब  वे  लोग  दोपहर  को
 खाने  के  लिए  रोटी  बांध  कर  भ्र पने  साथ  ले
 जा  रहे  थे,  तो  उन  को  चौकी  पर  रोक  लिया
 गया  शौर  उन  की  रोटियां  वहां  ही  रुकवा  ली
 गई  ।  यह  कितने  शर्म  की  बात  है  सरकार  के
 लिए  कि  बेचारे  मज़दूर  अपनी  रोटी  भी
 एक  जगह  से  दूसरी  जगह  नहीं  ले  जा  माने  हैं  ।
 यह  बहुत  बुरी  बात  है  ny

 कोटा  कौर  बूंदी  की  सीमा  पर  जो  खेती
 होती  है,  उस  में  राधा  खेत  कोटा  में  है  शौर
 झाबा  खेत  बूंदी  में  है  ।  जब  किसान  प्रिया
 माल  बूंदी  से  कोटा  को  लाने  लगे,  तो  बंदी
 वालों  ने  उस  अनाज  को  ज़ब्त  कर  लिया  बौर
 उस  को  कोटा  में  नहीं  जाने  दिया.  |  यह  कितने
 शर्म  की  बात  है  कि  एक  ज़िले  से  दूसरे  जिले
 में  भ्र नाज  नहीं  लाने  दिया  जाता  है  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  इस
 तरह  की  पाबन्दी  से  भ्रष्टाचार,  चोरबाज्ञारी,
 रिश्वतखोरी  आर  डाकिनों  को  प्रोत्साहन
 मिलता  है  t  शायद  यह  सरकार  इस  पाबन्दी
 को  तब  हटायेगी,  जब  इलेक्शन  नजदीक  झा
 जायेगा  ।  विशेषज्ञ  समिति  भी  शायद  हसी
 बात  का  इन्तज़ार  कर  रही  है  ।  लेकिन  इस
 पाबन्दी  की  वजह  से  बेचारे  किसान  बड़ी
 मुसीबत  में  फंसे  हुए  हैं  7  इस  लिए  इस
 स्थिति  को  देखते  हुए  सरकार  को  इसे  जल्द  से
 जल्द  हटा  देना  चाहिए  |

 हमारे  यहां  कलेक्टर  ने  प्राज्ञा  दी  कि
 गांवों  से  भ्र नाज  इकट्ठा  किया  जाये  |  हर  एक
 तहसीलदार  ने  तीन-तीन  हजार  बोरियां
 इकट्ठी  कर  लीं  1  लेकिन  सरकारे  के  पास
 इन  बोरियों  को  लाने  के  लिए  एक  पैसा  भी
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 [श्री  ब्रोकर  लाल  बे  रवा]
 जहां  निकला  ।  किसान  अपने  अनाज  को
 व  तो  बाज़ार  में  बेच  सकता  है  और  न  ही
 सरकार  उस  को  खरीदती  है  ।  इसलिए
 बना  सड़  रहा  है  कौर  गेहूं  जहां  का  तहां
 पड़ा  हुसना  है  ।

 राजस्थान  में  संकट-कालीन  स्थिति  है
 ऐसी  जगह  जिलेबन्दी  की  गई  है,  जिस  के
 कारण  यह  ग्र वस् था  है  कि  कोटा  में  अनाज
 पड़ा  डूबा  है,  लेकिन  वह  जैसलमेर  में  नहीं
 जा  सकता  है।  मगर  जा  सकता  है,  तो  कलेक्टर
 या  खाद्य  मंत्री  की  परमिशन  से  जोर  वे  ऐसे
 आदमी  को  परमिशन  या  परमिट  देते  हैं,
 जो  उन  को  वोटों  या  चन्दे  से  सहायता  दे
 सकते  हैं  ।

 “राजस्थान  पत्रिका”  में  साफ़  लिखा
 हुआ  है  कि  राजस्थान  के  टोंक  जिले  में  नौ
 आदमी  भूख  से  मरे  ।  भ्रमर  यह  ज्यो-बन्दी
 तोड़  दी  जाये,  तो  सरकार  कमी  वाली  जगहों
 में  भ्र नाज  के  ट्रक  तुरन्त  भेज  सकती  है,  लेकिन
 अपनी  इस  नीति  के  कारण  वह  मजबूर  है  ।

 सरकार  की  जोर  से  कहा  जाता  है  कि
 किसानों  के  पास  जो  अनाज  है,  उस  को  हम
 स्टाक  कर  लेंगे  और  अमरीका  से  जो  भूसा
 जाता  है,  वह  किसानों  को  खिलाया  जाये  t
 प्रश्न  यह  है  कि  अमरीका  के  अनाज  का  स्टाक
 क्यों  नहीं  किया  जाता  है  द्रोह  क्‍यों  न  हमारे
 यहां  जो  अनाज  पैदा  होता  है,  वह  लोगों  को
 खिलाया  जाये  ।  लेकिन  सरकार  के  पास
 न  पैसा  है  कौर  न  स्टाक  करने  के  लिए  साधन
 हैं  ।  इस  के  बावजूद  वह  आडर  कर  देती
 है  कि  हम  पहले  स्टाक  करेंगे  ज़ोर  उस  के  बाद
 पब्लिक  को  खिलायेंगे  -  यह  कितने  शर्म
 की  बात  है  ।

 सरकार  अनाज  को  खुला  करे,  ताकि
 किसान  को  अपने  उत्पादन  का  उचित  दाम
 मिले  ॥  भ्रमर  एक  व्यापारी  पांच  पैसे  ज्यादा
 से  लेता  है,  तो  उस  को  ब्रेस्ट  किया  जाता  है
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 कौर  उसका  लाइसेंस  छीन  लिया  जाता  है।
 कोटा,  राजस्थान  से  40  रुपये  के  हिसाब  से
 लिया  गया  चना  गुजरात  में  89  रुपये  के
 हिसाब  से  बेचा  गया  ।  मध्य  प्रदेश  में  चना
 48  रुपये  में  लिया  गया  ओर  05  रुपये  में
 गुजरात  में  बेचा  गया  ।  मक्का  राजस्थान  से
 38  रुपये  में  ख़रीदा  गया  भौर  मद्रास  में
 78  रुपये  में  बेचा  गया  ।  इस  तरह  से  यह
 सरकार  ब्लैक-मार्केटिंग  कर  रही  है  ।  एक
 माननीय  सदस्य  ने  कहा  कि  सरकार  ब्लैंक
 मार्केटिंग  नहीं  फरती  है,  लेकिन  क्‍या  यह
 ब्लेक-मार्केटिंग  नहीं  है  ?

 इस  तरह  जोनल  सिस्टम  बना  कर
 सरकार  खुद  तो  ब्लैक-मार्केटिंग  करती  है
 कौर  बेचारे  बिचौलिये  को  बदनाम  करती  है  ॥
 वह  उस  को  न  ब्रेस्ट  करती  है  भभोर  न  उसके
 खिलाफ़  एक्शन  लेती  है  कौर  इस  के  बीच  में
 किसान  पिसा.  जा  रहा  है  वह  ध्रनाज  को
 बाहर  नहीं  निकाल  सकता  है  कौर  सरकार
 उस  को  ख़रीदती  नहीं  है  v  भाज  किसानों
 को  पैसे  की  ज़रूरत  है  |  प्रदान  चलाने  वाला
 है  ।  शादियों  का  टाइम  चल  रहा  है  V  इस
 प्रकार  वे  लोग  बड़ी  मुसीबत  में  हैं  ।

 सरकार  ने  स्वर्ण  नियंत्रण  कानून  बना
 कर  लाखों  सुनारों  को  बेकार  कर  दिया  t
 लेकिन  उस  का  नतीजा  कुछ  भी  नहीं  निकला,
 क्योंकि  काम  वैसे  ही  चल  रहा  है  1  उस  कानून
 के  द्वारा  बेचारे  सुनारों  को  पीसा  गया
 ज्ोनबन्दी  कर  के  किसानों  को  पीसा  जा
 रहा  है।  इस  से  प्रकट  होता  है  कि  सरकार  के
 सारे  कानून  नदी  की  टोकरी  में  फेंकने  के
 काबिल  हैं  ।  वह  आंख  मंच  कर  कानून
 बनाती  है  कौर  फिर  अपनी  हठ  पर  झड़ी
 रहती  है

 माननीय  मंत्री,  श्री  सुब्रह्मण्यम,  ने  कहक
 है  कि  हम  भ्रमण  के  मामले  में  दस  साल  में
 आत्म-निर्भर  हो  जायेंगे  ।  मैं  बताना  चाहता
 g  fe  हमारे  यहां  i25  लाख  टन  अनाज
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 की  कमी  है,  जो  कभी  पूरी  नहीं  हो  सकती  है  ।
 जहां  तक  प्रोडक्शन  का  सवाल  है,  वह  हर
 साल  ज्यादा  से  ज्यादा  पांच  लाख  टन  बढ़ता
 है  ।  इसलिए  प्राइम-निर्भर  होने  के  लिए
 कम  से  कम  पच्चीस  साल  तो  चाहिए  ही  ।

 सरकारों  को  ज्ञोनल  सिस्टम  को  तोड़कर
 ऐसी  व्यवस्था  करनी  चाहिए  कि  जहां  भी
 अनाज  की  कमी  हो,  वहां  अनाज  भेजा  जाये,
 किसानों  को  झपने  उत्पादन  का  उचित  दाम
 दिया  जाये  शौर  श्प्टाचार,  चोर-बाज़ारी
 घोर  रिश्वतखोरी  को  बन्द  किया  जाये  ।
 तभी  इस  देश  का  उद्धार  हो  सकता  है  और
 ग्रात्म-निर्भरता  प्राप्त  हो  सकती  है  ।

 तल  M.  के.  Krishna:  I  stand  here  to
 oppose  this  resolution.  The  reason  is
 very  obvious,  because  most  of  the
 programmes  which  the  Government
 rightly  introduced  have  become  fal-
 lures  b  the  Govern!  t  officials
 do  not  take  these  programmes  very
 seriously  and  sincerely.

 Shri  K.  Manoharan  (Madras  South):
 Including  Ministers,

 Shri  M.  R.  Krishna:  If  procurement
 is  entrusted  to  (iovernment  officers,
 one  thing  will  definitely  happen,  and
 that  is  harassment  of  the  small  culti-
 vators.  The  big  cullivators,  whether
 they  produce  wheat,  rice  or  anything,
 will  be  able  to  get  away,  and  they
 will  conceal  a  lot  of  their  produce  in
 spite  of  the  fact  that  the  Government
 agencies  know  what  amount  of  pro-
 duction  has  come  from  that  particular
 field.  Therefore,  if  this  monopoly
 procurement  is  adopted,  it  will  be
 really  harmful  to  the  small  culti-
 wators,  Any  Tahsildar  will  just  send
 a  note  from  his  office  asking  a  small
 cultivator  to  give  a  particular  quantity
 of  foodgrains,  even  when  the  grains
 produced  may  not  be  enough  for  his
 own  consumption,  Therefore  I  oppose
 this  on  the  ground  that  Government
 officials  will  not  be  very  sincere  in
 implementing  it,  and  secondly  on  the
 ground  that  it  is  going  to  harm  the
 small  cultivators.

 CHA  TRA  cf  868  (SAKA)  of  Foodgrain  (Res.)  8058.

 We  always  try  to  have  very  big  things
 without  seriously  thinking  how  to  put
 them  into  action.  Monopoly  procure-
 ment  may  be  all  right  but  until  and
 unless  we  tackle  the  more  important
 things  like  land  reforms,  it  will  be
 impossible  to  have  enough  food  pro-
 duction  in  the  country.  Added  to  thig,
 PL  480  has  really  made  the  govern-
 ment  officials  and  even  the  people  who
 are  dependent  on  agriculture  to  be-
 come  a  little  slack.  That  was  to  help
 us  to  build  buffer  stocks  hut  now  it
 has  become  a  permanent  thing  and  so
 Jong  as  this  continues  the  people  and
 the  government  will  not  take  things
 seriously.  We  have  enough  wheat  and
 our  main  problem  is  rice.  The  rice
 producing  areas  are  not  being  catereé
 with  fertilisers  and  other  require-
 ments.  Without  meeting  these  de-
 mands,  I  do  not  know  how  govern-
 ment  is  going  to  procure  enough  food.
 In  some  areas  of  Andhra,  fertiliser  is
 distributed  at  the  rate  of  |  Kg  per
 acre  to  a  cultivator,  The  main  rice
 growing  areas  are  treated  like  this.
 If  it  is  true,  I  cannot  understand  how
 sincere  government  is  in  enhancing
 food  production.  Land  is  available  in
 some  places,  land  reforms  have  been
 introduced.  Government  do  not  attach
 importance  to  some  of  their  pro-
 ‘grammes,  They  just  distribute  some
 land  to  a  fellow  who  cannot  cultivate
 even  one-tenths  of  what  he  has.  Gov-
 ernment  thinks  that  the  moment  a
 man  gets  land  he  would  produce
 grains.  It  would  be  just  impossible
 from  him  to  produce  enough  food
 crops  from  that  land,  unless  credit
 facilities  are  provided.  Government
 should  allow  credit  facilities  to  smal!
 farmers  and  provide  some  common facilities.  For  instance,  a  small  culti-
 vator  may  not  be  in  a  position  to  own
 a  pumping  set  or  sprayers  ior  pesti-
 cides  and  other  kinds  of  things.  These
 common  services  should  be  provided.
 People  have  started  eating  more  be
 cause  some  of  them  are  getting  good
 salaries.  In  addition  to  that,  we  find
 from  statistics,  that  even  rats  eat
 more.  Six  rats  now  eat  one  man‘s
 food.  Formerly  ten  rats  used  to  con-
 sume  one  man‘s  food.  [  am  told  that
 there  are  500  milion  rats  in  the  whole
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 ‘world  and  many  experts  say  that  un-
 less  we  control  this  kind  of  things  it
 will  be  impossible  for  government  to
 have  enough  food  to  provide  for  the
 people.

 Mr.  Chairman:  You  must  conclude
 now.  Five  minutes  are  over.  The
 hon.  Minister  (Interruptions).
 The  demands  for  agriculture  and
 other  things  are  coming.  You  can
 say  there  these  things.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  The  House  wants  that  the  time
 should  be  extended.  You  can  extend
 the  time.

 Mr,  Chairman:  If  your  party  Mem-
 ber  wants  just  five  minutes,  I  have  no
 objection.  He  can  take  five  minutes.

 श्री  सर  पाउडर  (रसड़ा)  :  सभापति
 महोदय,  जैसा  कि  कुछ  माननीय  सदस्यों
 ने,  इस  प्रस्ताव  पर  बहस  के  दौरान  कहा
 कि  देश  में  प्रश्न  की  गम्भीर  समस्या  उत्पन्न
 हो  गई  है,  यह  स्थिति  राज  सारे  देश  में
 फल  गई  है  t  हिमालय  से  कन्याकुमारी
 तक  सारे  देश  में,  बंगाल,  उत्तर  प्रदेश,  महा-
 राष्ट्र  में  लाखों  आदमी  राज  भूख  से  मर
 रहे  हैं  ।  मगर  हमारा  आरोप  सरकार
 पर  यह  है  कि  सरकार  की  कोई  भ्रमण  नीति
 नहीं  है  ।  न  तो  यह  सरकार  पूरी  तरह  से
 जोन  को  हटाती  है  कौर  न  पूरी  तरह  से
 बनन्‍्द्रोल  करती  है  ।  इस  की  हर  पालिसी
 चों-चों  का  मुरब्बा  है,  न  इधर  भ्र ौर  न  उघर  ।
 इसलिये  राज  जो  जोनल  रेस् ट्रिक शन  जगाई
 गई  है,  मैं  नहीं  समझता  कि  इस  के  हटाने
 के  बाद  उनकी  हालत  क्या  होगी  ?  क्‍योंकि

 सरकार  का  कन्ट्रोल  न  व्यापारी  पर  है
 ने  सरकारी  अ्रधिकारियों  पर  है,  किसी
 प्र  नहीं  है,  क्योंकि  इसकी  भ्स्न  नीति  पूरी
 तरह  से  फेल  हो  चुकी  है  ।

 राज  जोनल  सिस्टम  के  इन्दर  लोग
 नामख्वादू  परेशान  किये  जाते  हैं  ।  कई
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 माननीय  सदस्यों  ने  कहा  कि  सस्ता  गल्ला
 खरीद  कर  राज्य  सरकार  दूसरे  राज्यों  को
 महंगे  दामों  पर  देती  हैं,  इस  तरह  से  ये  खुद
 इस  में  प्राफिट  करते  हैं,  लेकिन  दूसरी  तरफ़
 हमारे  यहां  के  बहुत  से  लोगों  को  पकड़  कर
 इन्होंने  जेलों  में  बन्द  कर  दिया  है,  इसलिये
 कि  वे  चोर-बाज़ार  में  घान  बिहार  से  उत्तर
 प्रदेश  ले  जा  रहे  थे  ।  जब  कि  वहां  पर  इनके
 पुलिस  के  लोग  बैठे  हैं भौर  हज़ारों  मन
 नाज  बिहार  से  उत्तर  प्रदेश  ौर  दूसरी
 सीमाओं  को  पार  करके  जा  रहा  है  1  इसलिये
 मैं  समझता  हूं  कि  यह  जोनल  व्यवस्था  तब
 तक  कामयाब  नहीं  हो  सकती,  जब  तक
 सरकार  पूरी  तरह  गल्ले  का  व्यापार  प्र पने
 हाथ  में  न  ले  |  राज  न  तो  सरकार  यह
 व्यापार  पूरी  तरह  से  झपने  हाथ  में  लेती  है
 झोर  न  ही  इसे  छोड़ती  है  प्रभी-प्रभी
 भालू  6-7  Fo  तक  पहुंच  गया  पौर  वहां
 सरकार  ने  यह  एलान  किया  कि  जिन  जिलों
 में  स्नालु  ज्यादा  होता  है,  वहां  सरकार  भालू
 खरीद  करेगी,  दो-तीन  दिन  से  यह  सब
 हो  रहा  है,  राज  किसान  ने  जो  रुपया  भालू
 कौर  गन्ने  की  पैदावार  में  लगा  रखा  है,  वह
 उसे  नहीं  मिल  रहा  है,  पहले  तो  ये  रोक
 लेते  हैं  भोर  जब  इस  तरह  से  कम  दाम  में
 गल्ला  महाजन  के  हाथ  में  चला  जाता  है,
 तो  उनके  लिये  छूट  कर  देते  हैं  कि  वे  ले  जा  कर
 बेचें,  इस  तरह  से  उनको  दुगना,  तिगुना
 कौर  चौगुना  मुनाफ़ा  होता  है  ।  इसलिये
 सरकार  को  चाहिये  कि  सही  मायनों  में  गल्ले
 के  व्यापार  को  अपने  हाथ  में  ले  ।

 कभी  कई  माननीय  सदस्यों  ने  कहा  कि
 विरोधी  इन  बातों  से  फायदा  उठाते  हैं,  कोई
 कहता  है  कि  हिन्दुस्तान  में  भुखमरी  नहीं  है,
 बल्कि  एशिया  में  भुखमरी  है,  मुझ  को  एक
 कहावत  याद  प्रति  है,  एक  लड़का  फेल  हो
 गया,  जब  उस  से  पूछा  गया  तो  कहता  है  कि
 मैं  भ्र केले  ही  फेल  नहीं  हुमा,  स्कूल  में  सारे
 सड़के  फेल  हो  गये  हैं  ।  हमारे  यहां  करप्शन
 नहीं  है,  रूस  में  करप्शन  है।  रुस  की  बात



 करते  हैं,  चीन  की  बात  करते  हैं,  लेकिन  यहां
 चीन  की  बात  कोन  पूछता  है,  प्राय  इस
 मुल्क  को  खाना  देने  के  लिये  ज़िम्मेदार  हैं  ।
 आप  बताइये  कि  यहां  पर  भुखमरी  क्‍यों  है,
 इसलिये  है  कि  आपकी  कोई  प्रश्न  नीति  नहीं
 है  भोर  धाप  ने  देश  को  भूखा  मारने  का
 प्रोग्राम  बनाया  है,  जान-बूझ  कर  यह  प्रोग्राम
 झापका  चल  रहा  है  t  बातें  बड़ी-बड़ी  भाप
 बनाते  हैं,  काम  कुछ  नहीं  करते  हैं  ।  इसलिये
 मेरा  यह  कहना  है  कि  या  तो  जोनल  सिस्टम
 हटाइये,  नहीं  तो  बाप  के  अधिकारी  पूरी
 'तरह  से  भ्रष्टाचार  में  लिप्त  हैं  ।

 मुझे  मालूम  हे  कि  एक  राज्य  के  कलेक्टर
 ने  25  हज़ार  रुपया  महाजनों  से  लिया,
 इसलिये  कि  दो  दिन  तक  अनाज  मत  पाने
 दो,  हम  को  अनाज  खूब  महंगा  करके  बेच
 लेने  दो  1झपकी  प्रश्न  नीति  लोगों  को
 मजबूर  करती  है,  हमारे  उत्तर  प्रदेश  में
 जो  हो  रहा  है,  उससे  आन्दोलन  करने  के
 लिये  मजबूर  हो  गये  हैं  ।  वही  चीज़  राज
 बंगाल  में  हो  रही  है,  दूसरे  राज्यों  में  हो  रही
 है,  इसलिये  अपनी  धन्न  नीति  को  मूल  रूप  से
 परिवर्तित  कीजिये  ताकि  लोगों  को  अन्न  मिल
 सके  और  साथ  ही  साथ  किसानों  को  ठीक
 “दाम  मिलने  की  गारन्टी  हो  1

 Shri  Govinda  Menon:  Sir,  I  था
 highly  impressed  by  the  genuine  con-
 ‘cern  expressed  by  all  sections  of  the
 House  about  the  food  problem  in  the
 country.  The  various  difficulties
 which  the  people  are  facing  on  ac-
 count  of  the  scarcity  of  foodgrains,
 the  corruption  referred  to  by  many
 hon,  Members,  the  varying  prices  pre-
 vailing  for  foodgrains  in  different
 ‘parts,  the  difficulties  which  are  caused,
 as  was  said  by  some  hon.  Members,  by
 the  zonal  system,  the  difficulties  caus-
 ed  by  procurement—all  these  were
 referred  to  by  hon.  Members  here  and
 I  take  it  that  all  sections  of  the  House
 are  genuinely  concerned  over  this
 matter.  But  let  me  also  state  that
 the  Government  is  at  least  equally

 ‘concerned  over  those  difficulties.  Let

 us  now  go  into  the  real  problem.  Two
 aspects  of  the  food  problem  have  been
 referred  to  in  this  resolution—pro-
 curement  and  the  zonal  system,  which
 has  been  introduced  according  to  me
 to  enable  proper  procurement.  But
 that  is  the  least  important  aspect.  In
 a  situation  of  scarcity  when  it  is  ad-
 mitted  on  all  hands  that  we  have  not
 got  enough  foodgrains  to  go  round,
 government  have  a  supreme  duty  of
 distribution.  That  is  the  most  im-
 portant  aspect  of  the  problem.

 Take  some  very  deficit  regions  in
 the  country  today.  The  fvodgrains
 distributed  per  adult  per  day  comes
 to  9  to  l  ounces  which,  it  is  agreed
 on  all  hands,  is  not  really  sufficient.
 But  that  alone  is  available.  So,  the
 government  has  taken  upon  itself,
 rightly  so  as  hon,  Members  would
 agree,  the  responsibility  of  distribu-
 tion  with  two  objectives,  namely,
 there  should  be  equal  distribution  to
 the  extent  possible  andj  there  should
 be  a  system  under  which  prices  do  not
 go  up  very  much.  It  is  no  good  if
 the  poor  people  who  have  no  food-
 grains  of  their  own  to  live  upon  are
 constrained  to  pay  heavy  prices.
 Everyone  knows  that  in  a  situation  in
 which  supply  is  much  less  than  the
 demand,  if  things  are  left  alone,  prices
 would  go  up.  So,  the  object  of  food
 policy—whether  it  has  been  properly
 achieved  or  not  is  a  different  matter—
 is  to  distribute  foodgrains  particular-
 ly  in  the  deficit  areas  equally  ani  at
 moderate  prices.

 Shri  Ranga:  To  the  rich  and  middle
 classes  also,  which  means  you  are
 subsidising  rich  people’s  food,  ‘lhat
 is  what  it  comes  to.  .

 Shri  Govinda  Menon:  We  are  not
 subsidising.  As  I  said,  it  is  the  gov-
 ernment’s  duty  to  distribute  equally
 and  this  responsibility  cannot  be  given
 up.  If  that  is  conceded,  Government
 have  to  procure  grain.  Unless  gov-
 ernment  have  stock  in  their  posses-
 sion,  how  can  it  take  up  the  responsi-
 bility  of  distribution?  This  resolu-
 tion  says  that  monopoly  procurement
 should  be  abolished  and  the  trade
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 should  be  allowed  to  compete  with  the
 Food  Corporation  in  the  matter  of
 procurement  throughout  the  country.
 That,  I  believe,  is  the  meaning  of  this
 resolution.  It  is  a  very  plausible  sug-
 gestion;  it  is  a  counsel  of  perfection  if
 the  object  of  food  policy  is  to  procure
 only.  But  if  the  object  is  also  to  dis-
 tribute,  we  come  to  a  dead  end.  The
 Fooji  Corporation,  as  the  agency  of
 the  administration,  procures  in  order
 to  distribute.  Merchants  procure  in
 order  to  sell  at  a  profit,  When  the
 supply  is  much  less  than  the  demand
 and  there  is  deficiency  in  the  country,
 even  if  all  the  available  surplus  goes
 into  the  hands  of  the  government,  it
 will  not  be  sufficient  for  proper  dis-
 tribution.  So,  If  a  good  fortion  goes
 into  the  hands  of  the  trade  also,  there
 will  be  difficulties.

 Shri  Ranga:  What  about  imports?

 Shri  Govinda  Menon:  Even  with  im-
 ports,  this  is  the  position.

 The  resolution  says  that  monopoly
 procurement  should  go.  But  is  there
 monopoly  procurement  except  in  two
 or  three  States?  Monopoly  procure-
 ment  exists  today  only  in  West  Bengal
 and  Maharashtra.  (Interruption).  Also,
 to  some  extent,  in  Kerala  where  there
 is  a  levy  which  approaches  monopoly
 procurement,

 Shri  Bade:  In  Madhya  Pradesh  also
 there  is  monopoly  procurement.

 Shri  Govinda  Menon:  The  hon.
 Member  is  confusing  probably  bet-
 ween  procurement  and  monopoly  pro-
 curement.  In  a  system  of  monopoly
 procurement  the  trade  will  not  be
 allowed  to  operate.  What  is  done  in
 West  Bengal  and  what  ig  done  in
 Maharashtra  is  (Interruption).
 The  method  of  compulsory  monopoly
 procurement  has  been  adopted  only  by
 these  States,  and  there  the  system  is
 that  all  private  trade  in  specified  food-
 grains  above  a  given  specified  quantity
 which  varieg  from  5  kilograms  to  75

 25,  966  of  Foodgrains  (Res.)  80%

 Shri  Bade:  In  Madhya  Pradesh  no-
 body  can  purchase  wheat  or  jowar

 from  any  agriculturist.
 Shri  Ranga:  Nobody  can  export

 from  one  State  to  another.

 Mr.  Chairman:  Let  the  hon.  Minis-
 ter  have  his  say.

 Shri  Govinda  Menon;  There  are  two
 or  three  States  where  there  is  any-
 thing  like  monopoly  procurement.  Be
 it  noted,  these  are  deficit  States  where
 the  State  Governments  thought  it  fit
 to  have  a  system  of  procurement.  In
 the  absence  of  procurement  in  those
 highly  deficit  areas  what  would
 happen  is  that  the  poor  people  will
 get  nothing  and  the  rich  people  will
 get  the  foodgrains  because  prices  will
 go  up.  In  a  situation  like  that  Gov-
 ernment  have  intervened  and  have
 adopted  a  system  of  procurement  in
 order  to  enable  Government  to  dis-
 tribute.  My  submission  is  that  the
 object  of  the  food  administration  is  to
 See  that  there  is  proper  food  distri-
 bution.

 Shri  Ranza:  It  is  not  there  and  you
 can  never  achieve  it.

 Shri  Govinda  Menon:  The  object  is
 to  sce  that  there  is  proper  distribution
 particularly  in  the  deficit  areas.  वा
 is  no  use  interrupting  me  like  this.  I
 say  that  is  the  object.  Wherever
 rationing  hag  been  introduced  it  has
 been  possible  for  the  Government  to
 distribute  a  certain  minimum  quantity
 to  the  people.  That  alone  is  possible
 under  the  circumstances,

 Now,  if  this  resolution  is  adopted,
 if  procurement  is  given  the  go-by,
 Government  will  not  be  able  to  do
 even  that  and  no  distribution  will  be-
 come  possible.  I  do  not  think  there
 is  any  section  of  the  House  which
 would  advocate  a  situation  in  which
 there  will  be  no  distribution  of  food-
 grains  to  the  people  particularly  in
 the  deficit  arcas  at  a  certain  equal
 quantity  and  at  certain  prices  which
 are  moderate.  The  résult  of  taking
 away  the  machinery  of  distribution
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 would  be  to  cause  difficulties  to  the
 people  who  have  no  money,  who  are
 poor  people.

 Shri  Ranga:  There  were  fair  vrice
 shops  before  this  system  has  been
 brought  in,  these  zonal  restrictions  and
 ali  these  check  posts  have  been
 brought  in.  They  certainly  served  the
 people.

 Shri  Govinda  Menon:  |  am  now
 -speaking  of  procurement,  I  will  come
 to  the  zonal  system  later;  let  my
 venerable  friend  be  patient  to  hear
 me.

 There  are  two  aspects  in  this  reso-
 jution;  one  an  attack  on  procurement
 and  another  on  the  zonal  system.  ‘Yhe
 two  are  different.  Procurement  has

 ‘to  be  resorted  to  in  a  situation  which
 obtains  in  India  today  in  order  to  en-
 #ble  the  Government  to  have  a  proper
 system  of  distribution.  Several  sys-
 tems  of  procurement  may  be  resorted
 to.  Certain  States  have  adopted  a
 ‘certain  system  and  certain  other
 States  have  adopte@  a  Certain  other
 system.  For  example,  there  is  a
 system  in  Andhra  Pradesh  where
 there  is  a  levy  on  the  mills.  There  is
 ‘a  certain  other  system  in  certain  other
 ‘States,  but  the  object  of  all  this  pro-
 «urement  systems  is  to  see  that  the
 administration  h.;  in  its  possession
 foodgrains  which  with  the  imported
 grains  will  be  utilise!  with  the
 object  of  equitable  distribution  at
 proper  prices  to  the  people.  That
 aspect  o!  the  problem  has  been
 forgotten  by  some  hon.  Members.  I
 do  not  say  that  the;  are  against  that.
 But  it  has  not  been  emphasized.  If
 it  is  emphasized,  I  am  sure  every
 section  of  the  House  will  agree  with
 me  that  some  system  of  procurement
 is  necessary.  But  that  system  can
 tertainly  not  be  the  system  advocated
 by  Professor  Ranga,  because  that  will
 be  good  only  so  far  as  procurement
 fis  concerned.  But  if  the  objective  of
 procurement  is  controlled  distribu-
 tion,  then  there  is  no  use  merchants
 being  allowed  to  procure,  because
 they  procure  in  order  to  stock  and
 gel]  ‘ang  sell  for  profit.
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 I  brs,

 Shri  Ranga  referred  to  a  situation
 in  which  there  will  be  fair  price  shops.
 But  that  was  the  system  when  the
 scarcity  was  not  so  pronounced  as  it
 is  today.  Two  or  three  years  back,
 when  our  difficulties  were  not  so  acute
 as  it  has  been  during  the  last  2  to
 l5  months,  that  system  worked  but
 that  system  may  not  work  now  when
 there  is  scarcity  of  this  magniliwie.
 Therefore,  I  have  to  say  that  Govern-
 ment  cannot  accept  this  sweeping
 demand  that  procurement  should  be
 given  up.

 Compulsory  procurement  is  nbd{  ex-
 tant  in  all  parts  of  the  country.  It  is
 extant  only  in  certain  parts  of  India
 and,  depending  upon  the  conditions
 Prevailing  in  those  areas  the  State
 Governments  there—please  go  not
 Yorget  that  this  is  the  result  of  direc-
 tions  issued  by  the  Food  Ministry—
 the  State  Governments  decide  upon
 the  modus  operandi  which  they  would
 have  in  order  to  have  adequate  stocks
 of  foodgrains  with  them.  Certain
 Governments  have  a  system  of  levy;
 certain  Governments  have  a  system

 of  monopoly  procurement;  certain
 Governments  have  5006  other  sys-
 tem.  But  procurement  must  be  there.

 There  has  been  an  attack  from
 many  sections  of  the  House  against
 the  zonal  system.  The  zonal  system
 is  not  an  end  in  itself.  It  was  adopt-
 ed  because  it  was  thought  that  in  that
 system  alone,  as  it  obtain;  today,
 woulg  it  be  possible  for  the  adminis-
 tration  or  the  Food  Corporation  to
 get  the  maixmum  quantity  by  pro-
 curement.  Now  the  objection  agains:
 the  zonal  system,  as  ,  understood  it.
 is  not  that  there  should  be  no  zones
 but  what  shoulq  be  the  extent  of  the
 zones,  whether  all  India  shoulg  be
 one  zone,  wheiher  each  State  shov!4
 be  g  zone  or  whether  the  50  and  odd
 surplus  districts  should  be  each  a
 separate  zone.  That  is  the  contro-
 versy.

 Because  of  the  demand  from  all
 sections  of  the  House  that  there  shoulg



 8067  Free  Movement

 [Shri  Govinda  Menon]
 be  a  change  in  the  zonal  system,  Gov-
 ernment  have  appointed  a  Committec
 to  go  into  the  question,  This  fact
 was  announced  in  this  House  and  in
 the  other  House.  It  was  done  a  few
 days  back.  Some  of  the  mo3t  promi-
 Nent  and  eminent  economists  of  the
 country  are  serving  as  members  of
 this  Committee.  The  Committee  will
 certainly  look  into  all  aspects  of  the
 problem  and  it  will  be  open  to  the
 House  to  give  its  view  after  the  re-
 port  of  the  Committee  hag  come.  To
 demang  that  the  Government  should,
 here  and  now,  make  a  declaration  that
 the  zonal  system  would  be  abolished,
 especially  after  the  Government  have
 apponited  a  Committee  to  go  into  the
 very  same  matter

 Shri  Ranga:  You  did  it  to  delay
 things.

 Shri  Govinda  Menon:  ....to  look
 into  the  pros  and  cons  of  the  matter,
 is  too  large  a  demand.  I  think  it  is
 uncharitable  on  the  part  of  Professor
 Ranga  to  say  that  the  Committee  was
 appointed  to  delay  matters.  After  all,
 what  is  it  that  the  Government
 achieve  by  maintaining  a  system
 which  is  bad?  Certainly,  Govern-
 ment  have  no  vested  interest  in  the
 zonal  system.  I  do  not  think  any-
 body  would  say  that.

 Shri  Indrajit  Gupta  (Calcutta  South
 West):  The  State  Governments  have
 got  it,

 Shri  Govinda  Menon:  I  am  speak-
 ing’  of  the  Union  Government.  We
 have  no  vested  interest  in  the  zonal
 system  and  if,  as  has  been  suggest-
 ed,  the  State  Governments  have  a
 vested  interest,  that  is  a  matter  which
 is  being  looked  into,  gone  into,  by  the
 Committee.

 That  being  the  position,  let  me  just
 give  the  salient  points  which  I  want-

 ed  to  make  before  the  House.  First-
 ly,  in  a  situation  of  scarcity  such  as
 we  are  having  today,  it  is  the  duty  of
 Government  under  the  Constitution
 ang  otherwise  to  see  that  there  is  an
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 equitable  system  of  distribution  so
 that  the  poor  people  will  get  their
 share  and  they  will  not  have  to  pay
 very  high  prices.  For  that  purpose
 procurement  is  necessary.  Procure-
 ment  cannot  be  given  up.  You  cannot
 have  a  system  of  free  trade  in  food-
 grains  which  is  most  essential  for
 the  people  when  there  is  scarcity  im
 the  country.

 Shri  Ranga:  Not  for  animals.
 Shri  Govinda  Menon:  What  is  the

 use  of  making  interruptions  of  the
 type  which  Professor  Ranga,  a  very
 senior  Member,  made  when  I  was
 caying,  “foodgrains  which  are  most
 important  for  human  beings’?  J
 never  thougnt  that  a  man  of  the
 maturity  of  Professor  Ranga  would
 interject  to  say,  “And  not  for  ani-
 mals”.  That  is  introducing  a  certain
 amount  of  levity  in  this  debate  which
 the  subject  matter  of  the  debate  does
 not  warrant  (Interruption).

 Mr,  Chairman:  There  should  be  ne
 running  commentary.

 Shri  Ranga:  I  sympathise  with  the
 Poor  man.  What  can  I  do?

 Shri  Govinda  Menon:  I  do  not
 sympathise  with  Professor  Ranga.

 The  position  is  that  in  a  commo-
 dity  like  foodgrains,  which  is  in  short
 supply,  an  absolutely  free  trade  and
 a  laissez  faire  arrangement  would
 create  conditions  in  which  the  poor
 people  will  suffer  extremely  ang  there
 will  be  starvation  deaths.

 Shri  Ranga:  Did  I  refer  to  a  laisseg
 faire  policy?  Have  I  not  made  it
 very  clear  to  you  that  I  wanted  the
 Government  to  maintain  minimum
 prices?

 Shri  Govinda  Menon:  That  is  why
 I  say  that  Professor  Ranga  had  a  look
 at  a  truncated  problem,  namely,  pro-
 curement  only.  If  the  object  is  to  see
 that  the  agriculturists  get  a  fair  price
 and  for  that  purpose  a  scheme  of  pro-
 curement  should  be  devised,  them
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 Professor  Ranga  has  given  us  a  coun-
 sel  of  perfection,  but  procurement  is
 for  another  end.  Procurement  is  not
 an  eng  in  itself;  procurement  is  in-
 tended  to  enable  the  administration
 to  have  equal  distribution  at  prices
 which  are  moderate.  If  that  is  the
 object,  and  when  J  tried  to  make  that
 point,  why  should  Professor  Ranga
 just  interrupt?

 So,  what  I  submit  is  that  procure-
 ment  is  necessary  and  therefore  a
 sweeping  resoltuion  like  this  demand-
 ing  that  monopoly  procurement  should
 be  given  up,  is  something  which
 should  not  be  accepted  by  the  House.

 Regarding  the  zonal  system,  there
 have  been  comments  in  this  House

 ang  there  have  been  opinions  expres-
 Seq  in  this  House  and  outside,  and
 the  Government  have  responded.
 Government  dig  not  want  to  take  the
 responsibility  to  do  something  which
 may  lead  us  to  trouble  because  Gov-
 ernment  have  difficulties.  Therefore,
 Government  invited  some  og  the  most
 eminent  economists  in  the  country  to
 work  in  a  committee  to  give  us  a
 report.  That  is  where  the  matter
 stands.  That  being  so,  having  accept-
 ed  the  sincere  concern  of  all  sections
 of  the  House  in  the  matter  raised  in
 this  debate,  ;  should  think  Govern-
 ment  cannot  accept  this  Resolution
 and  Government  have  to  oppose  {t.

 श्री  तन  सिहं  :  सभापति  महोदय,
 सरकार  के  लिए  विरोधी  पक्ष  से  बाने  वाले
 प्रस्ताव  को  न  मानना  एक  स्वाभाविक  बात
 है  झोर  झगर  यह  प्रस्ताव  मेरा  वह  मान  लेते
 तो  यह  कांग्रेसी  सरकार  ही  नहीं  रहती  ।
 बहुत  से  सदस्यों  ने  बताया  कि  जहां  तक
 प्रस्ताव  की  भावना  धौर  उद्देश्य  का  सवाल
 है  उससे  तो  वे  सहमत  हैं  ब्रोकर  ऐसा  कहने
 बालों  में  कांग्रेसी  सदस्य  भी  थे  लेकिन  यह  कि
 इस  प्रस्ताव  को  जल्दी  में  स्वीकार  कर  लेना
 उचित  न  होगा  कौर  पता  नहीं  इसको  स्वीकार
 करने  का  क्‍या  नतीजा  निकले,  इसलिए  उन  का
 सुझाव  है  कि  इस  विषय  पर  कोई  ऐक्सपर्ट
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 कमेटी  बैठाई  जाय  भोर  उससे  रिपोर्ट  ली
 जाय  ।  ब  जहां  तक  ऐक्सपर्ट  कमेटी  बैठाने
 का  सुझाव  है  पता  नहीं  कब  तक  वह  अपनी
 रिपोर्ट  सरकार  को  देगी  शोर  कब  तक
 सरकार  उस  बारे  में  अपना  अंतिम  निश्चय
 करेगी  ?  पिछला  अनुभव  हम  लोगों  का
 इन  एक्सपर्ट्स  कमेटियों  के  बारे  में  अच्छा
 नहीं  रहा  है  ।  हाइड्रोजनेटेड  वेजीटेबुल  घी
 के  बारे  में  एक  कमेटी  बैठाई  गई  थी  भौर
 उसे  बैठने  भी  कोई  6  या  7  वर्ष  से  भ्रधिक
 हो  चुके  हैं  लेकिन  वह  भ्र भी  तक  प्रिया
 प्रतिवेदन  नहीं  दे  सकी  है।  मेरी  तो  समझ  में
 भ्रमर  किसी  चीज़  को  टालना  हो  शौर  लटकाये
 रखना  हो  तो  बस  एक  कमेटी  बैठाने  की  बात
 कह  दो  ।  हमारी  सरकार  ने  भी  इस  कमेटी
 की  नियुक्ति  क्‍यों  की  है  ?  ऐसा  उन्हें  इसलिए
 करना  पड़ा  कि  जनमत  कुछ  भीतर  शौर
 बाहर  इस  प्रकार  का  बन  गया  जिसके  कि
 कारण  विवश  होकर  उनको  प्रगति  नीति
 पर  पुनर्विचार  करने  की  आवश्यकता  पड़
 गयी  ।  यदि  यह  प्रावश्यकता  महसूस  नहीं
 होती  भोर  भारत  का  जनमत  वैसा  न  चाहता
 तो  इस  ऐक्सपर्ट  कमेटी  के  बैठाने  की  प्रा वश्य कता
 नहीं  होती  ।

 श्रीमन्‌,  भी  बड़े  प्रयत्न  कौर  परिश्रम
 से  माननीय  मंत्री  ने  जो  कारण  बतलाये  हैं,
 मोनोपली  'प्रोक्योरमैंट  ख़त्म  करने  के  विक्स,
 धौर  बैसे  तो  बहुत  से  सदस्यों  ने  भी  जो  बातें
 कहीं  वह  विषय  पर  न  जाकर  उन्होंने  विषयांतर
 होकर  प्रगति  वह  सब  बातें  कह्दी हैं ।
 मेरी  तो  समझ  में  उनकी  वातें  नहीं  प्राईं
 झोर  मेरे  गले  के  नीने  रह  बात  उतरती  नहीं  है
 कि  प्राचीन  मोनोपली  प्रोक्योरमैंट  का  इससे
 कया  प्रभिप्राय  है?  माननीय  मंत्री  न ेबतलाया
 कि  यह  जो  सरकार  का  मोहाली  प्रोक्‍्योरमैंट
 है  यह  भ्र ोन रस  ड्यूटी  है  भ्रमर  यह  उनका
 प्रोक्योरमैंट  फोर  डिस्ट्रीब्यूशन  है  जबकि  इसके
 विपरीत  टेलर्स  का  प्रोक्‍्योरमैंट  फोर  सेल
 होता  है  |  क्‍या  माननीय  स्त्री  स्पष्टता  से
 कौर  बिना  किसो  हिचकिचाहट  क॑  कह  सकते
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 [श्री  तन  सिंह]
 हैं  कि  उन्होंने  जो  डिस्ट्रिब्यूशन  किया  है  वह
 सेल  के  ढंग  से  नहीं  हुआ  ?  ब  38  रुपये
 प्रति  विक्टर  के  भाव  से  ख़रीदा  प्रौढ़
 उसके  द्वारा.  वहू  78  रुपये  प्रति  क्विंटल  पर
 बेचा  गया  तो  यह  डिस्ट्रिब्यूशन  है  या  सेल
 है  ”  जिस  भाव  से  खरीदते  हैं  उस  के  ऊपर
 केवल  उपयुक्त  पैसा  लगा  कर  प्रखर  हिस्ट्री-

 “ट्यूशन  करते  हैं  तब  तो  मैं  समझता  हूं  कि  वह
 गवर्नमेंट  वाक़ई  डिस्ट्रिब्यूशन  करती  है  वरना
 महीं  ।  गवर्नमेंट  कहती  तो  है  कि  हमारा

 'प्रोक्योरमैंट  डिस्ट्रिब्यूशन  के  लिए  है  लेकिन
 वास्तव  में  <समें  कौर  ट्रेडर्स  में  कोई  फर्क
 महीं  है  क्‍योंकि  मौक़ा  खाने  पर  दोनों  ही  नफ़ा
 कमाने  को  चेष्टा  करते  हैं,  जितना  नफ़ा
 प्रेस  कमाने  की  कोशिश  करते  हैं  उतना  ही
 मना  सरकार  भी  कमाना  चाहती  है

 श्री मन,  सरकार  जो  एक  यह  बात
 भान  कर  चलती  है  कि  अलावा  उस  के  पौर
 देश  में  कोई  ईमानदार  व्यक्ति  है  हो  नहीं
 झोर  उस  ने  जो  यह  समझ  रखा  है  कि  जितने
 भी  व्यापारी  हैं  वह  सब  बदमाशी  करते  हैं
 शोर  जो  व्यापारी  वर्ग  है  वह  ईमानदारी
 से  काम  कर  ही  नहीं  सकता  यह  उसकी
 गलती  है।  यह  जो  एकाधिकार  का  सिद्धान्त
 है  वह  जन तंत्न  के  सिद्धान्त  के  बिलकुल

 “विपरीत  है,  राजनीतिक  दृष्टि  से  भी  एका-
 “शिकार  का  सिद्धान्त  गलत  है  शौर  राजनीतिक
 क्षेत्र  के  भ्र लावा  सामाजिक  क्षेत्र  में  भी  यह
 गलत  है  शौर  जब  ऐसी  बात  हो  तो  फिर  यह
 -एकाधिकार  भ्रमण  तंत्र  में  कैसे  ठीक  हो  गया,
 यह  बात  मेरी  समझ  में  नहीं  लाती  है  ?
 एकाधिकार  का  मूल  अभिप्राय  शोषण  होता
 है  ब  वह  शोषण  चाहे  एक  व्यापारी  करता

 हो  या  चाहे  फिर  सरकार  ही  उसे  करती  हो
 झोर  चाहे  कोआपरेटिव  सोसाइटीज़  करती
 हों  उससे  कोई  फक  नहीं  पड़ता  है।  यदि  एक
 व्यापारी  शोषण  करे  भ्र ौर  एक  सरकार  शोषण
 करे  तो  शोषित  तो  मानव  मात्र  ही  होता  है।  मैं

 "निवेदन  करूंगा  कि  प्रोक्‍्योरमैंट  के कारण  जो

 MARCH  25,  966  of  Foodgrains  (Res.)  8072

 स्थिति  पैदा  हुई  वहू  या  तो  सदस्य  महोदयों  को
 या  विशेष  कर  मंत्री  महोदय  को  पता  नहीं  है  या
 फिर  जानबूझ  कर  हठधर्मी  कर  रहे  हैं  -  लेकिन
 मुझे  वह  अच्छी  तरह  से  मालूम  है  क्योंकि  मैं  स्वयं
 एक  किसान  हूं  -  200  क्विंटल  बाजरे  के
 प्रोक्योरमैंट  के  लिए  मांग  की  गई  थी  जबकि
 वहां  पर  इतना  पैदा  ही  नहीं  हुआ  था।  कहने
 का  मतलब  यह  है  कि  हमारा  जो  प्रोक्योरमैंट
 का  पैट्रन  बन  गया  है  वह  सारे  देश  का  एक
 ही  है  बाक़ी  कहीं  कितना  ऐक्चुएली  पैदा
 हुआ  है  या  नहीं  हुआ  है  इस  बात  पर  विचार
 नहीं  किया  जाता  है  और  वही  एक  पैट्रन  फिक्स
 कर  दिया  जाता  है  और  उस  के  कारण  कितना
 भ्रष्टाचार  होता  है  यह  हम  से  छिपा  नहीं  है  ।
 कितना  उस  के  कारण  पटवारी  को  पैसा
 दिया  गया  कौर  कितना  बीच  के  अफसरों  को
 दिया  गया  कौर  तब  आखिरकार  सरकार  ने
 निश्चय  कर  लिया  कि  राजस्थान  में  यह
 नहीं  होगा  ।

 जब  मैं  श्राप  से  निवेदन  करूंगा  कि  यदि
 सरकार  यह  कहती  है  कि  प्राजकल  हमारी
 खाद्यान्न  की  स्थिति  बड़ी  विषम  हो  गयी  है
 ध्रौर  हम  इस  मोनोपली  प्रोक्योरमैंट  को  नहीं
 हटा  सकते  तो  मेरी  समझ  में  नहीं  जाता  कि
 जब  पी०  एल०  480  के  मुताबिक  i0
 मिलियन  टन  अन्न  हम  ले  रहे  हैं  भ्रमरी का
 से  कौर  हमारे  यहां  का  उत्पादन  लगभग
 9  से  i2  मिलियन  टन  है,  जब  हम  साल  भर
 में  जितना  उत्पादन  नहीं  करते  उतना  प्रश्न  हम
 बाहर  विदेशों  से  मंगा  रहे  हैं  कौर  फिर  भी
 हमारी  परिस्थिति  ऐसी  बनी  हुई  है  कि  हम
 अपने  हाथ  में  इस  प्रोक्‍्योरमैंट  मोनोपली  को
 रखना  चाहते  हैं  जोनल  सिस्टम  को  रखना
 चाहते  हैं  तो  मेरा  निवेदन  है  कि  परिस्थिति
 वास्तव  में  ऐसी  नहीं  है  बल्कि  वह  दिखाने  के
 लिए  बनाई  जाती  है  शौर  सरकार  जैसे  वह
 सदा  बतला  देती  है  कि  एक  कमेटी  बना  दी
 गई  है  वह  इस  पर  गहराई  से  सोचेगी  तो
 पैरा  ऐसा  खयाल  है  कि  जो  मैं  चाह  रहा  हूं
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 ae  तब  करेगी  कौर  यह  मोनोपली  शौर
 बैरियर  हटेंगे  लेकिन  वह  तब  हटेंगे  जब
 चुनाव  बहुत  नजदीक  प्रा  जायेंगे  कौर  तब
 रू रकार  बोट  से  यह  कहने  की  स्थिति  में
 होगी  कि  हम  ने  श्राप  के  लिए  यह  फ़ायदा
 कर  दिया  ।

 भ्रम  मैं  संक्षेप  में  जोनल  सिस्टम  के  बारे
 में  कुछ  निवेदन  करना  चाहता  हूं  ।  यह  बात
 निर्विवाद  सत्य  है  और  प्राय:  हमारे  इस  सदन
 के  करीब  करीब  सभी  सदस्यों  ने  और  कांग्रेस
 के  कई  ग्रत्यन्त  प्रभावशाली  सदस्यों  ने  भी
 इस  विषय  पर  अपना  मत  प्रकट  किया  है  कि
 जोनल  सिस्टम  मानव  द्वारा  लगाई  गई  एक
 अड़चन  है  ।  उस  के  कारण  भाव  बढ़े  हैं
 भोर  उसके  कारण  यह  कठिनाइयां  पैदा  हुई
 हैं  लेकिन  सरकार  भ्र भी  तक  इतना  समय
 हो  गया  है  कोई  निश्चय  क्‍यों  नहीं  कर  रही  है  ?
 उस  के  लिए  सरकार  कमेटी  क्‍यों  बैठाने  को
 सोच  रही  है  ?  मेरी  समझ  में  नहीं  जाता  कि
 इसमें  कोन  सी  भ्रड़चन  है  ।  प्रदान  सिर्फ  एक
 ही  हे  और  वह  यह  कि  उसे  अपनी  प्रतिष्ठा
 खोने  का  डर  है  ।  उसने  गलत  नीतियों  का
 निर्धारण  किया  शौर  उसे  कई  भ्र चानक  कोई
 एक  व्यक्ति  कह  दे,  विरोधी  पक्ष  का  कह  दे
 या  अपनी  तरफ़  का  ही  व्यक्ति  कह  दे  कि
 वह  गलती  पर  है  तो  वह  कसे  उसे  स्वीकार
 कर  ले  क्‍योंकि  उसकी  प्रतिष्ठा  जाती  रहती
 है  ।  केवल  प्रतिष्ठा  के  कारण  ही  सरकार
 इस  जोनल  सिस्टम  को  नहीं  हटा  रही  है
 वरना  कोई  तकंसंगत  बात  भ्रमर  उसके  पक्ष
 में  वह  बतलाते  तो  मैं  उसे  समझ  भी  सकता  था
 और  मानने  को  भी  तैयार  हो  सकता  था
 लेकिन  ऐसी  कोई  तकंसंगत  दलील  उन्होंने
 इसे  बनाये  रखने  के  लिए  नहीं  प्रस्तुत  की  है  ।

 ब  जहां  तक  प्रतिष्ठा  का  सवाल  है
 तो  यह  प्रतिष्ठा  का  सवाल  चुनाव  जीतने
 के  लिए  एक  बहुत  उपयुक्त  नारेबाजी  हो
 सकता  है  लेकिन  देश  में  प्रश्न  वितरण  के  लिए
 और  देश  के  गरीब  लोगों  के  लिए  यह  लाभप्रद
 बात  नहीं  होगी  ।  श्रीमन्‌  ,  यदि  यही  स्थिति
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 बनी  रही  तो  किसान  प्रश्न  उत्पादन  करने
 के  लिए  उतना  प्रोत्साहित  नहीं  होगा  जितना
 फि  वह  दूसरी  चीज़ों  के  उत्पादन  करने  में
 होगा  t  यदि  बाजरे  का  उत्पादन  करने  में
 44  रुपये  प्रति  क्विंटल  मिलता  है  तो  वह

 ऐसी  ही  वस्तु  का  उत्पादन  करने  का  निश्चय
 करेगा  जो  मोनोपली  प्रोक्‍्योरमैंट  में  न  कराने
 वाली  हो  कौर  जिस  चीज़  के  लिए  कि  जोनल
 रेजिस्ट्रेशन  नहीं  होगा  और  जिसकी  कि  कीमत
 उसको  44  रुपये  से  ज्यादा  मिलेगी  ।

 एक  माननीय  सदस्य  ने  कहा  था  कि
 यदि  सरकार  ने  इस  प्रकार  से  वितरण  का
 काम  प्ृपने  हाथ  में  न  लिया  होता  तो  चालू
 के  दाम  यू०  पी०.  में  बहुत  अधिक  गिर  गये
 होते  मैं  नहीं  जानता  कि  उसका  और  इस
 प्रस्ताव  से  क्‍या  सम्बन्ध  है  ?  अब  यदि  किसी
 जगह  भाव  गिर  गये  हैं  तो  मैं  भी  यह  समझता
 हैं  कि  किसान  का  वास्तविक  हित  इस  बात
 में  है  कि  उसे  उसकी  उपज  के  उचित  मूल्य
 मिलें  बाकी  मोनोपली  प्रोक्‍्योरमैंट  से  इसका
 क्‍या  सम्बन्ध  प्राता  है  ?  मोनोपली  प्रोक्‍योरमैंट
 में  इस  बात  पर  विचार  नहीं  किया  गया  है  कि
 उस  वस्तु  की  कीमत  क्‍या  हो  ?  उस  के  लिए
 एक  'ऐडहौक  कमेटी  बना  ज़रूर  दी  गई  है
 बाक़ी  जो  उसके  द्वारा  प्रोक्‍योरमैंट  के  भाव
 निश्चित  किये  गये  हैं  उन  भावों  में  दौर
 वास्तविक  बाजार  के  भावों  में  कोई  संतुलन
 नहीं  है  ।  जब  वास्तविकता  को  ध्यान  में
 रखते  हुए  प्रोक्योरमैंट  प्राइस  फिक्स  की  जाय
 और  प्रोक्योरमैंट  सरकार  करे  श्रद्वा  फूड
 कारपोरेशन  वह  भी  इस  तरह  से  कर  सकती  है,
 प्रोक्योरमैंट  कर  सकती  है,  खरीद  सकती  है
 और  दूसरे  लोग  भी  खरीद  सकते  हैं  कौर
 ऐसा  होने  से  किसानों  को  फायदा  होगा  इसमें
 कोई  शक  नहीं  है  ।  लेकिन  यदि  हस  प्रकार  से
 वास्तविकता  को  ध्यान  में  रखते  हुए  यह  काम
 नहीं  किया  जायगा  तो  इसका  जो  एक  मनो-
 वैज्ञानिक  प्रसर  हमारे  उत्पादन  पर  पड़ेगा
 उसका  गम्भीर  परिणाम  भी  हो  सकता  है  ।
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 Mr,  Chairman:  I  will  now  put  the
 Resolution  to  the  vote  of  the  House.

 The  question  is
 Shri  Shree  Narayan  Das:  On  a  point

 of  order.  The  amendment  moved  by
 Shri  Madhu  Limaye  has  not  been  dis-
 nosed  of.

 Mr.  Chairman:
 moved  at  all,

 It  has  not  been
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 The  questio.  is:
 “This  House  is  of  vpinion  that

 the  system  of  compulsory  mono-
 poly  procurement  and  all  zonal
 and  other  barriers  to  the  free
 movement  of  foodgraings  through-
 out  the  <ountry  be  abolished
 immediately.”

 The  Lok  Sabha  divided:

 (17.44  brs.
 Bade,  Shri  Himmatsinhgi,  Shri  Reddy,  Shri  Narasimha
 Bheel,  Shri  P.  H.  Ranga,  Shri  थ  Sirgh,  Shri

 NOES

 Alagesan,  Shri  Malaichami,  Shri  Roy,  Shri  Bishwarath
 Barua,  Shri  R.  Melaviya,  Shri  K.  0.  Saraf,  Shri  Sham  Lal
 Brajeshwar  Prasad,  Shri  Mandal,  Dr.  P.  Sharma,  Shri  A.  P.
 Chaudhry,  Shri  Chandremani  La}  Mehro  Shri  Braj  Bihari  Seo  Narain,  Stri
 Deshmukh,  Shrimeti  Vimalabai  Menon,  Shri  Govinda  Shree  Narayan  Das,  Shri
 Dubey,  Shri  R.  6.  Moh  Shri  Gokule  Sinha,  Shrimati  Tarkesh
 Gupta,  Shri  Shiv  Charan  Mukane,  9  Shri  Tantis,  Shri  Rameshwar
 Hem  Raj,  Shri  Musafir,  Shri  G.S.  Tiwary,  Shri  D.  N,
 Imbichibeva,  Shri  Muthiah,  =  Shi  Tiwary,  Shri.  Ss.
 lgbal  =  Singh,  Shri  Rane,  Shri  Uikey,  Shri
 Karuthiruman  Sbri  Reo,  Shri  Jaganethe  Varma,  Shri  Ravindra
 Lasker,  Shei  N.R.  Reddy,  Shrimati  Yashoda  Wadiwa,  Shri

 श्री  लख मणिलाल  चौधरी  (महना)  :
 जेयरमैस  साहब,  मेरी  मशीन  ने  वर्क  नहीं
 किया  है  V  मेरा  बोट  क्लोज़'  में  काउंट  कपा
 जाये  t

 Mr.  Chairman:  It  will  be  noted.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  The  result  shows  that  we
 are  le’s  than  50.

 An  hon,  Member:  There  should  be
 tt  least  quorum.

 Mr.  Chairman:  The  vote  on  this
 will  be  taken  again  on  the  next  day.

 Shri  S,  M.  Banerjee  (Kanpur):  The
 bell  may  be  rung  again.

 Mr.  Chairman:  The  House  stands
 adjourned  till  l]  a.m.  on  Monday,  as
 there  is  no  quorum.
 47.25  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Monday,  March
 28,  966/Chaitra  7,  888  (Saka).
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